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LOK SABHA

Friday, August 11, 1961/Sravana 20,
1883 (Saka).

The Lok Sabha met at Eleven of
the Clock.

IMR, DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Sctting up of Transmitters by A.LR.

4_
(Shri Yadav Narayan
! Jadhav:
13m <l Shri D. C. Sharma:
. Shri Dinesh Singh:
| shri P. G. Deb:
Maharajkumar Vijaya
| Ananda: )

Will the Minister of Lranspoit and
Communications be pleased to state:

‘a) whether it is a fact that the
International Telecommunications
Union has urged upon the All India
Radio to complete arrangements for
the setting up of 57 transmitters;

(b) if so, what are the
therefor; and

reasons

(c) what action Government — oro-
rose to take thereon?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
No. Sir, the International Telecom-
munication Union has not urged ugon
the All India Radio to complete ar-
1angements for the setting up of 57
iransmitters.

(b) and (c). Do not arise.
Shri Yadav Narayan Jadhav: May I

know whether the attention of the
Ministry has been drawn to a press

797(ADLSD—1
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report about serving a notica on the
Covernment because they nave rot
completed the arrangements?

Dr. P. Subbarayan: As 1a- as [
know, we have got these wav« lengths
with us and our Information and
Broadcasting Ministry are trying their
best to see that during the next Five
Year Plan, the Third Plan, all these
wave lengths would be used.

Shri Yadav Narayan Jadhav: May I
kncw whether in the meanwhile they
w1 not withdraw the sanction?

Dr. P. Subbarayan: They will not
withdraw without reference to us,
because we are members nf the Con-
ference.
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Shri Tyagi: English also.

Mr. Deputy Speaker: Yes,

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and ‘b). We
nave not been thinking of discontinu-
ing the Express Delivery System but
of effecting improvements in the Ser-
vice by revising the present arrange-
ments for delivery of Express delivery
ariicles. As an experimental measure
the delivery of express delivery arti-
cles has been transferred from tele-
graph offices to Post Offices. This
has not only speeded up delivery but
also reduced the percentage of un-
delivered express delivery articles.

Shri Ram Krishan Gupta: May 1
know whether this system has been
introduced in all the post offices or
only in a few post offices?

Dr. P. Subbarayan: We have tried
this as an experiment. As it is prov-
ing successful, we shall certainly ex-
tend it to other post offices.

Shri Bibhuti Mishra: What arrange-
ments have been made for the village
post officers which have been estab-
lished in areas with a population of
2,000 people?

Dr. P. Subbarayan: The difficulty
would be that in village post offices
we have got very few delivery peons
and therefore it may be a little later
in their case.
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Dr. P. Subbarayan: No, Sir, nothing
like that has been done.

Shri M. L, Dwivedy: Has it come to
their notice that they will be charg-
ing four annas?

Dr. P. Subbarayan: We are con-
sidering the matter, but nothing has
been done; thefee remains the same
as before.

Mr. Deputy-Speaker: The sequence
will be decided by my calling a mem-
ber who begins to put a question, or
a member who has been called shall
put the question?

Shri Tyagi: What has been the
result of these experiments—has the
delivery been made easy or it still
entails delay?

Dr. P. Subbarayan: I said in the
main answer itself that the delivery
is much better now and less com-
plaints have come about it.

Shri Amjad Ali: The  Express
Delivery system till now has obtain-
ed only in Head post offices and
principal town post offices. will it
be extended to semi-urban post offices
also?

Dr. P. Subbarayan: I have already
said that this is the intention of Gov-
ernment.

Shri Raghunath Singh: May I know
whether it is economical or not? If
it is a loss what is the loss?

Shri Bishwanath Roy: May I know
whether the system has been in-
troduced in rural areas in any part
of the country?

Dr. P. Subbarayan: The experiment
is only tried in places where we have
got a number of delivery postmen.
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Road Board at Cenire

+
Shri Ram Krishan Gupta:
*373.{ Shri Kodiyan:

Shri Pangarkar:

Wiil the Minister of ‘Franspoct and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 436 on the 1st March. 1961
and state:

(o) whether Government have con-
sidered proposal to set up a Road
Roard at the Centre; and

(b) if so, the resujt thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur); (a) and (k). The
proposal is under examination but it
is likely to take some {ime to arrive
at a decision as it involves ccnsu.tation
with various authorities including
State Governments,

Shri Ram Krishan Gupta: May I
know whether the State Govezibments
nave been asked to send their opinion
and if so whether any Staic Govern-
ment has sent its opinion?

Shri Raj Bahadur: We are in the
process of this. We are asking the
State Governments how far they are
agreeable to this proposal,

Shri Kodiyan: Can the hon. Minis-
ter give us the broad naturve of the
proposal submitted by tha Indian
Read Congress in this connection?

Shri Raj Bahadur: The proposal
secks to ensure co-ordination expans-
ion and maintenance of the road and
rond transport system. With that end
in view Central Authority, more or
less on the lines of the Railway Board,
is proposed to be established, with
the difference that there may be State
Boards also. Road transport and
roads are subjects in the Concurrent
List and executive authority thereof
vests with the State Governments.
Naturally, much has to be done he-
fore any concrete shape can be given
to the proposal.

SRAVANA 20, 1883 (SAKA)

Oral Answers 7460

Shri Harish Chandra Mathur: May
1 know whether this proposal has
emanated from the Centre or from the

tate? What is the reaction of the
States?

Shri Raj Bahadur: It has emanated
neither from the State Goverrments
wor from the Centre. It has emanat-
ed from a body known 1s the indian
Read Congress which consiss of
Chief Engineers of State Govern-
ments. As far back as 1943 they made
this proposal. They have repeated it
in their Bhopal session held in 1961.

Shri Tangamani: May I kacw whe-
ther there are any State Road Baords
working at present and if so in what
States?

Shri Raj Bahadur; Not in the sense
in which the proposal has been put
forward in the rcs»olution of the Indian
Roacd Congress.

Shri Tridib Kumar Choudhuri: May
T know, Sir, what is the present ar-
rangement? How do Government
ruanage to co-ordinate the different
*ues and orders passed by the differ-
ent State Transport authorities which
sometimes conflict, as they recently
occurred in the Grand Trunk Road
over the carriage of open loaded
trucks and other things?

Shri Raj Bahadur: For inter-state
road transport coordination there is
the Inter-State Transport Commission
which is constituted under the rele-
vant provisions of the Motor Vehicles
Act. So far as intra-State road trans-
port is concerned, it is largely a State
subject; but co-ordination c¢f policies
and programmes, so far as it is possi-
ble, keeping in view the autonomy of
the States, is sought to be ensured
through a body known as the Trans-
port Development Council and a sub-
ordinate body known as the Inland
Water Transport and Road Advisory
Committee.
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Siliguri Rail Mishap
+

(Shri Subodh Hansda:

Snri Nek Ram Negi:

Skri S. C. Samanta:

Shr: Ram Krishan Gupta:

Shri Harish Chandra
Mathur:

*374.% snri Indrajit Gupta.

Shrimati Mafida Ahmed:

Shri Muhammeg Elias:

Shri Liladhar Kotoki:

S:ori P. C. Borooah:

Shri Hem Barua:

| Shri Sadhan Gupta:

Will the Minister of Railways e
pleased to refer to the statement
made in the Lok Sabha on the 20th
April, 1961 and state:

(2) whether the enquiry into Siii-
guri rail mishap has been compleied;

(b) if so, the result thereof; and

(c) what was the main cause of the
uccident?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yrs,
Sir.

(b) and (c). According to thc pro-
visicnal findings of Goverament In-
spector of Raiiways, the accident was
duc to removal of fish plates and
fish bolts from a pair of joints and
slowing the disjointed end of the rail
panel to an extent of 5 inches by scme
persons unknown.

Shri Subodh Hansda: As this sor
of accidents occur very often, may
know what steps Government are
taking to stop such mishaps?

T
v

Shri S. V. Ramaswamy: W¢ are {ak-
ing all precautions; but accidents do
happen.

Shri Subodh Hansda: Mav I know
what is the exact number cf casual-
ties” Have Government paid any
compensation to the victims?

Shri S. V. Ramaswamy: Thirty per-
sers died on the spot and 91 were in-
jured. Subsequently five died. No
ccmpensation has been paid. But
ex-gratia payment has been mase of
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Rs. 7,760. A Claims Commissioner
has been appointed, Claims have been
invited. Forty-three claims totalling
Rs. 1,24,978 have been received. No
claim has been disposed of yet.

Shri Indrajit Gupta: The finding of
the preliminary enquiry seems io
indicate that sabotage has taken
place.  May I know whether any
{further enquiries are being made to
#ind out whether sabotage was caused
by ordinary dacoits. Was ther> any
attempt at dacoity along with the
accident?

Shri S. V. Ramaswamy: A case, was
registered by the G.R.P. Siliguri. It
is now in the hands of the D.IG.
West Bengal—the matter is under his
investigation.

Shri Bishwanath Roy: [ view of
the causes of the accident, mav 1
know whether the Government is
making any arrangement {ov the daiiv
supervision and detection of there
things which cause accidents?

Shri S. V. Ramaswamy: This is an
exceptional accident caused by  the
removal of joints by some unknown
person. We have got our night patrols.
We have got our gangmen doing
patrol duty.
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Shri Tyagi: May I take it that the
question has not yet been finally given
up? My idea was that after the trend
of the mind of the Parliament, the
Government will see their way to
give up this question, particularly in
view of the attitude taken up by the
Pakistan authorities.

Mr. Deputy-Speaker: If it is at the
place where it was, why should the
hon. Member try to move it one way
or the other?

SRAVANA 20, 1883 (SAKA)

Oral Answers 1464

Shri Tyagi: The idea might also be
given up. It unnecessarily creates
difficulties.

Mr. Deputy-Speaker: The question
is whether it is given up altogether.

Shri Jagjivan Ram: When I say
that it is where it was, it means it is
there.

Shri Hem Barua: It transpired on a
previous occasion on that the Gov-
ernment was corresponding with the
Government of West Bengal and the
Government of West Bengal raised
certain objections. What has happen-
ed to that correspondence? At what
stage is it? Is it in the certain objec-
tions? What has hapr~ned to that
correspondence? At what stage is it?
In the same place?

Mr. Deputy-Speaker: He has
answered. -

Shri Jagjivan Ram: More or less at
the same stage. We had referred to
the various State Governments and
we have received their reply.
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Mr. Deputy-Speaker: Shri M. L.
Dwivedi. Shri Ram Krishan Gupta.

Shri Ram Krishan Gupta: No. 376.

Shri Yadav Narayan Jadhav:
Question No. 382 also may be taken
up.
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_Mr. Deputy-Speaker: No. 382 also
might be linked up with this, I sup-
pose.

The Deputy Minister of Irrigation
and Power (Shri Hathi): Yes, Sir.

Mr. Deputy-Speaker: Both might be
answered.

feq sm wFa
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it ToF e e
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (2) and (b).
ThLe Indus Waters Treaty 1960, was
signed at Karachi on 19th September,
1960, and was ratified in New Deihi
on 12th January, 1961, when the In-
struments of Ratification were ex-
changed by the representatives of the
Governments of India and Pakistan.
Since then, three meetings >f the
P ~manent Indus Commissinn, which
has been set up for the imol2meatation
of the Indus Waters Treaty 1960, have
been held. As provided in the Treaty,
*1:e Permanent Indus Commission sub-
raitted its first Annual Repor: ta the
twe Governments on 31st May, 1961.

(¢) No, Sir.

(d) Does not ar’ =,
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Permanent Indus Commission

Shr: Nath Pai:
#382.<{ Shri Damani:
Sari Assar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the permanent Indus
Commission constituted under the
Indus Water Treaty met on 9th Mav,
1961 in Rawalpindi;

(b) whether they have submitted
any report to Government;

{¢) if so, what are the :ailent feat-
ures of the report; and

(d) whether a copy of the Report
wili be laid on the Table?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Yes, ir. It is presumed that
the Honorable member is referring to
ttie Annual Report of the Comnussion
for the year ended on 31st March,
1961.

(c) and (d). A copy of the Annual
Report is laid on the Table of the
House. [Placed in Library. See No.
LT-3081/61]. The Report was sub-
mitted to the two Governments by
the Commission on 31st May, 1961.

Shri Ram Krishan Gupta: May 1
know whether any quantity of water
has been withdrawn since this treaty
was signed?

Shri Hathi: So far as the quantity
of water is concerned, it has  been
given according to the terms of the
treaty.
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Shri Hathi: I have no objection to
reply to this question. This question
relates to the Permanent Indus Com-
missien.

Mr. Deputy-Speaker: It does not
arise here.

Shri M. L. Dwivedi: This question
relates to Indus waters.

Mr. Deputly-Speaker: The treaty
that has been entered into and the
working of it: not what has not been
included. That cannot be included
now.

Shri M. L. Dwivedi: I put this
question in the last session. This
could not be answered. I have now
put it in a different form.

Mr. Deputy-Speaker: I am sorry.

Shri D. C. Sharma: May I know
what amount of money has been
given to the Indus Water Commission
by India so far and what are the
ccmmitments of the Government of
India to the Indus Water Commission
in the years to come?

Shri Hathi: The aonstitution of the
Indus Commission means the appoint-
ment of a Commissioner by both the
Governments. One Commissioner is
appoinied by the Government of
India and a corresponding Commis-
sioner is appointed by the Pakistan
Government. Both the Commissioners
together form the Indus Water Com-
mission. So far as India is concern-
ed, we have to bear the expenditure
of the staff of the Commissioner,
Deputy-Commissioner and other
technical staff. I have not got the
figures of the actual budget of this
directorate.

Shri Damani: May I know whether
the Commission is satisfied with the
working and progress of the treaty?

Shri Huthi: As I have replied to the
question, the ratification was done
somewhere on the 12th of January.
The report is up to 31st of March.
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There were hardly 2 months or 11
months in between. Therefore there
was nothing much to report by the
permanent Indus water commission.

Shri Assar: May I know whether
the procedures of the Commission
have been so far determined either
through correspondence or meetings
and if not, when will they be deter-
mined?

Shri Hathi: The procedure has
been laid down. But, the details
were discussed at the three meetings
held by the Permanent Indus Com-
mission.

Shri Mahanty: May I know which
riverine areas in the Indus system has
been investigated by the Indus Cem-
mission and what recommendations
have been made regarding the divi-
sion of walers?

Shri Hathi: After the ratification of
the trealy before the date of the
report, from 12th January to 31st of
March, no investigation is reported
to have been made by the Commis-
sion.

frno wvo fzaEy ¢ T@ Hfy &
AT & FACGEG FAT WIT H1 HylA-
@ 7 o faq @dar ?
Shri Hathi: By all means; that is

provided in the treaty. We will get
more and more water.

Shri Raghunath Singh: May I know
the amount paid by India till now and
whether any construction has been
started in West Pakistan or not?

Shri Hathi: As the House is aware,
the first instalment is paid. We have
to make payments in 10 yearly instal-
ments, We have paid Rs. 83 lakhs.t

Shri Raghunath Singh: What about
the second part: whether any con-
struction has been started or not?

Shri Hathi: We have no information
whether any new construction has
been started or not.

#Coroocted to read ‘Rs, 8.3 crores. See col. 1470.
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Shri Yadav Narayan Jadhav: In
article 7 (a) it has been laid down
that wireless stations in India for the
transmission of flood warnings to
Pakistan will be set up. May I know
by whom these wireless stations will
be “operated?

Shri Hathi: The provision about the
setting wp of wireless stations is to
give flood warning and whenever
there is heavy rain, information about
flood warning has to be given and
which Government should bear the

expenditure has not yet been finally
decided.

Shri Yadav Narayan Jadhav: May
I know who will operate these wire-
less stations?

Shri Tyagi: May 1 know whether
our payments are independent of the
actual constructions effected in Pakis~
tan? That is to say, are we required
to go on paying irrespective of the
fact whether there is any construc-
tion or not?

Shri Hathi: No, the treaty provides
for the mode of payment and that
the payments have to be paid
within ten years. The treaty also
provides that if they want any ex-
tension we are entitled to make a
corresponding reduction.

Shri Tyagi: My point is this. Shall
we go on paying?

Mr. Deputy-Speaker: The hon.
Member had put that question al-
ready, and now he is standing up
again to put the same question.

Shri Tyagi: I beg to submit that
the answer is not clear. I wanted to
know whether it would be incumbent
on us to go on paying in spite of the
fact that they are not using it for the
purpose of construction but they are
using it elsewhere? Shall we go on
paying even then?

Shri Hathi: It is not for the com-
mission to look into it, and we have
not received any such report from
the commission. With your permis-
sion, may I correct an answer which
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I gave just a minute ago? I said that
the amount paig was Rs. 83 lakhs;
actually, the figure is Rs. 8'3 crores
and not Rs 83 lakhs.

International Sugar Council

+
Shri Ram Krishap Gupta:
[ Shri Pangarkar.

| Shrimati ila Paichéadhuri:

| Shri Ajit Singh Sarhadi:
*371. { Shri P. C. Borooah:

Shri P. G. Deb:

l Shri Arjun Singh

| Bhadauria:

| sari Rajendra Singh:

Will the Minister of ¥ood and
Agriculture be pleased to refer to the
reply given to Starred Question No.
469 on the 1st March, 1961 and siate:

¢a) whether Government have
since considered the proposal to be-
come a member of the International
Suger Council; and

(b) if so, the result thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a,
and (b). Yes, Sir. We have joined
the International Sugar Agreement.

Shtri Ram Krishan Gupta rose-—

Mr. Deputy-Speaker: I think cnough
has been discussed already on this.

Shri Ram Krishan Gupta: May [
kniow the nature of the benefits which
we shall derive by joining this
agreement?

Shri A. M. Thomas: In the first
place, we had to join this agreement
because it is a matter of our exports
to the U.S.A.; they could take sugar
only from the participating countries.
Then, we have got a quota under the
Tnternational Sugar Agreement name-
ly 150,000 metric tons, and we would
be in a position to export to the
participating countries, that is, the
importing countries of the Inter-
national Sugar Agreement, if we join
the International Sugar Agreement.

Pandit K. C. Sharma: May I know
the lotal prospects of further exports
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after joining the International Sugar
Agreement?

Shri A. M. Thomas: That will de-
rend; the balance quota remaining
with us for export for the current
vear is only about 30,000 tons. As
for the next year there will be an-
cther International Sugar Conference
in September, when these guotas will
all be reviewed; and we are trying to
get an additional quota for exports to
the world market.

Shri Hem Barua: May I know whe-
ther it is a fact that our miemlership
of the International Sugar Agreement
will limit our exports of suga: to the
worlg market, and if so, what the
exact position is?

Shri A. M. Thomas: This limits our
exports to the world market or the
free market, so to say, to the exient
of 150,000 metric tons, as [ have al-
ready said. But our 2xports to
America will not come withir  this
quot2 fixed by the International Sugar
Agreement, But there is a limitation
clavse 17 of the lnternational Sugar
Agreement. But therc is a limitation
on the part of the Unitad States to
import only from a  partticipating
country.

Shri Indrajit Gupta: May 7 krow
vhether our membership of tha 1n-
ternational Sugar Agreement means
or can mean that our exports of sugar
to America would be paid for not in
cash but in the form of surplus wheat
exports from America?

The Minister of Food and Agricul-
wre (Shri S. K. Patil): No, it will be
raid for in cash and in dollars.

Shri Chintamoni Panigrahi: Muay
1 know whether the other members of
the International Sugar Agreement
like Iran and Pakistan can, after
accepting quotas from India, rcject
them according to that agreement?

Shri A. M. Thomas: N>, Pakistan
has not joined the International
Sugar Agreement,

Shri Chintamoni Panigrahi: What
about Iran?
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Skri A. M. Thomas: Iran also has

not joined the International Sugar
Agreement.

Shri S. K. Patil: Nobody would join
that agreement unless they nave got
something to export.

Shri D. C. Sharma: May i <know
why our Government took sn long to
join the International Sugar Council,
and why they could not have dore it
earlier, in order to be able ty export
rmore sugar?

Shri S. K. Patil: We wer2 a mem-
ber of the International Sugar Agree-
meni years back, but then we had
nothing to export for the last twenty
vears, and, therefore, we did not jon
it. But now, when we have come to
a stage when we can a2xport, again,
we have joined it.
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Shri S. K. Patil: As for the prices,
they are market prices, and whatever
prices are there have ot to be ac-
cepted by us.

Shri Bishwa Nath Roy: In view of
the large quantity of sugar that is
rroduced in India, may I know whe-
ther after the signing of this treaty,
the quota of India for export will
be increased in due course?

Shri S. K. Patil: I have said yester-
day that I am n»ot aiming at mora than
half a million tons for export In
fuiure. If that is limited, then, surely,
between the export to America and the

international quota, we shall cover
it.

Shri Chintamoni Panigrahi: May 1
know how the export prices for coun-
tries which are not members of the
International Sugar Agreement are
determined and whether they are
determined only by the Government
>f India and those countries? If so,
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how is it that though Iran offered
£24 per ton, the Finance Ministry
Tejected the proposal, and, therefore,
the export could not materialse?

Shri A. M. Thomas: Before joining
the International Sugar Agreemeant,
we were free to export any quarfity
to non-participating importing cour-
tries like Iran, Pakistan, the Middle
East countries, Malaya and such other
countries. Even before joining the
agreement, we exported about a lakh
»f tons to these countries.

Shri Chintamoni Panizrahi: No,
my point is......

Mr. Deputy-Speaker: The hon.
Meniber is entering into an argument.
I cannot allow that. Now, next ques-
tion.

Manufacturing of Rail Cars in LCF.,
Perambur

+
f Shri Ram Krishan Gupta:
\_ Shri Nek Ram Negi:

Will the Minister of Railways Le
pleased to state at what stage is the
proposal to build rail cars and other
varieties of passenger coaches in the
Integral Coach Factory, Perambur?

*378,

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): A develop-
ment order for 36 Broad Gauge and
44 Metre Gauge rail cars has heen
placed on the Integral Coach Factory,
Perambur in March, 1961.

Besides Broad Gauge Third Class
«Coaches, the Factory has built Broad
Gauge Third Class Sleeper Coaches
and Third Luggage and Brake-vans
(TLRs.). They are currently bhuilding
Broad Gauge First Class Coaches,

The building of Broad Gauge com-
posiie First and Third Class coaches,
Brcad Gauge Electric Muitiple i'nit
Coackes and Metre Gauge cozches l:as
also been programmed during the
Third Plan period.

Shri Ram Krishan Gupta: May 1
know our annual requirements of rail
cars, and whether they will be ful-
filled by this factory?
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Shri S. V. Ramaswamy: The annual
requirements are much more, but
during the Third Five Year Plan, we
have programmed to construct 3,723
coaches there.

Shri M. L. Dwivedi: In view of the
decision of Government to introduce
two-tier coaches instead of three-tier
coaches, in the third class trains or
Janata trains, may I know how many
coaches have been manufactured in
Perambur and put into operation?

Shri S. V. Ramaswamy: We are
building both, two-tier as well as
three-tier coaches. The two-tier
coaches will number about 25; if I
remember aright, the rest will be
three tier coaches; the number of
three-tier coaches; the number of
is 125, and that of two-tier coaches
25.

Shri Tangamani: May I know by
what time these 80 rail cars are likely
to be completed, and whether these
cars would be made available to those
areas where old cars being used, as
for instance, the Needamangalam-
Mannargudi area?

Shri S, V. Ramaswamy: It is not 80,
but it is 197 rail cars that we have
programmed to construct; these will
be taken up in 1964-65.

Shri Tangamani: May I know whe-
ther these cars would be made avail-
able in the Needamangalam-Mannar-
gudj area?

Mr. Deputy-Speaker: It is difficult
to say just now which area will
have this, The hon. Member can take
up that question afterwards.

Shri Tangamani: The un. Minister
has said that 44 metrc gauge and 36
broad gauge vzil cars would be manu-
foctuic.a ior these areas, and orders
have been placed for these in March,
1961. May I know by what time the
construction of these 80 rail cars will
be completed? I am not asking about
the bigger programme which they
are having. May I know wheher they
are going to build these 80 rail cars
wifhin this year?
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Shri S. V. Ramaswamy: The order
has been placed in March, 1961, but
the actual work will be taken up in
1964-65, because we have got othter
work to complete.

Shri Damani: During the last year,
hew many coaches were produced for
local requirements, and how many for
exports?

Shri S. V. Ramaswamy: All are
meant for local use.

Shri Heda: The hon. Deputy Minis-
ter has replied that the manufacture
of the rail cars would be taken up in
1964-65. May I know whether on the
routes where these rail cars are cur-
rently operating, the number of rail
cars that are there at present will be
maintained, or it will be depleted?

Shri S. V. Ramaswamy: We have
programmed to construct 120 metre
gauge rail cars, 67 broad gauge and 10
narrow gauge. Obviously, these will
increase the rail car service.

stAet weor wgar o FAT WA
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Shri S. V. Ramaswamy: Is it about
latches of the I.C.F coaches?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

Shrj S. C. Samanta: The hon. Minis-
ter has said that the demand for
rail cars and coaches is greater than
the supplyv. May I know whether
during the Third Five Year Plan this
coach factory will be expanded or
another factory is going to be set up?

Shri S. V. Ramaswamy: We have
already gone into second shift. The
production target was 350; after the
introduction of the second shift re-
cently we have now reached the
figure of 640. We have to produce
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700 for two shifts, which target we
will be reaching very shortly.

Use of Gas for Domestic Purposes
in Delhi

_,..
Shri Radha Raman:
Shri Ram Krishan Gupta:
+379 J Shri H. C. Heda: .
"7 Shri Ajit Singh Sarhadi:
Shri Vajpayee:
LShri Chuni Lal:

Will the Minister of
pleased to state:

Health be

(a) whether Government have
drawn up and finally approved of any
scheme for Delhi under which use of
Gas will partially or wholly replace
use of soft coke or other fuel for cook-
ing and industrial purposes and ease
the situation often caused by its short
supply;

(b) if so, the nature of this scheme;
and

(c) how it is proposed to be imple-
mented and when?

The Minisier of Health (Shri Kar-
markar): (a) to (c). A statement is
laid on the Table of the Sabha.

STATEMENT

The Town Planning Organisation has
carried out studies on the use of gas
as a domestic fuel in Delhi and pre-
pared a report entitled ‘Gas for Delhi’.
The report analyses the economics of
gas and soft coke in the context of
the present domestic fuel pattern in
Delhj and presents a plea for substi-
tution of expensive commercial fuels
by soft coke and coal gas; the two
bye-preducts of carbonisation of coal.
It calls for transporation of hard coal
itself with less of transportation charg-
es so that both the bye-products viz.
gas and soft coke could be utilised to
the optimum. This will help to lower
the domestic fuel expenditure in Delhi
in all ircome groups.

2. The report has been forwarded to
the authorities concerned for their
consideration and action.
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Shri Radbha Raman: The statement
says that the Town Planning Organi-
sation has analysed the economics of
such a scheme and that its report is
sent to the authorities, May I know
what are the recommendations which
the Town Planning Organisation has
made and whether such a scheme will
involve import of machinery? If so,
what will be the total cost of the
scheme recommended by the Town
Planning Organisation?

Shri Karmarkar: The Town Plan-
ning Organisation has worked out the
economics of this project. In short,
what it dces mean is the importing
of hard coke and then reducing it to
soft coke and gas. That is estimated
to work out cheaper for the consum-
er.

As regards the import of machin-
ery; I should like to have notice.

Shri Radha Raman: In view of the
difficulty experienced every year by
the citizens of Delhi in obtaining soft
coke as well as hard coke, may I know
whether after the receipt of the report
Government are seriously considering
taking up this scheme and expediting
its implementation?

Mr. Deputy-Speaker: It is a sugges-
tion for action.

Shri Yadav Narayan Jadhav: It has
been stated in the report that by the
use of gas and soft coke will help to
lower the domestic fuel expenditure in
Delhi in all inccme groups. May I
know by what percentage it will be
lowered?

Shri Karmarkar: The present aver-
age monthly expenditure on domestic
fuels has been estimated to be about
Rs. 11 per month. This could be
brought down to Rs. 7.5 per month.
That is the estimate.

AUGUST 11, 1961

Oral Answers 1478

Mechaniseq Farms

4
{ Shri D. C. Sharma:
! Shrimati Tla Palchoudhuri:
| Shri Ram Krishan Gupta:

;:,330._J Shré lndr.ajit Gupta:

7 Shri Kodiyan:

| Shri Assar:

| Shri Birendra Bahadur
L Singhji:

Will the M nister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
286 on the 24th February, 1961 and
state:

(a) whether the question of setting
up new Mechanised Farms on the
line: of the Suratgarh Mechanised
Farm in Rajasthan has since been
finalised;

(b) if so. the nature of decisions
taken; and

(¢) whether negotiations have
been held with U.S.S.R. fer obtaining
agricultural equipment for setting up
new Mechanised Farms?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b). It is proposed to set up a second
mechanised farm on the lines of the
Suratgarh Farm at Jetsar in Rajas-
than. Operational details are under
examination.

(¢) No, Sir.

Shri D. C. Sharma: May I know
why it is that the second mechanised
farm is also being set up in Rajasthan?

Shri M. V. Krishnappa: It is because
the site is readily available there.
There is no question of evicting any
farmers. To acquire 30,000 acres of
irrigated land in any other place, we
will have to evict at least 20,000—
30,000 farmers who are already culti-
vating the land, whereas here the land
is lying idle and fallow. The Rajas-
than Canal is coming very soon in
that area. So we thought we could
start the second mechanised farm in
that area.
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Shri D. C. Sharma: May I kncw
whether the Suratgarh  mechanised
farm has yielded any profit so far or
it has been a deficit project?

Shri M. V. Krishnappa: No, Sir. It is
working profitably.

Shri Kasliwal: There must have
been some experience by now of the
working of this kind of mechanised
farm. May I know whether in the
working cf this farm any minor or
major defects have been found, and
if so, whether they will be taken
care of angd rectified in the next farm
which is going to be set up?

Shri M. V. Krishnappa: There are
so many minor and major defects
when we work such a big scheme like
a mechanised farm; especially with
the Rajasthan and Punjab Govern-
ments we have every day quarrel for
water. We ask them to allct us water.
Siich minor things are the fate of far-
m When they take up such work,
they have to undergo so many diffi-
culties.

Shri Ranga: Have Government
given careful consideration to the
findings and recommendations of the
Estimates Committee which has gone
into this question of the working of
the Suratgarh farm in great detail,
especrally as regards their criticism
that as much as 25 per ceat of the
total expenditure is being incurred on
establishment alone?

Shri M. V. Krishnappa: Nec, no. I
have read the whole Report of the
Estimates Committee. We have taken
note of it also. The major portion of
the criticism is not on the working of
the farm, but concerning certain esti-
mates. We provided more money than
we spent for the building construction.
That area is a desert area where even
for drinking water we have to depend
on transport by railway trains from a
long distance. So no contractor came
forward to tender and construct the
buildings. We had provided Rs. 60
lakhg for the building programme; we
could spend only Rs. 12 lakhs or Rs. 15

SRAVANA 20, 1883 (SAKA)

Oral Answers 1.0

lakhs. This was not due to our fault,
but due to the conditions in that area.

Shri Kodiyan: The answer to part
(c) is in the negative. Am I to under-
stand that all the heavy equipments
needed for this new mechanised farm
are produced in India?

Shri M. V. Krishnappa: No, it does
not mean that. The question was
whether we approached the USSR for
the machinery, and we have said ‘no’.
We can work our own farm provided
the Finance Minister gives us the re-
quisite foreign exchange.

Shri Indrajit Gupta: May I know if
the setting up of this type of mecha-
nised farm js still considered by Gov-
ernment to be purely at an experi-
mental stage or if it is accepted as
part of the planned development of
agriculture?

Mr. Deputy-Speaker: He wants to
know if the opening up of another
farm is still on an experimental basis
or it has been accepted as a matter of
policy.

Shri M. V. Krishnappa: The Com-
mittee appointed for the purpose pro-
posed that site. We are examining the
details of the working and discussing
them with the State Government. The
proposal is to offer it to the State
Government with Central finance and
technical aid for them to take it up
and work it. We have not yet had
the reaction of the State Government.

Shri Indrajit Gupta: My question
has not been answered.

Mr. Deputy-Speaker: We have not
yet arrived at that stage where we
might say that this is a matter of
policy.

Shri Assar: What will be the amount
of foreign exchange involved in the
purchase of machinery for this farm?

Shri M. V. Krishnappa: Completion
of the farm and all the equipment
might require about Rs. 1 crore.

Shri Tyagi: May I know what is the
total investment including foreign
machinery on the Suratgarh farm and
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what was the net profit earned last
year?

Shri M. V. Krishnappa: If the hon.
Member gives sufficient notice. I am
prepared to answer in detail. But it
works out to a cost cf Rs. 220 per acre
in respect of wheat which is the major
crop whereas our realisation is Rs. 300.
The second best crop is paddy

Shri Tyagi: What about the recur-
ring cost?

Shri M. V. Krishnappa: The cost in-
cludes the cost of cultivation, depre-
ciation on everything and interest on
capital investment

Shri A. C. Guha: Overhead charges
also?

Mr. Deputy-Speaker: Let us proceed.

Pandit K. C. Sharma: Have Govern-
ment drawn up any comprehensive
scheme to have an agricultural tech-
nological institute attached to the
farm in order to train farmers as agri-
cultural experts?

Shri M. V. Krishnappa: We have a
workshcp there which is working. ..

Pandit K. C. Sharma: Not workshop.
1 am talking of a technological insti-
tute.

Shri M. V. Krishnappa: In one farm,
we do not require a technological ins-
titute. We have an efficient workshop
there with all the necessary training
personnel to train our people.

Shri Thirumala Rao: In view of the
defects mentioned by the Estimates
Committee like flooding aad the huge
loss of money on account of defective
farming, have Government come to
the conclusion that before taking up
other farms, they should perfect this
machinery?

Mr. Deputy-Speaker: A similar ques-
tion was put by Shri Ranga also.

Shri P. K. Deo: May I know if the
Government is proposing to disperse
these farms in other parts of the coun-
try?

AUGUST 11, 1961

Oral Answers 1482

Mr. Deputy-Speaker:
has been given.

That reason

Report by U.N. Expert on
Bombay Port

( Shri Hem Barua:

*381.J Shri Ram Krishan Gupta:
‘l Shri Indrajit Gupta:
(_Shri Pangarkar:

Will the Minister of Transport and
Communications be pleased to refer to
the reply givea to Starred Question
No. 54 cn the 16th February, 1961 and
slate:

(a) whether Mr. Posthuma, the U.N.
Expert, has since submitted his report
on modernisation of Bombay Port; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Mr.
Posthuma has forwarded his report to
the United Nations who have not yet
submitted it formally to the Govern-
ment of India. The details will be
made known as scon as the formal
submission is over.

Shri Mem Barua: May I know
whether the plan formulated by this
UN expert is an improvement on the
original plan, or if it is an entirely
new plan altogether?

Shri Raj Bahadur: Mr. Posthuma,
so far as the requirement of Bombay
is concerned, examined what is known
as the New Modernisation Scheme, as
distinguished from the Minimum
Scheme. This is what he has con-
sidered.

Shri Hem Barua: The original
scheme was the Minimum Scheme for
the modernisation of the Port of
Bombay. I want to know whether
this new scheme prepared by the UN
expert is a re-examination of the
original scheme and an improvement
on that, or if it is an entirely new
scheme.

Shri Raj Bahadur: This is an entire-
ly new scheme, and is distinguishable
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from the Minimum Scheme in so far
as it visualises the inter-connection of
two docks—the Alexandra Docks
with one of the two Victoria and
Prince Docks—and thereby on addi-
tion of certain number of berths.
This is what has been examined by
Mr. Posthuma. His conclusions can
only be made known when we get
officially the report or a copy of it
from the United Nations.

Shri Indrajit Gupta: The reference
of Mr. Posthuma’'s scheme to the UN
is only because of the possibility of
getting UN financial assistance for
the scheme, bul may I know when the
Government expects to get a copy of
the report for itself to study because
Mr. Posthuma has pointed out certain
defects in the original scheme which
had been drawn up by our own ex-
perts, and therefore we will also
have to examine it and see whether
it is workable or not?

Shri Raj Bahadur: So far as the
questio of the status of Mr. Pos-
thuma 1is concerned, he came as
an expert from the UN, and natural-
ly he has to submit his report to the
UN. We have tc get the report for-
mally and officially from the UN. So
far as the defects or shortcomings re-
ported by him are concerned, I can-
not be expected to go into details at
this stage without getting the report.
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Purchase of Indian Coaches by
Argentina

+

( Shri D. C. Sharma:
| Shri P. C. Borooah:
*383 J Shri Bibhuti Mishra:
7] Dr. Ram Subhag Singh:
| Shri P. G. Deb:
| Maharajkumar Vijaya Ananda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Argen-
tine officials visited India for purchase
of coaches from the Integral Ccach
Factory; and

(b) if so, the outcome of their

visit?
The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No.

(b) Does not arise.

Shri D. C. Sharma: May I know if
we are exporting coaches to other
countries, and if so, to which coun-
tries?

Shri Shahnawaz Khan: We have not
actually exported any coaches to
any country, but we are looking for
some country to which we can export.
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Shri Ajit Singh Sarhadi: May 1
-ask if tenders have been given to
any other couniry besides Argentina?

Shri Shahnawaz Khan: In addition
-to Argentina, we have also submitted
-tenders to Pakistan.
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Shri Achar: When the question of
-the rail car was &asked, the hon. Minis-
ter was pleased to say that they
were not able to supply the demand.
Now he says they are thinking of ex-
porting. What is the kind of coaches
‘we are thinking of exporting? Why
not manufacture the coaches which
-we require instead of thinking of ex-
porting?
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Mr. Depaty-Speaker: The hon. Mem-
ber is entering intc an argument.
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The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Not,
yet, Sir.

(b) and (c). Do not arise.

Shri Bhakt Darshan: May 1 kinow
whether the Government of U.P. have
not given any reason for so much de-
lay in sending their proposals. whether
they have no intention of sending
them at all?

Shri S. V. Ramaswamy:
has been received.

Shri C. D. Pande: As far as I know,
the U.P. Government have given the
topmost priority to the line from Ram-
pur to Haldwani. That project has
been surveyed and was at one time
sanctioned, but has been held up for
the last ten years. May I know if the
Government will consider favourably
this project, which is an absolute
necessity for border defence?

No reply

Mr. Deputy-Speaker: That is a gnod
suggestion.
Shri C. D. Pande: It is a request.

Mr. Deputy-Speaker: Requests can-
not be made during the Question Hour
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and assurances sought. Only facts
are to be elicited.

Shri S. M. Banerjee: 1 want to know
whether the proposals have not been
submitted by the U.P. Government, or
whether proposals have been submit-
ted and the Railway Ministry or Gov-
ernment have not taken a decision?

Shri S. V. Ramaswamy: All State
Governments have been addressed to
send their proposals. From this Gov-
ernment no proposals have been re-
ceived for the Third Plan.

Shri Bhakt Darshan: May I know if
the U.P. Government is the only de-
faulting State, or if there is any other
State which has not sent any proposal?

Mr. Deputy-Speaker: What satisfac-
tion would that give to the hon. Mem-
ber? His own State is in default, that
is enough.

Shri Bangshi Thakur: May I know
whether Government is in a position
to tell us which are the States and
Union Territories which have submit-
ted proposals for the construction of
new railway lines in their respective
areas, and at what stage those pro-
posals are at present?

Shri S. V. Ramaswamy: The Third
Plan has already been submitted to
the House. The hon. Member may
kindly look into Page 548 of the Third
Plan.

Shri Bishwanath Roy: In view of the
reply given some years ago by the
then Minister of Railways, Shri Lal
Bahadur Shastri, in connection with
‘the proposal for construction of a new
railway line from Rudrapur to Khadda
via Deoria, Kasia and Padrauna, may
1 know whether any step has been
‘taken in that direction, as the TU.P.
Governmeat had also sent thc propo-
sal?

Shri S. V. Ramaswamy: The Third
Plan has been finalised, and copies
have been submitted to the hon. Mem-
bers. They may kindly look into it.

797 (Ai) LSD—2.
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Shri M. L. Dwivedi: In the course of
the reply to my question by the hon.
Minister it was stated that some rail-
way lines which had been suggested
by the U.P. Government would be
taken up in the Third Plan. I want
to know the reason why, in spite of the
assurance given here, no steps have
been taken to include them in the
Third Plan.

Shri S. V. Ramaswamy: This matter
was gone into on the 27th March, in
great detail. There has been no
change since.

Mr. Deputy-Speaker: We will again
discuss it when we take up the Third
Plan.

Freight Charges on Tea Exported
from India

#385. Shri Indrajit Gupta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether freight charges on tea
exported from India to foreign coun-
tries have been raised by the Steamer
Companies concerned; and

(b) if so, Government’s reaction in
the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Yes,
Sir. However, according to information
available, there has been an increase
in freight rates on tea only in the India!
Australia Trade, and no other. On
receipt of complaints about the in-
crease in the freight rates from Mala-
bar Ports to Australia the matter wa:
taken up with the Shipping Conference
concerned who, however, explained
that this increase was a part of a
general increase of freight on all cargc
moving not only from Malabar to
Australia but also from other placey
like Ceylon and Straits to Australia
and was necessitated by coatinuuus
increase in handling costs in Australia
in crew wages and generai operating
expenses.

Shri Indrajit Gupta: In view of 'he
fact that our general tea exports are
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facing a serious situation because of
Britain’s proposed entry intu the Euro-
pean common Market, will the Govern-
ment take some aciive stens to try and
persuade these steamer comrpanies to
reconsider the question of {ea freights?

Shri Raj Bahadur: In viiw of the
fact that there has been a simultane-
ous increase in the freight rates of tea,
not only from our ports but &!so from
the ports in Ceylon and Straits, I thirk
the competitive position of our tea
export is not prejudicially affected so
far as the question of freight increase
on tea is concerned.

Durgapur Thermal Power Station

+
Shri Aurobindo Ghosal:
*386. <{ Shri Indrajit Gupta:
| Shri N. M. Deb:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether No. 1 generator of the
Durgapur Thermal Power Station
broke down on the 10th May, 1961;

(b) the reasons for the breakdown;

(c) the number of breakdowns in
the plant since its installation;

(d) the loss suffered due to break-
downs; and

(e) the effect of breakdowns on pro-
duction capacity of the power station?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Heavy leakage in superheater
tube.

(c) Nine.

(d) Necessary repairs entailed by
these break-downs were undertaken
by the contractors concerned at their
own cost and hence the Corporation
did not suffer any direct loss.

(e) This unit was being run at an
output of 5055 MW. Production to this
extent was affected for the period of
each break-down.
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Shri Aurobindo Ghosal: After how
many days of its commission, did this
plant got out of order?

Shri Hathi: It was actually on trial
and not on commission.

Shri Aurobindo Ghosal; Is it due to
the defect in machine or due to bad
handling.

Shri Hathi: There were some defects
and I have mentioned them. There
was some damage to the generator.
But the sets were not actually handed
over by the contractors. They werc
with them and they were on trial. So,
the cost had to be borne by the con-
tractor.

Shri Indrajit Gupta: In view of the
fact that all these nine breakdowns at
Durgapur have been due to defects
in machinery all of which had been
supplied by two or three West Ger-
man firms, will the Government
seriously consider whether they should
continue to import the machinery
from these particular firms in future
for this power project?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

Shri Tridib Kumar Chaudhuri: May
I know whether the terms of the con-
tract provide compensation for future
breakdowns up to a certain period or
whether we have taken them over
without any such stipulation?

Shri Hathi: We have not takemr
them over vet. There is a guarantee
for a particular period and the cost
will be borne by them if there is any
damage in that period.

Shri Aurobindoe Ghosal: May I
know whether there is any consultant
engineer and if so what is his opinion
about this breakdown?

Shri Hathi: We have appointed a
committee to look into this. I may
say that this was not with the DVC:
this was with the contractor. They
have not handed it over so far and
so the question whether it is the
fault of the engineer or not does not
arise.
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First Class Ceaches in Integral Coach
Factery

+
Shri P. C. Borooah:
Shri Agadi:
*388 < Shri Sugandhi:
Shri Wodeyar:
LShri N. M. Deb:

Will the Minister of Railways be
pleased to siate:

(a) whethar new type of first class
Railway coaches have of late been
manufactured at the Integral Coach
Factory;

() if so, what are the special fea-
tures of these coaches;

(c) what is the estimated cost of
each such coach;

(d) who invented this design; and

(e) on which trains these coaches
have beep attached?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) A statement is placed on the
Table of the House. [See Appendix
I, annexure No. 83].

(c) The estimated cost is Rs.
1,85,000:-.

(d) The design was developed by
the Integral Coach Factory and the
Research Designs and Standards
Organisation.

(e) 53 coaches have so far been put
into service on Grand Trunk Expres-
ses, Howrah-Delhi-Kalka Mails, Doon
Expresses, one rake of New Delhi-
Howrah!Madras bi-weekly Air-condi-
tioned Deluxe Expresses, Madras-
Mangalore Mails, Frontier Mails,
Kashmir Mails, Srinagar Expresses,
Lucknow Expresses and Amritsar
Mails.

Shri Tangamani: May I know
whether the coaches which are going
to be manufactured this year also will
be of the same type with corridor and
with provision for vestibuling?

Shri S. V. Ramaswamy: The same
type.
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Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that Lhe
first class sleeping coaches with cor-
ridor provide much less space for the
passengers? It is inconvenient to
trave! in the four berth compartments
as in the winter season they have to
carry all their beddings, etc.

Mr. Deputy-Speaker: What is the
question?

Shri S, M. Banerjee: Are they go-
ing to change it to a broader type
because it is very congested?

Shri S. V. Ramaswamy: No, Sir, it
is not so. It is only after long deli-
berations that this coach was design-
ed and all the relevant factors have
been taken into consideration. Even
now some suggestions have been
made and all these will be in-
corporated in the future coaches. But
there is no idea to change the basic
design.

Shri Yadav Narayan Jadhav: May
I know whether any allotment has
been made of these coaches to the
Punjab Mail?

Shri S. V. Ramaswamy: I have said
that the Mails going through Punjab
are covered.

Shri Ranga: Are these coaches
manufactured only to increase the
total capacity for the first class pas-
sengers or to replace the overaged
first class coaches?

Shri S. V. Ramaswamy: Both, Sir.

Shri Nanjappan: May I know the
reaction of the travelling public with
regard to these coaches, and especially
the shower right at the entrance?

Mr. Deputy-Speaker: He should

tell it himself to the Minister.

Shri S. V. Ramaswamy: The reac-
tions have been very favourable. As
regards the shower there are some
proposals for shifting it.

Mr. Deputy-Speaker: Question No.
390.

Shri A. M. Tariq: There is a very
important question.
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Mr. Deputy-Speaker:
according to the list.

I will go

Godavari Valley Project

+
( Shri H. C. Heda:
*390. { Shri Rami Reddy:
| Shri Sarju Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) when was Godavari Valley pro-
ject sanctioned;

(b) when was the first phase of this
project taken up and completed;

(c) when was the second phase to
be taken up;

(d) the scope of the second phase
and how it differs from proposed
Pochampad project; and

(e) at what stage this project is?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
First stage of the Godavari North
Canal project with pumping scheme
had received the assent of the Gov-
ernment of Hyderabad on 22nd Febru-
ary, 1949.

(b) Work was started in 1949 on
Kadam Dam and was completed in
1958. The dam, however, breached
soon after completion. The work of
rebuilding the dam is still in progress
and is expected to be completed
shortly.

(¢) The Government of India are
not aware of any programme for the
second phase having been chalked out
by the erstwhile Hyderabad State.

(d) A statement giving the requir-
ed information is laid on the Table
of the House. [See Appendix I, an-
nexure No. 84].

(e) The revised Pochampad project
now designated as Godavari Canals
(Pochampad) utilising 41 TMC ft. of
waters has been received recently
from the State Government and is un-
der examination.

Shri Heda: May 1 know whether
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the Pochampad project is only a
modifieq form of the second phase of
the Godavari Valley Project?

Shri Hathi: Now the Andhra Pra-
desh Government has informed the
Government of India that this is the
project which is known as the Goda-
vari North Canal Project, This is a
modified project.

Shri Heda: The project was called
Godavari Valley and not North Canal
Valley project and the only change
made is that instead of a left canal,
a right canal is being proposed.

Shri Hathi: The latest communica-
tion is that they have already named
it as Godavari Canal (Pochampad)
project.

Shri Rami Reddy: How long will
it take for the Central Government to
get the modified project report, exa-
mine it and take a final decision?

Shri Hathi: It shall be examined
as quickly as possible.

New Railway lines in Third Plan

Shri A. K Gopalan:
Shri Subbiah Ambalam:
Shri Narayanankutty
Menon:
Sardar Igbal Singh:
Shri N. M. Deb:
I Shri Tangamani:
| Shri Amar Singh Damar:
Will the Minister of Railways be
pleased to state:

[' Shri Kodiyan:
.(
|

(a) which are the new Railway
lines proposed to be constructed dur-
ing the Third Five Year Plan;

(b) what is the amount allocated

for new lines during the Third Five
Year Plan; and

(c) whether the Tellicherry-Coorg-
Mysore line, the survey of which was
over long ago, will be taken up dur-
ing the Third Plan?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Latest
position is given in Chapter on Trans-
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port and Communications of the Third
Five Year Plan.

(b) The total estimated cost of Rs.
1,325 crores of the Raiiway Develop-
ment Programme in the Third Five
Year Plan includes Rs. 147 crores un-
der new lines. The total estimated
cost of the Railway Programme is
more than the amount proposed to bc
allotted to the Railways.

(c) The proposal has not been
approved for inclusion in the Third
Five Year Plan,

Shri Kodiyan; Reports had appear-
ed in the press that in view of the
fact that the South has been neglect-
ed in the matter of taking up new
railway lines, an additional alloca-
tion of Rs. 35 crores is likely to be
made. May I know whether that par-
ticular allocation has been made for
the South?

Shri Shahnawaz Khan: As the hon.
Member knows very well a number
of new railway lines in South India
are under consideration of the Plan-
ning Commission.

Shri Tangamani: May I know how
much out of this Rs. 147 crores allot-
ted for the construction of new lines
is set apart for the Southern Railway?

Shri Shahnawaz Khan: I shall re-
quire separate notice for that.

WRITTEN ANSWERS TO QUES-
TIONS

Guna-Maksi Line
+387 Shri Kunhan:
"\ Shri T. B. Vittal Rao:

Will the Minister of Railways be
pleased to state:

(a) the progress made upto the end
of July, 1961 regarding the construc-
tion of Guna-Maksi Railway link;

(b) the amount spent to the end of
July, 1961; and

(c) whether Government propose
to accelerate the pace of construction
in view of difficulties experienced in
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the matter of transport of coal to
western India?

The Depuly Minister of Railways
(Shri Shahnawaz Khan): (a) Final
Location Survey has been completed.
Preparation of the Construction Esti-
mate is in hand by the Railway. Cons-
truction of the line has not yet com-
menced.

(b) Nil.

(c) After the estimate is sanctioned
the construction of the line will be
carried out as expeditiously as possi-
ble, dependent on availability of re-
sources.

Indigenous Oral Contraceptives

389. Shrimati Maimoona Sultan:
Will the Minister of Health be pleased
to state:

(a) whether Government have de-
cided to intensify the country-wide
search for indigenous oral contracep-
tives:

(b) what drugs with defertilizing
effect have been discovered so far;
and

(c) what is the measure of such
effect produced by each of these drugs?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(by and (c). A drug known as
metaxylohydroquinone has been in-
vestigated at the All-India Institute of
Hygiene & Public Health, Calcutta.
It has been observed that the drug
reduces pregnancy rate by about 50
Its administration has not so far
shown any ill effects on the volunteers
on whom the trials have been con-
ducted and no complaints of ahy un-
toward experience have been receiv-
ed.

Besides metaxylohydroquinonz. a
number of indigenous drugs reported
to have anti-fertility effect have been
investigated. The research on such
drugs is being continued ard ‘the re-
sults are awaited.
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C.H.S. Scheme for Employees of
Union Territory of Dethi

*392. Shri Vajpayee: Will the
Minister of Health be pleased to state:

(a) whether any final decision has
been taken to extend the Contribu-
tory Health Service Scheme to the
employees of the Union Territory of
Delhi; and

(b) if so, the number of employees
likely to be benefited by the schemes?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Does not arise.

Development of Port at Haldia

Shri S. C. Samanta:
+393 J Shri Subod}a Hansda:
"\ Shri Indrajit Gupta:

_ Shri B. C. Mullick:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the World Bank was
approached for a loan for development
of the subsidiary port at Haldia;

(b) if so, the World Bank’s reaction
in the matter; and

(c) whether Government of India
have considered approaching any
other agencies for financial or techni-
cal assistance for the Haldia project?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). A sia-
tement is laig on the Table of the
Sabha,

STATEMENT

(a) Yes, Sir. In the application which
was submitted to the World Bank
last year to cover the foreign ex-
change requirements of certain Third
Plan items relating to the Calcutta
Port, the foreign exchange require-
ments of the Haldia Project which is
partially covered by the Third Plan,
were also included,
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(b) The Bank’s reaction has been
that a more systematic study of the
hydraulic conditions at the site of
the satellite port and its approaches
will be necessary before the site is
finally accepted and the facilities to
be put up at the site are decided upon.
There is, however, good reason to
think that, when the full details of
the project are worked out, the Bank
will consider the application for the
Project favourably, In the meanwhile,
provision has been included in the
second loan for the Calcutta Port
which was recently negotiated with
the World Bank, for the foreign ex-
change required for carrying out engi-
neering and hydraulic studies relating
to the Haldia Project.

(c) Does not arise.
Rihand Power for Madhya Pradesh

*394 Shri Vidya Charan Shukla:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 71 on
the 16th February, 1961 regarding Ri-
hand power and state:

(a) what progress has been made
in deciding the question of the share
of Rihand Power to be given to
Madhya Pradesh;

(b) what are the main factors which
are delaying settlement of this ques-
tion; angd

(c) by what time it is expected to
be settled?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
At the meeting of the Centra] Zonal
Council held on the 28th August, 1960,
it was decided that the Chief Minist-
ers of Uttar Pradesh anq Madhya Pra-
desh shouldg try to settle the matter
between themselves, It has not yet
been possible for the two Chief
Ministers to meet.

(cy It is not possible to state defi-
nitely when the matter will be settled.
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Power Requirements for Industries in
West Bengal

Shrimati Renu Chakravartty:
*395. { Shri S. M. Banerjee:
|_Shri Muhammeq Elias:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
minimum requirements of power for
industries in West Bengal are not being
met from the Damodar Valley Cor-
poration and other public sector power
projects in the area;

(b) what are the additional require-
ments of power for the Third Five
Year Plan industries in West Bengal
and how far Damodar Valley Corpora-
tion and other power sources will fall
short of this demand; and

(c) whether it is a fact that future
industrial expansion in West Bengal is
going to be frozen due to this critical
shortage of electricity?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢) A
Committee has been set up to assess
the power situation in the Bihar, West
Bengal including the Damodar Valley
Corporation areas in the light of the
total load requirements during the
Third Five Year Plan period and the
steps that should be taken to meet
the same,

Resumption of Train Services Between
Howrah and Waltair

*396. Shri Chintamoni Panigrahi:
Will the Minister of Railways be
pleased to state:

(a) whether Government have final-
ly decided to resume the 325-Up and
326-Down trains in the South Eastern
Railway Sections from Howrah to
Waltair by now;

(b) if not, when the authorities pro-
pose to resume these two trains; and

(c¢) whether the inconveniences of
the passengers have been brought to
the notice of the Railway Authorities?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Trains Nos. 326 Up/326 Down were
running between Khargpur and Wal-
tair prior to 22-5-59. The runs of these
trains were curtailed between Kharg-
pur and Khurda Road with effect from
22-5-1959. No decision has been taken
for the restoration of these trains on
the Khargpur-Khurda Road section
and the question can be considered
only when adequate line capacity be-
comes available on completion of
various engineering works now in pro-
gress on the section and also having
due regard to the traffic justification
obtaining at that time for an addi-
tional train on the section.

(c) Some representations have been
received for the restoration of the
runs of No. 325 Up/326 Down passen-
ger trains between Khurda Road and
Khargpur, Consistent with the availa-
bility of room, the loads of the exist-
ing trains on the section have been
augmented and the recent census re-
turns do not indicate overcrowding.

Statutory Central Council of Indiam
Medicine
+397. J Shri M. K. Kumaran:
1 Shri Nanjappan:

Will the Minister of
pleased to state:

Health be

(a) whether there is any proposal
before Government for the creation of
a Statutory Central Council of Indian
Medicine; angq

(b) if so, at what stage is the pro-
posal?

The Minister of Health (Shri Kar-
markar): (a) No, Sir,

(b) Does not arise,
State Transport in Tripura
*398. Shri Dasaratha Deb: Will the
Minister of Transport anq Communi-

cations be pleased to state:

(a) whether Government have under
examination any proposal for the in-
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troduction of State Transport in Tri-
pura; and

(b) if so, the steps taken or proposed
to be taken in the matter?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
scheme received from the Tripura
Administration for the establishment
of a State Transport Undertaking to
run road transport services in the
Territory is under examination.

Loan for Shipping Development Fund

*399 Shri Morarka: Wil] the Minis-
ter of Transport and Communications
be pleaseq to state:

(a) whether Government are con-
sidering to liberalise terms of repay-
ment of loans advanced to the shipping
companies from the Shipping Develop-
ment Fund; and

(b) if so, the nature of liberalisation
contemplated?

"The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The question of extending the
period of repayment allowed at pre-
sent for the loans granted to the
shipping companieg is under considera-
tion.

Theatre Road Post Office, Calcutta

*400. Shri Muhammed Elias: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to a picture
published in the Statesman (Delhi) on
the 14th June, 1961 showing postal
employees at the Theatre Road Post
Office, Calcutta working with umbrel-
las in hand to protect themselves from
monsoon rains coming through crevi-
ces in the roof;

(b) if so, whether the Post Office is
located in a rented building;
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(c) if so, the steps taken earlier to
get the roof repaired; ang

(d) whether the repairs have beem
carried out now?

The Minister of Transport ang Com-
munications (Dr. P Subbarayan): (a)
Yes,

(b) Yes.

(¢) The landlord was repeatedly re-
quested to have the roof properly re-
paired. Some repairs were carried out
by him in July 1959 but during the
monsoon of 1960, leakage of water
again occurred, The matter was again
taken up with the landlord.

(d) The landlord has carried out a
major part of the repair work in June
1961 and the leakage has stopped.

Cost of Production of Sugarcane

r Shri Sugandhi:
*401. { Shri Agadi:
| Shri Ram Krishan Gupta:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 1307 or
the 4th April, 1961 and state:

(a) whether the report of the Sub-
Committee appointed to ascertain the
cost of production of Sugarcane in
different areas has been submitted;

(b) if so, the details of cost of
various sugarcane growing areas; and

(c) if the reply to part (a) above be
in the negative, when the report is
likely to be submitted?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
The scheme to assess the cost of cul-
tivation of sugarcane has been in ope-
ration in the States of U.P., Bihar,
Andhra Pradesh, Punjab, Bombay and
Mysore. Preliminary report in respect
of UP. and Bihar has been received
and is under examination.
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(¢) The survey in the States of
Andhra Pradesh, Punjab and Bombay
is complete. The report for Andhra
Pradesh is almosi ready while those
for the States of Bombay and Punjab
are being compiled, The survey work
in Mysore is in progress.

Manufacture of Airerafts and Spares

*402 Shri Narayanankutty Menon:
: {Shri Indrajit Gupta:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4405 on the 3rd May, 1961 and
state:

(a) whether Government have since
taken 3 decision to start manufacturing
unit for aircrafts, spares and all other
allied equipments at Dum Dum under
the direct control and ownership of
Government of India; and

(b) if so, whether any announce-
ment has been made to this effect?

The Deputy Minister of Civil Avia-
tions (Shri Mohiuddin): (a) and (b).
There is no proposal to set up any
manufacturing unit at Dum Dum for
aircraft or spares under Government
management, The question of develop-
ing indigenous manufacture of - air-
craft spares and stores, as recommend-
ed by the Estimates Committee in their
62nd Report, is being pursued, with
the Ministries who are mainly con-
cerned.

Central Fertilizer Pool

*403. Shri Rajeshwar Patel: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
set up an autonomous corporation in
place of the present Central Fertiliser
Pool; ang

(b) if so, the reasons for the same?

The Minister of Agriculture (Dr.
P, S, Deshmukh): (a) and (b). The

Fertiliser Distributien Enquiry Com-
mittee has pointed out in their Report
that in the Third Plan, as the quanti-
tites of fertilisers to be procured and
distributed are very large, and they
are mostly in the form of new types
of fertilisers, a determined effort- has
to be made to popularise these fertili-
sers and to improve the system of
distribution. The Committee has re-
commendeq that a Central Markefing
Corporation with a libera] measure of
autonomy which would work under
the direction and supervision of the
Department of Agriculture should be-
organised.

The proposal is under consideration.

Drug for Curing Cancer

J Shri P. G, Deb:
\Maharjkumar Vijaya Ananda:

Will the Minister of Health be:
pleased to state:

*4u

(a) whether Government zre aware
of the statement of U.S. Surgeon-
General Dr. Terry, that they have
found a drug for the cure of cancer;
and

(b) if so, the details of the same?

The Minister of Healta (Shri
Karmarkar): (a) and (b). Govern-
ment have seen the news item appear-
ing in the “Time”, Asia Edition, dated
the 9th June, 1961. A detailed clinical
study with the drug “Methotrexate”
aas been reported in “Cancer Chemo-
therapy Reports”, 10, December 1960
Perfusion Conference. An extract is
placed on the Table of the Sabha.
[See Appendix I. annexure No. 85].

Bus-Train Collision at Madurai

*405. Shri Tangamani: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a
passenger train collided with .a cil,
bus at an unmanned railway gate in-
Madurai city limits on or about the:
22nd February 1961 killing two per-—
sons and injuring several others:
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(b) it so, whether compensation has
‘been paid to the families of the
deceased; and

(c) what steps have been taken 0
provide the level crossing with suit-
able gate and gatekeeper?

The Deputy Minister of Railways
(Shri Shahnawaz Khaan): (a) At
about 13.55 hours on 27-2-61 (and not
on 22-2-1961) while train No. 187
Madurai-Rameswaram Down Passen-
ger was on the run between Madurai
East and Silaiman stations, a city bus
collided with the train at an un-
manned level crossing. As a result of
this accident, 2 occupants of the bus
dieg and eight others were injured
seriously.

(b) No, Sir.

(c) The question of providing a gate
:and gatekeecper is under correspon-
dence with the Madurai Municipality.

Earthen Dams

*466. Shri Amjad Ali: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that several
earthen dams constructeq during the
First and Second Five Year Plans have
collapsed;

(b) if so, the number of such
earthen dams which have collapsed
during 1960 and 1961;

(c) whether it is also a fact that
these dams have collapsed due to
foundations of low shearing strength,
settlement and piping, insufficient
spillway and over topping, seepage
and subsidence, faulty design and con-
struction; and

(d) it so, what action Government
propose to take to remedy these faults
in the construction of earthen dams?

The Deputy Minister of Irrigatien
and Powet (Shri Hathi): (a) There
have been a few such cases,

(b) One earth dam has collapsed
during the year 1961. No failure was
Teported during 1960.
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(c) No, Sir. The causes were
different in each case. In the case of
the collapse of the Dam at Panset
recently, the causes of failure will be
known only after the necessary
enquiries have been completed.

(d) All necessary steps are taken
during the designing and the construc-
tion stage to make sure that there are
no defects and the position is review-
ed from time to time.

Colorisation of Vanaspati

( Shri Ram Krishan Gupta:
Shri D. C. Sharma:
+“497. { Shri Pangarkar:
1 Shri Vidya Charan Shukla:
| Shri Chuni Lal:

Will the Minister of Food amd
Agriculture be pleased to refer to
the reply given to Starredq Question
No. 428 on the 1st March, 1961 and
state:

(a) whether tests for colorisation of
Vanaspati have been finalised: and

(b) if so, steps taken or proposed to
be taken for its colorisation?

The Deputy Minister of Food and
Agrieulture (Shri A. M. Thomas):
(a) No Sir.

(b) Does not arise.
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Hotel Finance Corperatien

( Shri Subodh Hansda:
J shri s, C. Samanta:
.] Shri Nek Ram Negi:
[ Shri Ram Krishan Gupta:

*409.

Will the Minister of Tramsport and
Cemmunications be pleased to state:

(a) whether Government have con-
sidered the proposal to set up a hotel
finance corporation with a view to
promote the hotel industry; and

(b) if so, the result thereof?

Tie  Minister of State in the
Ministry of Transport and Com-
munications (Shri Raj Bahadur):
(a) and (b). No proposal to set up a
Hotel Finance Corporation has been
considered by Government so far.
However, the question of devising
ways and means of increasing hotel
accommodation has engaged the
attention of Government from time to
time.

Specialised Training in Foreign
Shipyards

f Shri Nek Ram Negi:

*
410. \_ Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that
arrangements are being made for
specialised training in foreign ship-
yards to young technicians  from
Hindustan shipyard and for the pro-
posed second shipyard; and

(b) if so, the details thereof?
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The Minister of State in the
Ministry of Transpert and Com-
municatiens (Shri Raj Bahaduar):
(a) and (b). So far as Hindustan
Shipyard Ltd., Visakhapatnam is con-
cerned, it has already a fairly full
complement of Technical personnel
to man most of the important posts.
An officer of the yard has, however,
recently been deputed to Messrs.
Fairfielq Engineering & Shipbuilding
Co. Ltd., Glasgow, UK. for higher
technical training in ventilation and
air-conditioning arrangements on
ships. For undertaking the construc-
tion of Mitsubishi type of ships for
which the Yard has entered into an
agreement with Messrs. Mitsubishi
Heavy Industries Reorganiseq Ltd.,
Kobe, Japan, the Shipyard propose to
send two of their officers to Japan for
6 to 9 months training with the firm.

As regards  the requirements of
Technical personnel for the Second
Shipyard, the question is being
examined by Government.

Indo-U.S.A. Air Services

Shrimati Ila Palcheudhuri:
Shrimati Maimoona Sultan:
Shri Narayanankutty Menol
Shri Punnoose:

Shri Assar:

Shri Aurobindo Ghosal:

Shri P. C. Borooah:

| Shri Muhammed Elias:
Shri Sarju Pandey:

l Shri Ram Krishan Gupta:
Shri Chuni Lal:

 Sardar Igbal Singh:

==~'411.<l

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that nego-
tiations between the Government of
India and U.S.A. were recently held
in connection with civil air traffic
services between the two countries;
and

(b) if so, the outcome thereof?
The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) Yes

Sir. The talks were held in Washing-
ton from April 24 to May 11, 1961,
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The Deputy Minister of Irrigation
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Accident at Calcutta Port

“414. f Shri Indrajit Gupta:
]_Shri Narayanankutty Menon:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether an accident took place
on the 10th May, 1961 at No. 4
Calcutta Jetty resulting in death of
two workers and injuries to several
others;

(b) if so, the causes of and respon-
sibility for the accident; and

(c) the steps taken to prevent
recurrence of similar accidents and te
provide compensation to those killed
and injured?

The Minister of State in the
Ministry of Transport and Com-
munications (Shri Raj Bahadur):
(a) to (c¢). A statement is laid on the
Table of the Sabha. [See Appendix
1. annexure No. 86],
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Eleetric Leces

[ Shri Kunhan:
| Shri T. B. Vittal Rae:
Shri Subodh Hansda:
415, { Shri Nek Ram Negi:
| Sari S, C. Samanta:
| Shri Ram Krishan Gupta:
{_ Shri Chuni Lal:

Will the M:nister of Railways be
pleased to state:

(a) whether the first 1500 Volt D. C.
electric locomotive has since rolled

out of Chittaranjan Locomotive
Works as scheduled;
(b) if not, the reasons for the

delay; and

(c) when the first locomotive is
likely to be commissioned?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
first 1500 V DC Electric locomotive
has been completed and is ready to be
tura.d out.

(b) Does not arise.

(c) The locomotive will be commis-
sioned within a month after it is
despatched from Chittaranjan.

Traffic Jam at Vijayawada

*416. Shri P. C, Borooah: Will the
M nister of Railways be pleased to
state:

(a) whether there had been a big
traffic jam at Vijayawada which
eomes in the way of carrying wagons
of coal and other goods to the South
of Vijayawada;

(b) if so, to what extent coal
wagons are held wp there;

(c) what action is being taken to
case the situation;

(d) whether the partial doubling of
the line between Gudur #fd Vijaya-
wada has been completed; and

(e) how far the position has eased
cn that account?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
There has been neither a traffic jam
nor any hold-up of coal loads at
Vijayawada.

(d) and (e). Out of a total of 93
miles of partial doubling between
Gudur and Vijayawada sanctioned
during the Second Plan period, doubl-
ing of 87.5 miles has been completed
and the track so dou¥Ted i§ being
utilised to the maximum extent possi-
ble.

Commiittee to Inquire into Working
of C.H.S. Scheme

417, J Shrimati Maimootla Sultan:
1 Pr K. B. Menon:

Will the Minister of Health be
pleased to state:

(a) whether a committee has been
constituted to assess the working of
the Contributory Health Service
Scheme for Central ‘Government em-
ployees in Delhi and New Delhi;

(b) if so, the precise terms of
reference of the committee and its
composition; and

(c) when the committee is expected
to submit its report?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir,

(b) A statement is placed on the
Table of the Sabha. [See Appendix I,
annexure No. 87].

(c) In October, 1961.

Gradation ef Foedgrains

*418. Shri Vidya Charan Shukla:
‘Will the Minister of Food and
Agriculture be pYeased to refer to
the reply given to Starred Question
No. 48 on the 16th February, 1961
regarding gradation of foodgrains and
state:

(a) whether the standards worked
out for grading paddy, rice and wheat
have been circulated to the State
Governments and other organisations;
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(b) if so, which of them have sent
their opinion on it along with the
nature of the opinion expressed; and

(c) the progress made in respect of
working out similar standards for
other foodgrains?

The Deputy Minister. of Food and
Agriculture (Shri A, M. Thomas):
(a) Yes, Sir.

(b) Only a few replies have been
received which are indicated in the
statement placed on the Table of the
Sabha. [See Appendix I, annexure
No. 88].

(c) Standards have been worked
out also for jowar, bajra. maize, ragi
and pulses which will shortly be
circulated.

Movement of Coal on Railways

“419 J Shri Morarka:
. ]_Shri Hem Raj:

Will the Minister of Railways be
pleased to state:

(a) how many additional wagons
are introduced to carry coal from
Bengal and Bihar coalfields since the
beginning of July, 1961;

(b) whether this increase is suffi-
cient to remove the bottleneck in the
movement of coal;

(c) whether further increases are
contemplated in the near future; and

(d) whether steps are taken to
double the track in certain regions for
speeding up coal transport  above
Mughalsarai?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) It
has been decided to increase the
target for movement of coal from
Bengal and Bihar coalfields by 200
wagons per day for Northern Rail-
way stationg from July 1961 onwards.

(b) Though this increase may not
meet the requirements in full, the
same is expected to improve consider-
ably the transport position of coal
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from these coalfields to destinations
served via Moghalsarai.

(c) No further increase is contem-
plated in the near future.

(d) The following works of doubl-
ing of track are in hand for increas-
ing capacity in the above-—Moghal-
sarai route:

Section Length to be
Doubled.
(i) Allahabad-Kanpur : 55 Miles
Phase I1.
(ii) Tundla-Ghaziabad (Partial) 63 ,,
(iti) Varanasi-Zafarabad 32
(iv) Moradabad-Saharanpur : 61
Phases I & II
(v) Moradabad-Saharanpur : 59 4
Phase I11.

Transportation of Coal by Ships

*420. Shri Muhammeq Elias: Will
the Minister of Transport anq Com-
munications be pleased to state:

(a) whether transporatation of coal
by ships has been started to different
parts of the country since May this
year;

(b) if so, how much coal has been
transported by ships till now; and

(c) what is the difference of freight
charges between ships and Railways?

The Minister of State in the Mini-
stry of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) About 3.83 lakh tons from Ist
May 1961 to 31st July 1961.

(¢) It is not possible to make any
generalisation as to the difference
between the freight rate on coal mov-
ed by the rail-cum-sea route and all-
rail route, as that woulq depend on
routes and distances involved in in-
dividual cases.

Defective Construction of Ship ‘Haldia>

( Shri Radha Raman:
Shri Shree Narayan Das:
Shri Assar:

) Shri P. G. Deb:

‘! Dr. Ram Subhag Singh:
Maharajkumar Vijaya

Ananda:
| Shri Hem Barua:

*421,

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Ship
Haldia recently built at Hindustan
Shipyard was found to be defective
and is declared unsea-worthy;

* (b) if so, what is the nature of the
defect and the total amount the ship
has involved; and

(c) what steps are being taken to
remove the defect and make it sea-
worthy again?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babhadur): (a) No.

(b) and (c). Do not arise.
Hirakud Reservoir

*422. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Central Water and
Power Commission has undertaken
technical inquiries in order to find out
whether adequate cushion was pro-
vided for the storing of flood waters in
the Hirakud Reservoir during the-
July floods:

(b) whether it is a fact that the
Hirakud administration had overfilled:
the lake and left an insufficient mar--
gin for the expected floods; and

(c) if so, what is the finding of’
this inquiry?

The Deputy Minister of Irigation
and Power (Shri Hathi): (a) to (c).
A statement is laid on the Table  of
the House.

STATEMENT

(a) No, Sir. The Central Water and
Power Commission have not under-
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taken technica] enquiries because the
Orissa Flood Enquiry Committee is
already .looking into this matter,

(b) The deal storage level for the
Hirakud Reservoir is R. L. 590, which
was kept at RL, 610 during the
rainy season of the last two years to
enable the 4 units of the Power House
to meet the existing load commit-
ments. According to the information
received from the Orissa  Govern-
ment during the July floods this year
the reservoir level was a little higher
than R. L, 610, as some water was
impounded to give relief to the Delta
area. During the flood on 11th July,
1961, the maximum reservoir level
attained was 620.6 against the  full
supply level 630.00.

(c) Does not arise.

Undelivereq parcels at G.P.O. Calcutta

*423. Shri Amajad Ali: Will  the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that a large
number of parcels have been lying
for disposal in the General Post
©Office at Calcutta;

(b) if so, what are the reasons of
this delay in delivery of parcels to the
persons concerned;

(c) whether it is also a fact that
this delay is due to the different pro-
cedure adopted by the postal and the
Customs au-horities at the G.P.O.
Calcutta; and

(d) if so, what action Government
propose to take to give immediate
delivery of the parcels and reducing
the period of examination at the
Customs?

The Minister of Transport and
‘Communications (Dr. P. Subbarayan):
(a) The reply is in the negative.

{b) Out of 229 parcels in deposit in
Calcuta G.P.O., 207 have been detain-
ed as the addressees have not called
for them after delivery of notices.
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(c¢) No. There is no customs exami-
nation in Calcutta G.P.O. but in Cal-
cutta Foreign Post Office.

(d) Does not arise.

Central Council of Ayurvedic Re-
search

424 f Shri Ram Krishna Gupta:
* 7 Shri Chuni Lal:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 430 en the 1st
March, 1961 and state:

(a) whether Government have since
considered the curriculum and sylla-
bus for students of Ayurveda for-
multated by the Central Council of
Ayurveda Research; and

(b) if so, the results thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). The curriclum
and syllabus of studies formulated by
the Central Council of Ayurvedic Re-
search are still under examination.

Ukai Project

*425 Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1122 on the 27th
March, 1961 and state:

(a) whether Government of Guje-
rat has sent its report on the investi-
gations of the Ukai Project to the
Central Water and Power Commission
for consideration and sanction;

(b) whether it has been considered;
and

(c) if so, whether it has been sanc-
tioned?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir.

(b) and (c). The matter is under
active consideration.
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Air Flights by Foreign Airlines
Through India

*426. Shri Indrajit Gupta: Wwill
the Minister of Transport and Com-
munications be pleased to state:

(a) how many flights per week are
allowed through India to  various
foreign air-lines;

(b) whether the U.S. air-lines have
beern demanding an increased num-
ber of flights; and

(¢) if so, Governments’ reactions in
the matter?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Foreign
airlines operate 108 services per week
in each direction to or through India.

(b) and (c). The question of addi-
tional frequencies to be operated by
the national airlines of the two coun-
tries was raised during the air talks
held in Washington in April/May,
1961 between India and U.S.A. The
talks were inconslusive and are likely
10 be resumed shortly. It would not
be in the public interest to disclose
the details thereof at this statge.

Norwegian Fisheries Delegation

*427. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
Ppleased to state:

(a) whether a Norwegian Fisheries
Delegation led by Mr. Grogh Hansen
wvisited India. in the first week of May
this year;

(b) if so, what matters were dis-
cussed with the Delegation; and

(c) what are the details of the pro-
Jects chalked out in consultation with
that Delegation?

The Deputy Minister of Agriculture
{Shri M. V. Krishnappa): (a) Yes.

(b) and (c). The question of ex-
tending the activities of the Indo-
Norwegian Fisheries Project was dis-
cussed with the Norweian Fisheries

797 (Ai) LSD—3

Delegation. The details have not yet
been finalised,

Additional Load to be carried by
Railway Wagons

“428. Shrimati Ila  Palchoudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a pro-
posal that every railway goods
wagon should carry some load in
addition to its normal carrying capa-
city is under the consideration of
the Government of India:

(b) if so, the reasons for such a
move;

(c) the details of and progress
made in connection with the propo-
sal; and

(d) the approximate total load
which is likely to be carried over
annually and the result and approxi-
mate receipts expected?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
proposal has already been implement-
ed with effect from 1st May, 1961.

(b) For carrying maximum traffic
with the available stock of wagons.

(c) General merchandise has now
been permitted with effect from 1st
May, 1961 to be loaded to the extent
of 2 tons above the marked carrying
capacity of a Broad Gauge wagon
instead of one ton previously permit-
ted.

In the case of commodities like
stone metal, bajri, iron ore limestone
etc. for which the weight for charge
is the enhanced carrying capacity,
loading up to 2 tons over the marked
capacity is ensured as freight is re-
covered on marked carrying capa-
city plus 2 tons. In the case of
foodgrains traffic.c the Food Ministry
has been requested to load Govern-
ment foodgrain traffic as far as possi-
ble up to 2 tons over the marked
carrying capacity. In respect of
other commodities, it is left to the
users to make full use of this per-
mission, where possible.
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(d) It is not possible to estimate
even approximately the additional
load that will be carried and the
earnings therefrom that will accure
to the Railways. However, wagons
loaded with commodities such as
stone metal, sand, etc., mentioned
above, will be able to carry roughly
4 to 5 per cent more load than at
present.

Extension of C.H.S, Scheme to
Calcutta, Bombay and Madras

429, S Shr! Muhammed Elllas:
3\ Shri P. C Borooah:

Will the Minister of Heatlh b2
pleased to state:

(a) whether Government propose
to extend the Contributory Health
Service Scheme to Calcutta, Bombay
and Madras;

(b) if so, what will be the recur-
ring expenditure to be incurred on
the expansion Scheme; and

(c) what is the number of benefi-
ciaries at these places?

The Minister of Health (Shri Kar-
markar): (a) The matter is under
consideration.

(b) About 60 lakhs per annum.

(c) Bombay—1,76,400.
Calcutta—2,29,200,
Madras—49,200.

Zoological Park in Delhi

Shri Ram Krishan Gupta:
Shri Chuni Lal:

"7 Shri Bhakt Darshan:
Shri Naval Prabhakar:

698

Will the Minister of Food and
Agriculture be pleased to refer to
the reply given to Starred Question
No. 245 on the 18th November, 1960
and state:

(a) the progress made so far in
the construction of Zoological Park in
elhi;
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(b) when its construction is likely
to be completed; and

(c) the steps being taken to ex-
pedite its construction as early as
possible?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (c). A
statement is placed on the Table of
the Sabha. [See Appendix I, anne~
xure No. 89].

Electrification of Burdwan-Asansol-
Gaya-Moghalsarai Section

Shri Ram Krishan Gupta:

699. 4 Shri Chuni Lal:

Will the Minister of Railways be
pleased to refer to the reply givemn
tq Unstarred Question No. 1994 on:
the 19th December, 1960 and state
the further progress since made in
the completion of electrification of
the Burdwan-Asansol-Gaya-Moghal-
sarai Section?

The Deputy Minister of Railways:
(Shri S. V. Ramaswamy): The follow-
ing sections on Burdwan-Moghalsarai
line have been commissioned progres-
sively on the dates indicated against.
each,

1. Durgapur (waria)- Asansol March,
1961

2. Asunsol-Kumardhubi August,.
1960

3. Kumardhubi-Dhanbad November,

(inciuding Pradhankanta 1960
Pathardih)

4. Dhanbad Gomoh February
1961
Th2 remaining sections, namely

Gomoh-Gaya-Moghalsarai and Burd-
wan Durgapur, are expected to be
commissioned in stages as follows,
provided P & T and Power Supply
Authorities complete their portion of
work in time:—

Gomoh-Kodarma
Kodarma-Gaya October, 61
Gaya-Moghaisarai March, 62
Burdwan-Durgapur . e
t. B taken up
durin, - < latter
part o
Plan Period.

August, 61
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Prevention of Food Adulteration Act

700 Shri Ram Krishan Gupta:
o0 Shri Chuni Lai:

Will the Minister of Health be
pleased to state at what stage is the
proposal to amend the “Prevention of
Food Adulteration” Act with a view
to make it simpler and more effec-
tive?

The Minister of Health (Shri Kar-
markar): The comments received from
the State Governments/Administra-
tions etc. in respect of the amend-
ments suggested by the Central
Council of Health and the Municipal
Corporation of Calcutta etc. to the
Prevention of Food Adulteration Act,
1954 are under examination.

Movement of Coal by Railways

ol Shri Ram Krishan Gupta:
. Shri Chuni Lal:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No, 1865 on the
3rd May, 1961 regarding the expan-
sion of Moghalsarai Yard and state:

(a) the target for coal movement
fixed for 1961-62; and

(b) how many wagons have been
allotted for this purpose?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). The target for coal movement
for' destinations above Moghalsarai
was 1900 wagons per day during th.
period April, 1961 to June, 1961. The
target has been increased to 2100
wagons a day from July, 1961 pro-
vided the additional 200 wagons are
not destined for stations served via
Chheoki, Kanpur & Agra East Bank.
Movements have been up to the in-
creased target from 11th July 1961
onwards.

Chamba] Power to Banswada

02 J Shri Ram Krishan Gupta:
) 1 Shri Chuni Lal:

Will the Minister of Irrigation and
Power be pleased to refer to the

reply given to Starred Question
No. 1866 on the 3rd May, 1961 and
state:

(a) whether Government have
considered the proposal to provide
Chambal power to Banswada; and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
(b). The matter is being examined
by the Government of Rajasthan.

Interest on Loan Advanced fer
Nagarjunasagar Project

( Shri Ram Krishan Gupta:
03, - Shri Chuni Lal:
© . sshri Agadi:
. Shri Sugandhi:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No. 1872 on the 3rd May, 1961 and
state:

(a) whether Government have
finally fixed the terms of payment of
interest charges on the loan ad-
vanced for Nagarjunasagar Project;
and

(b) if so, what are they?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Not yet.

(b) Does not arise.

Metre Gauge Railway Wagons
Factory in Kerala

704 Shri Ram Krishan Gupta:
: Shri Chuni Lal:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 1881 on the
3rd May, 1961 and state:

(a) whether Government have
considered the request of Kerala
Government for permission to start
factory for manufacture of metre
gauge railway wagons at Quilon in
public sector; and

(b) if so, the result thereof?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) The Government have not
agreed to the proposal.

Report of the Railway Uniforms
Committee

Shri Ram Krishan Gupta:
705 j Shri Chuni Lal:
"7 Sardar Igbal Singh:
| Shri A. M, Tariq:

TWill the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 1885 on the
3rd May, 1961 and state:

(a) whether Government have
since completed the examination of
the report of the Railway Uniforms
Committee; and

(b) if so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). The report of the Railway Uni-
forms Committee ig still under exa-
mination.

Exhibits from Co-operative Societies,
Himachal Pradesh, for World Agricul-
tare Fair

706. Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether it is a fact that exhi-
bits worth thousands of rupees were
collected from the co-operative socie-
ties in Himachal Pradesh by the
Registrar for co-operative societies for
display in the World Agricultural
Fair;

(b) if so, total amount thus collect-
ed;

(c) the number and value of exhi-
bits displayed at the fair;

(d) whether it is also a fact that
substantial portion of amount collect-
ed through exhibits was misused; and

(e) if so, action taken thereon?
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The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes.

(b) and (¢). Products worth Rs.
6,000|- (approx.) were collected from
cooperative societies. A list of such
exhibits is laid on the Table. [See
Appendix I, annexure No. 90].

(d) and (e). The products were
for display and not for sale and
nothing was therefore collected. At
the end of the exhibition it was
found that exhibits worth 103.44
rupees were not returned to the
department. This matter is at pre-
sent under examination.

Co-operative Societies in Himachal
Pradesh

707. Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the number of co-operative
societies formed in Himachal Pradesh
so far;

(b) whether they are inspected
regularly; and

(c) if not, the reasons therefor?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) 1059.

(b) and (c). Yes, according to an
annual programme drawn up for the
purposes except in a very few cases
where records are not readily avail-
able or communications are cut off.

Master Plan for Pathankot Junction

708. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether any master plan for
Pathankot Junction has been prepar-
ed;

(b) if so, when it is going to be
implemented; and

(c) the time required for comple-
tion of work?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c). Do not arise.
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Panchayats in Delhi

709. Shri D. C. Sharma: Will the
Minister of Community Development
& Cooperation be pleased to state:

(a) the total number of Panchayats
working at present in Delhi;

(b) the number of Panchayats which
have constructed their own Panchayat-
ghars; and

(c) the number of Panchayatghars
which have been constructed during
the Second Five Year Plan period so
far?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) 205.

(b) 14. (In 50 villages, Community
Centres are being used as Panchayat-
ghars. 59 Chaupals in villages are
also being used as Panchayatghars).

(c) 12.
P.0Os. in Gurdaspur District (Punjab)

710. Shri D. C. Sharma: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) the number of Post Offices in
Gurdaspur district of Punjab func-
tioning in rented buildings at present;
and 1

(b) the amount of rent paid by
Government during 1959-60?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
28, including one in rent-free building.

(b) Rs. 9,030.66 nP.
Telegraph Offices in Madhya Pradesh

711. Shri Pangarkar: Will the Minis-
ter of Transport and Communlcations
be pleased to state:

(a) the number of Telegraph Offices
in Madhya Pradesh, district-wise;

(b) whether Government propose to
increase the number during 1961-62
district-wise; and

(c) if so, the names of places where
they are to be provided?

The Minister of Transport and Com-
munications (Dr. P. Sabbarayan): (a)
to (c). The particulars are shown in
the statement laid on the Table. [See
Appendix I, annexure No. 91].

Bridges in Madhya Pradesh

712. Shri Pangarkar: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) how many bridges in Madhya
Pradesh have been sanctioned for
construction by the Central Govern-
ment during the year 1961-62;

(b) the various places where these
bridges will be constructed; and

(c) the estimated expenditure on
each of these bridges?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). No
bridge estimates have yet been sane-
tioned during the current year 1961-
62, but the Third Five-Year Plan for
the development of National High-
ways provides for the following new
bridge works in Madhya Pradesh:

Sr. No. Estimated
cost
(Rs. lakhs)

Name of work

1. Constructing a bridge over
Kumbhari River on Nation
Highway No. 6. .. .. 6.00

2. Constructing missing
bridges in miles 94/3, 94/5,
101/5 and 111/3 on
National Highway No. 26. 2.00

3. Constructing bridges (Kar-
anji, Bijora, Deori, etc.)
on National Highway No.
26, Sagaur-Narasinghpur
Road. .. .. ..

4. Constructing bridges on
National Highway No. 43
in Dandakaranya Project. 10.00

7.00

ToTAL 25.00

P. C. Os. in Maharashtra

713. Shri Pangarkar: Will the Min-
ister of Transport and Communications
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be pleased to state:

(a) the number of Public Call Offi-
ces in Maharashtra at present (dis-
trict-wise);

(b) whether Governmént propose to
increase their number during 1961-62
districtwise; and

(c) if so, the names of places where
these offices are to be provided?

The Minister of Transport and Com-
munications (Dr. ¥. -Su¥Barayan): (a)
to (c). The particulars are shown in
the statement laid on the Table. [See
Appendix I, annexure No. 92].

Electrification of Stations on E. Rail-
way

714. Shri Pangarkar: Will the Min-
Ister of Railways be pleased to state:

(a) the number of Railway stations
which have been electrified during the
year 1960-61 on the Eastern Rillway;

and

(b) the number ¢® Taliway stations
still pending to be electrified?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 26 sta-
tions.

(b) Out of a total 509 stations on the
Eastern Railway, 251 stations have
been electrified upto the end of
31-7-61. Power is available at pre-
sent only at 18 more stations on which
electrification work is already in pro-
gress.

Railway Quarters on C, Railway

715. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state:

(a) the number of quarters cons-
tructed for Railway employees on the
Central Railway dquring 1960-61; and

(b) the number of quarters allotted
during the period?

The Deputy Minister of Railways
(Bhri Shahnawaz Kfiah): (a) During
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1960-61, 1452 Units of quarters for
class III and class IV staff, 6 Barracks
to house 482 RPF personnel and 26
Officers quarters were completed.

(b) 1409 Units for class III and class
1V, 6 Barracks for RPF and 26 Officers
flats out of the above were allotted
during the period.

Diva-Panvel-Uran Line

1. s Sln-.i Pangarkar:

7\ Shri Assar:

Will the Minister of Railways be
pleased to refer to the reply given to
the Unstarred Question No. 780 on 1st
March, 1961 and state:

(a) whether the estimate of Diva-
panvel-Uran line has since been sanc-
tioned by the Railway Board; and

(b) if so, when the construction
work of the above line is likely to be
undertaken?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes.

(b) Preliminary arrangements for
commencement of the construction are
in hand, and actual construction will
commence after the monsoon.

Haldia Port

717. Shri N. M. Deb: Will the Min-
ister of Fransport and Communications
be pleased to state whether Kharag-
pore (West Bengal) town and the
Railway Colony will be affected by
the const.ruction of Haldia Port?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): As the Haldia
project has not yet been finalised and
the question of the alignment of the
rail link to Haldia has also not been
decided so far, it is not possible to
say what the effect of the construction
of the Haldia Port will be on Kharag-
pore town and the Railway Colony.
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Sugar Mills in Mysore

Shri Agadi:
. 1 Shri Sugandhi:

Wil] the Minister of Food and Agri-
‘cunlture be pleased to state:

718

(a) whether any recommendations
for licensing the sugar mills in co-
operative sector at Kamalapuram in
Bellary District and Bidar, District
Bidar, Mysore State have been receiv-
ed;

(b) if so, whether Government have
taken any decision; and

(c) what is the nature of the deci-
sion?

The Deputy Minister of Food and
Agricultur (Shri A. M. Thomas): (a)
Yes, Sir. The Mysore Government
have recommended establishment of
cooperative sugar factories at Kamala-
puram and Bidar.

(b) and (c¢). In view of surplus pro-
duction of sugar in the country, it has
been decided not to license any fur-
ther capacity in the sugar industry for
‘the present. Consideration of appli-
cations of Kamalapuram and Bidar
Cooperatives will be taken up, along
with other pending applications, when
it is decided to resume licensing of
mnew capacity.

Corporation for Tourism

719. Shri Dinesh Singh: Will the
Minister of Transport and Communi-
wations be pleased to state:

(a) whether there is a proposal ‘to
set up an autonomous corporation for
tourism; and

(b) if so, the pa'rticulars thereof?

‘The Minister of State in the Minis-
iry of Transport and Cemmunications
(Shri Raj Bahadur): (a) Yes.

) (b) The proposal is still under con-
sideration; hence it is not possible :to
give its particulars.
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Indian Airlines Corporation

720. Shri Dine:h Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether priority is given to
passenger transport or cargo carriage
by I.AC,;

(b) whether there is any fixed ratio
between the number of passengers
and the cargo to bé carried; and

(c) if so, the particulars thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (c).
Scheduled services are operated by
Indian Airlines Corporation primarily
for passengers. They also carry
postal mails and freight. Normal
commercial cargo receives the lowest
priority except for perishables and
urgent medicines. On several servic-
es, newspapers are also carried against
a quota reserved for them by prior
agreement with the publishers.

There is no fixed ratio for passen-
gers and caigo and the proportion
depends on availability of space and
demand. The trend during the last
two years has been that cargo aver-
ages between 25 per cent. and 30 per
cent. of the revenue ton-miles flown
whereas passengers and their baggage
have accounted for approximately
64 per cent, to 67 per cent,

Amount Missing from Nagla Post
Office

%21. Shri Kunhan: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that in May,
1961 about Rs. 30,000 disappeared
from the safe of the Nagla Post Office,
Chandigarh;

i{b) it so, the details thereof; and

(c) whether have been

caught?

culprits

The Minister of Transport and Com-
‘munications (Dr. P. Subbarayan): (a)
Yes, Sir. The actual amouat inyoalved
is RBs. 2581088 nP.
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(b) A statement is placed on the
Table of the Sabha. [See Appendix
I, annexure No. 93].

(c) The case is still under investi-
gation by the Police.

Deaths of New-Born Children in
Government Hospitals, Delbi

722. Shri Kunhan: Will the Minister
of Health be pleased to state:

(a) the number of newborn children
who died in Government Hospitals in
Delhi and New Delhi during the year,
1960;

(b) whether there has been an in-
crease in the number of such deaths
as compared to the year 1959; and

(¢) the number of persons, if any,
against whom action was taken for
negligence?

The Minister of Health (Shri
Karmarkar): (a) Ten.

(b) No.

(c) No action was taken against any
person as the above deaths were not
due to the negligence of the staff.

Theft of Copper Wire

723. Dr. Samantsinhar: Will the
Minister of Transport and Communi-
cations be pleased to state: -

(a) the year-wise and circle-wise
worth of copper wires stolen during
the Second Five Year Plan period;

(b) the measures that have been
adopted to combat these thefts; and

(c) the effects of these measures?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
to (c¢). A statement is laid on the
Table of the Sabha. [See Appendix I,
annexure No. 94].

Indian Doctors for Burma

(" Shri P. G. Deb:
724. { Dr. Ram Subhag Singh:
LMaharajkumar Vijaya Ananda:

Will the Minister of Health be pleas-
ed to state:
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(a) whether the Burmese Govern-
ment has sought help of the Govern-
ment of India for the recruitment of
Indian doctors; and

(b) if so, the conditions of service
of the doctors?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) Negotiations are going on bet-
ween the Government of India and
the Government of Burma regarding
the conditions on which the latter pro-
pose to recruit Indian Doctors.

Theft in Loco Shed at Phulera

25 [ Shri Warior:
7\ Shri Kodiyan:

Will the Minister of Railways be
pleased to state:

(a) whether Government have re-
ceived any complaint of thefts ete. im
the Railway Loco-shed, Phulera:
(M.G.);

(b) if so, whether Government have:
made enquiries into the complaint
against the contractor doing the work
of loading and unloading at Phulera;
and

(c) if so, the details thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Yes, Sir. It was in October, 1950, that
the Government Railway Police,
Phulera, received information about
the Loco Foreman, Phulera being in
unlawful possession of steam coal and
cinder. A raid was, therefore, carri-
ed out when coal and cinder was re-
covered from the house of the Loca
Foreman. The case against the Fore-
man is still pending trial in court.

Presumably, as a sequel to this case,
the Loco Foreman Phulera made a
complaint alleging inter alig that the
agent of the coal handling ash pit
cleaning/cinder  picking contractor,
Phulera was committing thefts of
coal and cinder on a large scale and
that the contractor was not unleading
coal wagons in time, which did * not
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permit of coal stacks being built ac-
cording to the terms of the contract.
These allegations on enquiry could
not be fully substantiated.
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Railway Concession to Nurses
734. Shri Chuni Lal: Will the Minis-

ter of Railways be pleased to state for
wvhat reasons the Railways do not per-

mit nurses and student nurses (girls)
authorized to travel on concession
rates from{ravelling to their destina-
tions by routes other than the direct
ones—chosen for reasons of personal
safety—and from travelling by Mail
or Express Trains?

The Deputy Mini fer of Railways
(Shri Shahnawaz Khan): Concessions
for nurses and student nurses, as in
the case of other concessions, are per-
missible by the reasonably direct route
between specific stations and are avail-
able by mail or express trains only
when the journey covers over 480
kilometers (formerly 300 miles. These
limitations have been prescribed in
order to avoid over-crowding of long-
distance trains by short distance
passengers and to prevent unintended
benefits, they can however, be relaved
in individual cases by the jndividual
Railway Administrations, where such
a course is justified.

Foodgriains Target during the Third
Plan

735. Shri P. C. Sharma: Will the
Minister of Food and Agriculture be
pleaseqd to state:

(a) whether the Planning Commis-
sion has fixed the target of foodgrains
production and the necessary alloca-
tion under the Third Five Year Plan
for Punjab; and

(b) if so, the details thereof?

The Deputy Minister of Agriculture
(Sbri M. V. Krishnappa): (a) and (b).
Yes. The target of additional pro-
duction envisaged during the Third
Plan period for Punjab is 18.50 lakh
tons and the total production of food-
grains is 78.50 lakh tons. This target
of additional production is expected to
be achieved from ~the following
schemes:

Major irrigation,

Minor irrigation,
Fertilisers and Manures,
Green Manures,
Improved seeds,

Soil Conservation,
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Land Reclamation, and
Dry Farming,

The financia] allocations made for
various heads of development under
the State Plan having a bearing on
production are as under:

(i) Agricultural production in-
cluding”land development.—
Rs. 11°33 crores.

(ii) Minor Irrigation—Rs. 7-52
crores.

(iii) Soil Conservation—Rs. 1°'89
crores. *

Total—Rs. 2074 crores.

Norwegian-Indian Agreement

Shri Shree Narayan Das:
736 Shri Radha Raman:

Shri Kodiyan:

Shri Aurobindo Ghosal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Norwegian-Indian
agreement has been extended for the
third time;

(b) if so, whether there has been
any change in the agreement; and

(c) the precise nature of aid that

would be made available during the
Third Five Year Plan?

The Deputy Minister for Agricul-
ture (Shri M. V. Krishnappa): (a) to
(c). The question of extending the
Indo-Norwegian agreement is under
negotiations between the Governments
of India and Norway. It is not possi-
ble to give details at this stage as
these have not yet been finalised.

Location of R.M.S. Headquarters in
Bihar

737. Shri Shree Narayan Das: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that some
time ago a very large number of
M.L.As. from Bihar submitted a
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memorandum to the Minister in res-
pect of location of R.M.S. headquarters
in the State of Bihar, the retention of
existing offices and sections presently
under R.M.S. ‘C’ division of Gaya and
transfer of headquarters of all the
sections now under Bihar Circle but
located at Calcutta to their rest
stations;

(b) if so, whether the same was
considered by Government; and

(c) if so, the result thereof?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
Yes, a memorandum signed by 158
M.L.As, of Bihar was received pro-
testing against the opening of WB-8
section between Howrah and Madhu-
pur in West Bengal Circle and transfer
of Asansol R.M.S. from Bihar to West
Bengal Circle and asking for the
transfer of headquarters of C-3 and
C-12 sections both working betwe=n
Howrah and Gaya from Calcutta to
Gaya, extension of beats of WB-T7
(Howrah-Muri) and C-6 (Patna—
Barkakana) sections to Ranchi and
Tatanagar respectively and transfer of
Tatanagar RMS and the transit mail
offices at Sakrigalighat and Manihari-
ghat to Bihar Circle.

(b) Yes.

(c) The proposals were not consi-
dered feasible from the operational
and administrative points of view.

Committee for each Project for Utilisa~
tion of Irrigation Potential

738, Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No, 435 on the
1st March, 1961 and state the
nature and details of steps taken by
State Governments so far for forma-
tion of Committees at each project for
the maximum utilisation of irrigation
potential?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): The informa-
tion is being collected and will be
placed on the Table of the House.
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Report by Indian Road Congress

739. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to
the reply given to Starred Ques-
tion No. 439 on the 1st March, 1961
and state:

(a) whether Government have also
since received report of the Indian
Roads Congress meeting;

(b) if so, the main recommenda-
tions of the Congress; and

(c) steps taken or proposed to be
taken to implement them?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) and (c). A statement giving the
requisite information is laid on the
Table. [See Appendix I, annexure
No. 95]. :

Prices of Sugar

ey J Shri Ram Krishan Gupta:
"7\ Shri Khushwaqt Rai:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have re-
ceived the report of Tariff Commis-
sion regarding the revising of the price
linking formula for sharing the sugar
prices between the factories and the
cane-growers; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):

(a) Yes, Sir.

(b) The Report is under examina-
tion. A copy of it will be placed on
the Table of the House when the re-
commendations of the Commission
have been examined and decisiors
taken thereon.

Dam on Ravi River

741, Shri Ram Krishan’Gupta: Will
the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
to construct a dam on the river Ravi
to harness the waters of the Upper
Bari Doab Canals;

(b) whether Government have also
received any scheme in this regard
from Punjab Government;

(c) if so, the details thereof; and

(d) action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Government of Punjab have a pro-
posal to construct a dam on Ravi river
near village Thein.

(b) The project report has been
received only recently.

(c) The ‘Thein Dam’ envisages the
construction of a storage reservoir on
the River Ravi for a gross storage
capacity of about 2 million acre ft.
including a live storage of 1955 MAF.
The stored supplies will be used to
irrigate areas in the States of Punjab,
Rajasthan and Jammu & Kashmir,

The principal features of this pro-
ject include a 460 ft. high R. C. con-
crete Buttress Dam, a radial gate con-
trolled overflow spillway, river outlets
and pen-stock openings for installa-
tion of a Power Plant at a later date.

(d) The project report has yet to
be examined.

Linking of Ravi and Beas

742. Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether there is any proposal
to link river Ravi with Beas river;
and

(b) if so, at what stage the proposal
is?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Modhopur Beas link, which pro-
vides for diversion of supplies of River
Ravi to the extent of 10,000 cusecs to
River Beas, has already been com-
pleted. Another link channel known
as Ravi-Beas link is also being investi-
gated by the Government of Punjab.
Detailed investigations on this scheme
are reported to be in progress,

Passenger Amenities on Northern
Railway

743. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether Governrment have con-
sidered the amenities to be provided
to Railway passengers during 1961-62
on Northern Railway; and

(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The details are given in the iist
laid on the Table. [See Appendix I,
annexure No. 96].

Track Renewal on Rewari-Bhatinda
Route

744. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased to
state:

(a) whether the programme of track
renewal on the Rewari Bhatinda route
of the Northern Railway has been
finalised; and

(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) Yes;
Sir.

(b) Out of the total length of 186.40
miles of this Section, 69.23 miles of
track have been relayed and the work
on 83.47 miles is in progress. The re-
maining 33.70 miles are proposed to be
renewed in phases during the 3rd Plan
Period.
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Circular Railway Round Calcutta

w45 Shri Ram Krishan Gupta:
) Shri D, C. Sharma:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 687 on the 1st
March, 1961 and state the progress
since made in regard to the scheme for
construction of circular Railway
around Calcutta?

*
The Deputy Minister of Railways
(Shri S. V. Ramaswamy): No progress
has been made.

New Lines in Coal Field Areas

Shri Ram Krishan Gupta:

746. Shri Jangde:

Will the Minister of Railways be
pleased to refer to the reply given
to Unstarred Question No. 724 on the
1st March, 1961 and state:

(a) whether the proposal for con-
struction of new lines in coal-fieid
areas during Third Five Year Plan has
since been finalised; and

(b) if so, the details thereof?
The Deputy Minister of Railways

(Shri S, V. Ramaswamy): (a) Not
yet.

(b) Does not arise.

Himachal Pradesh Co-operative Bank

747. Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
io slate:

(a) whether it is a fact that Hima-
chai Pradesh Co-operative Bank is not
audited regularly;

(b) if so, the reasons thereof; and
(c) when it was audited recently?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) No, Sir.

(b) Does not arise,
(c) On 6th May, 1961.
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Arrangements for Kumbh Mela at
Hardwar

749, Shrimati Ila Palchoudhuri: Will
the Minister of Railways be pleased
to state:

(a) whether proposals for arrange-
ment to be made for coping with the
rush of pilgrims who are expected to:
go to Hardwar by rail.to the forth-
coming Kumbha Mela in 1962, have
been taken in hand; and

(b) if so, the details thereof?

Wwarwﬁmﬁaﬁa@%%\
e Deputy Minister of Railways.

afcorm wE9 WO FET § S
Afeqn fofra g 8, 390 & HAWTa-
ard Gar &) I § | weaafer e ag
N Aty & qF wifas mifar & qua:

(Shri Shahnawaz Khan): (a) Yes Sir.

(b) Details of arrangements pro-
posed to be made are being worked

out,
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Laxmi Vilas Palace at Udaipur

750. Shrimati Ila Palchoudhuri: Will
tle Minister of Transport and Com-
‘miunications be pleased to state:

(a) whether it is a fact that a pro-
posal to acquire the Laxmi Vilas
Palace at Udaipur belonging to the
Maharana of Mewar by the Depart-
ment of Tourism is under the consi-
deration of the Government of India;

(b) if so, details of the proposal;
and

(c) the progress made in connection
therewith so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
Government of India have purchased
from the Maharana of Udaipur the
building at Udaipur (Mewar) know
as the Laxmi Vilas Palace for use as
a hotel. The price settled is Rs. 7,00
lakhs.

Reclamation of Water-Logged Land

751. Shri Goray: Will the Minister
of Irrigation and Power be pleased to
state:

(a) what steps are being taken to
reclaim water-logged land; and

(b) what -would be total acreage of
wate-logged and ravine land reclaim-
ed during the first year of the Third
Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The requiste information is being col-
lected and will be laid on the Table of
the House as soon as possibble.

Floor Price of Wheat

752. Shri D, C. Sharma: Will the
‘Minister of Food and Agriculture be
pleased to state:
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(a) whether Government of Punjab
has urged upon the Governmeni of
India to fix the floor price of wheat
at an early date; and

(b) if so, the action taken or pro-
posed to be taken in this regard?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). In the beginning of the
harvest season the Punjab Govern-
ment suggested that as the production
of wheat this year was going to be ex-
ceptionally good, the Government of
India shoulq fix the purchase price
of wheat and be ready to give support
to the prices of wheat to safeguard
the interests of the cultivators., The
matter was carefully examined. In
addition to the withdrawal of zcnal
restrictions on the movement of wheat
the roller flour mills were permitted
to make purchases of wheat in the
open market and the restrictions on
the advances by banks against the
stocks of wheat were withdrawn.
These measures have had the desired
result and it was not found necessary
for the Government to enter the
market.

Effects of Hydrogenated Oils on Con-
sumers

53 Shri D, C. Sharma:
* 94 Shri Ram Krishan Gupta:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 311 on the 24th
February, 1961 and state:

(a) whether Government have ar-
rived at any conclusion regarding the
effects of hydrogenated oils on the
consumers; and

(b) if so, the details of the con-
ciusion arrived at?

The Minister of Health (Shri Kar-
markar): (a) and (b). From the
studies carried out at the Nutrition
Research Laboratories on moneys with
hydrogenated vegetable fat and othet
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fats and oils, the following conclu-
sions have been drawn:—

(1) The intake of hydrogenated
vegetable fats at moderate or
low levels (10 to 159 total
calories in the diet) is as-
sociated with no significant
increase in serum cholesterol
levels.

{2) If consumed in high amounts,
i.e, supplying nearly 40% of
the total calories in the diet,
hydrogenated vegetable fats
tend to increase serum cho-
lesterol concentrations signi-
ficantly.

(3) If, however, 20 to 30% of the
tota] hydrogenated fat intake
is replaced by unhydrogenat-
ed vegetable oils which are
rich in polyunsaturated fatty
acids, the increase in serum
cholesterol brought about is
considerably less.

{4) Studies have shown that dis-
tribution of hyrogenated vege-
table fat equally in all the
‘meals of the day result in
considerably less increase in
serum crolesterol than con-
suming the same amount all
at one sitting.

15) There is at present no defi~
nite evidence to show that
consumption of high amounts
of hydrogenated vegetable
fats alone, can produce co-
ronary heart disease. Al
that can be said is that such
a high intake may produce
one of the factors known to
be associateq with coronary
heart disease.

SBomb Explosion between Amritsar
ang Pathankot

f Shri D. C. Sharma:

754 <\ Shri Ram Krishan Gupta:

Will the Minister of Railways be
pleased to refer to the reply given

997 (Ai) LSD—4

to Starred Question No. 316 on the
24th February, 1961, and state:

(a) whether the police have since
investigated into the causes of bomb
explosion on the Railway line bet-
ween Amritsar and Pathankot; and

(b) if so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Yes Sir. Despite vigorous police in-
vestigations, the case has remained
untraced.

Sugarcane Production

755. Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
to state:

(a) whether there has been any
increase in the sugarcane production
during the Second Five Year Plan
period, calculated on the basis of
average yield per acre;

(b) whether this increase, if any,
was due to the supply and application
of more fertilizers or due to the bet-
ter seeds made available to the
farmer; and

(¢) whether the prices have also
shown fall and rise in accordance
with the rise and fall in total sugar-
cane production during the Second
Five Year Plan?

The Deputy Minister of Agriculture
(Shri M. V. Krishappa): (a) Yes Sir;
the average yield per acre has gone
up from 13.1 tons in the last year of
First Plan to 14.8 tons in the last year
of the Secong Plan.

(b) The increase was due to both
the application of Fertilizers and also
to the better planting material made
available to growers.

(¢) The minimum cane price is
fixed every year by the Government
of India and as such the question of
rise or fall in the prices does not arise.
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Credit Facilivies to Transport
Operators

756. Shri D, C. Sharma: Will the
Minister of Transport and Communi-
catlong be pleased to refer to the
reply given to Starred Question No.
458 on the 1st March, 1961 and state
the final decision taken and progress
made on the scheme for providing
credit factilities to transport opera-
tors?

The Minisier of State in the Min-
istry of Transpert and Communica-
tions (Shri Raj Bahadur): The
scheme for setting up State Trans-
port Finance Corporations for pro-
viding credit facilities to transport
operators in the private sector was
discussed at the meeting of the Road
and Inland Water Transport Advi-
sory Committee held at New Delhi on
the 28th and 29th July, 1961. It was
noted that a proposal for amendment
of the State Finance Corporotions
Act, 1951, so as to make the ‘road
transport industry” and “inland water
transport industry” eligible for finan-
cial assistance from State Finance
Corporations was already under the
consideration of the Ministry of
Finance. The Committee accordingly
recommended that while there was no
need to set up separate State Trans-
port Finance Corporations, the pro-~
posed amendment of the State Finance
Corporations Act should be worded
in such a manuner that not only the
road transport industry as such but
also organisations engaged on financ-
ing road transport operators were
eligible for assistance from the State
Finance Corporations, It was also
recommended that the State Govern-
ments should set up hire purchase
companies and take advantage of the
State Finance Corporations. The re-
commendations of the Cmmittec are
being brought to the notice of the

Ministry of Finance.
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Ecafe Seminar on Tourism

Pandit D N. Tiwari:
757. { Shri Ram. Krishan Gupta:
Shri Chuni Lal:

Will the Minister of Transport and
Communications be pleased to state:

(a) the main recommendations of
the 12 day seminar on promotion of
tourism sponsored by ECAFE in co-
operation with the Government of
India held jn New Delhi;

(b) whether all the recommenda-
tions have been accepteq bv Govern-
ment; and

(c) if so, steps taken to implement
them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes sir. A
statement enumerating the recom-
mendations of the ECAFE Seminar on
Promotion of Tourism is placed on
the Table of the House. [Placed in
Library. See No. LT-3082/61].

(b) and (c). The report of the
Seminar has not yet been formally
received by the Government of India
from ECAFE. However, action on
some of the recommendations of the
ECAFE Seminar is being initiated,
but it is a continuous process and
may take considerable time to
materialise.

Release of Sugar Stocks in U.P.

( Pandit D. N. Tiwari:
| Shri Sarju Pandey:
w58 J Dr. Ram Subhag Singh-
: Shri P. G. Deb:
Maharajkumar Vijaya
Ananda:

Will the Minister of Food ang Agri-
culture be pleased to state:

(a) whether the attention of (Yov-
ernment has been drawn to the stste-
ment attributed to the Chief Ministee
of UP. that North Indian mills were
being discriminated against by Gov-
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ernment in matter of release of sugar
stocks;

(b) whether the United Chini Mill

Mazdoor Federation has also submit-
ted and repeated this charge of dis-
crimination in their memorandum;
and

(c) if so, what is the factual posi-
tion?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Enquiries made from the State Gov-
ernment reveal that the Chief Minister,
U.P. did not make any such statement.
What he said was that U.P. alloca-
tions had to be treated on a different
basis because of high production of
sugar in that State as compared to
other parts of the country.

(b) No such memorandum has been
received by the Union Food & Agri-
culture Ministry.

(c) The Government of India have
been releasing, that is permitling in-
ternal sale of, 2 lakh tons of sugar
every month. .This quantity is appor-
tioned among all the factories in the
country, having regard mainly to
their production. At present there is
a specified quota for each State. The
quantity which cannot be met
out of the releases of the factories
located in the State, is allot-
ted from the surplus States. Sugar
is thus allotted from factories in U.P.
& Bihar to the nominees of these
Governments as also to the Govern-
ments of other states. It so happens
that the demand for allotments from
U.P. & Bihar factories is often less
than the quantity earmarked for such
allotment. This, along with occa-
sional special releases either for ex-
port or to mecet special difficulties,
accounts for the variation in actual
releases from factories in different
states. There is no discrimination
against the factories in U.P. or the
Northern Indian factories.

Singareni Collieries

759. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

(a) the average number of wagons

supplied to the Singareni collieries
daily during the mopth of June; 1960;

(b) what was the indent of the
company;

(¢) at what stage is work of linking
the siding serving Mundamari; and

(d) what are the stocks at the pit-
head as on 31st July, 1961?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) 256.

(b) 289 per day.

(c) The siding serving Mundan}ari
has been linked and brought into
commission with effect from 4th March,
1961.

(d) The stock at the pit-head on the
last day of July 1961 was 19248 ton-
nes.

Pension-cum-Gratuity Scheme for
Raiiway Employees

Shri P. Kunhan;
768. Shri T. B. Vittal Rao:

Will the Minister of Railways be
pleased to state:

(a) the total number of Railway
employees who have opted for pen-
sion-cum-gratuity scheme upto the
end of March, 1961;

(b) the total amount contributed
by the Railways towards their share
of the Provident Fund during 1st
April, 1959 to 31st March, 1960;

(c) the amount disbursed as gratu-
ity to retired railway employees v‘./ho
have not opted for pension during
that period; and

(d) the total amount paid by v.;vay
of pension and gratuity to the retired
railway employees who have opted
for pension during the above period?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 45471

(b) Rs. 6,81,41,4238.
(¢) Rs. 3,10,12,497.

(d) Rs. 97,48,173.
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Departmental Catering Bstablishments
on Railways

761. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
salesmen working at station under the
Departmental Catering establishment
are charged for damaged articles,
which occur in due course of their
working;

(b) whether it is also a fact that
their rehris and hamams are not re-
paired early; and

(c) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawar Khan): (a) No.
Debits are raised only in cases in
which it is established that the damage
was due to negligence on the part of
the employees concerned,

(b) Arrangements exist for carry-

ing out prompt repairs to rehris and
hamams.

(c¢) Does not arise in view of ans-
wers to parts (a) and (b).

Beag Dam at Pong

762. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether the flnal location of
the site for the proposeq Beas Dam at
Pong has been selected;

(b) whether it is also a fact that
the hillocks on both sides of it are
porous; and

(c) what will be the
height of this dam?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A site
for the Beas Dam has been selected
near village Pong in Kangra District,
about 5 miles from Talwara and 24
miles from Mukerian Railway Station
on the Jullundur-Pathankot Section.

(b) The clay shales are imprevious
and the sand rock beds are porous.
Provision has been made for necessary
treatment of the sand rock beds in
the Project estimate.

proposed
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(c) About 340 feet above the river
bed.

Derailment near Barsoi Station, NEF.
Railway

763. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the engine of the Sili-
guri bound Janata Fast Passenger
train was derailed near Barsoi Sta-
tion on the North East Frontier Rail-
way and serious disaster averted by
the promptness of the driver, on or
about the 12th May, 1961;

(b) if so, what was the cause of the
accident; and

(c) whether the driver has been
rewarded for his prompt action?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). On 11th May, 1961 at about 10.08
hours while 21 Up Passenger train
was entering Barsoi Station, the train
was stopped near the island platform
on account of the alarm raised by the
gangmen who found the tender tilting
due to sinkage of track on new bank.

(c) No Sir.
Visit of Malayan Minister of Transport

764. Shrimati Maimoona Sultan:
Will the Minister of Railways be
pleased to state:

(a) whether the Malayan Minister
of Transport visited India for a fort-
night in May-June this year;

(b) it so, what places he visited;
and

(¢) what was the purpose of his
visit?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) He visiteq Railway installations
and manufacturing centres etc. in
Delhi, Bombay, Madras, Darjeeling
and Calcutta.



1559 Written Answers

(c) The purpose of his visit was
to have a general idea of the progress
made by the Railways and the Produc-
tion Units in this country.

Hunger Strike by Members of Lady
Hardinge Medical College and Hos-
pital Employees’ Union

Shrimati Maimoona Sultam:

Shri Naval Prabhakar:

Shri S. M. Banerjee:

Shri Arjun Singh Bhadauria:

Maharajkumar Vijaya
Ananda:

Will the Minister of Health be
pleased to state:

165.‘{

(a) whether it is a fact that some
me:.bers of the Lady Hardinge Medi-
cal College and Hospital Employees’
Union went on a hunger strike in May
this year;

(b) if so, what were their demands;
and

(c) Government's decision in res-
pect of these demands?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) The main demands of the Union
were: (i) its recognition, (ii) reinstate-
ment of workers who had been dis-
charged/dismissed about 12 years
back, and (iii) ownership of the
night school building in the campus cf
the Lady Hardinge Medical College and
Hospital.

(¢) The Board of Administration of
the Lady Hardinge Medical College
and Hospital have accorded recogni-
tion to the Union. The cases of dis-
charged/dismissed employees are un-
der review and it is proposed to cons-
truct a new building for the night
school in a suitable place.

Research Centres for Cancer

766. Shri Kodiyan: Will the Minis-
ter of Health be pleased to state:

(a) whether the proposal to estab-
lish four full-fledged research centres
to carry on Tesearch on cancer whicn
was postponed due to shortage of
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qualified personnel is likely to be im-
plemented in the course of the Third
Five Year Plan; and

(b) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). It is not pro-
posed to establish new cancer research
centres.

Government Financial Assistance to
Kerala for Flood Control Schemes

767. Shri Kodiyan: Will the Minis-
ier of Irrigation and Power be picas-
ed to state:

(a) the nature and extent of finan-
cial assistance asked for by the Kerala
Government for flood control schemes
in the State during the Second Five
Year Plan;

(b) the nature and extent «f assis-
lance given;

(c) which are the schemes for
which assistance has been given; and

(d) the progress made in the exe-
cution of these schemes?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
State Government had forwarded
flood control schemes costing Rs. 78.6
lakhs for approval for Central loan
assistance during the Second Five
Year Plan.

(b) Loans amounting to Rs. 41 lakhs
were given to the State Government
during Second Plan.

(c) The flood control schemes for
which the above loans were given arc:

(1) Revetments and groynes in
Kadalundi.

(2) Deepening and widening
Muriyad Moorkanad Canal.

(3) Groynes in Chalakudy river.

(4) Deepening  and widecing
Achencoil River.

(5) Improvements to Machayil
Thodu.

(6) Improvements to Kottukal
Channel.
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(7) Improvements to Karuvannur
North Bund.

(8) Pamba Manimala Cut.

(9) Flood Control Works in Kil-
liar.

(10) Converting Veeyam Dam in-
to a Regulator.

(4) Out of the 10 schemes men-
tioned above, 4 (S. Nos. 1,3, 6 & T)
have been completed while work on
the others is in progress.

Kuiloor and Vallapattanam Projects

768 { Shri A. K. Gopalan;
"% Shri Kodiyan:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question No.
1781 on the 6th April, 1960 and state:

(a) whether the Kuiloor and Val-
lapattanam projects have been 1n-
cluded in the Third Five Year Plan;

(b) if so, what is the amount set
apart for each of these projects; and

(c) what are the details ef the
projects?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) There is
no separate project called ‘Kuiloor’.
It is a place where the diversion head-
works of the Vallapattanam Project
are proposed to be executed. No final
decision in regard to the inclusion of
Valapattanam Project in the Third
Five Year Plan has yet been taken.

(b) Does not arise.

(e) Vallapattanam Project envisa-
ges the construction of a Dbarrage
across the river Valapattanam to irri-
gate about 40,000 acres in Cannanore
district in Kerala at an estimated cost
of Rs. 440 lakhs.

Retrenchment of Employees of Lady
Hardinge Medical College and
Hospital

769, Shri A. M. Tarig: Will the
Minister of Health be pleased to state:
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(a) whether it is a fact that certain
employees of the Lady Hardinge Medi-
cal College and Hospital New Delhi
have been retrencheq recently;

(b) if so, the reasons therefor;

(c) whether it is a fact that em-
plqyees of this Institution are not
paid overtime arrears; and

(d) if so, the remsons therefor?

The Minister of Health (Shri Kar.
markar): (a) No.

(b) Does not arise.

(c) No overtime allowance is at
present admissible to the employees of
this institution except to the drivers
who are paid overtime allowance re-
gularly.

(d) Does not arise.
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Child Guidance Clinics in India

2. Shri S. C, Samanta:
‘Y Shri Subodh Hansda:

Will the Minister of Health be
pleased to state:

(a) how many Child Guidance
Clinics are there in India;

(b) where are they situated and
with what institutions;

(¢) how many cases were register-
ed with them and how many have
been successfully treated; and

(d) how many such -clinics are
proposed to be opened during the
Third Five Year Plan?

The Minister of Health (Shri Kar-
markar): (a) to (c). The required in-
formation is being collected and will
be laid on the Table of the Sabha in
due course. !

(d) No scheme for the establishment
of any Child Guidance Clinic with
Central assistance has been included
in the Third Five Year Plan.
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South East Asian Agrarian Research
and Training Institute in Malaya

775. Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether collaboration of India
has been sought for setting up South
East Asian Agrarian Research and
Training Institute in Malaya; and

(b) if so, under whose auspices is
this institute being started and what
aid or collaboration the Government
of India is giving for the success of
this institute?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, Sir.

(b) The Institute will be set wup
under the auspices of the Food and
Agriculture Organisation of the
United Nations, The question of aid
to be given by member countries of
the F.A.O. will arise only after a final
decision for the setting up of the
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Institute has been taken by the 1lith
Session of the F.A.O, Conference im
November, 1961.

Utilisation of Waters Released under
Indus Waters Treaty

776, Shri Ajit Singh Sarbadi: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
waters released under Indus Waters
Treaty for internal consumption in
India has not been fully utilized by
the State Governments of Punjab
and Rajasthan;

(b) the reason therefor; and

(¢) whether any instructions haad
been given to these States in this
regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
(b). The supplies available to India
under the Indus Waters Treaty 1960
are being utilized to the extent the
State Governments find it possible to
do so with their existing canal sys-
tems. In order to make full use of
all the waters of the Eastern rivers,
the Governments of Punjab and
Rajasthan have undertaken  certain
schemes including the Beas Dam
Project and the Rajasthan Canal
Project. After these schemes have
been completed, it will be possible for
the State Governments to  utilise
most of the waters of the Eastern
rivers, Until then, the utilization of
the waters will have to be limited.

(c) The State Governments have
been requested to ensure that within
the existing arrangements maximum
use is made of available supplies.

Lift Barrier at Level Crossing at
Moga

77%. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) whether Moga Municipal Com-
mittee has approached the Railway
authorities for lift barrier at the main
bazar level crossing until overhead
bridge is provided as envisaged during
the Third Five Year Plan; and
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(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) The proposal has been accepted
and the Northern Railway has been
advised to provide the lifting barriers
expditiously,

Soil Conservation schemes of Punjab
for Third Plan

778. Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Punjab State Gov-
ernment have submitted any schemes
of soil conservation during the Third
Five Year Plan period; and

(b) if so, the schemes submitted
and total allocation for the  Third
Five Year Plan period?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) and (b). The
schemes proposed by the State Gov-
ernment in their Third Plan and the
financial allocation for each are shown
in the list laid on the Table of the
House. [See Appendix I, annexure
No. 97] Detailed schemes have not
been submitted to the Government of
India except in a few cases.

Manual for the Guidance of Public
Health Engineers

779. Shri Pangarkar: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 576 on the 6th March, 1981
and state:

(a) whether the Expert Committee
appointed to prepare a draft manual
for the guidance of public health
engineers in India has since submitted
its report; and

(b) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) Not yet.

(b) Does not arise.

Control of Homeopathic Medicines
under Drugs Act

780, Shri Kodiyan: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that no
control over Homeopathic medicines
is being exercised by Government,
even though the definition of the
term ‘Drug’ in the Drugs Act covers
Homeopathic drugs also; and

(b) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) Yes, except that such
drugs are required to be labelled with
the words “Homeopathic medicine”
under the relevant provisions of the
Drugs Act.

(b) The Drugs Rules exempt medi-
cines prepared in accordance with the
Homoeopathic system from the pro-
visions of the Drugs Act relating to
import, manufacture, distribution and
sale. Homoeopathic medicines could
not be tested by method used for
testing drugs administered in  the
allopathic system of medicines. In
Homoeopathic medicine the active
ingredient is present in extremely
small quantities and consequently
Homoeopathic medicines are not
easily amenable to test procedure
used for testing drugs used in the
modern system of medicine.

Export of Sugar on Barter System:

81 Shri Damani:
“\ Shri P. C. Borooah:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether a decision on export
of sugar on a barter system has been
finalised;

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas):
(a) and (b). It has been decided not
to export sugar on barter system.
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Displacement of money-lenders

Shri Damani:
1569. {Shri P. C. Borooah:

Will the Minister of Community
Development and Cooperation  be
pleased to state:

(a) whether it is a fact that co-
operative movement has been helpful
money-

in steadily displacing the m
lenders in supply of credit in the
countryside; and

(b) if so, the extent to which it has
taken the place of money-lenders?

The Deputy Minister of Community
Development and Co-operation (Shrl
B. S. Murthy): (a) Yes.

(b) In the absence of any recent
specific survey regarding the trend in
indebtedness in the country as a while,
it is not possible to give  precise
figures. However, on the basis of the
limited data collected in the Rural
Credit Follow-up Surveys conducted
by the Reserve Bank during the four
years 1957-60 in some selected districts
it can be generally stated that for
the country as a whole the proportion
of borrowing from co-operatives  to
total borrowings of cultivators might
have increased from 3 percent in
1951-52 as estimated in Rural Credit
‘Survey Report to about 17 to 21 per-
cent in 1959-60.

1 | t% faax

wr3. =it faafa fam ;. Far ofga
AT " A A ad Y FA FW@
Py

(%) 71 ag 79 3 % T WX
# T AW A FW AEEE S
oy mfedt ¥ FW §;

(=) afz &, &t #n ag 79 ¢ e
qrEaT S¥ET A T AN F AW F
forg i mifeat <& g€ § F g AR
T 7 7w ¥ 4 formd v agen aww
Y o T E

AUGUST 11, 1961

Written Answers 1570

() #m g of = @ e
3FaT Sfe & & saran A g A
aWwE; oAx

() afz &, @1 a1 9T TR
S FTAT Tl & ?

afcage aaqr HaR FATHL § ASq
(R T T (5) A
gl

(@) srede FFari & e
T & S Eg ¥ I g
FT FT4 HreT whwtag & @ )

() o ow T sfa A
MY T Al @ AT A
qaEt TR

(=) sar fo awey & fergmrd
mgdt 3 F 79w F o0 ST
& favg Sfag sras v &Y &4
Fifarat F qrag W gefeg I T FE
IUFR B¥ETR A faw & Fror faam,
A i Ja =Te F7A F7 AAEAT
R feaR s @ E )

Agricultural Graduates

?84. Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that most
of the agricultural gradutes who come
out of the colleges are not rural
minded;

(b) it so, what steps Government
propose to take in this regard; and

(c) whether Government have con-
sidered giving preference to the boys
from the families of peasants in giving
ad'missions to the agricultural colleges?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) to (c). It is not
known what proportion af agricul-
tural graduates are actually from
rural areas. Each State has the free-
dom to prescribe the qualifications for
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admission to Agricultural Colleges or
to reserve seats for any particular
area. In so far as Government of
India is concerned, it is not in a
position to give preference to boys
coming from any particular area or
community as no College of Agricul-
ture is directly under its control.

Goitre Disease in Champaran, Bihar

%85. Shri Bibhuti Mishra: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that a medi-
cal scientific team of Central Govern-
ment has visited district of Cham-
paran, Bihar in connection with the
goitre disease in the month of May,
1961;

(b) if so, the result of team’s visit;
and

(c) whether the team has suggested
any suitable medicine to do away with
goitre disease?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) By investigation the team came
to the conclusion that the causative
factor for goitre in Champaran district
was deficiency of iodine intake,

(c) The team has recommended
that the endemic areas of India should
be protected from goitre by supplying
them with iodised salt regularly and
continuously.

Site for Vamsadhara Project

786. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 832 on
the 14th March, 1961 and state:

(a) whether Government have re-
ceived any reply by now in respect of
the inauguration of Vamsadhara Pro-
ject at a site by the Andhra Govern-
ment which was not agreed to by the
Orissa Government;

(b) if so, the site where the Andhra
‘Government has laid the foundation
of the Project;

1572

(e) whether the Orissa Governmen*
has made any protest in this respect;
and

(d) if so, the nature of
made?

protests

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Government of Andhra Pradesh
reported that they had formally in-
augurated an anicut scheme across
Vamsadhara at a place called Neradi.
The State Government have been
advised to obtain the concurrence of
the Government of Orissa and the ap-
approval of the Government of India
before work on this scheme is actively
undertaken.

(¢) The Government of India have
not received any protest from the Gov-
ernment of Orissa in this regard.

(d) Does not arise.

Enquiry into the Spread of Jaundice
in Bombay

787. Shri Assar: Will the Minister
of Health be pleased to state:

(a) whether it is a fact that Jaun-
dice spread severely in Bombay city
and suburban areas during recent
months;

(b) if so, whether Government have
made any inquiry about the incresae
of jaundice; and

(c) if so, the reasons therefor and
the action taken to check it?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) and (c). Do not arise.

Rice from Burma

788. Shri Assar: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that the
Government of Burma have requested
the Government of India to take de-
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livery immediately of rice according
to the agreement;

(b) if so, whether Government of
India have made any arrangement to
lift up that rice; and

(c) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
No, Sir. We have been ready to take
over all acceptable quality of rice in
accordance with the agreement.

(b) and (c). Do not arise.

Derailment near Santa Cruz Station

789. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that there
wag derailment of a goods engine near
Santa Cruz Railway Station on Wes-
tern Railway on the 17th May, 1961;

(b) if so, the reasons therefor;

(c) whether there was any loss of
property and casulties; and

(d) if so, the details thereof?

The Deputy Minister of Rallways
(Shri S, V. Ramaswamy): (a) Yes, Sir.

(b) Failure of Railway staff.

(c) and (d). There was no casulty.
Approximate cost of damage to Rail-
way property has been assessed at
Rs. 3,000,

Derailment of Wagons Near Kalyan

790. Shri Assar: Will the Minister of
Railways be pleased to state:

(a) whether it is a fact that there
wag derailment of four wagons of
goods train near Kalyan on the 19th
May, 1961 on Central Railway;

(b) if so, the reasons therefor; and

(c) the total loss of goods and loss
sustained by Railway?

The Deputy Minister of Railways
(Shri S. V., Ramaswamy): (a) On
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19.5.1961 at about 1.45 hours while 30
Up Goods train was on its run on
the Up Local line between Kalyan and
Dombivli stations on the Central Rail-
way, two empty wagons derailed and
capsized.

(b) Due to the after effect of the
parting of the train on account of the
breakage of Shackle of the screw
ccupling of a wagon.

(c) There was no loss of goods.
Approximate cost of damage of Raii-
way property was assessed at Rs. 6,000,

Secretary, Ministry of Transport and
Communications visit to Foreign
Countries

91 Shrimati Ila Palchoudhuri:
: Shri Aurobindo Ghosal:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that
Secretary of the Ministry of Trans-
port and Communications recently
visited foreign countries;

(b) if so, the exact details of his
Mission; and

(c) the success achieved by him?

The Minister of State in the Minis-
try of Transpor{ and Communications
(Shri Raj Bahadur): (a) to (c¢). The
Transport Secretary proceeded to
Wasli:agton on the 19th May, 1961 as
the leader of two teams, one to nego-
tiate a loan with the International
Development Association for the
development of certain National
Highways and the other to negotiate
a loan with the International Bank
for Reconstruction and Development,
for the development schemes of the
Calcutta Port included in the Third
Plan. The negotiations with the In-
ternational Development Association
began on the 22nd May and conclud-
ed on the 8th June. As a result of
these negotiations, an agreement has
been concluded between the Govern-
ment of India and the Association for
the grant of a loan of 60 million dol-
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lars, bearing no interest but only a
Service Charge of 1 per cent and re-
payable in 50 years. The negotia-
tions with the International Bank for
Reconstruction and Development for
a second loan %0 Calcutta Port began
on the 1st June 1961 and concluded
on the 21st June 1961 and as a result,
an agreement was reached for the
grant of a loan of 21 million dollars
to the Calcutta Port Commissioners.

This loan will bear interest at 5%
per cent. It is repayable in 20 years,
but a grace period of five years has
been allowed.

He also inspected the Government
of India Tourist Offices at New York,
Toronto, London,  Frankfurt and
Paris.

Pamba Hydro-Electric Sch

the 15th November, 1960 and state:

(a) whether the Government of
India have since received any fresh
proposal from the Government of
Kerala regarding anti-sea erosion
work in the State; and

(b) if so, whether the Government
of India have considered the pro-
posal?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Catering Contracts on Railways by
certain concerns

794. Shri Yadav: Narayan Jadhav:
Will the Minister of Railways be
pl d to state:

792 Shri M. K. Kumaran:
"\ Shri Kodiyan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Kerala have requested the Govern-
ment of India to get foreign aid for
the Pamba Hydro-electric Scheme;
and

(b) if so, what steps the Govern-
ment of India have taken on  this
matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) The question of allocation of
the necesssry foreign exchange for
the Pamba Hydro-electric Project out
of the several sources of foreign aid
is under active consideration.

Anti-Sea Erosion work in Kerala

Shri Maniyangadan:
793.{ Shri M. K. Kumaran:
 Shri Kunhan:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 45 on

(a) whether it is a fact that the
concerns Divadkar and Co. and
Sadashiv and Co. are the same pro-
prietorship concerns; and

(b) on how many railway stations
the above concerns are having their
contracts for restaurants, tea stalls,
fruit stalls etc. giving the names of
the stations and nature of establish-
ments?

The Deputy Minister for Railways
(Shri S. V. Ramaswamy): (a) and
(b). It is ascertained that no firm of
the name Divadkar & Co. holds any
catering contract on the Central
Railway. The holdings of M/s.
Sadashiv & Co. and their partner are
as follows: )

Mts. Sadashiv & Co.—Vegetarian &
non-vegetarian Refreshment Rooms
at Nasik Road, and Vegetarian Re-
freshment Room and Sweetmeat, Food
& Fruitstall at Manmad.

Shri G. J. Divadkar (Partner of
abeve firm)—Tea, Coffee, Sweetmeat
& fruitstall at Nasik Road.
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Tripura Land Reforms

796 Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

L

=

(a) the number of court cases
instituted for felling of trees in one’s
jote land in Tripura, during the last
three years;

(b) whether the new Tripura Land
Reforms Act gives right to raiyats
over their jote land; and

(c) whether in view of such pro-
visions in the Act, the court cases
instituted against raiyats would be
withdrawn?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa):
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63 116 84

(b) Yes. But the relevant Sub-
Section of the Act which authorises
the raiyats to fell and dispose of trees
has not yet been enforced.

(c) Does not arise.

Girana Co-operative Sugar Factory,
Malegon ’

797. Shri Yadav Narayan Jadhav:
Will the Minister of Féod and Agri-
culture be pleased to state:

(a) at what rate non-member cane
suppliers to Girana Cooperative Sugar
Factory, Ltd. (Dabhadi) Malegon, dis-
trict Nasik were paid their sugarcane
price per ton;

(b) whether the management had
any deductions towards other expenses
etc. from the cane price;

(c) whetber any other sugar facto-
ries, private or cooperative, had any
deduction from the cane price per
ton; and

(d) if so, at what rate and for what
purposes?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a).
Rs. 51-20 per Metric ton in 1960-61.

(b) Yes, the factory deducted @
35 N.P. per metric ton as unloading
charges against the supply of cane by
trucks. No sum has been deducted
from those who unloaded the cane
themselves.

(c) and (d). Information is being
collected.

Supply of Central Quota Rice to
Kerala

798. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment has considered the question of
doubling the weekly ration of rice
supplied from fair-price shops in
Kerala,
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(b) if so, whether the central quota
of rice allotted to Kerala will be in-
creased;

(c) it so, to what éxtent; and

(d) what is the monthly allotment
to Kerala during the first six months
of this year?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (c). To relieve the distress
caused by the recent floods, the Gov-
ernment of Kerala have raised the
weekly ration of rice from two
edangazhies to three edangazhies per
card per week and for this purpose
the Government of India have agreed
to supply an additional quota of
20,000 tons of rice from the Central
stocks.

(d) About 10,000 tons of rice per
month on the average were supplied
to the Government of Kerala durir
the months of January to May, 1961,
and 19,000 tong in June, 1961. These
supplies exclude about 7,000 tons sup-
pliel in December, 1960, as advance
quota for 1961.

Train Derailment

798 Shri Assar:
: Sardar Igbal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that three
bogics of the Bombay bound Pathan-
kot Express derailed on the 30th
May, 1961 near Pimparkheda station
on the Manmad Bhusaval section;

(b) if so, whether any inquiry was
made; and

(c) if so, the causes of the acci-
dent?

The Deputy Minister for Railways
(Shri S. V. Ramaswamy): (a) Yes
Sir. on 28-5-1961 (and not on 30-5-
1961).

(b) Yes Sir.

(c) The accident was due to tamper-
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ing with the track by some person or
persons unknown.

Misdeclaration of Consignment

800. Shri Kunhan: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Starred Question
No. 77 on the 16th February, 1961
and state:

(a) whether investigation by the
Excise Department under section 34
of the Excise Act against the con-
signor for misdeclaration of the con-
tents is over;

(b) if so, the decision taken there-
on: and

(c) the name of the consignor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) Does not arise in view of
answer to part (a) above.

(¢) Shri H. N. Jaiswal, Hyderabad.
Family Planning

201, Shri Kunhan: Will the Minis-
ter o] Ilealth be pleased to refer to
the reply given to Unstarred Ques-
tion No. 96 on the 16th February, 1951
and state:

(a) the details as to the manner
in which Re. 1000 sanctioned to each
of the 104 commercial establishments
to popularise family planning pro-
gramme is speni;

(b) whether any directives have
been given to the Administrative
Moadical Officer of the State Govern-
ment; and

(c) whether there is any method of
checking to find out that the amount
is spent according to rules?

The Minister of Health (Shri Kar-
markar): (a) A token grant cf
Rs. 1000 per annum to commercial
organisations, etc. is sanctioned on
the recommendation of the autho-
vities of the State Governments in
which commercial organisaticns con-
cerned are located, provided they
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have a medical or health centre. The
commercial organisations purchase
contraceptives included in the list
approved by the Government of India
and distribute them through their
medical and health centres, free to
people whose income is Rs. 300 p.m.
and below, at half price to those with
income above Rs. 300 and upto
Rs. 500 p.m. and at cost price to those
whose income is above Rs. 500 p.m.

(b) The Administrative Medical
Officers of the State Governments are
informed when the token grant men-
tioned above is sanctioned. The State
Family Planning Officers under the
Administrative Medical Officers are
respcnsible for overall supervision of
family planning programme including
the distribution of contraceptives pro-
perly. Normally the Administrative
Medical Officer calls for a report in
this respect from the local medical
administrative authority such as Civil
Surgeon or District Medica! Officer
of Health and the medical or health
centre of the commercial organisa-
tions is inspected by State Family
Planning Officer.

(c) Each commercial organisation is
required to give a utilisation certi-
ficate to the effect that the grant sanc-
tioned has been spent for the purpose
for which it was sanctioned and the
certificate is countersigned by  the
State Family Planning Officer. The
Regional Family Planning Officer
under the Government of India will
also carry out necessary checks on
the proper utilisation of the grant by
the commercial organisations.

Chittaranjan Locomotive Works

202 f Shri Indrajit Gupta:
’\Shri Narayanankutty Menon:

Will the Minister of Railways be
pleased to state:

(a) whether under Railway Ser-
vice Rules any employees were dis-
missed at Chittaranjan Locomotive
Works during the last six months;
and
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(b) if so; how many of them were
permanent?

The Deputy Minister of Railways
(Siri Shahnawaz Khan): (a) and (b).
One employee was dismissed and he
was permanent.

Train Accident in Raichur-Madras
Section of Southern Railway

Shri Agadi:
803.. Shri Sugandhi:
Shri Wodeyar:

Will the Minister of Railways be
pleased to state:

(a) whether there was any acci-
dent between Jakkalacheruvu and
Gooty on the Raichur-Madras Sec-
tion of the Southern Railways on or
about the 11th May, 1961;

(b) if so, the nature of the acci-
dent;
(c) whether any investigation has

been made to find out the cause there-
of; and

(d) if so, with what results?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). On 11-5-1961 at about 08:35 hrs.
while 1572 Up Goods train was run-
ning between Vannadoddi-Jakkala-
cheruvu stations on Gooty-Nandalur
section, Motor-Car No. APG. 221
with 4 occupants collided with the
train at an unmanned level crossing.

(¢) and (d). According to the find-
ings of the Departmental Enquiry
Committee, the accident was caused
by thce car driver attempting to cross
the Railway track in face of the
approaching train at a time when the
train was too close to the unmanned
level crossing.

Level Crossings on S. Railway

804. Shri Sugandhi: Will the Minis-
ter of Railways be pleased to state:

(a) the number of un-manned and
manned level crossings on the
Southern Railway; and
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(b) the number of accidents that
have occurred on such un-manned
and manned level crossings during
1958-59, 1959-60 and 1980-61 to date?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Num-
ber of Un-manned level crossings:
4,156. (this does not include cattle
crossing and authorised footpaths
which number 841). Number of man-
ned level crossings: 2,378.

(b) Number of accidents occurred:

At Manned
Level crossing

Year At Un-mianncd
Level crossing

1958-59 22 6
1959-60 16 1
1960-61 25 4
1961-62 4 I

(up to 30-6-61)

Central Aid to Punjab for Leprosy
Treatment

805. Sardar Igbal Singh: Will the
Minister of Health be pleased to state:

(a) the amcunt of financial assis-
tance given to the Government of
Punjab for the prevention and treat-
ment of leprcsy during the  year
1960-61 and 1961-62 so far; and

(b) whether any direct assistance
has been given to any non-official or-
ganisction of the State and if so, the
details thereof?

The Minister of Health (Shri Kar-
markar): (a) During the year 1960-
61, the Central assistance to the ex-
tent of Rs. 1488 lakhs was released
to the Punjab Government on Group-
wise basis under the Group “Schemes
of Public Health for control of dis-
eases” which includes the  Leprosy
Central Scheme. The State Govern-
ment were free to regulate the ex-
Benditu‘rc on schemes within the
Gl:oup . The allocations for the
various schemes for 1961-62 have not
yet been made.

(b) ) Financial assistance to the
following non-official leprosy institu-

797 (Ai) LSD—5

tions in the Punjab was given during
the year 1960-61:—

Amount.
Rs.

Name of the Organisation

1. Subathu Leprosy Home
and Hospital, Subathu.
2. Bhartiya Lachar Seva

Dal, Ludhiana,

10,000/~

10,000/~

No assistance has so far been given
during the year 1961-62.

Yogic-Practices

806. Sardar Igbal Singh: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 4065 on the 28th April, 1961,
and state:

(a) whether further study has been
conducted to determine the exact
significance of physiological changes
produced in the body as a result of
yogic practices; and

(b) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). As already
stated in part (iii) of reply to Unstar-
red Question No. 4065, Yogis are not
volunteering for Yogic researches. It
has not been possible since then to
get any more Yogies for this purpose.

Family Planning Centres in Feroze-
pur District

807. Sardar Igbal Singh: Wi!l the
Minister of Health be pleased to state
the number of family planning cen-
tres opened during 1956—61 in Feroze-
pur District of Punjab and their
places of location?

The Minister of Health (Shri Kar-
markar): Nire family planning centres
were opened in Ferozepur District
during 1956—61 at the places mention-
ed below:—

(1) Ferozepur.

(2) Patto Hira Singh.

(3) Channa.

(4) Fazilka.
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(5) Zira.

(6) Khui Khera.

(7) Chak-Shera Kalan.
(8) Kot Ise Khan.

(9) Bhaga-purana.

Railway Quarters at Ferozepur

808. Sardar Igbal Singh: Will the
Mirister of Railways be pleased to
state:

(a) the number of quarters con-
structed for Railway employees at
Ferozepore (Punjab) during 1959-60
and 1960-61 and 1961-62; and

(b) the number of quarters to be
constructed during the Third Five
Year Plan period?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) (i) 8
quarters for Class III staff, 4 quarters
for class IV staff, and a barrack for
25 Saniks, were constiructed during
1959-60. 6 quarters for class III
staff were under construction during
1960-61 and were completed in April,
1961.

(b) 150 quarters for class III staff
and 75 quarters for class IV staff are
proposed to be constructed during the
3rd Five Year Plan subject to the
availability of funds.

Milk Supply fdr Punjab State

809 f Sardar Igbal Singh:
"\ Shri Daljit Singh:

Will the Minister of Health be
pleased to state:

(a) the quantity of milk powder
bought and brought from outside by
Punjab State separately during the
Second Five Year Plan period year-
wise;

(b) the cost of milk Powder borne
by the State and Centre; and

(c¢) the nature of consumption dis-
trict-wise in the State?
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The Minister of Health (Shri Kar-
markar): (a) and (b). 72 cases of
tinned milk at a cost of Rs. 365258
aP. were purchased by the Punjab
Government during 1957-58 out of
the Punjab Post-war Services Re-
construction Fund. During the
Second Five Year Plan period the
following quantities of milk were

douated by the UNICEF authorities
as a gift:—

1956-57 35085 Ibs.
1957-58 109998 1bs.
1958-59 145017 Ibs.
1959-60 249968 Ibs.
1960-61 587190 Ibs.

(c) The milk powder purchased
out of thc Punjab Post-war Services
Reconstruction Fund was distributed
to expectant and nursing mothers and
babies in arms of beneficiary ex-
servicemen in the Districts of Jullun-
dur, Hissar, Ludhiana, Gurdaspur and
Kangra. The UNICEF milk was dis-
tributed to expectant mothers and
under-nourished children. During
1960-61 UNICEF milk was also dise
tributed to 7787 students below the
age of 14 years through the schools
of Rohtak, Dharamsala, Patiala and
Ludhiana Districts of Punjab.

Tourists from South America
810. Sardar Igbal Singh: Will the

Minister of Transport and C
cations be pleased to state:

(a) the number of tourists from
South America who visited India dur-
ing 1959-60 and 1960-61 so far; and

(b) the total earnings from them
during the above period?

The Minister of State in the Minis-
try of Transpori and Communications
(Shri R«j Bahadur): (a) and (b).
Tourist statistics are compiled for
calendar years.

The number of tourists from the
South America who visited India
during 1959 and 1960 and the amount
of foreign exchange earned from
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them as assessed by the Reserve
Bank of India are as under:—

Year Number of Earning if
Tourists Lakks

1959 489 Rs. 6.33

1965 651 Hs. 7 s8

(Provisionai)

P. & T. Facilities in Punjab

811. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the programme for
extension of posts and telegraphs
facilities in urban, rural and back-
ward areas of Punjab during 1961-62
has been finalised by now; and

(b) if so, the details thereof?

‘The Minister .of Transport and
Communications (Dr. P, Subbarayan)
{a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix I, annexure No. 98].

Eastern Regional Railway Equipment
Advisory Committee

812. Sardar Igbal Singh: Will the
‘Minister of Railways be pleased to
state:

(a) whether meeting of Eastern
Regional Railway Equipment Ad-
visory Committee was held recently;
and

(b) the details of the decisions?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes on
25-5-61.

(b) A statement giving the gist of
the decisions taken at the meeting is
laid on the Table of the House. [See
Appendix 1, annexure No. 99].

Betel Leaves’ Research Centre

813. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) whether there is any proposal
to set up a Betel Leaves’ Research
Centre during the Third Five Year
Plan; and

(b) if so, details of this scheme?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) and (b). There
is no proposal as such. However,
there are at present three Schemes on
Betelvine in the States of Andhra
Pradesh, Madras and Madhya Pra-
desh. The object of these schemes is
to evolve suitable control measures
for the destructive wilt of betelvine
occuring in various parts of the State.
There is also a proposal to draw up
a co-ordinated scheme on comprehen-
sive lines for improvement of the
betelvine which will operate in the
States of Andra Pradesh, Madhya
Pradesh, Maharashtra, Gujrat and
Uttar Pradesh. This scheme is yet
to be drawn up by a Committee of
experts and as such details are not
available,

Special Bajra Seed

814, Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Uarwari Farmers at
Barmer in Rajasthan have discovered
special species of Bajra seed which
cannot be destroyed or eaten by
Jocusts:

(b) whether Government have re-
ceived any report regarding this;

(c) if so, its details; and

(d) in what manner Government
are going to popularise this species?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (c). Govern-
ment are not aware of any such
locust-resistant species having been
discovered.

(d) Does not arise.
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Deer in Andaman and Nicobar
Islands

815, Shri Subiman Ghose: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there has been large
growth of deer in Andaman and
Nicobar Islands;

(b) if so, what steps Government
have taken to arrest the growth and
to diminish their numbers;

(¢) whether tigers were indented
to diminish their numbers; and

(d) if so, how many tigers were
indented and whether the process has
proved effective?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) The following steps have been

taken to decrease the number of

deer:—
(i) Shooting of deer by patrol-
ling parties in regeneration

and Plantation areas;

(ii) An award of 50 Naya Paise
has been offered by the
Andamans Administration for
the production of each deer
tail.

(c) and (d). No. But attempts were
made to introduce panthers in the
Islands but were not successful as
the panthers did not survive.

Remodelling of Ballyganj Station

816. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
to state:

(a) whether there is any proposal
to remodel the Ballyganj Station,
Sealdah Division, Eastern Railway for
suburban and long distance trains;

(b) if so, whether any preliminary
steps have been taken in the matter
and the estimated cost for the same;
and

(c) when the work of remodelling
is expected to be taken up and is ex-
pected to be finished?
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The Deputy Minister of Railways
(Shri Shanawaz Khan): (a) Yes
Sir, for handling suburban trains and
movement of goods trains only. There
is no proposal to develop the station
for long distance trains.

(b) The plan to remodel the Bally-
gunj station has been prepared. The
estimate will be prepared after the
scheme is finally approved.

(c) As soon as the estimate is
sanctioned the work will be taken up
and it will take approximately 2 to
3 vears to complete the work, there-
after.

Terminal Station at Ultadangs,
Eastern Railway

817. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to open a terminal station near
Ultadanga goods station, Sealdah
Division, Eastern Railway or near-
about that place;

(b) if so, the details thereof;

(c) if not, whether this aspect of
starting terminal station in the afore-
mentioned places has been examined;
and

(d) if so, the result thereof?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) No.

(b) Does not arise,

(c) and (d), A proposal for provid-
ing a terminal station in Chitpur area
(near Lockgate) was examined and
not accepted for want of adequate
justification.

Annual Research Session of Central
Board of Irrigation and Power

818. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that a four-
day Annual Research Session of the
Central Board of Irrigation and Power
was held on the 5th June, 1961 on-
wards, in Calcutta;
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(b) if so, what were the main sub-
jects on the agenda; and

(c) what major

recommendations

and observations were made at the

Session?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) The main subjects discussed at
this Session were:—

(i) Theory and practice of model

(ii)

experiments;

Hydraulic works;

{iii) Power;

{iv) Hydrology;

{v)

Soil Science and Soil Mecha-
nics;

#{vi) Theory of flow and design of

channels;

{{vii) Irrigation practice;

(viii) Navigation practice; and

(ix) Water utilisation projects.

(c) The Research Committee made

the following suggestions for

consi-

deration and implementation by the
Board:—

(1)

{2)

13)

Analytical methods should be
explored for arriving at the
velocity distribution in a
transition in a tunnelentry and
exit without elaborate model
studies.

Freeze model techcnique for
model studies to enable stress
analysis being done easily
and accurately.

A belt conveyor technique for
separating mica from river
and for use of micaceous sand
for construction without much
wcost thereof saving a kuge
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~

(6)
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(8)

9)

Written Answers 1592
amount of transport and other
incidental cost for getting
clean sand.

To develop proper technique
for correct assessment of eva-
poration losses in reservoirs
and channels.

To explore the feasibility of
cheaper linings in the form of
soil cement blocks and single
tile lining and standardizing
them as early ag possible.

Assessment of efficiency of
hydraulic turbines on the
basis of prototype as well as
model tests to be conducted
in India for which suitable
equipment should be provided
for with a view to gaining
knowledge for eventual de-
velopment and manufacture
of hydraulic machinery in the
country.

In the design and layout of
power system the State Elec-
tricity Boards should keep
in mind the continuing need
of power systems and aim at
standardization in types and
ratings with a view to help-
ing the indigenous electrical
industry to standardize on
fewer items, and thereby
effect economy in production
costs.

The Research Stations are
requested to develop such
common instruments as pilot
tubes etc., standardize them,
make drawings suitable for
production and supply them
to various concerns in the
country who are able to
manufacture them.

Earnest efforts should be
made to collect data on
quality of water and also on
soil profile for the correct
interpretation of soil mois-
ture to fix up crop pattern.
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Construction of Lighthouse tender by
Yugoslav Company

819, Shri P. C. Borooah: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether an order had been
placed by Govermment with a Yugo-
slav Company for the construction of
a lighthouse tender;

(b) whether the order has since
been complied with; and

(c) if so, what was its cost?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Yes, Sir. A contract for building a
iighthouse tender has been entered
into with M/s. Titovo Brodogradiliste
(Tito’'s Shipyard), Yugoslavia on 4th
May 1961 and the builders are re-
quired to deliver the vessel in June
1963.

(c) The total cost of the lighthouse
tender will be 1'5 crores approximately

. Rural Electrification in Punjab

Shri Daljit Singh:

820. Shri D. C, Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Government
have sent any proposal for Central
assistance for rural electrification pro-
grammmes during 1961-62 so far; and

(b) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in the negative.

(b) Does not arise.
Road Accidents in Delthi

821. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the number
of road accidents in Delhi in which
D.T.U. buses were involved during the
period from 1st January 1961 to the
30th June, 1961 (month-wise)?
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The Minister of State in the Mimis-
try of Transport and Communications
(Shri Raj Bahadur): 797, as indicated
below:—

Month Number of accidents
January 153
February 140
March 129
April 115
May 141
June 119

Total 97

Ticketless Travel

822, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of ticketless travel-
lers detected from 1st January, 1961
to 30th June, 1961;

(b) how it compares with the cor-
responding period of last year; and

(c) on which Railway there was
largest detection of such ticketless
travellers?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and
(b). The number of ticketless travel-
lers detected from 1st January, 1961
to 30th June, 1961 was 50,60,524 as
against 47,95,415 during the corres-
ponding period of 1960.

(c) Northern Railway.

Supply of Sleepers from Punjab

823. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether Punjab has been able
to supply any sleepers during 1961-623
and

(b) if so, how much?



1595 Written Answers SRAVANA 20, 1883 (SAKA) Written Answers 1596

The Deputy Minister of Railways
(Shri S. V. Ramaswamy):

(a) No, Sir.

(b) Does not arise.
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Non-Availability of Wagons

825‘. Shri Raman: Will the Minister
of Railways be pleased to state:

. (a) whether Government have rece-
lvev:‘l any pctition from the Arhti As-
sociation, Rampur regarding non-
availability of wagons;

(b) if so, whether Government have
examined the grievances; and

(c) the decision taken thereon?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.

(b) Yes,

(¢) The complaint is regarding de=-
lay in supply of wagons for loading
Priority ‘E’ traffic. Sunday is already
set aside for loading of traffic strictly
according to date ef registration irres-
pective of priority, Fhe loading posi-
tion of Priority ‘E’ traffic at Rampur
is fairly satisfactory and is better as
compared to other stations on the
Moradabad Division in general. 800
wagons were supplied at Rampur for
Joading Priority ‘E’ traffic during the
periog Jan., Ist to July 25th 1961.

wRdm . wygaw afwyg

&% Nt Wo ;o fgFdr ¢ amm
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Ik I ERORE I

(%) I s saeaw afog
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S g ;

(@) 97 wA-afFsm 9w Her-
st TR anfas s wTan §;

() =% & faraat &7 fawdt Aeor
Mg AETE ; AR

() foasr ey wewor @
AT ST ST gy gewr fagre
F fad w=m awA w7 fade F=w
o ?

7 45t (o & Wo ImA@) :
(%) ok (w). g fegwor v
feq 9X v@raa g [« s
& W G€ T go0]

() Tw “aAdr”, “sfeaq s’
w1 fgrdt seweor
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(7)) T oY W@ dAfas
Facd § | i I & R gem
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fomit frgFmeifaan @@ 2 70-
Ff@T #¥1  Pithecolobium saman
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German Consultant for Delhi Zoo

832 Shri Sugandhi:
*\ Shri Agadi:

Will the Minister of Food and
Agriculture be pieased to refer to the
reply given to Unstarred Question
No. 4444 on the 3rd May, 1961 and
state:

(a) the terms of employment of
Mr. Car]l Hagenbeck, a German ccn-
su'tant, for the preparation of the lay-
out plan for the Delhi Zoological
Park and duration of employment;

(b) the amount of remuneratfon
paid to him in foreign and Indian
currency;
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(c) whether any plans were called
for from an Indian or any other
foreign country architect for the above
work; and

(d) what were the special circum-
stances for selecting this German
consultant?

The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) Under the
agreement entered into between Shri
Car]l Hagenbeck, the German expert,
and the Government of India Mr. Carl
Hagenbeck assisteq by his architect,
Shri Fritiz Kieb, was required in the
first instance to advice the Govern-
ment of India on the set up of the
Delhi Zoological Park for a period not
exceeding one month on the following
terms and conditions:

(i) First Class air passage from
Hamburg (Germany) to New
Delhi and back.

(ii) Daily allowance of Rs. 50 to
each including days of air
journey from Hamburg to
New Delhi and back.

(iii) Lumpsum payment of
Rs., 1,500 to Shri Hagenbeck
and Rs. 1,000 to his Architect.

(iv) Internal transportation on
duty at headquarters.
(v) Medical facilities.

(vi) Cost of official communicat-
ions, telephone etc.

(vii) Local personal services, tech-
nica] and administrative as
well as labour including
clerical secretarial or other
assistance required by the
expert and the architect to
enable them to carry out
their work.

(viii) Suitable office accommodat-
ion.

After going through the preliminary
report submitted by Mr. Hagenbeck
and further discussions, it was  de-
cided tn engage the expert to  pre-
pare:—

(i) A general layout plan show-
ing location of roads and
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paths, animal enclosures,
buildings, waterways (Ponds
and canals), landscape feat-
ures, sewers and drains, a
water supply system and
general explanatory notes to
enable judgement of the
plan;

(ii) Detailed plans and descrip-
tions for the genera]l layout
plan; and

(iii) Detailed designs for 18 im-
poriant animal enclosures (in-
cluding 4 type designs) and
installations.

For the above mentioned services,
the expert would receive the foliow-
ing payments:—

(i) DM 46,000 (or (Rs. 52,154-3-0)
after the receipt of general
layout etc. and the explana-
tory notes from him;

(iiy DM 46,000 (or Rs. 52,154-3-0)
after the detailed plans and
descriptions for the general
layout plan had been receiv-
ed and accepted with or with-
out modifications; and

(iii) DM 8,400 (or Rs. 9,533-7-0)
after the designs for animal
enclosures and  installations
had been received and  ac-
cepted.

It took the expert about an year to
complete the assignment in accord-
ance with the agreement.

®

In foreign currency In Indian currency

DM 1,00,400 Rs. 15,628/- to-
(or Rs, 1,13.841-81 nP) wards, passage
for technical services daily allowance

and DM 7-70 and lumpsum pay -
(or Rs. 8.75 nP) for ments.
postage.

(c) The services of Major Weinman
of the Colombo Zoo were obtained
under the Colombo Plan for a period
of one month in October, 1955, to
investigate and report on the estab-
lishment of the Zoological section of
the park. Since his services could
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not be availed of further, Mr. Carl
Hagenbeck was appointed.

(d) The Government of India
wanted the park to be designed on
most modern and scientific lines. For
this, it was considered necessary to
have technical guidance on the spot
from a Zoo Biologist having knowledge
in Zoo construction, layout of ani-
mal enclosures and in modern techni-
ques of keeping ang exhibiting wild
animals especially Carnivora in semi-
natural conditions. The Indian Em-
bassies at Bonn and London were ask-
ed for suggestions. The Indian Em-
bassy at Bonp recommended Mr. Carl
Hagenbeck, and he was appointed.
Mr. Carl Hagenbeck is a reputed au-
thority on the subject.

Subsidiary Foods

833. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken to step up pro-
duction and consumption of subsidiary
foods in the country during the last
five years;

(b) the quantity of such food pro-
duced during this period and the
quantity produced during the same
period prior to these five years; and

(c) whether the production of such
foods have contributed to any extent
to easing the shortfall in food pro-
duction in the country and lessening
the quantity of import thereof during
the period?

The Deputy Minister of Food and
Agriculture (Shri A, M, Thomas): (a)
and (b). The expression “subsidiary
foods” denotes a large number of
items other than the common staples
and has been used to cover roots and
tubers, leafy and other vegetables,
fruits, milk and dairy products, meat,
fish and’ eggs, lower plant foods, as
well as yeast, algae, mushrooms etc,
and certain other processed and deriv-
ed foods (particularly protective foods
such as edihle groundnut flour, the
Indian multipurpose food, vegetable
milk etc.) which have been developed
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by the food-scientists and  techno-
logists. While there was no concerted
programme in the first and second
Plans for enhancing the p.oduction and
consumption of “subsidiary foods” as
such, there were separate programmes
for the development of animal hus-
bandry, dairying, poultry and fisher-
ies. Programmes for the development
of horticulture were aiso taken up
during the Second Plan on an all=
India basis. A statement showing the
increases in the production of some of
the important items achieved as a
result of these programmes is laid on

the Table of the House. [See Appen- '

dix I, annexure No. 101]. As regards
the processed and derived foods re-
ferred to above, they have so far
been produced only on a laboratory-
scale and have been used only in
small-scale acceptability trials and
popularization programmes.

It is only in the Third Five Year
Plan that programmes have been
undertaken with the deiiberate objec-

tive of popularizing subsidiary foods. -

Even in the Third Five Year Plan,
however, funds have not becp avail-
able to the extent originally anticipat-
ed. With the available funds it is
proposed mainly to undertake the
setting up of plants for the production
(on a somewhat larger scale than
higherto) of edible groundnut flour
and the Indian multipurpose food,
the dissemination of information re-
garding the techniques (both indus-
trial and home-scale) of preservation
dehydration etc. of perishable foods
and the setting up of demonstration
units in this connection, the propaga-
tion of improved techniques for the
parboiling of rice etc. Efforts will
also be made to foster a change in the
eating habits of the people gradually
by means of publicity, demonstration,
extension units, training in scientific
catering etc. In addition to this, se-
parate programmes for the develop-
ment of animal husbandry, dairying,
poultry, fisheries etc., will continue
as before. Some State Governments
have also made small provisions for
the increased production of subsidiary
food crops in the Third Plan.

(c) As there was no concerted pro-
gramme during the first two Plans,
it is premature to assess results. It
may be added that measures to step up
the development and popularization
of subsidiary foods are not regarded
primarily as measures to make up the
shortfall, if any, in the production of
staples: they are rather intended to
secure in the long run a diversificat-
ion of the Indian dietary and the en-
richment of its nutritional content.
This is a long-term objective which
cannot be achieved in a few years’
time, but it is hoped that the pro-.
grammes in view will make a signi-
ficant impact on the problem during
the Third Five Year Plan.
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Dairy in West Bengal
837. Shri Aurobindo Ghosal: Will

the Minister of Food and Agriculture
be pleased to state:

(a) whether the T.C.M./UNICEF
has given any help to West Bengal
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Government for setting up a dairy for
processing milk; and

(b) if so, what is the amount of
money and whether it is in the shape
of loan or gift?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.

(b) The value of the equipment
given by T.CM. is 4'4 lakh dollars
(Rs. 21 lakhs approximately) and
that given by UNICEF is 6 lakh
dollars (Rs. 28 lakhs approximately).
The T.C.M. aid is a gift. The UNICEF
aid is on the condition that the State
Government undertakes the distribu-
tion of milk at a subsidized rate to
low income families in Calcutta equal
in value to 1} times the aid over a
period of 10 years.

Railway lines in Champaran District

838 Shri Bibhuti Mishra: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in the
southern part of the District of Cham-
paran there is no railway line; and

(b) if so, whether Government have
any idea to construct railway lines in
this area?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.
The railway line from Mebhsi to
Sagauli station traverses the southern
haif of the Champaran District.

(b) No such proposal is under
consideration.

Mangalore Port

Shri Agadi:
839. Shri Sugandhi:
Shri Wodeyar:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Government of Mysore has approaf:h-

ed the Central Government for “im-
mediate” clearance of the Mangalore
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Port Development projects and for
an indication as to the amount to be
provided for the project under the
Third Five Year Plan;

(b) if so, what is the decision of the
Union Government;

(c) who have offered to act as
agents to execute the project;

(d) whether any soil tests have been
conducted by the Government of
Mysore in the Mangalore Port area;

(e) if so, what is the result; and

(fy whether it is suitable for de-
velopment construction work?

The Minister of State in the Minis-
try o Transport and Communications
(Shri Raj Bahadur): (a) Yes. The
Chief Minister addressed the Planning
Commission on the subject.

(b) The Planning Commission have
informed the Mysore Government that
the project for the development of
Mangaiore Port has been included in
the Third Five Year Plan and that
the amount required will be found
from the provision for major ports.
As there is a gap betweepn the finan-
cial provision and the total require-
ments of the programmes included in
the Plan, the Commission have stated
that the actual allotment of funds for
individual projects will be taken care
of through the annual plans.

(¢) No decision has so far been
taken. The more urgent step is to
complete the necessary investigations
for finally deciding the location of the
site. In the case of a major project
involving a large outlay of capital,
such a step is essential.

(d) Some soil tests have been con-
ducteq in the Mangalore Port area
by the Government of Mysore.

(e) and (). The results of the soil
tests are being analysed. The ad-
visability  of undertaking certain
other confirmatory investigations is
under consideration, before final con-
clusions can be drawn.

Drowning of a Norwegian family near
Bombay Port

Shri P. G. Deb:
840. { Maharajkumar Vijaya
[ Ananda:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that a
Norwegian family was drowned near
Bombay on the 19th June, 1961; and

(b) if so, why Bombay Port Trust
dig not attempt to rescue them?

The Ministey of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The accident occurred off Madh Island
about 18 miles north of Bombay, out-
side the Port limits. A Norwegian
family of four, sailing in a motor boat
from Norway to Australia, were in-
volved in the accident. A!l of them,
except the head of the fariiy, Mr.
Ankar Jensen, were saved. Mr.
Jensen was drowned in the choppy
sea, while trying to rescue his daugh-
ter who had been swept over-hoard
by a big wave. He had no life-belt on
at the time and, as the sea was ex-
tremely rough, his wife’s efforts to
help him were of no avaii. The
motor boat was of about thirty feet
in length. It had no wireless ap-
paratus on -board and the night was
about to set in. So it was not possible
for the Port Trust or for any one else
to have been aware of the tragic hap-
pening and done anything to rescue
the family. The survivors wele re-
scued by local fishermen at dawn on
the next morning.

Fish Export

Shri P. G. Deb:
841. { Maharajkumar Vijaya
| Ananda:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether there is any proposal
to step up the production and export
of fish in India; and
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(b) if so, the nature of the steps
undertaken?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): {a) and (b).
Yes. A provision of neariy Rs. 30
crores has been made in the Third
Five Year Plan for fisheries schemes
both in the Central and State sectors.
Fish production durirg the ycar 1960
was about 14 lakh tons. A target of
18 lakh tons of fish has been fixed for
the Third Five Year Plan.

Mechanisation of fishing craft in-
troduction of improved gear and
modern fishing techniques, encouage-
ment in the establishment of Indian
companies for fishing and fith  pro-
cessing, if necessary, with foreign col-
laboration, and location of now fishing
grounds are the chief steps decigned
to increase marine fish production.

So far as Inland fisherics ace  con-
cerned, the programme of work in-
cludes setting up of demonstration
ang fish farms, reclamatiion of estuar-
ine areas and marshy lands. 1200
million additional fry and fingerlings
will be stocked in ponds, Jakos and
Teservoirs, ’

The following inventives are teing
provided to step up exposrt of fish and
fish products from India:

(1) Issue of tin plate at conces-
sional rates to exporters of
tinned fish.

(2) Grant of import licences for
essential packing maierials
like fibre board cartons, cel-
lophane papers, printed 'abels
etc,, under the special cxport
promotion schemes for pack-
ing sea foods and frog legs.

(3) Propagation of  scientific
methods of fish preservation
and processing to make Indian
products acceptable in foreign
markets.

AUGUST 11, 1961
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Fruit and Vegetable Preservation
Industry

842. Shri Jhulap Sinha: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether the procedural difficul-
ties in providing for loan assistance
to fruit and vegetable preservation in-
dustry  have stood in the way  of
speedy development thereof; and

(b) whether there is any proposal
for simplifying the procedure for
grant of the said assistance in view of

‘the immense potentialities of thc said

Industry?

The Minister of Agricalture (Dr. P.
S. Deshmukh): (a) and (b). Toans
for setting up fruit and vegetable pre-
servation units are given by the State
Governments as a part of State Plan
schemes.

Under the current procedure, vhich
is in vogue since 1958-59, loans from
Central Government are not given
for individua] schemes but are given
under the major heads of develop-
ment, e.g., Agricultural Production,
which inciudes assistance under this
scheme.

.

Tea and Fruit Stalls on N. Railway

843 /[ Sardar Igbal Singh:
'\ Shri A. M. Tariq:

Will the Minister of Railways be
pleased to state:

(a) the total number of applications
received for the grant of licences of
tea stalls and fruit stalls on the
Northern Railway during the vears
1959-60 ang 1960-61;

(b) whether any Scheduled fastes
persons applied for the same during
the above period;

(c) if so, how many applied and
how many were granted licences, and

(d) whether any preference has
been shown to the Scheduled Castes
applicants?
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The Deputy Minister of Failways
(Shri Shahnawaz Khan): (a) to (c).
A statement giving the necessary in-
formation is laid on the Table of the
House. [See Appendix I, annexure
No. 103].

(d) Yes.

Air Conditioned First Class Passengers
844 " Sardar Igbal Singh:
’ JL Shri A. M. Tariq:
Will the Minister of Railways be
pleased to state:

(a) the total number of passengers
who travelled ipn the Air-conditioned
I Class between Bombay and Delhi
during the years 1959-60 and 1960-61;
and

(b) of them how many were pass-
holders?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)

1959-60—19,280.
1960-61—19,209.

(b) 1959-60—898.

1960-61—873.
Passenger Amenities on Fazilka-
Ferozepore Line, N. Railway

845 Sardar Igbal Singh:
"\ Shri A. M. Tariq:

‘Will the Minister of
pleased to state:

Railways be

(a) whether any suggestions have
been received regarding provision of

Written Answers 1616

goods sheds, drinking water facilities,
parcel godowns, enlargement of third
class waiting halls, and covering sheds
on the passenger platforms op the
Fazilka-Ferozepore line of Northern
Railway during 1959 and 1960 de-
partmentally;

(b) if so, which of them have bcen
accepted; and

(c) the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan’: (a) No, Sir.

(b) and (c). Do not artise.

Chemical Fertilizers for Punjab

Sardar Igbal Singh:
Shri A, M. Tariq:

Will the Minister of Food and Agri-
culture be pleased to state:

846.

(a) whether the Government of
Punjab has requested for incrcased
allocation of chemical fertilizers to
the State;

(b) what is the reaction of the
Central Government thereto;

(c) what is the quantity supgiied
for the year ended 31st March, 1961
and 1961-62 so far to this State; and

(d) whether the allocation for 1961-
62 for the State will be increased?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.

(b) and (d). The following ad-
ditional allocations were made in
favour of Punjab for the period April-
September, 1961:—

<

(Al figures $n metric tons)

Kind of fertihzer Original Additional Total
allotment allotment

Sulphate of Ammonia 7,000 7,000 14,000

Calcium Ammonium Nitrate 20,000 10,000 30,000

797(Ai) LSD—6.
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The allocation for the second half
of 1961-62 (1st October 1361 to 31st
March, 1962) is likely to be made to
meet substantially their demand for
the half year in terms of nitrogen.

(¢) The informatian is given Dbe-
low:—

(All figures in metric tons)

Year Quantity supplied
Sulphate of Calcium Amm.
Ammonia Nitrate
196061 17,212 16,060
1961-62 8,363 24,730
(Till 1.8.61)

Rural Water Supply Scheme in
Punjab

817 J Sardar Igbal Singh:
' 1 Shri A. M. Tariq:

Will the Minister of Community
Development and Co-operation bhe
pleased to state:

(a) whether any amount has been
allocated to Punjab in 1961-62 pericd
for implementing rural water supply
schemes in the N.E.S. and C.D. areas
in Punjab;

(b) if so, how much; and

(c) the nature of schemes proposed
to be implemented in 1961-62?

The Deputy Minister of Community
Development ang Co-operatioy, (Shri
B. S. Murthy): (a) and (b). Yes. The
Schematic Budget provides Rs. 50,000
for this purpose for each Block.

(c) Information with regard to the
nature of schemes is being colircted
and will be laid on the Table of the
House. ]

Telephone Connections in Police
Stations in Jullunduy Division
Sardar Igbal Singh:
Shri A. M. Tariq:
Will the Minister of Transpert and
Communications be pleased to state:
(a) the number of police stations

in Jullundur Division having tele-
phone connections;

848.
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(b) whether it is a fact that a few
telephone connections have been dis-
connected on account of non-payment
of their bills; and

(c) if so, whether the police de-
partment was intimated before the
connections were disconnected?

The Minister of Transport anq Com-
munications (Dr. P. Subbarayan): (a)
55.

(b) Two telephone connections were
disconnected due to non-payment of
telephone dues during the last one
year.

(c) The officers incharge of the
police stations concerned wer: duly
informed before disconnecting.

Shortage of Power in Punjab

849 Sardar Iqbal Singh:
"\ Shri A. M. Tariq:

Will the Minister of Irrigation an@
Power be pleased to state:

(a) whether it is a fact that Punjab
is now faced with shortage of power;

(b) if so, whether the State Gov-
ernment has sent any proposals im
this respect to the Central Govern-
ment; and

(c) whether any of these proposals
have been considered by the Central
Government?

The Deputy Ministey of Irrigation
and Power (Shri Hathi): (a) The re-
ply is in affirmative.

(b) and (c). The proposal of the
State Government for the installation
of 10 MW diesel generating sets at
various load centres, estimated to cost
Rs. 60 lakhs has been agreed to. An-
other proposal for the installation of
a 15 MW steam set at Faridabad has
also been agreed to in principle. Be-
sides, the following additional gen-
eration schemes are likely to be com-
pleted in the Third Plan:

(1) Thermal Station for Punjab
at Dethi—50/60 MW.
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(2) Uhl Stage 11.—40 MW.
(3) Upper Bari Doab.—22 MW.
(4) Bhakra Right Bank.-—280 MW,

Telephone—Connection in Mandi
Giderbha, Punjab

850. Shri A. M. Tariq: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that a large
number of applications for telcphone
connections from merchants »f Mandi
Giderbha, District Ferozepore, Punjab
are pending since long;

(b) if so, the number of applications
and reasons for delay in giving con-
nections;

(c) whether it is also a fact that the
applicants have also deposited Rs. 300
each for the purpose; and

(d) if so, the steps taken or pro-
posed to be taken for early installa-
tion of telephones?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
and (b). There are only 5 upplicants
on the waiting list for telephone con-
nections at Giderbha Telephone Ex-
change which serves this area.

Due to non-receipt of the storcs re-
quired for line construction, the pro-
vision of these connections is held up.

(¢) Only one applicant has deposited
Rs. 290 for a telephone connection.

(d) Every effort is being made to
obtain the stores as early as possible
on receipt of which the telephone con-
nections in question would be instal-
led.

Railway Protection Force, Northern
Railway

851 Sardar Igbal Singh:
"\ Shri A. M, Tariq:
Will the Minister of Railways be
pleased to state:

(a) what is the total strength of the
railway protection force of the
Northern Railway as on the 1st July,
1961 in each Division separately; and

(b) what is the total amount in-
volved in maintaining the above Pro-
tection Force in each Division duiing
1959-60 and 1960-61?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) end (b).
A statement is laid on the Table of
the House. [See Appendix I, annex-
ure No. 104].

Adverti t of V ies in Re-
gional Languages by N. Railway

852. { Sardar Igbal Singh:

Shri A. M. Tariq:;

Will the Minister of Railways be
pleased to state:

(a) whether the vacancies of posts
on the Northern Raiiway ure being
advertised in the regional languages
of Punjab State’s newspapers; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Class III vacancies in the lower grades
are required to be advertised in Indian
language papers commonly read in the
area where the vacancies exist. These
instructions are being observed in
respect of vacancies on the Northern

Railway.

Ports in Orissa

853. Shri Surendranath Dwivedy:
Will the Minister of Transport and
Communications be pleased to tate:

(a) whether there is any proposal
to develop Chandbali and Gopalpur
Ports in Orissa during the Third Five
Year Plan; and

(b) whether any investigation in
regard to their capacities for trade has
been made?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Central
Government have agreed so far to
schemes costing Rs. 99 lakhs for
Paradip and Rs. 1 lakh for Gopalpur
for inclusion in the Third Plan. The
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Central Government have not so far
agreed to include any scheme for
Chandbali in the Third Plan.

(b) The State Governmenf have
stated that no investigafion in regard
to the traffic capacity of Cham&®bali or
Gopalpur has been made.

Power House in Garo Hills

( Dr. Ram Subhag SingH:
854. J Shri P. G. Deb:
Maharajkumar Vuaya
Ananda:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a power house is being
constructed in Garo Hills; and

(b) if so, whether this plant is to
use local coal?

The Depuiy Minister of Irrigation
and Power (Shri Hathi): (a) In the
Third Five Year Plan of Assam, a
scheme for the construction of a
Thermal Power Station of 5,000 KW.
capacity in Garo Hills has been in-
cluded.

(b) The scheme envisages utilisa-
tion of coal that will be available
after mining the coal fields in Garo
Hills.

Ayurvedic Hospital in Delbi during
Third Plan

rShri P. G. Deb:

J Or. Ram Subhag Singh:
) Maharajkumar Vijaya
| Ananda:

Will the Minister of Health be
pleased to state:

855.

(a) whether there is any scheme to
have an Ayurvedic Hospital in Delhi
in the Third Five Year Plan; and

(b) if so, the details of the same?

The Minister of Health (Shri
Karmarkar): (a) Yes, a scheme for
the establishment of an Ayurvedic
Hospital in Delhi has tentatively been
included in the Third Five Year Plan
of the Delhi Administration.
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(b) The details have not™yet been
worked out.

Grow More Food Scheme in Tripura

856. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) what is the total amount that
has been budgetted to be spent during
the Third Five Year Plan for the
successful implementation of the

grow more food scheme in Tripura;
angd

(b) what is the target per acre and
what are the ways and Theans that are
going to be adopted %0 serve the
purpose?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Rs. 57-82
lakhs.

(b) No target has been set for in-
creased production per acre. The
target for overall increase and the
measures by which it is intended to
achieve the same are indicated below:

Foodgrains
Tons
(1) Providing more irrigations
facilities (Minor Irriga- 4,000
tion)
(2) Land Development 8,300

\3) Distribution of fertilisers
and manures . . 4,020

(4) Distritution of improved
seeds (including natural
spread) . . 1,700

(5) Plant protection ineasures . 400
(6) Other improved culwural
practices including JPC 1,550

20,000

Fish

(1) Reclamation of water ]
areas t0 bring under
fish cultivation.
(2) Distribution of fish 2,000 tons
fry and fingerlings.
Development of tresh
water lakes for fisheres J
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P. & T. Staff, Cachar

857. Shri P, C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Assam Govern-
ment have written to the Central
Government complaining about the
behaviour of the Posts and Telegraphs
personnel in Cachar and other Bengali
speaking regions in Assam in July
this year;

(b) if so, what were the acts of
misbehaviour complained of; and

(c) what action has been taken by
the Central Government in the
matter?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes. The Government of Assam
‘had made certain complaints to the
Director Posts and Telegraphs, Assam.

(b) The complaints related to alleg-
ed non-receipt of certain letters, leak-
age of instructions passed over the
telephone and cross—connection of a
telephone call. The complaints are
being enquired into.

Dehydration of Lichis

858. Shri Raghunath Singh: Will the
Minister of Food and Agriculture be
pleased to state whether Central Gov-
ernment or State Government of
Bihar is considering any scheme for
the dehydration of Muzaffarpur lichis
so that whole India can get lichis
which have a very short season?

The Minister of Agriculture (Dr.
P. S. Deshmukh): The Central Gov-
ernment have no scheme at present
for dehydration of Muzaffarpur lichis
and are also not aware of any State
scheme for the purpose.

Unclaimed Savings Bank Accounts -

Shri Raghunath Singh:
Shri Chunij Lal:

Will the Minister of Transport and
Communications be pleased to state:

859.

(a) the amount in savings bank ac-
counts of Indian Post Offices which
have not been claimed for the last
eight years; and

(b) how do Government propose to
make use of it?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Savings Bank Accounts in which no
transactions take place for six years
are treated as dead. The balance in
accounts in which no transaction has
taken place for 8 years would there-
fore be the balance of dead accounts
in 1958-53. This was Rs. 8,39,19,672.
Some of the accounts may have been
reopened later, details of which are
not available.

(b) Government cannot utilise these
funds. They are merely held in
deposit. The dead accounts are re-
vived if and when claims are receiv-
ed from depositors or their heirs.

Proprietary Medicines

r Shri Agadi:
860. { Shri M. Rampure:
| Shri Khadilkar:

Will the Minister of Health be
pleased to state:

(a) whether the findings of the
Cohen Committee appointed by the
U.K. Government on the claims of
proprietary medicines have come to
the notice of the Government;

(b) whether there is any move to
proscribe such proprietary medicines
that do not have their therapeutic
values; and

(c) if so, the particulars of action
taken to avoid such medicines from
marketing and prescribing?
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The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) and (c). The question as to
what action should be taken to pros-
cribe the use of proprietary medicines
which are therapeutically of no value
is under consideration.

Expansion of Fruit Production

861. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any amount has been
allotted to Punjab Government by the
Central Government for the develop-
ment and expansion of fruit produc-
tion during 1961-62 so far; and

(b) the schemes for which it has
been allotted?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
following provisions have been includ-
ed for fruit development scheme in
the State Plan for 1961-62:

Estimated cost
for 1961-62

Name of the scheme

(i) Development of fruit
production in the
plains.

Rs. 3,90,000
(Loam

Rs. 2,00,000

(ii) Development of fruit
(Loan)

production in hilly
areas.

(iii) Staff, etc for the R3 1.,10,000
implementation of
the schemes at (i)
and (ii) akove.

Under the current procedure, finan-
cial assistance for State Plan Schemes
is not granted scheme-wise but is re-
lated to the major heads of develop-
ment e.g.  Agricultural Production
(which includes development of fruit
production).
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Employees who Went Abroad for
Training in Irrigation

862. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state the number of Gov-
ernment employees who went abroad
during 1961 so far for training in res-
pect of irrigation?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Seven
officers have been sent abroad for
training in respect of irrigation so far
during 1961, as per details given
below:

Central Government em-

ployees .. 3

State Government em-
ployees .. 4
Total o0 T

Drinking Water Schemes of Punjab

863. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the schemes for drinking water
(urban and rural) submitted by the
Punjab Government to the Centre
during 1960-61 and 1961-62 so far; and

(b) the action taken thereon?

The Minister of Health (Shri
Karmarkar): (a) and (b). A state-
ment containing the required informa-
tion is laid on the Table of the House.
[Placed in Library. Sce No. LT-3084/
61].

Telephone Connections in Punjab

864. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of telephone con-
nections given in Punjab during the
period from 1st January, 1961 to 30th
June, 1961; and

(b) the total amount spent thereon?
The Minister of Transport and Com-

munications (Dr. P. Subbarayan): (a)
986.

(b) The total expenditure incurred
on subscribers installations was about
Rs. 2'61 lakhs.
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Supply of Sugar in Kerala State

865. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it has come to the
notice of Government that in certain
localities in Kerala State sugar is not
available in adequafe quantities; and

(b) what steps are being taken to
meet the needs of such localities?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The Government of Kerala
has intimated that the stock position
was somewhat low in Trivandrum
during the first week of July and in
Trichur during the second week of
June for a few days. The deficiency
was immediately made good by
arranging stocks from other places.
Adequate stocks are reported to be
available to meet normal require-
ments of the public.
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Earth Conduct A ies

867. Shri Maniyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kerala State Gov-
ernment has applied for the release of
foreign exchange for the import of
earth conductor accessories;

(b) when the application was for-
warded;

(c) whether the required foreign
exchange has been released and if so,
when; and

(d) if not, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) August, 1960.

(c) Necessary foreign exchange was
released on 1-4-1961.

(d) The question does not arise.

Pay Scales of Law Inspectors on
Railways

Shri P. G. Deb:
868. { Maharajkumar Vijaya
L Ananda:

Will the Minister of Railways be
pleased to state:

(a) whether the pay scales of Law
Inspectors have been revised by zonal
railways;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The authorized scales of pay of Legal
Staffs in the following Prescribed

scales of pay have been notified as
under:

Prescribed Scale Authorized Scale
Rs. 360-500 450-575
Rs. 300-400 370-475
Rs. 260-350 335-425

The authorized scales for those in the
Prescribed Scales of Rs. 200—300 and
Rs. 150—225 have not yet been finaliz-
ed and they are under examination in
consultation with the Railways.

Overbridge near Lajpat Nagar, Delhi

S Shri Arjun Singh Bhadaunria:
869. 4 shri P. G. Deb:

Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
that many deaths occur due to lack of
an overbridge near Lajpat Nagar,
Delhi; and

(b) if so, when the bridge is likely
to be constructed?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) There
have been no casualties due to acci-
dents on the Ilevel-crossings near
Lajpat Nagar.

(b) No proposal for a Road-over-
bridge has been received from the
Delhi State Administration so far.

Railway Accident on Sariyan Station,
N.E. Railway

Shri  Arjun Singh
70‘_{ Bhadauria:

Shri P. C, Borooah:
Shri P. G. Deb:

Will the Minister of Railways be
pleased to state:

(a) whether there was a serious
rail accident at Sariyan Station of the
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North-Eastern Railway on the 15th
July, 1961; and

(b) if so, the details of the accident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
At about 9-55 hours on 15-7-1961 while
Ballast train was standing on the
Main line at Sarayan station on
Burhwal-Sitapur single line section of
North Eastern Railway, Train No. 162
Down  Sitapur-Burhwal Passenger
also entered the same line and col-
lided head-on.

As a result of this collision two
persons were killed and damage to
Railway property amounted to
Rs. 24,700.

Minor Irrigation Projects for Orissa
in Third Plan

871, Sbri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether all the Minor Irrigation
Projects or schemes included in the
Third Five Year Plan of Orissa have
been finally approved for execution;

(b) whether any allotment has been
made to Orissa in 1961-62 for starting
the construction work of any of these
schemes; and

(c) if so, how much money has been
allotted and for which of the schemes?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.
The State Government asked for a
provision of Rs. 304 lakhs for Minor
Irrigation Tube-wells and Lift Irriga-
tion Schemes in the Third Five Year
Plan. This was approved.

(b) and (c). The State Govern-
ment have reported that they have
made a provision of Rs. 61:34 lakhs in
1961-62 budget for execution of minor
irrigation projects including Lift Irri-
gation and Tube-well schemes.
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Loss to Tele-Communications by
Poona Floods

872. Shri N. R. Muniswamy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) what is the estimated loss of
property to tele-communications bet-
ween Bombay and Poona as a result
of floods in Poona area in the second
week of July, 1961;

(b) whet¥er the affected portion
was restored in time; and

(c) whether complaints were re-
ceived of delay?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
to (c). A statement is laid on the
Table of the House. [See Appendix I,
annexure No. 105].
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Loan for Calcutta-Cuttack Highway

874. Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the World Bank has
agreed to give financial assistance for
the construction of a highway connect-
ing Cuttack anq Calcutta;

(b) whether this will be a separate
Highway or the present Highway will
be extended and improved;

(c) what are the details of such a
proposal; and

(d) the total amount of money
which will be available from the
World Bank for this purpose?

The Minister of State in the Minis-
try of Transport ang Communications
(Shri Raj Bahadur): (a) Yes, The
International Development Association,
which is an affiliate of the World
Bank, have agreeg to give a Develop-
ment Credit of Rs. 12'69 crores for the
development of the Calcutta-Cuttack
road.

(b) Generally the existing road is
proposed to be improved along the
accepted National Highway route.

(c) The credit will broadly cover
the following works:
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(i) Four-lane road from Viveka-
nand bridge (near Calcutta)
to Joypurbeel.

«ii) Two-lane road from Joypur-
beel in West Bengal to Sube-
rnrekha bridge on the Bihar|
Orissa border including the
construction of bridges over
the Rupnarain ang Kangsa-
bati rivers.

i(iii) Single-lane road from Sube-
rnrekha bridge to Cuttack in-
cluding the construction of
bridges over the Mahanadi,
Birupa, Brahamani, Kharswan,
Baitarni, Salandi, Nuniajihari
ang Budabalang rivers.

(d) See (a) above.

Works Committee of Indian Agri-
cultural Research Institute

875. Shri Tangamani: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the date on which the elections
of the Works Committee of the Indian
Agricultural Research Institute were
held;

(b) the number of meetings and the
date on which they were held;

(¢) whether it is a fact that meet-
ings of the Works Committee have not
been held at least once in three monthsg
as required under the Indian Disputes
(Central) Rules, 1957; and

(d) if so, the reasons therefor?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
elections of the Works Committee at
the Indian Agricultural Research
Institute were held on 29-2-1960.

(b) So far four meetings of the
Works Committee have been held one
each on 14-6-1960, 22-6-1960,
8-11-1960 and 11-4-1960.

(c) and(d) Yes. The meeting of the
Works Committee could not be held
strictly once in three months for want
of sufficient number of itemg for dis-
.cussion.
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Coconut Research Station in Orissa

876. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the estimateq produc-
tion of coconuts in Orissa in 1961, as
compared to 1959 and 1960;

(b) whether the Government has
agreed to upgrade the Regional
Coconut Research Station at Sakhigo-
pal in Orissa to a full-fledgeq research
station;

(c) whether any financial assistance
has been given to this research station
in 1960-61 and 1961-62; and

(d) if so, what amount?

The Minister of Fooq and Agricul-
ture (Dr, P, S. Deshmukh): (a) The
estimateq production of coconuts in
Orissa during the years 1958-59, and
1959-60 is given below:—

1958-59
1959-60

15,937 thousand nuts
46,056 thousand nuts

Information for 1960-61 is not avail-
able so far.

(b) No such proposal is under the
consideration of the Central Govern-
ment.

(c) and (d). An amount of Rs. 9,638
was paid by the Indian Central Coco-
nut Committee in the year 1960-61.
Grants are remitteq half-yearly on
receipt of information from the State
Government regarding the actual ex-
penditure incurred. No grant has been
paid for the year 1961-62 so far.

a3 A=Al F fag® 34t 3 /g dvew

zee. st wax fag 17w oF@T
IAT 7AEY I JATT BT FUT H4T 0
(%) #1 I=@3 Jas ¥ fagd
gt ¥ ford £1¢ 92 Yaa §; M



1635 Written Answers SRAVANA 20, 1883 (SAKA) Written Answers 1636

(m) afz @, @v fFar afem
wM dam & W uz fAaw 59 &
Ay ?

A9 IqAAY (s gAAtA /i) ¢
(%) s (=). faw wgfss afa
w17 AAafag e snfaat & fog
srefer & St 3/ wF T E —
wigfaa anfq :

Afae AR ATATR 9T 7

afsers afaq FHEE a1 Y99

gfa FHvEET g afagifimr

TN S WA 93,9
TR TFT A N A AT

7T SR AR 9T 28,9,
wygfaa wrfea wifs -
TZ JEAT 2%—~(8se T

e % %

A7 q fqanira Wra7 =73 71

ses. st mwe f@g T T
T g qg FATH A FAT FG

(%) s@ & ¥=a & fawrfr sirem-
SAFAT HITFAGE 3 A9 § 39 1 fopear
any at g g%

(@) =7 g & g frad
7Y @d | g e ;o

(1) =7 safrEl & Fa9 wiw #dt
oz 57 71 ffan &= frar sman @ ¢

A SIREAT (N MA@ @)
(%) fawmit am-wia saear ;™ @i
TTRNY-YE A FEFE 1TT A A
syawaT § fSaar 9ver @1 9g 37 qHIT

E=

T qET (&A1 TET §)
RUU-UE - 2802
8YE-Yo . . 29,43

e 9-4s | L REE

I A(ET (goTe ®udi 7)
FEE Lt K . 20,&%
2AYE-%o 395
eRo—-%Y . ¥.3y¥

*gafaa

(&) == (7). q=ar qaEn o wy
& T FT-gze 97 7| § A

AT § v I ¥ W feed

sot. ot waT fag wTwe: T
IAF q=AY A FAT Y BT FIA 06 ¢

(%) wrea & ot 399 99 T@i
&4 2 & A oAl F1 99T FT @y
LIRS

(=) 37 #r 9F@ AR gwar ]
|y gu 4 At feed quEnh fag go
g ar 7N

IR ITAAT () Fo Fo VATAIHT)

(%) T

(=) "= /&i Joa1 |

fa AT A TR § AT T IqAA

czo. st mAC tag TwAT 1 AT
AT wFAY T FATY AT FAT H40 (6 ¢

(%) faaem Swmifea asam
# = ¥ 394 ¥ 3E frar wfy ww
wiaad fEa 9w a7 §; 7w

(@) o= fad g9 & G
fra oY aF S =TT § °

[ IR (=0 g @) ¢
(%) & (&). TF FqTH FAT 9T T
war A [ afew fdfase to wsw
ear g0%]



1637 Written Answers

F=d Qi § a3 fag fRaf wgraan

zag. =t s fRg SR : &1 e
= a7 Far ¥ T 74 o

(%) St qaadly e F fag
arEg A T faRE sea o7 fam
g% 7 et wafs fasf 8 5

(=) == a1 afw &1 A fFaa
gf=rg @ g 7

@ 37 AR (A TRTA at)
(F) 91 (®). oF Fa@ W27 92
g fear ™ § ¢+ [Rfew ofdfoe g,
gA" der fec] 1 fewd @I Y
grafad 9 AU OHR FgEar #
Seor@ faat war @ StET fF ogam ®
FATET AT T WU U ARAT &7
Tz, VAT AR FASET S A F A
FEAET TR T T RO ARG AHE A
fag & wrawm Wa A9 S w0
g o |
femaT T 7f foeeht av wgfa o &

™

5z, = 9 Rg ST : Eo
e HA g aaTd ¥ A1 F4T
f& :

(%) #nm 7% el ¥ e T
fera wyfe &= (et &wx) &Y
oTE & fod F1 99 Tfo wea g
g A

(=) =fe g 1 9% sgfa &=
%Y gaT@ F1 fawiv &7 & aF TN
g & ;FqEaT € 7

ey wA (A ww)
(%) % femely A anferent & aamar @
ez Ffad . L a@ T d FTUw
ST WTAFAT FEd g T E |

AUGUST 11, 1961

Written Answers 1638

(w) @ * % fa¥ Tvs Anifm
faa o g & g afs X sfamgg &
arar § fF & 7R F AR w1 o
& ST )

W | it [} wiqat

53, =% Qo HTo JIEATH :  FqT
R W gg s_W F oA FG0 fF

98%0—% 9 ¥ WITE ¥ ¥ I8 WK
EdT & fpan A o f@l @ ?

T ST (31 Fo Fo vwHERHT)
AEEaF AT WA S WP g W
s 9% AM-92 S 97 & &7 I

AR Ao & (WA fosd

cz¥. =Y Qo WMo FIEUTE : 34T
¥aq G 3 g F P F 9 fF

(%) aat ag 7= g f& dd Aoy
¥ aga ¥ qud fesdi # Wit aF d@
e WE W g WY e K ¥ 3@ A
fazfeai agT @1 g §; W7

(=) afe &, @ s&Fw 7 =
o FE ¥ e w e ged € 7

Yo 3w (0 egara &)
(%) #R (7). dwy e § fa g
feedi # W AT ¥ ofus g0y aF 3@ |
STAT ST T 2, TAH 9@ A ST @
# 1 39-3-9 T TEA 9T AW TS F
FA {5,03% yTW feaal § & 23,00
feeai ¥ 9@ @7 fed T &, W 3,v%%
fewai o 9@ A& WA JEw AifE
ITF TN ¥ Ay 9 G A F7 T
WY & 1 A 3,083 fesl # W AR
qmm faes 7w fuifa amEs &
YT @ AME A E
T ey | frEra, qauE ¥ IE A
e faar wr a1 fE 9-v-ug A



1639  Written Answers SRAVANA 20, 1883 (SAKA) Written Answers 1640

mariifess G g d 2 Ei f& F
T TW Yl AT @A AMqF TWY aF
FH F A AT TH, TAH GIRT F HIT
AN AT FTETST A T W7 A H
FHA AT ILATS AME AT | A T
ST 9T & FF { )

Recruitment of Office Clerks in N.E.
Railway

886. Shri Ram Garib: Will the
Ministe. of Railways be pleased to
state:

(a) whether it is a fact that adver-
tisement for recruitment of 250 office
clerks in the North Eastern Railway,
Gorakhpur was publisheq on the 2nd
September, 1959 out of which 141
posts were reserveq for Scheduled
Castes and Scheduled Tribes;

(b) if so, how many applications
were received in response to the
advertisement;

(c) how many persons were called
for interview and test, if any;

(d) how many persons have been
(i) selected, (ii) appointed and (iii)
kept on the waiting list for future
appointments; and

(e) if the reply to part (d) above
be in the negative, what are the rea-
sons for delay?

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

(b) 6120.

(c) 5760 for written test in which
969 qualifieq and were called for in-
terview.

(d) and (e). The first 68 of the
selected men have already been ap-
pointed. Due to the economy drive,
no further vacancies are expected in
the near future. Ag and when vacan-
cies arise candidates will be called up
til] the full quota of 141 is mad up.

Charitable Homoeopathic Dispen-
saries in Delhi

887. Shri Amar Singh Damar: Will

the Minister of Health be pleased to
state:

(a? the number of homoeopathic
_charltable dispensaries ang hospitals
in Delhi;

(b) the number of such dispensaries
to whom Government is giving annual
grant-in-aid;

.(c) the exact amount of such grant
given during the last financial year;

(d) whether the amount of money
granted to them is sufficient for run-
ning a public dispensary;

(e) whether Government have re-
duceq the annual grant-in-aid of any
such dispensaries during last financial
year; and

(f) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) There are about 30
homoeopathic dispensaries in Delhi
and no hospital ag such.

(b) and (c): Only one dispensary
was given a non-recurring grant of
Rs. 500/—last year.

(d) No recurring grant is given to
any dispensary and the question whe-
ther the grant is sufficient for runn-
ing a public dispensary doeg not, there-
fore, arise.

(e) and (f). No.

Homoeopathy

888. Shri Amar Sing Damar: Will
the Minister of Health be pleased to
state:

(a) the reasons for not forming a
Centra]l Directorate for Homoeopathy
at the Centre;

(b) whether Government are aware
that many Government servants
enrolled with C.H.S. Scheme consult
and take medicines from physicians
of other systemg of treatment;
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(c) if so, whether the Government
contemplate to include these systems
of treatment in the C.H.S. Scheme
at any time;

(d) if not, the
and

(e) whether Government intend to

open any indoor Homoeopathic
Hospital in Delhi in the near future?

reasons therefor;

The Minister of Health (Shri
Karmarkar): (a) There is already a
Homoeopathic Advisory Committee to
advise the Government of India on
the development of Homoeopathic
system of medicine. It is not
consideredq necessary to have a
separate Directorate for Homeopathy
at the Centre.

(b) According to the information of
the Government of India, the number
of such persons taking advantage of
other systems of medicine is
insignificant.

(c) and (d). No such proposal is
under consideration of Government at
present as there has been no popular
demang for it.

(e) No.

Refund of Fares

889. Shri Ramji Verma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a
considerable delay is experienced by
the travelling public in recovering the
refund of the fares of the uncovered
part of the journeys; and

(b) if so what action Government
propose to take to simplify the
procedure of refund of the fares?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) While
the average time for arranging a re-
fund on fare of ticket is about four
weeks, it is possible that in a few
cases, it has taken a longer time
owing to the difficulties in verification
of the amount collected etc.

AUGUST 11, 1961
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() The question of simplifying the
procedure for refund of fares on
partly used tickets is under examina-
tion.

Typists Cadre on Northern Railway

890. Shri D. C. Charma: Will the
Minister of Railways be pleased to
state:

(a) the reason of separate cadre of
typists on Northern Railway while
there is no such cadre in other depart-
ments of Central Government;

(b) how many typists opted for
clerical cadre in Northern Railway,
Headquarters Office, New Delhi vide
Railwway Board’s letter No.E (S) 57
TRB ’57 dateqd 23rd January, 1958 and
how many have been absorbed as
clerks so far; and

(¢) the reasons for the remaining
optees not being absorbed as clerks so
far?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) A
Separate Cadre of typists exists on
all Railways and it is considered
that this arrangement is satisfactory.

(b) 43, out of whom 13 have been
transferred to the clerical cadre.

(¢) Out of the remaining 30 typists,
2 did not fulfil the conditions
prescribed for transfer, 2 had been
promoted a; Stenographers, 1 resigned
the post and 1 has refused transfer to
the clerieal cadre. The remaining 24
typists could not be absorbed in the
clerica]l cadre on acccount of the ban
imposed on recruitment of ministerial
staff.

Bomb Explosion in Brake Van

891. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a bomb
exploded in a spare brake van attach-
ed to a passenger train proceeding
towards Kalkalighat, two miles from
Karimaganj on the 27th July, 1961;
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(b) whether any inquiry has been
instituted into the matter; and

(c) if so, the findings thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes Sir.

(b) and(c). The case is under police
investigation and their finding; are
not yet known.

Accident averteq at Madurai

892. Shri Tangamani: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that an
accident was averted by the driver of
the Trivandrum Passenger on the 27th
May, 1961 at Madurai;

(b) if so, the commendation done
to the driver; ang

(¢) what are the -circumstances
connected with the incident?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy). (a) Yes.

(b) A reward of Rs. 50 was paid to
the Driver in the form of 5 years
interest-free Prizebonds.

(c) The accident was by the
shunting engine Driver passing the
shunt signa] in the ‘ON’ position.

Sugar Supply at Madurai

893. Shri Tangamani: Will the
Minister of Food and Agriculture
be pleased to state:

(a) whether the Madurai Ramnad
Chamber of Commerce made re-
presentation to the Deputy Minister
when he visited Madurai regarding
sugar supply; and

(b) if so, the action taken on the
representation?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

(b) The representation is under
consideration.

River Boards

894. Shri Amjad Ali: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some-
States have  sought clarification
regarding the powers and functions of
the River Boards; and

(b) what are the difficulties ex-
perienced by these States in imple-
menting the provisions of the River
Boards Act?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No but
correspondence is still going on with
the States concerned.

(b) Does not arise as the River
Boards are yet to be set up.

D. D. T. Stocks

895. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it j; a fact that a
serioug shortage of D.D.T. stocks is
anticipated next year;

(b) if so, the reasons for the same;

(c) the steps proposed to be taken
to meet this shortage;

(d) whether it is also a fact that a
certain kind of malarial vectors has
developed resistance to insecticides;
and

(e) the steps taken to check the
same?

The Minister of Health (Shri
Karmarkar): (a) No.

(b) and (c). Do not arise.

(d) One vector mosquito has
developed resistance to D.D.T. in a
few foci in Maharashtra and Gujerat.

(e) Another insecticide BHC 50
water dispersible power is being used
from this year. Surveillance operation
has been intensifie§ and necessary
chemotherapeutic measures are being
taken.
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12 hrs.

‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
FAiLure ofF I.LA.C. TO PROVIDE ACCOM-
MODATION TO PRESIDENT’S PHYSICIANS

Shri A. M. Tarig (Jammu and
Kashmir): Under Rule 197 I beg to
call the attention of the Minister of
Transport and Communications to the
following matter of urgent public
importance and I request that he may
make a statement thereon:

“The reported failure of the
Indian Airlines Corporation to
provide accommodation for the
personal physiciang to the Presi-
dent by their Patna-Delhi flight
on the 20th July, 1961.”

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): I
am grateful to you, Sir, for giving me
this opportunity to make a statement
on the alleged failure of the Indian
Airlines Corporation to provide accom-
modation on their service from Patna
to Delhi on July 20, 1961 to Dr. T. N.
Banerjee and Dr. Raghunath Saran.

The Indian Airlines Corporation
have reported that Dr. Saran called
at their booking office at Patna at
about 10.00 hrs. on 20th July 1961 and
asked for two seats for Dr. Banerjee
and himself on their flight No. 412
leaving Patna for Delhi. While ask-
ing for two geats for Delhi, Dr. Saran
is reported to have informed the
“Traffic Assistant of the Indian Airlines
Corporation at Patna that he had
received a telephone message from
Rashtrapati Bhavan, Delhi on the
morning of the 20th requesting him
and Dr. Banerji to proceed to Delhi
to attend on the President who had
fallen ill. The Traffic Assistant at the
counter informed Dr. Saran that one
seat could be offered on a firm basis
straightaway and that as regards the
other position could be confirmed after
an hour or so. After about 45 minutes
Dr. Saran was informed that a second
seat may be available on a ‘chance’

Calling Attention 1646
to Matter of
Urgent Public
Importance

basis. Thereupon Dr. Saran is report-
ed to have remarked that if two seats
were not available on a definite basis,
he would prefer to go by train, which
was available at 13.00 hrs. as against
13.40 hrs. which was the departure
time of the plane. I may add that
subsequent enquiries have confirmed
that at the time Dr. Saran approached
the Indian Airlines Corporation book-
ing office at Patna only one seat was
available ex-Patna. Apparently this
urgent need for two seatg for the two
doctors on the flight was not made
known to anyone else in the Corpora-
tion’s Patna office other than the
Traffic Assistant at the counter.

If the officer-in-charge of the station
had known of Dr. Saran’s enquiry for
two seats or of the nature of urgency
of Dr. Saran’s visit to Delhi, I am gure
he might have managed to accommo-
date them by asking Banaras, the
next station of call to release one seat,
or by persuading some other passenger
to stand down or, if need be, by off-
loading some freight.

Shri A. M. Tariq: May I know what
is the quota fixed for Patna people to
come to Delhi and may I know if any
passenger who had booked from Patna
to Delhi was requested by the I.A.C.
to give a change to the doctors of the
President and, if so, who were the
passengers who had booked from
Patna to Delhi?

Dr. P. Subbarayan: There were five
seats from Patna to Delhi and another
two seats held for the Indian Embassy,
Kathmandu, on 48 hours’ release basis.
Patna to Lucknow—2 seats. As a mat-
ter of fact, as far as it has come to
my notice, no passenger was asked to
vacate the seat for the doctors con-
cerned.

Shri A. M. Tariq: My question 'has
not been fully replied to, Sir.-

Dr. P. Subbarayan: I have replied
to it fully, and I have said nobody
wag asked to vacate the seat.

Dr. Ram Subhag Singh (Sasaram):
Is it true that there were five to six
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seats vacant at the time when -Dr.
Saran approached the Patna booking
office and, if so, why the booking office
clerk did not intimate the station offi-
cer there to provide seats to the
doctors?

Dr. P, ‘Subbarayan: As -far as T
have known—and I have enquired
fully—there was no seat .available at
that time,

Shri D. C. Sharma ‘(Gurdaspur):
May I know why the traffic assistant
could not ‘get into touch with the
gentleman in charge of the Patna
office on his own and why did he want
that others should have got into touch
with him? Was he not such a respon-
sible officer ‘that 'he should have done
it himself?

Dr. P. Subbarayan: 1t was all in a
hurry. No doubt he thought he could
provide a seat if he could get one. He
found in the end that he could not
provide them.

Dr. Ram Subhag Singh: May I
know whether the Patna booking
office is not usually aware of the fact
that so many seats are going vacant
in the plane?

Dr, P. Subbarayan: I have already
told the hon. Member that there were
no seats vacant at that time.

Shrimati Renu Chakravartty (Basir-
hat): What exactly is the form of the
enquiry that has ‘been undertaken to
find out exactly how this whole affair
was handled? Is it only verbal or is
anything written down on paper?

Dr, P, Subbarayan: The hon. Mem-
ber will repeat the question, and I
would then be able to hear it better.

Shrimati Renu Chakravartty: The
question is, what is the manner of the
‘enquiry. The hon. Minister says that
‘nobody ‘was requested to vacate and
‘that this particular assistant was the
‘only one who knew about it. Is it an
enquiry which is based only on verbal,
information, or is there anything
‘written down?
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Dr. P. Subbarayan: As a matter of
fact, the only question asked of the
assistant was whether two seats were
available, and the person was not told
of the urgency. All that he did was,
.he said that at once one seat was
available and the other one would be
(Interruption).

Shri Tyagi (Dehra Dun): Shall I
take it that the President’s illness was
not a case of urgency, because the
hon. Minister said that the person was
not told of the urgency?

Mr. Deputy-Speaker: The hon. Min-
ister said that it was not disclosed to
the assistant.

Dr. P, Subbarayan: What I said was
that the traffic assistant was not told
of the urgency of the President’s ill-
ness. What he was asked was whe-
ther there were seats available for
the two doctors.

Shri Tyagi: It was just now stated
by the hon. Minister that the doctors
had told the assistant that they had
received a telehonic message from
Rashtrapati Bhavan.

Mr. Deputy-Speaker: I have allow-
ed so many questions on the Calling
Attention Notice. Perhaps there was
not so much need for that. Now that
we have discussed it, I think we
should not pursue the matter further.

Shri H, N. Mukerjee (Calcutta—
Central): Of course, questions are not
permitted or need not be permitted
further after you have allowed a cer-
tain number of questions. But one
clarification is necessary after the
Minister has pointed out one thing.

Mr. Deputy-Speaker: How can all
that be taken up now?

Shri H. N. Mukerjee: Since it stands
to reason that when seats were requir-
ed by two gentlemen for a very
serious purpose, they should naturally
divulge it to the authorities. When
such an emergency had arisen, how
can it be that the Minister concerned
seems to take it on trust that the
purpose of the visit was not known to
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[Shri H. N. Mukerjee]

be to look after the President who was
seriously il1?  (Interruptions).

Mr. Deputy-Speaker: Order, order.
Is it then tl'e desire that the Minister
should carry on further investigations
and report to the House? That fis
another matter.

Dr. P. Subbarayan: 1 am already
doing it. I need not be told.

Mr. Deputy-Speaker: As many hon.
Members seem concerned over it, I
would request the hon. Minister to go
into it in greater detail and report to
the House what the actua] facts are.

Shri A. M, Tariq: My question was
not fully replied, Sir.”

Mr. Deputy-Speaker: I have asked
the hon. Minister to go further into
the details of this question and then
report to the House. We will have an
opportunily then.

Shri A, M. Tariq: I want to put
only one question; I am not concerned
with the further report as such. My
point is, who were the passengers who
had booked from Patna. Then, for
the information of this House, may I
also know whether the hon, Minister
has seen the statement issued by one
of the doctors and, if so, whether any
contribution has been issued in: regard
to that statement by the authorities of
the Indian Airlines Corporation?

Mr. Deputy-Speaker: Let him go
and study that statement and enquire
from the doctor himself, and then he
can report.

12.08 hrs,

PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES, PRO-
MISES AND UNDERTAKINGS GIVEN

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy each
of the following Statements showing
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the action taken by the Government
on varjous assurances, promises and
undertakings given by the Ministers
during the various sessions of Second
Lok Sabha:
1. Supplementary Statement No.
III—Thirteenth Session, 1961.
[See Appendix I, annexure
No. 108].
2. Supplementary Statement No.
VI—Twelfth Session, 1960.
[See Appendix I, annexure
No. 109].

3. Supplementary Statement No.

X—Eleventh  Session, 1960.
[See Appendix I, annexure
No. 110].

4. Supplementary Statement No.
XV—Tenth Session, 1960.
[See Appendix I, annexure
No. 111].

5. Supplementary Statement No.
XVI—Ninth Session, 1959.
[See Appendix I, annexure
No. 112].

6. Supplementary Statement No.
XIX-—Eighth Session, 1959.
[See Appendix I, annexure

No. 113].

ANNUAL REPORT AND CERTIFIED AcCCO-
UNTS OF DELHI DEVELOPMENT AUTHO-
RITY

The Minister of Health (Shri Kar-
markar): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report on the acti-
vities of Delhi Development
Authority for the year 1959~
60 under section 26 of the
Delhi Development Act, 1957.

(ii) Certified Accounts of the
Delhi Development Authority
for the year 1957-58 together
with the Audit Report there-
on, under sub-section (4) of
section 25 of the Delhi Deve-~
lopment Act, 1957. [Placed
in Library, See No. LT-3077/
611,
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NOTIFICATIONS UNDER MERCHANT SHIP-
PING ACT

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): I beg to re-lay
on the Table a copy each of the fol-
lowing Rules under sub-section (3)
of section 458 of the Merchant Ship-
ping Act, 1958: —

(i) The Shipping Development
Fund Committee (General)
Rules, 1960 published in
Notification No. G.S.R. 938
dated the 13th August, 1960.
[Placed in Library, See No.
LT-2318/61].

(ii) The shipping Development
Fund Committee (General)
Amendment Rules. 1960 pub-
lished in Notification No.
G.S.R. 1267 dated the 29th
October, 1960. [Placed in
Library, See No. LT-2499/61].

NOTIFICATIONS UNDER EsSeNTIAL COoM-
MODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): 1
beg to lay on the Table a copy each
of the foliowing Notifications under
sub-secton (6) of section 3 of the
Essential Commodities Act, 1955:—

(1) The Rice (Madhya Pradesh)
Second Price Control (Fifth
Amendment) Order, 1961 pub-
lished in  Notification No.
G.S.R. 662 dated the 4th May,
1961.

(i) The Rice (Puniab) Second
Price Control (Fifth Amend-
ment) Order, 1961, published
in Notification No. G.S.R. 663
dated the 4th May, 1961.

(iii) The Rice (Southern Zone)
Movement Control Amend-
ment Order, 1961 published in
Notification No. G.SR, 683
dated the 16th May, 1961.

(iv) Notification No. G.S.R. 1730
dated the 28th May, 1961 res-
cinding—
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(a) The Maharashtra and Guja-
rat Roller Flour Mills
(Regulation of wuse of
Wheat) Order, 1959.

(b) The Uttar Pradesh Roller
Mills (Regulation of Use of
Wheat) Order, 1959. R

tc) The Madhya Pradesh Roller
Mills (Regulation of Use of
Wheat) Order, 1961.

(v) The Wheat Roller Flour Mills
(Licensing and Control)
(Third Amendment) Order,
1961 published in Notification
No. G.S.R. 746 dated the 3rd
June, 1961.

(vi) Notification No. G.S.R. 747
dated the 3rd June, 1961 res-
cinding the Andhra Pradesh
Rice (Information, Inspection
and Se’zure) Order, 1958.

(vii) The Rice (Punjab) Second
Price Control (Sixth Amend-
ment) Order, 1961 published
in Notification No. G.S.R. 760
dated the 1lst June, 1961.

(viii) The Rice (Madhya Pradesh)
Second Price Control (Sixth
Amendment) Order, 1961 pub-
lished in Notification No.
G.S.R. 761 dated the lst June,
1961.

(ix) The Wheat Roller Flour Mills
(Licensing and Control)
Fourth Amendment Order,
1961 published in Notification
No. G.S.R. 784 dated the Tth
June, 1961.

(x) The Rice (Madhya Pradesh)
Second Price Control
(Seventh Amendment) Order,
1961 published in Notification
No. G.S.R. 785 dated the 9th
June, 1961.

(xi) The Rice (Punjab) Second
Price Control (Seventh
Amendment) Order, 1961 pub-
lished in Notification No.
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

Papers

A M. Thomas]

G.S.R. 786 dated the 9th June,
1961.

Notification No. G.S.R. 787
dated the 12th June, 1961 res-
cinding the Calcutta Rice
(Movement Control) Order,
1959.

The Delhi Roller Flour Mills
(Wheat Products) Second
Price Control (Amendment)
Order, 1961 published in Noti-
fication No. G.S.R. 889 dated
the 8th July, 1961.

The Bombay Rice (Export
Control) Amendment Order,
1961, published in Notification
No. G.SR. 914 dated the 15th
July, 1961.

The Rice (Southern Zone)
Movement Control (Second
Amendment) Order, 1961
published in Notification No.
G.S.R. 915 dated the 15th July,
1961.

The Bihar Foodgrains (Move-
ment Contro!) Third Amend-
ment Order, 1961, published in
Notification No. G.S.R. 916
dated the 15th July, 1961.

The Madhya Pradesh Rice
(Movement Control) Amend-
ment Order, 1961 published in
Notification No, G.S.R. 917
dated the 15th July, 1961.

The Uttar Pradesh Foodgrains
(Movement Control) Amend-
ment Order, 1961 published in
Notification No, G.SR. 918
dated the 15th July, 1961.

The Rice (Northern Zone)
Movement Control Amend-
ment Order, 1961 published
in Notification No. G.S.R.
918 dated the 15th July,
1961.

The Uttar Pradesh Paddy and
Rice (Restriction on Move-
ment) Amendment Order, 1961
published in Notification No.
G.S.R. 920 dated the 15th July,
1961.
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(xxi)

(xxii)

(xxiii)

(xxiv)

(xxVv)

(xxvi)

(xxvii) The

(xxviii) Notification

(xxix) Notification No. G.S.R.
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The Uttar Pradesh Foodgrains
(Restrictions on Border Move-
ment) Second Amendment
Order, 1961 published in Noti-
fication No, G.S.R. 921 dated
the 15th July, 1961.

The Rajasthan Foodgrains
(Restrictions on Border Move-
ment) Second Amendment
Order, 1961 published in Noti-
fication No. G.S.R, 922 dated
the 15th July, 1961.

The Madhya Pradesh Food-
grains (Restrictions on
Border Movement)  Third
Amendment Order, 1961 pub-
lished in Notification No.
G.S.R. 923 dated the 15th July,
1961.

The Rice (Eastern Zone)
Movement Control (Amend-
ment) Order, 1961 published
in Notification No. G.S.R. 924
dated the 15th July, 1961

The Rajasthan (Rice Import
Restriction) Amendment
Order, 1961 published in Noti-
fication No. G.S.R, 925 dated
the 15th July, 1961.

The Rice (Madhya Przdesh)
Second Price Control (Eighth
Amendment) Order, 1961 pub-

lished in Notification No.
G.S.R. 932 dated the 15th
July, 1961,

Rice (Punjab)

Second Price Control (Eighth
Amendment) Order, 1961 pub-
lished in Notification No.
G.S.R. 933 dated the 15th July,
1961,

No, G.SR. 934
dated the 17th July, 1961.

1011
dated the 5th August, 1961
containing corrigendum to the
Foodgrains Movements (Con-
version to Metric Weights)
Order, 1961. [Placed in
Library, See LT-3078/61].
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12.12 hrs.
ESTIMATES COMMITTEE
MINUTES

Shri Dasappa (Bangalore): I beg
to lay on the Table a copy of the
Minutes of Evidence given before the
Sub-Committee of the Estimates Com-
mittee on Public Undertakings and
Minutes of the sitting of the Estimates
Committee relating to Hundred and
thirty-fourth Report on the Ministry
of Finance (Department of Economic
Affairs) —Life Insurance Corporation
of India, Bombay.

SIKH GURDWARAS BILL

OPINIONS

Sardar A. S. Saigal (Janjgir): I
beg to lay on the Table Paper No. V
to the Bill to provide for the better
administration of Sikh Gurdwaras
situated in different States of Indian
Union and for inquiries into matters
connected therewith which was circu-
lated for the purpose of eliciting
opinion thereon by the direction of the
House on the 12th December, 1958,

COMMITTEE OF PRIVILEGES

THIRTEENTH REPORT

Shri Rane (Buldana): I beg to
present the Thirteenth Report of the
Committee of Privileges.

Shri Khadilkar (Ahmednagar):
May I be permitted to say a word? I
am not saying anything about the re-
port, because I have not read it. I
want to submit that sufficient time
should be permitted for discussion, be-
cause under the Constitution, Article
105, this House ought to have defined
its privileges, and other things, which
we have not done. Why I refer to this
question is, in one of their judgements,
the Supreme Court has obliquely
referred.........

Mr. Deputy-Speaker: That is a
different thing. We are not discussing
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Business for
following week

the contents at present. His only
desire is that sufficient time should be
permitted. I am not fixing any time.
Unless a motion is made by some
Member, how can 1 fix any time?

Shri Khushwaqt Rai (Kheri):
Under Rule 315, only a discussion for
half an hour is allowed.

12.14 hrs.

GOVERNMENT BUSINESS FOR
FOLLOWING WEEK

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business in
this House during the week commenc-
ing 14th August, 1961, will consist of—

(1) Consideration
of —

The Constitution (Tenth Amend-
ment) Bill, 1961.

The Extradition Bill, 1961.

and passing

(2) Consideration of any part-
discussed item carried over
from today’s Order Paper,

(3) Consideration and passing of—

The Dadra and Nagar Haveli
Bill, 1961.

The Income-tax Bill, 1961, as
reported by the Select Com-
mittee,

The Indian Penal Code (Amend-
ment) Bill, 1961.

The Representation of the Peo-
ple (Amendment) Bill, 1961,

(4) Consideration of a motion for
reference of the Banaras
Hindu University (Amend-
ment) Bill, 1961, to a Joint
Committee,

(5) Consideration and passing of

the Indian Railways (Amend-

ment) Bill, 1961, as reported
by the Select Committee,

Discussion on the present in-

ternational situation and the

policy of the Government of

(6

-
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ment for Petroleum Exploration
in the Jaisalmer area of Rajasthan

[Shri faljee Narayan Sinhal
India in relation thereto, on a
motion to be moved by the
Prime Minister on Wednesday,
the 16th August.

(7) Discussion on the Annual Re-
port of the Department of
Atomic Energy for 1960-61, on
a motion to be moved by Shri
D. C. Sharma at 4.00 p.mM. on
Saturday, the 19th August.

STATEMENT RE: UXK.s ENTRY
INTO EUROPEAN ECONOMIC
COMMUNITY

The Minister of Finance (Shri
Morarji Desai): It is a three-page
statement. Shall I read it or lay it on
the Table?

Mr. Deputy-Speaker: He may lay
it on the Table. :

Shri Morarji Desai: 1 beg to lay
on the Table a statement on the UK.'s
decision to negotiate for entry into the
European Economic Community and
the likely effects on India’s trade and
also' a copy of the communique issued
at the conclusion of the talks between
India and the Rt. Hon. Peter Thorney-
croft Mission. [See Appendix I, an-
nexure 114].

Shri Tangamani (Madurai): It may
be circulated to hon, Members.

Mr, Deputy-Speaker: That would

be circulated.

STATEMENT RE. ARRANGEMENT
FOR PETROLEUM EXPLORATION

IN THE JAISALMER AREA OF

RAJASTHAN

The Minister of Mines and Oil
(Shri K. D. Malaviya): I am glad to
inform the House that as a result of
our discussions in France and subse-
quent follow-up of those discussions
in India, an understanding has been
reached between the Oil and Natural

amendment) Bill

Gas Commission and the French Pet-
roleum Institute—a French Govern-
ment undertaking—for carrying out
the petroleum exploration in the Jai-
salmer area in the Rajasthan State
for a period of three years.

Under the arrangement the Oil and
Natural Gas Commission and French
Petroleum Institute will form an
Indian-French Collaboration Team for
carrying out the exploration, in which
the entire risk will be borne by the
Oil and Natural Gas Commission of
the Government of India and the
French Petroleum Institute will func-
tion as technical advisers and assist-
ants to the Oil and Natura]l Gas Com-
mission.

The Institute have the vast experi-
ence in the technical know-how of
exploration activities in similar re-
gions in the North African desert.
They have also agreed to train Indian
technical personnel at their head-
quarters in Paris.

The foreign exchange expenditure
involved in this exploration work is
estimated to be about Rs. 4 crores and
will be met out of a credit which the
French Government have agreed to
provide. The details of the credit
agreement are being negotiated bet-
ween the two Governments.

CONSTITUTION (TENTH
AMENDMENT) BILL
The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On behalf of Shri Jawaharlal Nehru,
I beg to move for leave to introduce
a Bil] further to amend the Consti-
tution of India.
Mr. Deputy-Speaker: The question
is:
“That leave be granted to
introduce a Bill further to amend
the Constitution of India.”
The motion was adopted.

Shrimati Lakshmi Menon: I intro-
duce the Bill
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DADRA AND NAGAR HAVELI BILL

The Deputy Minister of External
Affairs) (Shrimati Lakshmi Menon):
On behalf of Shri Jawaharlal Nehru,
I beg to move for leave to introduce a
Bill to make provision for the repre-
sentation of the Union Territory of
Dadra and Wagar Haveli in Parlia-
ment and for the administratffon of
that Union territory and for matters
connected therewith.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to make provision for
the representation of the Union
territory of Dadra and Nagar
Haveli in Parliament and for the
administration of that Union
territory and for matters connect-
ed therewith.”

The motion was adopted

“hrimati Lakshmi Menon: I intro-
duce the Bill.

»it ToeTy Forg (avoiord) : Iqrene
w5/, AOd OF fowdez wedy §
Fr5dg fafaees @ga & 1 e
FUf3a7 F e 19T § FqT EETH @M
g T qv 389 5747 Fg § Ty 0F fA &Y
<TER 37 A7FEN | T FATH AT HgeA o
gfraidmagfemarw

oy wgtay ¢ fam fafees
AT & T qToF & 99§ qrada
FTH TR e fEAr s

12.18 hrs.

MOTION RE: REPORT OF ALIGARH
MUSLIM UNIVERSITY ENQUIRY
COMMITTEE

Mr. Deputy-Speaker: The House
will new take up the motion on the
repory of Aligarh Muslim University

auiry Committee. Shri Prakash
Vir Shastri.

Shrimati Renu Chakravartty
(Basirhat): The motion stands in the
name of four Members and there is
also an amendment circulated in the
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Muslim University
Enquiry Committee

name of 4 other hon. Members. I
believe the time allotted is only 2
hours. Are we to take it that no
other Members will be permitted to
participate in the discussion?

Mr. Deputy-Speaker: As many as
can be accommodated will be allow-
ed.

Shrimati Renu Chakravartty:

Within the 2 hours?

Mr. Deputy-Speaker: That is the
time fixed.

Shri Hem Barua (Gauhati): Would
it not be possible to extend the time?

Shrimati Renu Chakravartty: We
would request that the names of
some Members may be cut out. Some
may not want to move the amend-
ment.

Mr. Deputy-Speaker: It is not
necessary that everyone of them
should be given a chance. Shri Pra-
kash Vir Shastri. He must realise
the pressure of time and be as brief
as possible. I hope he can finish in 15
minutes,

Shri Prakash Vir Shastri (Gur-
gaon): Half an hour.

Shri A. M. Tariq (Jammu and
Kashmir): This is a very important
matter; more time may be allowed.

Mr. Deputy-Speaker: It will not
be possible to give him half an hour.

He should try to condense. his
remarks.
s TEEER WEt o Ay

wRed, wemg  qitew  fawafaes
R & Ufagifas fazafaaeml § &
TF ¥ 1 R AT AT Q8%0 Y T AW
¥ &5 goive qfew fasafamrer &
g & [Ty 42 &Y w=T 95 "y )
9 I91 F1 ISR GHT H T qgT ¥ THFT
s o o i w18 SR famre &
w1 fasafaarag ag qa & a9 &
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[* ser @ aret]

wfex § oK g e ¥ 9@ ot }E
fase far o, @ 9w, swnfa =7
TeEfedl § AT 95 FT gWT ATMEY
AR 31w Y § 5@ T=9Y B AT FQ
g I waAml F1 f6T F ggTEr
TTgarg | W gy 3w g fF o frgelt
aR d § @ T4 A IoAT AT AV FH
fergeam = arfeear & 9 & a9t &
AR FQ WG F FAAE qasit O 7
I 991 F a1 qfax A @Y faar
fex ot & mram w& f5 fow afesran
& a1 & TH 99T FV IS HORT FIAT
aTgaT § 99 F1 I ofaw w9 F q@wW
forar ma

g WY w2 Y 99T H F 3 fow
3T FY IS[EAT A7 I X fa@w € ¥
fazafaarem & gfem adem somed,
At B G9T W F qEAYTA, HEATIHI
F frfay § oma, w9 wow grafeaal
Ft sifasw aen ¥ fafe, swafadt &
sAEEE @dg A faxig afatag-
aei d afafaa A F g N wgrar s
T TR FT § fazafaem 1 =T
gt fgor mar

v gfafa &1 @ o= s
qX AT, 99 & @y & Y § ) s
Fear WE 1 ¢ femER, ewe W
TF ¥ T IO 7 g A farer
WY S 7 ag wer 91 f faxafaee &
T 9FX A Atwtamay 2% @
T 2 3 agd T ¥ 9w W § AR
I F1 3F w3 & foa qwy qwy 9%
agi ¥ famafaemem 1 fdw o fag
&, ey 9= it a1 9 faeafaener
T AR § FIE FAOTEF A& e |
afvormeaey faaw g1 &+ faar werem
§ fafser & oy oy for 7 =2
AT WX ¥ UF FAST TEEE FX )
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it ag AT g a1 & & A 5w
d= ¥ faxafeaem & gogemfs ¥
farery waATew & qege eiae faar B,
S v 7 ST 2 Sl famw
HAT &1 Fa1 {6 a9 39 & fv oo
fafe=sd #4&Y wame #3, o= T @
fiF <t gaeq g fafaeq w39 & vaar
MR &, 99 F g uHEagfea wifad
3T UEEE A T FAE § v A
7 g e & fazafaaem 71 =
FX | fardr wAwE 99 TEEAEE gEE
Y I AT AR THe 9T | A
oW A9 FT Tq FT AGFT qfoT ag
g {5 famafamrem & gugenfa fama-
fraem oe & feama & 5@ w99 F
I T T | I G 1 &7 TR
g g f& o =fs & faoda =g
QY wiw g 4, S safe S an,
ag 7 faw a7 #1 g7e7 a1, wieg w97
arR ¥ faurg 37 & fod samamiva & &0
# ofy q37 g AT | FTHTT T W FEEW.
¥ Ry g g, ™ fag feand &
g feh -faiw A A W@
gages ag w0 Argar o | wfe
g &. g9 ag W v §ar & fw
fazafaaem * &1 @ 97 wfafaaamsi
& faa &t & gt g—adwe
Iugaufa, S #1 W FER I9EL
ATt A | R W, g8%0 FT G AT
sme AR AN T fmw sa &
T artg &1 ¥ar av 6 afs wwafafa &
freaer i #Y oz Y R, Y IUFS 9
F1 7q gfafa & 98 dz1 =rfew | fae
Y Sft ¥ 39 gHT AqY a9 H A
g1 a1 f5 ¥ s 2 fw ag @iw
gfafa # dza1 & w4 F9 AR}
7z afafa 9 S#1T & F9 w40, ¥
for fafses w2t #f | oo ey =@
Tz FEH §U A T gEA F gEAT A
gC 3@ & var & T afafa & =
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difelt § famafeaem & weftaew
e AR ozt & amfa
Jufera gu, 94 @@ # & Iugawia
TEE qNE W 1o T s ¥
arqraer &, it srrer WY e fazafaen-
w3 % 7 gt &, Farsafaaerg & fody o
e & a7 ag saeae 91 i ag a9
afufy ¥ a1a% Jugerafs ¥ faeg 418
e AT FT FE | IIFAGLT A T
S A gw ™ F oy wfwan
HqATE, 9g Fgd SUTRT @eoE dv |
Sarfe AAag & 9 4 agw
=i wateg F fasw #< fafezd +0dy
¥ o wRiwf &5 f A7
7z foan B S e < wfafa 3 qvaey
3 gom A7, T 9T FT IR I IAL
FY Y drgT AT 39 FA | A safe
H AT 9 FX BEHY & J afefaa
et @ | 39 afeat ¥ nw 4 faea-
fameg N FE€ F gfsg ggm, N
flo THe & HIT @ FEAIT F
fermg o9, Y AEdY § 1 39
aferil & afmfaa @7 & sogmafa
® qov fad ggan s 9 § ot
gt A= | REOREEy & oF &
aiq wgal wwear g v ozw afafq &
woY fOte § uF oA o2 gg S9t Y
¢ f& Supaafa & wEmmwar @ @R
g WY 23y AT FUAT WA
wfeal &1 Igaer fwan @i 39 # v
T ga wFR F & 5 o= 7 97 W
QMETFHTHA Tl FT ITAW AL FTAT
aifgr i | afafe A agm 3 @ g,
afer s 1 aaf| 7w #@ afmfa
fFa @ 4, o= afafa A @ &
wqgafa gFe # § M 9 faum &
o9 oF faig Az SR g 1 W™y
YTHH T o a%ar § fF eF aae

WY & ¥ Y a7 enfoa) 1 AT 7
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afeafam fear w1, 58 & 4.8 FAEr
war fedt g€ Ot

za% gfafem v sk a@ & 1.
g famfaareg & g=7~ & o9 =%
awTT #Y wHer fege g, & zw o q
qgen & 43 fFar fF fazafaamg &
Faaifmt AT ey arafera safaagl
#1 afw= 99 fFar SR o gzAEEAr
AT TE | 7AW FHE T A, 1 -
a1z famafaaem & TFa= & faw
Y 7E &Y, g9 ¥ 9zA Ig =l ¥ fF
w1 Wt =fe fasafaamm & qrams §
g T FT AW 39 & A ww,
79 31 #1 78 fazam faend & f5 s a0y
Y gae A F% gify & 3o
EH I wimFTamagdfe
gevre fewafaama N sig afafr
AT A T THR ST HE A/AEH
T fem sk T @R A AL
gaATEel At TE, 7 qferm & STy

-

[E i

0 g § 99§ "fss g
T 919 AR 0F A2 g fF v g
1 AW FT & 7 @ oww N
gfifs seawar 9@ T f§
wa g Afeew famafaamm w5y
e HE TGN IWAT AR, AGE I
e & afs 43 gu &, s afem
fafaarg 1 @wra FETF BT £ )
FUTETEAT & ZRT WY 59 IHTC T
o foFam T SR W & sy i o
za &1 qform @rafas or fr an-
atfas guir ST | Iugwafa F WA
Y ATATEI § g GNrA AT g
ar f& s Y aaf gogeefs ¥ faeg
F5 FT, I JEA g1 fzar A
& 17 Fae AEAT &Y AGY oY | & Hawy
st 3T AT € fFoum o wd a}
T YHTT F uzAE gt f6 faT S F
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[ »f swmEnT e ]
gfafa § amy m@rRY &, 39 F g9
eaf¥aat ®1 gfassr A gfa 2@ 09,
g =fyaal o1 ardfes wmem ggar
azl, §5 AfE 30 77 3T 99EE
@ A Fg wafaasi &1 ogeq Al
¥ gz fmar wmar

g HZA | 92 ¥T 39 WHR FY
w51 @ 0 v Shifefor s F
gearene  fofeos, seax @mE, &7
AIFH-AEA7 F AFE & 9 VT 747 |
HA@q #1 7@ grAey # yfaq @y foe
F1 afs =r=&1e1 grit, a1 wrw g1
39 9 § sTgAT F wEW A
arr gg FEary afmfaa @

SAY w7 Ao faumm F  oF @gad
o5, WEqIGE, STe TEET, &1 faE-
farrea gvean uel, #ifs =i qfafa
&1 @7 ®q & Fra fzam w1 A Can
arg semas, o &1 weg faza-
fqarm a4 war 491, T FRAF X
w1gal fazafaaaa & afor #1 5T
F &7 UET WY ) F W Y SEAFHY
F forr ag Y g aw@ £ fF @
qAr & 2 awfeF faar w47 Sy
qar s acwa gugenfs q
q Faw A% gdwg famafaares grea
q faam fear, afex wa fom fama-
faeira § 92 9 guq afaw 57 7 g,
39 &1 W SHiA Awh geg afg &1
afm=a 37 gu AF feaw 37 9%
fag &

%Y 9FT Mo STAFT F1 WY, ST L5AT-
frafar 17 # fan37 9, 379 F A
H qumm fen manoo

Frgefa R 3A & Afadi 4
3afeufa &1, &t fF d= @ wEEE T
g ghwafas f&3 73 &, ofom ag
gt fir famr w40 ST 7 ag Q0T we
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aAreq g1 aar fodr 3w w71 a1 5 98
Fuy fafq:q FudY «Y % 7 F49
FEM | ST FTEAETHT ogA FHEY
fratfea &edY, ag @ 4571 ag 0
afsa uF fa5ig arq & ag Fgar wizar §
f& & az 7€t Tug amy 5 faear Wy
S § 9 3H AIA § 9591 FT 397 7 gQ
HT aFTF 3 gU FE a7 7 A% frar
a1 f6 sgAefa oo ufafy # 7@ a3,
a1 fee 7=z |\ 52 20 g 5 77 afafq &y
F3FT & WOT AT | 7 {9329 avA7 IgAar
¢ f& za ofxfeafaar & o= afafa 5
sfaaea ¥ wnite ff=t @1 31 S
arrfas § AT 598 I A #)
T T ¢ | gfFaes § gagenfy &
faeme @ m fafaw ot £ 7 ar
gftz #1 € & AT 7 &1 57 F1 &= faan
mar g | 5= "ty 7 5w fagg § Fraw
AT 8, AHE G ;AT & T AT AT
o AT S | i afafq w5y foe
# oft €t wanz WA # A FE I g
wray # o< w6z (& a7 § A @Y
faamt &1 facga A & F7 faar
2——aFadt & warg #1 avg afafq a@y
SFE ZIFT AT AT & WL FEL g A
A W E 1 7w v ag s afafa
UF qZAT 47 FY T TE § 1 IH FY €=
T # fEe g5 |arfen 9, wfa ag 48
2 gré 1 afafa F F1ET T80 AeT w7
Fafy waw fear 2, #fFa ¥ o
2 f& gy T a1 % e @ g,
foreg grdt a1 w18 & frer aar Ar ?
quzat ARt wtuE 4t 5 afafy =
S FT q@TE FT A W FI@L, T AY
39 # g%e 7 gy | afvwm ag gan
fq faafaama f gamfw =g
#1 FEredt 1 A F F TER
ArE-IANSITATE &1 |40, FATITY, 919-
A% ¥ F TA7 TF gERR F ATHT
gfafa & sorw § @d | IR [ F



1557 Motion re.
feafaarat ¥ gfaem # ag vF 9aF

gzr 2 f& feay famafaama & z9
TETT A WAFT & § 97 571 % qfIFT
FT T AT ET |

F9 9y w2 #r 93t § varEow
fomr ot fx afesw wmar & foldl =
A= v &y ufe & w41
7T &1 WX @ 1 wrzAfag oz-
HEF7 T3] 97 T4, IR Fg1 o I 0fy
sfexa w177 & foa &1 72 N, zoEF
WA A W A FTF A &7 # faaw
rar | wfea afafs 7 =9 § vF F=29
AT AT UF WX 7ZEigEe fau g
wa f7oiE & qus 3=, G771 0 Oy fomr
& fa o= zw wfez & faq w3, A1 mfez
I ang 719 &1 7727 29 w1 A9) Framr
war, {37 @ ag gar & AT 8 fHa
o7 =y Tz srA #7TE 1 oar gde
£ & 6 qraT 2008 ¥ A UF AT
F-9% aE T, 9 TR Faaw
amar 2, 9 § ey AF & -3
TF AT | 9,28, Yoy w97 Y Tl afewa
FAT BT H AT TET #7 7€ AT A &Y
FFL FIA AT OAHT F FATTA H
T FT Io00@ & | 9 SOy ¥ gfafy
T3 gy A Q@1 &1 wraTee 7 3T
fzar f& mit a9 w7 @ § AfFa
gfafa § w9 fnftear & a9
&z faar 2 | 99 faar 2 smaa
AT ¥ R fawafaamg & et o
FHT Rl 1 g | o weE s
¥ fag fasafaama #) ¥ & arai 7
FAE w1 fq=rar § agi 39 avg %
S gt & 1 7 Faw qg 7w afwfq 7
WA W AT 73 WT o Eer w71
wosTETs faar g afufy & frar & 5
s afaf # faafeq & ogv 03 1|
T 29 9FTL F1 91 fawafaaman &
w1 #r fewna frara ady
a1 ar foq & fgamw frars #1 g9
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qT q& ar |

=T Y FTHT FT AT qTAT™ FI
# fau gw w9 afafy i fafa g
oY | ST #7925 ATy 5 &Y 99 gE
FI gU 2T AT 9  HIFH! 59 IFR
F 4 fr 579 am o< fo fasafaaem
F woq 9g = § T e W afafa ¥
&Y A YFIT F IFEIW L FT WY 3H
Fa7 Y ofee F¥ & | o7 afw fyaw
ATH 9% 95,000 TAAT AT, [T JIHTT
Mz f | &1 |1 AEL o500 0 &AT
a1, feeafaamas 7 ag F2#7 T AZ W@
# 31 fean f ag safe mifsamm ==
ST qFAT § | AF7 FY A AAFL AT
grm f& o WY 97 Afam wrgR R
T godle TAARZ T G AT FT
T & st 7 oY 97 6@ Fg FIE
7z 39 fazafauiam % ferfa & sar
st afafa & #g1 2 § 9m=ar g 5 faen
AT gH gFEA # FE 37 F39 339 |
at= afafa § 97 fnifear & ara goer
far #Fgrg fs sogasfas § 93y
AT Q8N A 98%o &/ wafy § oy
NITeHTE STfaaal &1 a0 fFar &
gfafa st g fe i aam a9 w2
qmee O 4, {95 greewTT sifaEat
FT TG F7 F1 F1S ATTFAT AG1 47V |
=AY A% YA g ¢ fF 3ageafa &
g 39 TEF & fga=ma ar sy
arafua afss 4 fom & fag g=i
wsfaza wefaw & fquai # wevenr
FEY FY WL Y3 AT HYAT HITHTHI
wfagi &1 wowm frar ) @y
Fr am 2 fF ww F feegmaa 7
fazafaer=di & T8 w2 ¥ s =fE
SugAfa § A gAAr AfaF S ATA-
@WF A g gu Wl WY AIETe
FfFal &1 G F@ 2 | T e
&1 @ Hfaer= gew™mr S |
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[+ s ared]

% #fafaw afafs § g
faard e ra @i wxdx A 3AR
Tewd Aifse ¥ fau §9 @ =
1 gara fear ar sfse & wvaw &
g AR W g3 ko @ Famafaa
FqEY IART IIAT FLAT AT 7 TF
TEEA FfeEX I @ W W@ ar
frm safe +1 @ AT | THYR A 0F
i FT [ FT ST AL &
foar mar wgt 9T fF Sugevfa wET
¥ AgAqY §F a9 AT gU § | IR
284E ¥ feyc 7% fowafao=w *
wifee & FTH 9T AT 4T |

gfafq ¥, Sareass #wERT, ag N
foar & & 99 goa waa frior &
gy # FIfe & q@ fF | A
g #¢ feme frae & o afafs &
2T 3 fe #ifet ¥ 7o w< faan f
TR 9@ #1E fgae oo & 20
% gv faa afmafmaad & e
AR & 15T § TG AR

gfafs 7 & sk aga & a@
forelt & 1 9u7 fomT ¢ fF 18¥e—v¥s
F ag X fazafaaea # gr=t #v g=
¥ arg AT ¥ afg gf § g S wafw
¥ fogafaameig &1 AEE® q9 WTC
TAT A AT R | TG 9 AG T fF
=qu Ty wfus afg #7 @ T T
Gz fazafaaream #1 FAST w991 [0
¢ fowsr w1 femma fram & fafueg
gl @ |

gfafa 3 fafeor #199r & @vaw
# Y g A Faw 9w @ fafe
FTow & w1 fafaaw & 9 ) a8 wean
2 W g 3y wR e Fifvar §
AR Iy fafesar S == a=at &
qFT agar & fou foeh & 1 § %
wow g &1 oy g € ) 3ad foms
arX ¥ g qew & fF &3 T FY W0 T
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g arad ¥ wax faw faar war f& @
& &3 &1 § o 99 qar @A ar
fazafgaraa & Tamam & @1 ew w7
T Fq T A A NG F F
fufqes qrgar &7 Sa # 9 WU
TZET A F ATEEE W AT FAAA
FE fF 9T IR IT fo AT &Y TS
R 3% femde &1 T 7 ar
IeM F F AT IT N AR F WA
¥ 9ol @ AT g 3% ATH F A TH
qIer F9 g1 14T §, 3AfAw AT Q@ A
a g | o9 fafq ag wwe g &
S IAFY IH QTS qIA g7 TE AV -
T FERT ITHT UFHEIA I AV
Fary #3X @ & 1 a8 39 faxafaamm
1 & & afafa 9 wfex & J@x
UF T @ YR F foe & fF A
FaaaT § fF R Fa g o arsAt
#T FH qE 99 FE fAog v A
A aga a1 faora faan o 8% §
afaf § 7 33 9T 3¢ W
frar @ & foyom & @ Sow af
affeafaat § gfafedt & F=Q
ik faede @t 7 WY Jafas any
FUTT F R T w39 M 7fq-
afqdy ¥ fgame foae 3% saear
T @A F FIOT G FAE G| G
qe Agi W=, IHF A A FAE
78 et & f 98 g T W
g o goE gur #itw a7 feaa
fFaTa &7 #18 sHaedr T A7
IqTeAE WEIEd, § UF A HIX
F ot usdhm w@w F1 famafaaed &
Fa% g ey oft g ¥ o &
g =ifed 1 few o= faxafaarsa ®
zq wTX Y feafa 78 & 1 gt At
1 ar o Afed | FAE A S FAT
& agy wzar § | 99 fom g fawa-
faemem & st & qor fF g
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& qared v faafaam # sy
FeaMr RN AR FEaa
fraw @3 weadt fem qo € o e
F azaan fad 9, 3% F fFaT =
foaq &fwe fedoma & 4, @1 ooy
A fourd & foF #1€ fe &
I 44 fu o | Gy feafq § afafy
g foa faar fF 9 gr7q § T
ATAFTO FAT Fred A 3w 97 fare
Hafi fag quar 5 o1 FE
ST AT AT

98t e & INfaatar s@w #1
faTe & farerr A=Y AEIRT FY FAATET
AT § | T A TfAatar 71T §
St wdt g% & 39° atgx & 53 &1 faar-
gt § wEET oF A9 F | @ @&
qt ferg faamdt @ #iv <y w0
=7 23y favg faenfami & & wo fammdf
fam o gy 23 qw@e | sAwT afad
far mar o vy gEeEE aTE A ¥
99 A5 U | 39 @7 F fedoa mfs
FT 94T AMF T g8 <@ {5 F9 AT
9T g Wl #Y 7€ & q1 W FAA Y @
ifee & son & wy sfvateaaa
gy g ¥ 1 g faoedf Ty 9 o1 f
TE YA GRA TS AW T 2|
AR F R fmif d 1300 #§ 7
¥3 FEARE AT 3o farg fammdt faw
T | | FEAT 98T g fF o foEe
& AT TG 9% TEAT AET E At A
T FTE a1 F7 39T W@ o § AR
o= & g 8w mw ¥ fov @ £
TTfzd s S feafa 3gt wa & 59
T AT AMEH | FEAARET AT 2

freft WY famafaasa w1 foem
ey @X afg AT @1 oGl SHwT
UF ez ATg-ane famer edverr sopreY
@ﬁ%lﬁ%wﬁmﬁ%aﬁaﬁ@
FF gu &7 Ff wEEew 7w 4 9w
T E A FE N B oE AR A Ak
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JAFET A AT AT 912 qr 7 X
HAT § | AT T Y 37 AR F Jewry
Ay A BfF 3z sEer @ Q@
TE o G gred & afafy wow R
faame e FT gEhaT o TR Te w4
grafq 2 AT N 1 @R w9 RNEF
R IW TG IR F | TF I_RE
# 30 91E 1 3AY g feafy A
g s 1 fafaar s w1 EdTT
RO § | A O wrdaz of Mifcaaer
g | =aw fomr gav & % et 7 gy
&1 FEHE T7 Fram Ao 99 98 Y
T qET AT FT BT | AFA,
AT WERA, WA A 2,
= faar gam & fF aiw @i e
AT BT U7 qfF I qrT z Tq g AN
w1 Frrede fzar vy sk R
F 33 qudz qeIC Y &, a1 3AFr
FeaEdz 7 fear & w@r i

The Minister of Education (Dr.
K. L, Shrimali): The hon. Member is
quoting from some documents and
letters. Would he be pleased to

place them on the Table of the
House?

Mr. Deputy-Speaker: Yes, if it is
desired.

a

ot et meAy o S o, &
T T FT FHAT | AT 3AT gI DY
T AT AT q2i 4T 5 /IR

IqTeqer WENIM : UF 17 W}
S AEAT I FF R Z, TORT §
T F A7 W E | W W g A
9 T3] FTTE § | TWH AT A W
TE AT ATE SN AT qfeH g1 Sy |
IM @ H AT UF AR FAE THFL
Y AT 7 WA T g IS AT
[ ST AT 3IFH I3E A IAEY T
F F arg FAA 7 1 FoorE A g,
g TR A § | IEF WL 9T
TOF F FY FEAT & F3, AAH
TAHT TF | R T 7% a1 51T AT, Y
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[Sarewer wEiza]
Hfewa & I AR A SF A AR 2

=t S e R ¢ F F T a9
¥ F @I F wmEteE
e & fadsd X @I E | § A T
F ST w7 @i g fr w92 faw 5@
F watfyd 1 T AN, 5z 32T I A
FOH FT AT |

INTEQA q@IU ;T AT Fg
fe1é

Y SETEEN ARFY A TAN
HqrazaF 8, ST Aerey, fF Teefy
FY FHE wEATEE T I A9 fazafan-

W F e § O ST e g |
Fag st winF A I @ g, ag s
¥ arfTa 2 @I E

ot AT gAML (FARIR)
AT T FAET F qHA G gU A AR T
aiy Sfe" F7 gied FAA & qET
i T & 7

s AHTEI et ¢ S an, &
T FAS F qOA I gAT AT AR A
Fg 1 F ITF FHA TA FT THAT AT
fem ar SfFT qA gw & fF 549 &
TgA W AT AT AL T 7T TR AL
T AR AT A A TEIE T4 amat
9T | § TR @ q@AET AEAT §
5 & 79 w1 F1 fe 72 g 5 gsw
a1 § g ws 3fET I I
%8 AT Y 6g | 38 T F afyi e
& S 9 @M FT AW 4 | ST AT
&, 98 TEE H A AE W 99w
¥ A T Fofgd | S AT grsH &
Ffavasd, gz airaa g

53 F farAdl & aaw § 39
FgAT AT E | TR qiA-afAty A
oAt fode § arAg wem § ogeom
fPm & FANF A H W TR
N =91 Tor A fF fFg R 9 &
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arg sffat & g gu ofY, fama
Iarfear mife s sy oY, gE}
safama v fag famat &y mly oiT o7
gfirs =gt at 3%em &7 & T
afT ag armd N w7 I 5 oaiw
afafs & s sfvafrm fafaat & a3
FT ATAET 1 fAF A€ Y qgy fFar
# sy 7 AT T g w Fw @
fF w9 = qAm AN B FF O oF|
fet feurddiz ¥ &< To7 259 @ed
¥ frafea e s & i w1 3
E W W # fAafear &1 oow
I qHA AfAT | o AFA AT
Y UF AGIS A FHAUL G | N IF
TR T TIE fFafady & arem qImaT
g 31§ 7t d=% frgw fpw o ) a@
T IR T S q GIEAT a973r a7 fo
gfagra fasmr & faar @8 o 72 T
fear mar, frgfed s wfefa & famr
H N N W nESfw FEfE ¥
far qg & sAar fAEm P §
FAEH 7T fear a9r | a7 79 T faw-
faenerg vaz F faudia far ar F4ifs
T WEE HY A9GE qEYT &
QR FFH 61 TAfAT SAE 39
HYRTT AT 47 | THT AXE ¥ WIRAX
®r & 715 eHz g5 WX T A@
Slo T Fy T FzHz g€ |

a4 g g@a 991 § ;O |
gFX FT JSgwr faar ar fF o=
foafqarem & e WeET 0§ ¥
fSmT qerETT Y SEAT S T 9v
HR S A Y TE T I aFY q HIA
@ a@ ¥ T a4 | famateaem
¥ Iugedfa 7 WX a¥ew F faoim
UF 9 GHTATCTAL  H gETiEe
Fan, 3w 7@ g ¢ fF ot afafy
q IEET AT FT W AR FAT AT qG
T

# oTEl €8T ¥ AN a9 7
IIHIIL FY A A9 § 9S> Ig 27



1675 Motion re.

agar § & wiw afufs Y G
¥ gugeafa #0143 1 e 37 @/
Frar ? W A ar foag 9|a 9
f& A% Sufeafa & &/ AT g1
wfafg ¥ ara a1a 7 2 9% a1 f& 375
faeg o a1 3HET A7 AT OF FOO AT
f& g TaEw ¥ f5 @ wFR ANE
WA ¥ 3 afafq & aze #1999 o
¥ w7 gha | 9T I a0 = famafamn-
a ¥ ofdfaa § a3 a=T § 9g = AT
#raf #§ ag @wa 1 gw | S I9-
feafa & @ g=wm  afafs #1 g
2 T W) afam 7 #€ wAet § @
@ Ao T Fw fAar ar few e
focge & =9 fom 1 afafa & fawe
FroE ¥ g ¥ IAE1 T AT A
yage faq o f& o= F 999 a2
famafaam & @ wmeR o1 #fuFe
@ qF | TR TG T WA AT
wFfaa &1 i AR gEY T ) aE A
A AU gz Ahwmma w9 € 5 & afata
FY g 9T g F% IfFA 7 @A
F1 = ag & f afafq & oF Gar
aufsr do1 g a1 fomw = |fafy &
q@ qF AT F AW & argr Sy
afafa & & Sugaufa & d&4 &
geaformw ag g & it T fagfwma
g ot S i et owe 1 frafe
it f& Sugeufa & wi & fs R
¥ ofefaree § soemn moT §, 39% ar
%, dff Sugedfa @@t w9, @i
s afafg 7 ag o fom fao f g7y
it frafe gf ag &% a8l g8, fwa aiw
afafq & wAvmg W & w8 fawfer
T #Y | gET SO0 7 o i sagadfa
T 93 & fagrw ag tmn T8 fo
aF F | g7 & s efaEra faamr
¥ Fg NHat & qrar § &1

#Y T F7 UF 1 (a9 €T
TR oY 5 & wmgar £ fF wer feem
frafaarag & mam § o 3 w9
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A €0 @ faum FAm A g @ a
fazafaemaa & Fogeafy @ 7 401
f7 w7 Jafera g~ afafy 1 28 T
FE A7 | ofFa fazafaara & svga-
aff 1 93 X o7 % &9 7% a7 93
W o aF ag 9@ fgdr @A, 9w
T @ q T TEW TG Y q7 ACAT |
F AR AWHT ¥ fAu wgAr =rEan
g & sugaafy w1 sefefs & Far
TR g | uF aafe § faE
oy famafeaem & s zifedex
a1 IuF A § FG qEHT & AT
Mz 3% fag oodl os a8 miso So
o wfeEx &1, Wit f& Sfaafor
Fifew & fafaus 4, oF fazdy Y &=
#:t @1 ¥feFw  dfF Segewfs
AT 4 IR AT A S =
asa fFar fF Efadt Y s
WY gER AT F1 F1 &L | I 39
afe #t faedl fawt | 3 o 72 #fk-
& & 3T FY T FT GFAT § | STEAIA
F afafs & d7 ¥ Fg AFEAW
g fr wfafa & amww ar 3 wafeat
N G AR ANE " A Jod
FTH 9 | " aqerse oar fefa ®
s gfufy &3 fFeY faower faog o3
B AFdY 47 1 WX O o AR &Y
fazdr & o8 T SHFR a7 98T
™ |

& a7 g foaewt 3@ F g
Femasar g frafafa sogdr s i+
HOHTN iRl &1 arsd A9
q geuw e, afe sad @A
ag qera @ faun fF st arew SiEET
F7 0T o F fear a1 & A
FuR qmaT fF 98 9 &9 7@ & a4
oY aTeE AT #Y & a1 UF A4St HY
A A T N T W g A
faar |z Fo o § fEoeEE

1676 -
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[ =7 st Il ]
M 9T UF W aA femm oo
[WET A AT WAL FT qgFAF M
HFATE | WX ATATGH  AHALFT 1
FAFCTFENE 1 AT Hfaqaad a9
fasfaarsta § g9 A1 qEE qWARE,
Farg famfaama # & o &5 g
faeafaamai ¥ T ag W ITE@IHAT
@A FIA B AT FAT FY TN | FHFT
170 g ¢ & afafa #1 g qwax
FT AT A T GEIENT
FT qdm W | T AR A@AL ATZH
‘=AY & fasgw faigw g a0
FE FA [T AT | FWAG IR AALT
9T Ta YH &1 wE < fw afafa
7z gaTa % FF 61 arge T|aT #1 9
g1 o F7 faar sw | F &7 qawaAr
g f5 o g@ @G F7 AT oA
fad qar =ifge & o famafaarmi
H W argqg I@AT A@1 2 I8 o 0
FEAIEAT @ TW |
s afafy & s ifeforee faar 2
g4 feaaifaat 1 3af it & &)
qT FT AT AFT LA ZIT | ZAT
fziar?t #1 ga fazatea 7 faafa
g 7w g fF ag o wEm awfs
T g mfrnfer geafq Fady 9T
S TENE oA zEay IR &1 ag w7
T, =94 fomn ¢ 5 awwamae ¥
9 frafem fasafaars & 2, 9w
FAH F To, FEAT HEAZ gAT F &
O AHET g8 F = feraw #
IH I 7 41 9% UF 9 9 &1 44l
(T gt qA AT TEr 2
F 5y a97ey &1 IIHTT T A
& WA ggq IATETE ST, AMq F A
=g 5 o faom % & 7 ag7 39
aH F1 owaA fear g, sefanm q@
T a1 Fgq & foq 1 A@E faae
- =1 77 W far s )

. AN W W A% A
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gz & 7 fow & 1 @ = fase F @
e

A AETTETC ARy : WA W
fazafaaea & @raeg & g F81 O
5 35 gatams awfa ) @07 f}
T AT 3| gAraEE ey # @0
& @Ay § 79 UF qgd 997 T By
Ht =t Y oY, W fer g W am
1 ZEA AT ATEAT E | 9AT AG
afafa & @ Ao &1 a9 F W
fFa | 9gt o z@ fasafaam 3
grEy § JATTAF €7 ¥ ag qHA
FAZH FT ATHAT & AR T IHET
AFAT & | TET F {IEW A T AFC
T8 @ e | "W fEu F ow
ar fow g9 famafaamy @ 38 9=
O I gaw 99 4 ¥ dEr A8y o9,
TEQ 97 T 7 §7 FEHC T I AMAT
T | FAfFT W 3w qHE A SAAT
FETT A A1 T 180 ¥ § 8%
% gz JTHE b1 @ 997 g% g "I
THE IO BT AU FT AT ST T/
2 1 g% Ay uF =w o few fr
ST A FT T AN § A UAfeT
Fr:faa & S 95 & 1 o 97 T
T @1 # i mimaam Wad € )

gl uF A @A 2 oF Aafer
®1 W g T@T 1 Far @ fF 3T
T A F om AE | 9= fenE qY
& za i #1 e A% fear mar &
F #291 g 5 =90 99 J19 1 @i
F5 & fam vd AT 1 a8 afs

qF wEfadt A F5 aaEr kT

€N A 3 7 o adfm F Og &
TaAHE g9 F 9HE & 91 fF 3w w9
Ty T SR F I 39 WA &
3 ®qa1 9fg a9 9 fear maw @ sEr
F AT AT UF HIC SN Q9 AR
g s # fawedl & | I AT F Eqr-
AF w7 T Wor E faaw ww =W
# ATTF WHA T FT JFATE | AMg
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T FET 6 @A ad aWE §
F amy § oF wed A fER
e 9T faoig #< famm wmm o
Fe faar o fF Od #1¢ SIS a8 F
I )

Al ag § A9 UF wEE FY 97
HY A 1 G FIET FT AFT 4T |
IqF qeaey # Fuet + famn § 5 S
oy fear @ 1 & wF & 5 O
§ar fear @ @11 ATEHAEAT qRd
Fga ¥ fr  faew ofear saam oo
Ta ¥ wHEl & ey ufear 39 W
ST 13§ | afER o e e
A ¢ | fomafeaem & sifas J
AT Qo—%c TaEET &1 91 fo-
w7 ara R 394 Fe ff 5@ W Fr
WA 29,338 U § A A T
g T gafEs d\ A mfwa &
fFq Taw gz 3w wAfw ox S A9
FF gU 4 sAw fAw o s sue
T & FO9 f20 U | 3 SWE a1
gfrarfady A o @ fee sEw a9
F 9 91 few M

o F A3 AT Fg HY AGAT
T FE0 FEM | H qg A s§iey
faiiw &9 § Fgar @mear g & FHE
{3 QX @ AT TE R 4 TR
Tosafqarmm ue fasin aomifas et
T W F9AT BAT AT G E | AZ F
foax & i 57 aw@ & & o=
T, afafesm faogmr,  Swer
faupr, seam fast | W w weA
@Yo 7o o & FAT 94T AME QU
g qTew g g fafaem
Frfaedi &1 "yl g4 T@T & | gE
™A 9T gay g & e g,
e W mmEr FEAw Feafae
2\ g a1 =1y wefv Frsafamre
TTHT 3 aFT § ) g wfq q@r
“797 (Ai) LED—-9.
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s frafn ag & fF @t ox &
fram A & 1 Y9 T R amw
ﬁﬁﬁniaiawﬁ%l AT AT
ferrmam & AT Y A7 X ga EfaAr
qmmmﬁrﬁrrrna: 7T F FAAT
A AagnmARATE T AR & 5
99 ;¥ wrw # 39 97 9w 5 =
w7 HfaFTe 4 7 WY F muAr gfuse
mifsq &< &1 gAw fAd sw, zad
fau wmad & qU¥ RS @
g9 Y Ffeer S o1 @y e
Nz & qv =% 07 =73 78 fRa
2§ | SHfam ¥T qIEET 3 Fearas
F @ g W ) W WY WA
"o HTEo SYe GRU FTT FUT a1 W9
7T 3@ 749 A fee add i 57 qa-
T ¥ TES1 Y B g fasa-
frmem 1 @ &1 S aEf
¥ fastg =q & grafrug § ag agi srore
feeY & &= o feméde &, s &t
AT A I & 97 fFar o
T g 1 oz fawt & ogw wene &
oF fram fase & ST § grew H
feamt ¥ amgar £, St 5 s ER
# wAnafe &1 ofemes &1 a8
gz fgdY feardiie & &3 9, wewmz
gl AT 91, SR “q g AR
o T A faet @ 1 9y feame
A IR AEwE A & SO faey
2 afea sawy ¥z fpar @ @ Jadq
AW 4T 1 FHiET 37 e Iy
F1 AR ffaac Az A a9 @71
oF & A2 afF - F zmfa gy
X T § fr weafaer 30t o aar qar
o B § 9 I A T |

IqEYA WQIA . FE AT
qIE a9 FX | q 4T 3 ¥ SATST S
7% ¢ !

& NEEEE AR : a9 § gur
fed 3T g oAy 9 wwla § &
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[ srerfte aesft]
AT WX FZ F qUTH FE€M 5 7
Y A A dwma @ qug famm-
farem & sdwm Sugeaefa @ W
g faar o wr & famfamem 7 0=
eo IfFT g qzd @z 4 @
I I g TEI IOF! UF L
@Eq I oAy 4 A7 fae o
Fegfa &1 faem @ Igy 2 afew
I AR weng afrew faxafaarem
1 R F SEY 9T &1 9T 91 qwEy
o @Y 21 zafou d ofaw s ag w3
FT gatm Far § fv fom afw &
AR FHET Y GG FW AG FE
faar, st safe forar & & @%al &
ae ¥t wiw gfafa ® gwae dz,
fom aaffm § 3 F1 @Ry I At
1 A& aG ¥ 7 fean, faa =fm
A fazafamrrerg & 991 &1 geoaT Fam,
fom =afe § YR A T AORETAA
wfFdi #1 v o, S safem afafq
F gl & TOEea S vae e
¥ T 5T 91, fouk gug ® feo
& et ® 97 avq gt @), fow
afm & Taw fafeal & e
e & &, fa7 safe 3 oo foqar
1 W FT  gfaafeer wv fashr geafy
A g, W oaAfE e fade
arary afafafual &y d@weor 2 @
2 fom aafsr & 170 g7 ang
NEIT 987 ¥ Gz FT 97 1 & 7%
fag afm & sro gfEfa & @@
¥ saFr wwAr fawer a1z @F
aff 1 v famfemen & s@q
femr s AR e & qeafa @ AR
§ fafwer #4dr fagsq &0 F3 w9
Y s o w0 g famafasem
# T2 FT AR
Mr. Deputy-Speaker: Motion mov-
ed:

“That this House takes note of
the Report of the Aligarh Mus-
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lim University Enquiry Commit-
tee, laid on the Table of the
House on the 21st April, 1961.”

Now, the hon. Member has takem
33 minutes. At the most, if we do
extend the time, we could go up to
3 o'clock. T3

Shrimati Renu Chakravartty: We
will have to extend the time since
he has taken so much time.

Mr. Deputy-Speaker: Is the House
prepared to sit beyond five?

Several Hon. Members: Oh, yes,

Shri Kalika Singh (Azamgarh):
The time should be extended.

Mr. Deputy-Speaker: We have to
conclude this. If the House is pre-
pared to st longer 1 have no objec-
tion. Then we sit up to six o’clock.
And we will take up the non-official
business at 3-30. -

Shri C. D, Pande (Naini Tal): The
issue should be discussed without
party considerations and prejudices.

Mr. Deputy-Speaker: There is an.
amendment to the motion.

Is it being moved?

Shri Balraj Madhok (New Delhi)s
Yes, Sir. I beg to move:

That at the end of the motion,
the following be added, namely:

“and feels that the enquiry was
vitiated by the presence of the
Vice-Chancellor of Aligarh Uni-
versity in the sitting of the Com-
mittee against the assurance to
the contrary given by the Minis—
ter of Education on the floor of
the House and by the atmosphere
of terror createc ' cortain  in-
terested parties as a result of
which many intending ‘-itnesses
did not appear before the Laquiry
Committee.” (1).
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Mr, Deputy-Speaker: The amend-
ment and the original motion are
now before the House.

I have ten names with me and
there must be about ten more who
desire to participate. So the time-
limit for each speaker may be ten

minutes. -

=t qo fgo wam  (widr) :
Aigaed fst w3 |y, 4 ZreT
7 %3 fedi & 317 fov qfean gfs-
afed) Y 791 N1 2 | AR W™
St gETaET ey 7 33 fawe § zaer
qUsai T@m F7 @ F fE w7 IH
F Aatfas 9@ AT &1 KT FE
a1 7g7 ax wifew | afFw wifex
fr Zrem &1 a9 aga & a9 gmi §
TR IUH FE I AT & FEN ST
JHRIY |

a1 g7 ae g f& 39 9w §
s S A4 afefad F faamw se
AN TG A WY qe @ @ f
W IR FEFE A A AT I
I §Y AdAT AT § AfFA A
Farady FHET A1 I F T gfaaEy
TR O IT g7 ) A& A T R
AT IT /T T A9 FT AT 0

CECEE I el C K Ol
st @ 7 ¥ e gqfrafedr s
TR A & | agi 9T FEgfaeet &1
R & AR Al o FeqEfeed &1
SR § | 79 98 "w0T a9 & wifs
o e w agfs @ SR
T FrgAfAEH &1 W S I qHS
T F Aw &1 QAT AT wawe §
HX UF WIg 94X ag T A ST A
& gt | N G T @Y & awdt |
UF ITF A IR e QN
AN WA W AR @ a7
T W wgAfaeed §W T Feem
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AT T, qg qE ArfaT Far g
TR F Ng §g A A 2
faasr f5 ag & & w00 9% § 5
TEAFT IAH] FZAH FIA F TF
T arfsr & 1§ gawn ¢ oA
FE W ag TEr A w3 ogFAr 5
afrafadt i srafrem ar sraAfaes
FTFIE LT & | 9T 9% ©ATATT HY
19 § A1 qAW gfAataredt § qEafas
OEmE ¥ Need o A=E A
§ W W gdwz  afew gfrafad
# E A g Y weflE Qe JrT av gt
g afFe =37 v €1 wgT T g

i AT 1 T 0F TR
XY 9fF T F FO= F A77 40,
T T A TH T & FEr o R
w7 fafzsr ffas 1 1€ war a7
T faem fF N9 WA F A H
AT A £ w2 A g difvas
F AT N W FEAITEF IART W
"raw g f& g Afas § o
TR gATA S g AeEA gl
Y g wISE s § of At
qEe 9 F AR gmR afmgr off
g T TES & {97 &1 29 o A
13 & o faaa fF e Sma @
21 Nea aeT & fewrs ag  FE
6 ag T Gifws & 937 3 91
1 7eg #L @ § fF fomy o feg-
| ! TEE FY @8 S 13-
E AR T SR Wd W 9%
| AR FE gEd A g awdr |

3@ T 7 fagrs #4197 FT 75
¢ f& & afad daema it R W@
3= dm afmet # R &g
T TY AW AT AT GRS §
fr fom o< qmemg § S sASTTE
TF TH § ITHT AT gHET AT g
o, 9 T8 Fg1 41 fF a8 sy Ay
afag Fifas goe & & f arew
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[t 7o feo gam]
AT TG IAH d5 @ | F e
g 5 arzm sigax 1 d57 78 Fiaa
T T FEY o7 AR I9% fAw 915 q&h
T8 ar )

TE IFT W A 91 | A
T T W FN & e @
g SN AT FE I ax FwdEl
FT AT AT AR ag W Fa1 F
7 Fifaw WA A § 1 wT 39 aw
#l gfmar & #f Fifaw gEae § 7
ATFIET TAEIT A g A
FUE A 97 AR T ¥ ATHRAET
TEATY, T8 AT § qfatad) 1 g
Fz & fau fawfaar @Y w@r o,
ag WTRT HAT H JAFT G AT
g & 1 TR WgTaw A J favgar
ARl & A/ q9A7 g8 daen faav
AR 9 FHA & I5iw FAT eTd
T & fe gEE amgw wwaT &3

gl AF FAEME FT AT 3
UF <% a2 F21 I 2 fF aaem
T ATl #1 @ A FIETA A A
SR E I GG B A
afea aammg age ¥ W feg 7@ W
o= W agE fgr oo md
1 AT 7 FuE far e 45 of fom
X gaX AW W 77 faar | AR
¥ Y qam fog 15 w7 A T X Y T
fed ™ 1 g 3o w7 OH fAEw A
Afed, O fOR AT awdena f1
fad w1 a7 waEr weETsn e R
maﬁaﬁé‘r =FF TAFATEY FAEY
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b, afafeen M S e et
& I T Y qu 3R A
frelt gt fedt st Ty
TS A F AF 9% gaET w9
iy o7 TEred A v e o )
faeger Aoy & amer Swd ATy FurAT
AT TR & T, fFa wet ww T
fF 37 # qar ® Fifww ¥ IR 2
a0 HY A Y qEHFT TF -
TEHT & FAT ] 1 FHE T AT AN
a1 frard T AW NS A
T 1 weEAT IW A 97 aFEA
aat #F Fg waEr w1 faw fear
t o 5 o @@ o & A
e TN it A FEE F oA’ 9%
T FH F B w2 gty
FHIT A Fa$ d< 9T a6 F27 & OF
S T A § FE qe W
A=l 9g &7 21 ¢ F fggmw v
F g0 ¥ 9 e Y arafimt g A
Y awdr st foa &1 & aar s
afeg 91 1 31F & wac fgrEm w@F
F 3T § F1E @Y a7d7 A @ |1 39 F
goed EHT AMET | W @A ®
feamama # oréieT aeT s A T EA
Wﬁm%l‘io,!oﬂ’f’?om
Yoo IFAES TMIAAT WS TAAHC F
fegma & Fgens o # AfEw o9 F
a4 7z 12 £ g1 o & fF 'wF
FT VR 2 7 FEE TN | HT AT
agi 97 ZFNES AWl aqArs TR a
g gr I w7 TFEA T
1 geed fean s =St WY ST #Y
geEd FIA FY FCwT AT AT G

T gt ATt & e e ggIma
o1 TR A TAR T F AFH
fopeaT a1 e T feeT ) aT A S
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. ‘ . s b
a9z FE T A o fR 3 1 fow
frm I | S FTATR AR FagAT
e g e frgyr W 9 AT
7 foe & arg aawn T a0 T
WA ST & sarer fomag & ™
g RN R o 57w
HE A X @0eT T i #R I
F e SRt FeA QY T Y o
qay faegar adi gon 1 ari # garen
fear wa, gt wv gave femi w@w o
MR I 0% q g fag A §,
@ 7 grew ¥ 97 o few v AW
Qfsd, arfe 0 § F7 =7 79 §Y gy
1 fOe o § @ad T 9 A
TR AT T A FEY 2, I Y avdy
# Sd | T AT Y TF AQF ¥ FAET
FEAY 2 SR I T wawa a2 e &
f F1E e, FE T, A 39 e
# sucfar a8 & | T @, 7=
TFFT Tl § 9 I R wAEw
Fr R aE ¥ @A s §? AN
T A WIS ©F A A 7@ & 5
oA & % oF aga ag1 Taw &)
aATE T FY T &, R R
&V HAYRA 6 T FE A Fat og |
13hrs, e

gt A% A STHGA FT AKAF 8,
WG THATREHEg & T § g fwan
™, W gRhegfed dffaw 7 9w
F U F g9, TN F T AT
F&1 2 fF g weatgEdTy ot -
oo 4gY & | R A A war E 6
W ueEdTd 3@ R & g,
fog e dauer @y o @At €0
TR Yo TETEEHEY A & WE
Ffa Tt g, v g gfrafady 7@,
= gfrafads # @ fFon & a@
forer el & it et oy el €0
# ag o w7 WA § e OE G
# T B oF waEE AR & qW AW

-
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T F ag amman w7 fF afaafad
e w3, Efed ¥
TgT TeEE G W § A aE v
w1 T &Y @ 2, aF g A Y
T aQF § Ffafad 71 agmm 78 e
ST qHAT §——TF TG ¥ A F FT AW
9 AR X g@ ¥ FT gfafaer #
AT TG Rt S gwar &0

G AW A EoNfaafT &
o & aR & o foar 1 o Sdew
IR & g d R aF ¥ e @
ar 7 g, AT F qg T f—aw
a6 frr om@, ™ R W EEe
are A 3—FF ToF § Q gfafed
& o= fgg afafad) & A7 & & WK
@ qiem gfEfedr ¥ ama 2—
It @ gfvafedta aga &~ A8 Famn
am f& Levs ¥ 3 ax@ A% FATIH
fog afafedY § frad S qEeme
@ W § 7 fead e 9w @ oA
A& qg W Fawn 7 F 3gh = q@Aw=
o fe & W% g araR fa €1
(Interrupti:ms) = ¥ f‘z—;i_;lm
FTAE WA A E | K aaEr
wrgat § i wieivrg afee afafady &
T 3 U0F fagrs & 709, o fFoww
=8 F 0T 71 @ §, IR AR} arfea-
Tou de-sfemm HieE ¥ | G g H o
f& 9w afrafedt &, 9 v wfew gf4-
ME ¥ AT &, S, THES, IS
7Y ararg § #YE &Y, A g Ffatady
¥ I IT FT THEAT FI § qq919 15
o1 F oy QAT HEATS T &g f
A atfea-geAt & fod, 3 =
qi® Fifae-3e0 agl 9EE W O
TR fergem @ oF gfafedy & o
waawid gfafedt § s ma faar
it 5 foew § IR afee-gew
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[* Fo fgo wam]

smETAT AE, AT IA R A T g R
AT A A, W HF AW T §
aaAEt ¥ ford A aar &y g g,
99 F Wit 7 § @l & faa
e g1 mar & 7 97 &7 ag aler
TR EARANWIOFT Y groa
T T T TR

waTizizg & famfasr & wft 0
for fvar man & s age 9, foa= a1
dFAT AT QT AT, GOS g T 97
A I9 F1 TEEe FT foqar aqr
AAET G B g F q™q Far
fear o § T SBR ag weEEe
afl fem ar afes go Mo o F
A ST A1 T Fo Ao
#ro @ Fx ATFIEE H FqFE § 7
Erﬁﬂﬂ;ﬁaﬁﬁ%fﬂﬁ qAqo Site do
Fifga-TqaR . A F:E HR QO
@, A WA T Tk sfean WY, 7 e
fafree @, L N 7 @ o e
gfrafady =) #r g f 3v Fr aom
R F qR JCTER G W, R TF F
forieR wef dugER 1 = ) °g
FAT qABT & | o Ao Hlo 7 I
ol # UETEENT FUE HIX 99 7
AT | Jg 19 WNE § weRad
F¥aT & W | STET aF § qAAa g, 39
foew Y ATl & ag AR g9 T4 &
FFT R

% § A g o 5 ¥ g
Teta § 1 9 v A E, o 9 =g
g wifed | #9 &1 g g, e #
Faeitar T arfaar a8 £ 7 3T
TEATE Y AIfed | Afh 3w a0F &
TS et AT fF oaer g T
0% ¥ fel & am aomaw F9-39
foam o1 <=7 R, &t O qoar & Al
F arael ¥ AT A 1 @, AF Al
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&\ fafszar #ferst a1 i o v mam o
# FgH AeT § 5 4 gw A g
qrg W 2, fas ey IR F ow Y
T g IR A A ard qef’
SR 7R 79 &1 a2 ¥ | Gfew 39 A 0F
&2 & A Fgr & 1 Fo AW 7 mra-
[F gL KT 9gAT T, FAT4T B,
JAATAT §, TR T ToATHE FAH
ify e aiaas 1 ser O qEm
FACAF &, TR QA AL | IAHY
AT FT AHAT AT & | IT F JT F
TET S &1 ATHSAT FA AGT 3 0
7 fasta g afi € | A0 agdic
F 9% 98 I FX W E | & tRagfed
Fifaw FTAETE | AH IF Y T
AW ) W qA aF femi Wi a,
F Y T % aFaT g1 & faee A
F W79 FY F4T AT TFATE |

I AR g7 a7 Fe AT AT E
fr 7 faefas & St @ & . g,
I § § uF a1 ot 98 TG A A
gfmary art & ark § ag F71 T ]
fFa g IRATRR@EIE A
FTAA FAT FT B ;7 qoGT $ AT A
¢ fo@mm gk @ @a s &
aR R TIIT § ) W A w0 @
TFT & R omEe g A @ an
frat @Er & oo se@-sETe &
T g AR feam afrafedt & agam
F # Bferw ALY

T T N-ATTG-H AL FT TG §,
# o wrtae AT F A9 § 1 arge-
e gfafady # § # s-arge-ai9-
AT JEHT WaT FIE@T§ | T FT T
& g e | e Wi A
wfafeer dk = ag @@ fFar @ 1 & -
w gfaatadr & W SrarEg-aiEe g
g T N )
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mATA F A g @ aF
TEA AHAT FE F FAT AW F
=) § 1 qafa § f gat awgam o
A FL | X A F Y R aEF
it feaY #1 fomerd &1 seaw fear
T, FFAfTEE a1 FEglTee g aqnar
913, A a8 WET el §, IAGR §
T AT NI AT IEARET H 1 FAAtET
T grioat &7 T &, ST 7991 ARR
@I g1 gAETgA F AHR F AFEA
qgaT @ & 1 9gIgre A1 a1d T @ |
gfaafgdt &1 dgadw JAe FEX
29 a8 w98 WY 2 1 gW Sy WS
Iq A FE-oET F F Al I W
SATET  SATIT FEFAT ATRA qCAT G &
qg 3% feamy & o gw 9w #1 frefy oY
a0 ¥ 7 Fegafaey &1 # T i
T A T IT AR Ig FT FKI
[AGTOA A7« F¥F2T 2 |

T ale el R3]

2 0ar S g0 ¢S gae uile Ei
ot S ey pheae
2 PR g pfme oyl -
PC IEETORNCN SR ¢ S RS K T
Mo g 055 e
OO (S oo Ol Jillae S ]
O - danly ey e g3 S
P mdy € e S e e
€5 gt ] oyl 2 s lask
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R LT S B SR YC SR oY}
-
ey & 2oty R ame
S Rentiyy & gr pield e
ama gl a5 K oWl 19 Ok
oS 4yl el oS e a3
5 = ol S chr o S
S
otk il S ey (S gdeeS
P R R e
2 W LS L S e )y

W ey v oyl e dg

Ryl & A K S anpy
n e
ROy nl A K RS
s & Ol - 255 K ulalipS
I S I P
ARlipamS oy gb 395 § | pulonipaaS
I e i R R
Utp oLXe s yisd - 2 a3
& Uiy e &y ek LKl )
Sy ol @S - 45K g gaf
PRI R R N N
Jo L B K Sga g o8
eRalipaf g g Syl g gyl
Gl ol g e W LK Sgn
S a5l ol S A LS

- A L)""; oluxgf uL_v'.;

Sl ¥y &S 3 a2 &b
[N VTN y» ),i ugb ‘_ie ‘b“, o
Jl& Sl J A)S f'-‘é-t 9y u-"
& b Beae  gu- -2 (Sl
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[y - @ - pdd 2 ]
B 5 ) gereo ¢ o0 S
b eRaigasS gae Ry &
De -2 W G5 K uRalipes
S 5 oa el S sIE G
S llyd Cilide e palegpiy
W o 3 e gyl myetdon
b SRt gl 258 e )

tyE g eSS &P gk

5 Uy WY 2 ap P e

-éwls)

Cilagr Sl ety QS RYCS '_’,3!

oSty S ey s e dgyb
ool gyl B S e Sl
K S (Sl a S WSS S
A Sl e Ll S
o W e o) 5 sage
B S Sy e 5 opS edyS
prlae ot oS ) KM K S
=3y (b e By ae S K
2 K g Lprie ot iy s
7 o e b S oy Kyl
Gt apled yl S e ey
75 OF U (D fony s
Ul e 2y e cir" &S
ey S e il S K
@RS ale ey W
2wl S dapey he w45 UGS

S gan Ay oS 00a oS oo S

L-)Ldﬁ ,‘ ‘_.J'-x-a,élb CI P

o P s ol o o g
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T R I R o u"s

N od of Blal K el

e ld'yxsf ok g0 &S an IR
ook e o KK e
Gal of & AW culia
whalas sha o & a0 B
oS o o XK el Gae
W ose gl -2 L s e
o RS Iy S e LS
ol & g ] WG D
Ay ERet el ol plity
Kyt u..il, e yn WigS o
€ a2 K gt JyS Ugler
Ut s S M S ey
S e g K gy -l
20 ) 9 3 e %t
d ol e 2wl S
8 Lo 2 ) e
JIB w8 WS e oy LR
P oot ol 9 - e el
—a s B LS ae s
Ll 8y geter  FaaS oIkl S
S o gl Rl WG UL
S IS T S I ) JUY
255 (Uist o [ Ruggrine o Juplo (gub
o« o LS, ol dule A g
prine oS S ol ! ake  §
d W pme ogln -2 O
o dlagd & Uy ol S o0l
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s 5 pd e ddass
oy pbe ol S 0 e il
- ot pluda

a2 K =l O e

wlip &S 2 Ula LS &g Syl S
S LS S e oS Lally s
o =l e o ab ) sl
ot e b elle S - O
S0 wllyr e yi pl a8 Jdo
W el el -8
Y eyl b e 4 ey
O o el -l Gy e d
A RIE RN TRURS [0\ - L
Hoe3 oS Jonm 92 S Wl T - IS
S 58 Slpaii ] Sy on
ol &S K un wlall S ol o 3!
ot RS gl S Ryt
clptine oyeyd gt g L
Sl S e EeaS i S
¥ gyl plo I - yusd g
Gl ol A S ) e eite
S - e sl e Ao
T I S BT I
oetaalal 2l oS ) sy amdye S
S e =Sy Jeo pesld )
Al Sl st SO L
- ok o el ) Ul
sbo g ol &5 LS e o5
dul (] -2 G S by S
s Bl LK hsingd w el S
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2 s g S S alS e
Lol - A e
ordy &3S e ol SRk sin
il als gl &5 oS g 2 LS 53 K
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Shrimati Renu Chakravartty: Mr.
Depuiy-Speaker, Sir, we have just
now heard the eloquent speech of
Mr. Prakash Vir Shastri, who eariler
also in a Half-an-Hour discussion,
followed by a much longer speech by
Mr. Vajpayee, in the same month of
March 1960, had made various alle-
gations against the Aligarh Muslim
University.

Now, after that what has happen-

ed? A Committee was appointed
which went in to the entire matter
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and many of the most sensational
allegations which were made during
those debates have not been found to
be true, Now these gentlemen are
rather angry about this Committee
itself. They have now raised the ques-
tion as to whether the Vice-Chancel-
lor should have been present or not.
The Committee itself admits that the
Vice-Chancellor was present, but he
was not present when the final find-
ings were formulated and voted upon.
It is there in the report of the Com-
mittee.

This very same Committee called
upon Mr. Prakash Vir Shastri and
afforded him a full opportunity of
placing before them all the informa-
tion in his possession, supported by
the records he had. I do not see any
reason why when he appeared before
it he did not place before them all
the documents he had containing sub-
stantiated and unsubstantiated mate-
rial and got their opinion on them.

The real fact of the matter is that
on the whole this enquiry commit-
tee has made a fairly good report, not
only from the point of view of the
Aligarh Muslim Univers'ty but also
other universities. It has provided
food for thought for many other Uni-
versities. I do not at all say that many
things were not wrong with the Ali-
garh Muslim University, we have
seen how many things were wrong
with the Banaras Hindu University.
Standing here as an alumnus of the
Calcutta University, I can say, that
if we were to go into its affairs, or
affairs of any other university in the
matter of appointments, or financial
matters, we will find many similari-
ties between the conditions prevailing
there and those obtaining in the Ali-
garh University. Therefore, it is a
good thing that one University gives
us food for thought about other uni-
versities as well. But, I cannot appre-
ciate this fact that the University is
charged with some sensational things
which are proved to be absolutely
incorrect. I can assure this House
that people outside and even amongst
many of us, certain things have stuck
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in our mind, these things are the
most sensational points that were
made during these debates. One was
the question that machinery bought
there was being sent to Pakistan. It
stuck in our minds. How can you take
it away from our mind? This Com-
mittee says that it is an absolutely
baseless allegation.

Again, we find that many charges
were made about Mr. Zaidi’s proper-
ty—Mr. Zaidi is a person who is
known as a nationalist Muslim, a per-
son who has been in high and res-
ponsible positions in the Education
Ministry—about his house, how he
made a lot of money on that, etc. That
was what was alleged in this House.
1 have gone through the entire pro-
ceedings of the enquiry committee, It
is not a fact that so many square
inches were worth 25 naya paise. The
C.P.WD. exvert hag given us three
formulae. Out of the three, he has
sa‘q that the last one, that is the
basis on which calculation is made for
municipal taxation, is not dependable.
The other two formulae are very
complicated. He has said that even
according to them, the purchase of
Mr. Zaidi’s property and Mr. Khwa-
ja’s property was absolutely in order
—they have condoned it. Upon the
figures that have been given to us,
for a layman who has no common
axe to grind, it is an absolutely clear
case that there was nothing irregular
about it. These are the three or four
things that have stuck in our minds.
As the Committee has correctly point-
ed out, just to answer rumours does
not take away the bad effects which
are left by such mud-slinging. There-
fore, 1 feel from that point of view,
to say that this is a nest of anti-
national people who are sending away
property belonging to the University
1o Pakistan, that Ranikhet where
they acquired property was a centre
of Pakistani agents, really worries
us.

After all, as I pointed out during
the debate on the Demands for Grants
of the Education Ministry, we cannot
forget the past history of the Aligarh
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University. It was on the Muslim
League basis. Therefore, we have to
foster it. We have to foster it with
very great care and see that it does
not become a centre of past tradition.
The Committee says here:

“There is a lurking fear in some
quarters that the Aligarh Muslim
University might once again re-
vert to its former mood which
accepted partition based on the
theory of two separate nations.
It is his suspicion that tends to
lend exaggerated importance to
reports about some of the acti-
vities of the campus.

Then, they go on to tell us about the
rumours about sending machinery to
Pakistan.

“This, we found, was a totally
baseless allegation. Similarly
wild allegations regarding anti-
national activity on the campus
disturb the public mind, but leave
the University helpless. The de-
nial of such rumours is not al-
ways readily possible, nor does it
carry conviction to minds already
prejudiced

1 won’t read out the findings on
these allegations because they  are
there before the House.

The second reason why I think that
this enquiry report isa good one is
because it has dealt with certain as-
pects of the way how we should try
to develop a national integrated out-
look in our Universities. It has dealt
with this. It is a difficult problem
In a situation when communalism is
abroad, there is an attempt by both
parties—Muslim communalists and
Hindu communalists—try to dub
everybody who is secular as a com-
munalist. That is there. That is what
is being done. I have been recently to
Jabalpur. I have seen the tricks over
there. I have seen Saugor. I nave
seen in this House also. As my friend
Shri M. H. Rahman rightly pointed
out, we are told that we do not be-
lieve in God and we do not have any



1707 Motion re.

religion. At the same time, we are
told that we are communalists, com-
munists and communalists both toge-
ther. This is a very famous trick.
We all know about it.

Actually, the situation has changed
after Independence. The two-nation
theory has been completely rejected
by our country. As this Enquiry com-
mittee says, we must inculcate a sense
of responsibility to the community at
large and loyalty to the State. Beyond
these two things, there must be aca-
medic freedom and the struggle should
be to fight out communal ideas, revi-
valist theories which, whether through
the name of tradition or theology, se-
eks to stultify and rigidify our outlook
and create divisions in our country. At
the same time, there must be preser-
vation of the good in the past tradi-
tion of the University. The two things
have to be combined if we reaily want
to keep a good and healthy atmosphere
and preserve all the best in our tra-
dition. That is why I would like to say
that we should study what has been
said by this Committee on page 142.
They have dealt with this question of
tradition. They have told us that many
Muslim friends came and gave evi-
dence. What was Muslim tradition?
What is it? Let us understand what
that tradition is. Finally, they have
said in excellent words:

“In our opinion, apart from
standing for those things, every
university must recognise as true
objectives of university education,
it should develop and emphasise
the study of what we may describe
as the contribution of the Muslim
community to the complex pattern
of our national culture, and in fact
to the worldwide culture of
humanity.”

They go on to say that a specially
privileged position js there for the
Aligarh University to foster that emo-
tional integration which is essentia] for
the preservation of India’s cultural
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and political unity. That is why
they say,

“ ... the Muslim University,
Aligarh should build up strong
departments for the study of
languages associated with Muslim
eulture such as Arabic, Persian
and Urdu. It should have a strong
department of History which
should pay special attention to the
contributions which Islam has
made not only to world history
but also to the development of
Indian polity, Indian thought and
Indian art . . . It is in the hope
that the Muslim University, Ali-
garh will rise to the challenge of
today that we have undertaken
this task . . .”

This is a very importani outlook.
This is the outlook which we have to-
foster in our country, in our univer-
sities, even in the Hindu University.
Let there be a Hindu University. Let
it be integrated with the total integ-
ration and unity of India,

Of special importance s the fact
that our friend has raised this ques-
tion, but he has not dealt with it, be-
cause he cannot deal with it, His out-
look is also tinged with communalism.
That is why he does not deal with
this point. Our friend Shri M. H.
Rahman was of course a bit afraid
that we should touch the other com-
munalists. But, we must show that if
we are to build up this integrated
approach in the departments that
exist in the university, there must be
efforts to see that no longer we allow
the two-nation theory to prevail that
we do find there. Just as we find
Hindu communalists attacking some
one else, even in the Aligarh Univer-
sity there are people who are doing
it. We should see that it is not done.
I am afraig I have no time; other-
wise jt would have been very good if
I could read out how the Urdu press,
the Jamaet-i- Islami have been attack-
ing many things as we talk here about
secularisation of education there

An Hon. Member: There is the
book.
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Shrimati Renu Chakravartty: The
‘book is written by somebody else.
The book is writtten by a historian
of the University.

They say that the ideology of the
Aligarh  University by which they
mean Muslim orthodoxy should be the
ideology of the institution. Especial-
ly, there has been a small pamphlet,
S.0.S, for Aligarh Muslim Univer-
sity, written by many of those Muslim
communalists also to say whatever
aid the University might receive from
the Government and whatever con-
trol the Government might exercise
—what is more important is not this
small pamphlet. The University itself
is bringing out with University funds
a paper which is called Fikr O Nazar.
It is an official publication of the Uni-
versity. It is run on University
funds. At the very first stage, this
was run by the Pro-Vice-Chancellor
Dr. Yusuf Hussain Khan. He
brought this out first; he made him-
self the editor and had published it
for two years. In the very first
issue he has announced that its pur-
pose is the study and propagation of
Muslim culture and traditions. That
is all right. Anq he himself wrote a
long article in it entitled ‘The Rise
and Fal] of Humanism’ in which he ran
down Humanism and the principies of
reason and progress. He is entitled
to his views, even though such things
should not be there in an official
publication run by the university.
Howeéver that be, he speak at the same
time of Musl'm quam and declares
that whatever aid the university m'ght
receive from Government and however
much authority Government might
exercise over it, just because it is a
Muslim university, it is answerable in
theolog:cal and moral questiong to the
Muslim nation or the Muslim quam.
These are things which we feel that it
is very wrong for an official publica-
tion of the university to contain. This
is what is contained in Fikr-O-Nezar,
April, 1961,

Then, again, I shculd like to point out
what Professor Rashid A Siddiqui has
written. Then, there is a book called
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The History of the Freedom Move-
ment of Pakistan, which has been
written by one Mr. Khaliq Ahmad
Nizami, Reader in History. There,
he has written that:

“As Shah Waliulaah’s opposition
to the Maratha movement was not
an end in itself so also his descen-
dant did not deem a struggle with
the Sikhs an eng in itself. It was
a means to the creation of a
favourable atmosphere for found-
ing an ideal homeland for the
Muslimg in which the Khilafat-i-
Rashida lives and works.”

He says that that is the homeland for
the Muslims and so on and so forth.
This idea of the homeland of the
Muslims, this idea of the two quams
etc. are things which we think should
not be permitted to continue in the
Aligarh University, because we want
that there sho'ud be more and more
national integration, and in all our
thought a nat‘onal outlook should be
fostered. I have no time to go into
the other revivalist traditions that are
there.

I am told that even in cultural
functions, girls and boys are not per-
mitted to have joint p'ays, In many
of our universities, we allow it.
And the funny things is that
in the Enquiry Committee’s
Report, a very good chit is given to
the students; a good chit is given to
the students saying that they have
heard so much about indiscipline, and
they have compared it with what
obtains in the Banaras Hindu Univer-
sity, and they have said that as far as
the students in the Aligarh University
are concerned, they have shown
excemplary restraint and discipline.

There is just one more point that
I would like to make and that is re-
garding the question of communists.
I do not know what Dr Habib had
in m‘'nd when he wrote thay book.

Shri Ansar Harvani (Fatehpur): He
wrote it in 1950.
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Shrimati Renu Chakravartty: Yes,
it looked like a very old book, as I
was going through it. But this is the
hab't, I thought that at that time
nobody thought that it was very
wrong, and at that time he was given
a post.

Shri Goray (Poona): The Chinese
revolution is not so old.

Slulmal Ilznu Chakravartty: We
thought that at that time nobody con-
sidered that it was very wrong But
today when we are in dispute with
China, to raise a point of it is really
a very funny thing, and, therefore,
the point raised by Shri Prakash Vir
Shastri in this regard should be treat-
ed with the lightness that it deserves.

He hag also accused many profes-
sors there of being communists. The
reason is very clear. Of course, there
are Marxists, there are communists
and there are socialists in our univer-
sities, Are you going to have only
Sanghis and Hindu Mahasabha people
in the Aligarh Muslim University? I
wish to know why the Jan Sanghis
and the Hindu Mahasabha people
should consider themselves as the sole
repositories of all patriotism and
nationalism,

Shri Indrajit Gupta (Calcutta—
South-West): Wisdom also.

Shrimati Renu Chakravartty: Fin-
ally, I wish to refer only to the excel-
lent minute of dissent by Shri P, N.
Sapru. Probably, my hon. friend is
very angry that Shri P, N. Sapru’s
name was added to this enquiry com-
mittee. Shri P. N, Sapru has quoted
chapter and verse in his minute of
dissent. He has not quoted Mao Tse
Tung; he has not quoted Mr. Khrus-
chev; but he has quoted from the
US.A, from Mr. Justice Frank Furter,
from the Liberal Party of England
and various others. I would not read
out the other parts, but I would like
to quote just one particular portion,
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because this will go down on record.
He says:

“I hope I have made it clear
that in my opinion it would be
completely wrong to ban political
speculation, thought or activity in
a universty. Professors in west-
ern countries have made import-
ant contributiong to social theory.
Who can deny that Sydney Webb,
Graham Wallas, T. H. Greene, R.
L. Tawney, L. T. Hobhouse, Ram-
say Mu'r, Alfred Marshall, J M.
Keynes, Harold Laski .. .”

—please note that Harold Laski's name
is also there—

“...G D, H. Cole, A.
V. Dicey, F. W, Maitland and A.
C. Pigou, to mention only a few
among a host of thinkers.”.

Mr. Deputy-Speaker: The hon.
Member has been addressing Shri
Prakash Vir Shastri only and not my-
self.

Shrimati Renu Chakravartty: I am
sorry. He was so eloquent, and,
therefore, I was carried away by that.
I apologise to you.

.There. Shri P. N, Sapru has ra'sed
a very important point, namely that
universities are places where within
the limitations of bannng an agita-
tional approach, everything else
should be permitted, because thought
or knowledge is something that
grows; all ideas should be permitted
to be taught and to be discussed,
because that is the way that all
knowledge grows.

Here, I would like to point out the
mischievous way in which Shri Vaj-
payee had raised some points. He had
raised here a point about a question
paper which contained a series of
questions on Marxist philosophy, and
he read out those questions, as if these
were the only things that were taught
in a philosophy or in a history. And
yet the answer shows that this was
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only a part of that particular paper
containing questions on the Marxist
philosophy, and there were other phi-
losophies also, but that was not point-
ed out by my hon. friend. Then, he
raised a point about the question re-
garding the Kerala Education Act, and
he asked why university professors
and teachers should bother about whe-
ther the Kerala Education Act was
good or bad; and it seemed as if only
university professors and university
teachers were of that opinion; but he
forgot that Mr, Patanjali Sastri and
many others also took up opinions
which were different from what was
taken up by the Union Government
at that time.

I do not have the time to go into
the other irregularities, but I must
say that very good suggestions have
been made in this connection, Be-
cause of lack of time, I am not going
into those suggestions. But I am afraid
that the university has not accepted
many of the good recommendations
which have been made in this report.
Very good recommendations have been
made regarding the selection commit-
tee. Why is it that they have not
been accepted? Why is my hon. friend
Shri Prakash Vir Shastri so much
engrossed in having the Pro-Vice-
Chancellor? Does he know that the
premier university of Calcutta has
never had a Pro-Vice-Chancellor?
Why does he say that there should be
a Pro-Vice-Chancellor?

Mr. Deputy-Speaker: The hon.
Member should conclude now,

Shrimati Renu Chakravartty: Un-
fortunate'y, I do not have the time
to go into the various recommenda-
tions. A very good recommendation
has been made regarding the selection
committee. There are various other
good proposals which have been made,
which the university has not accept-
ed. I feel that the post of Pro-Vice-
Chancellor must be abolished, because
it is these Pro-Vice-Chancellors both
in the Banaras Hindu University as
well as here, who have been sources
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of trouble, and, therefore, we do not
want them. Our best universities are
run without Pro-Vice-Chancellors.
That is the first point that I would
like to emphasise, in conclusion, My
second point is regarding the selec-
tion committee and the financial irre-
gularities, All the recommendations
made in this behalf should be accept-
ed. As a matter of fact, I would say,
that as a first instance, we should ac-
cept in toto all the recommendations
made by this enquiry committee, which
have been. on the whole, very good.

Mr. Deputy-Speaker: Now, let us
hear Raja Mahendra Pratap. Other-
wise, everybody else will be inter-
fered with, when he speaks.

A WEE AW AT HA,
AR FFAM FF § IH AAT 97 FrAT BT
F 37 qr a3 £ F7T 3007 97 F §a1 3oy,
T JL AT ATAG To Yo ¥ 7 F7,
Ho To FF FA WETH WL 2 1 A T
aw wq qiewd gfaatad § oz @
FT ATH UHo Uo Flo FIf@ar 4T |
Fopr Nt §, AT g a1 A0 E 3o HEA A
TE FT ARNAT F

Shri Goray: Then something is
wrong with that university.

TR PoZ WA : HIeS AT F7 3T 7
T g AR FE FT N AT g ) A
7g 3@ T T qHenw gs fF mw R
Yg@H, # 19 de4 1 ofed, sft
THEAT ST F TN wra, afew § @y
Fgm fr gafa & g qwEA g
=9 afFafacy £ ¥ | 37 ¥ oF a9 a
quma #r g ¥ ag weew ase
forogu & fag T AR af@r
#, o g8 i gy afwatedt § ag
wfeew afrafady § 1 & FgAT TNRAT E
for agT 9% 57 FT T AT FEAU (e F X
feg T qEemmEl W oF qEX F I
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AT ¢ | 98 9 aFEE FY 17 ¢ FF awi
97 TH TE ¥ 919 FET AT & | §EAR
ifeq it #1 7 ¥ F7 T aQ A1 FegAv
=ifed oY | R FE [HEAAT AT qAWR
FTEE I STIHY T I1G Fea #IR AT
famFar qrEw F A1 3E TG T

o & 7% 0F WA F¢ {5 ¢ FI7 AT
3 Frang< agiax Frafasa a1 srgafasy
Z 1 F g ATear g 5 Far A § wf
gen & fF swafasw @ ], Fvgafasy
FAT & | AT F F 9@ & ¥ fgg o
FIT , STAATH FT & | FAT FHY TR
frmismam s | fsgm g fFag am
=EE # A T W o oa| &
s 7@ fFar 1 37 g 9 fw
fm 1 a9 ¥ 3 &= I a9
1 gn, a7 3 ¥ 1 R A S A &
z9 a9 9T fF uF avE O gAY qER,
ZAT AEgAM, Higafw gimead afsy
TAET AT g€ Fgd £ fF gy gy
arfed, w9 g T1fed, aa faa w3 @,
AL T §&A H AHT g0 39T -9
TH TRT ¥ F A ATE FG A
7 fafemat #t ag wza &

IqTeqe wERT AT H{ST |

(O WET TAQ g FT ASAT TGN
ifed, fawr ¢ @ =ifed | gw 9
2739 | §9 UF @R & & | g9 &1 faer
FT YA o KT AT § (o0 FTH FTT
Tifed s oraw A N A @ew w7
1 Frfew wedr oifgd 1 W FER w7
T ag § fF g arar oifed 6
3 =T fqw a@ y dRTET L.

IyTeqe wERy ¢ W R 9
A AGFT F FEAw NZT)

AT qET TAlg ARG & T
2 39 F1 Y facge w6t awg A Hav
=1fed | 39 & s agt o S T
Y g Wfgd | 7w A A=y ¥ T
#73fAT FY 730 0T qFR AT A
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IR T g A foR o
s@ 39 fol & feens 35 Femm av
o9 gfaafedy & faers gt #18 ==t
FETSH F AM qg A & fF oW S
A § | qg A€ g Afed )

T & ar # a@ I A )
# 5Tq F1 a7 FF gY mTOT qIET A
s AR H o3o-30 W 3y-3Y
Nﬁwwaﬁﬁﬁ%ﬁ%uﬁwaﬁ
IR T F7 W € o 1 gt A "
g =1fET ) ﬁnmﬂ'@%ﬁﬁw
T g9 @ A =SIfgd w9 ag
Fzm g 5 afmafedt &1 @ =) fagw
sftwre 3 3 fed fF ag o= e
AT FT |

g W I Al F oA g fF
afem gfafadt @1 #7117 o)
feg, afrafddy @l wgr ww 1 #
FgaT g fF wgw W &=, f9 &, a1
v @i | zafed feg wiR A 7f9-
afgd & ami & @« § ;i g9 ¢ afF
TN guH H ar 9T BEeT & 1 FW Al
TUTH FEARET FT TS F AR
AR ATAfar F wEawEl #1 TE
St AT SR &9 gd g | gHTa
FTHTT FT 36 FT TS FEAT SIGAT
afed | = a@ & W Fwfee
WEGl & a9 FgW fF ag FHfw
&T 719 ¥ famm § $g =urd W
MO g7 A fh a8 | 4y A &
fawmr ¥ 57 AT ? @AY Y @Y aE =
Aoa f&apr § AT E WX gy 3T
mgnaﬁﬁ’guﬁeﬁ Fga &
g gof Af¥ € 1 g 9T g7 Fndfae
Z7 g afgAl & g7 I st
Fi Qe gred FI AT w7 FAgFreet
Fi +ff A gl F30 g AT TTE Y
&1:3 & fau, dafaaa & s.ad+ fag
T FHAE WAl FY AR FEAT
arfed w1 g% qaewTal 1 3§ 3@ adF
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[XrT A3 wam]
q 2 AT FA( AMGF | T WHHI #
e Qferar Y gEAMAT F gy woAT
SR FAT | A AT 4g & fF S grem
AR 7F # g1 I F1 g TEIATA FEAT
1§ | R qEl A3F N ANE §
forrm ff gm w1 9T W 20

AR 7T 48 N Aeafors @reE
A9E § A AT & qE T AT &
# § frat Tw Fa 5 A nF qgwE
AT AR TAIAE FT q@ HA |
ST T ASIA ZH AZ T [ AT & ATA
H T 98 WYY | 3} A0S T =TT
FY T F AT AE T A9ET § A
g T 9IET H EY | HAEar Y = gy
qSE qZ A& | T FwaT g F qnfear

IITAA ATy [T WANY GG
e FYL |

O AEE AAWC  TH A @A @
FTEE I AuFgTTARF &
A9 HTefAgl F1 AT I | F 7 HOA
A WEAl #1 Fgm 5§ oA
qEAHE  WIEfET F1 g=r A WK
[ gAY AR § o fgg
Wi F1 Fg o fargwt #1 w=ay
ferg = AT 9 a1 7 | G o,
qE, TN AN AR #EA 9 F
FM BT AT WX gA 39T €1 99
AR T @ 7 W gW | ARy
9 A A% TG a9 ar e g "qw
FT Q&7 97 FIAT, TAT T@AT AT THTS
T@AT AT q§ 9 T g1 AT & |

IJICAW AENTT : W9 F Fg foraw |
I 5T qr @ & FT AT o

TIWT WER XAl IATEA AT |

Jareqw ARy : HE AY AT
FTH TIAE W@ | § 7 g% Yva7 a8
& qar foaar
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Shri Balraj Madhok: We have just
now heard two very interesting
speeches, and a very imaginative
flight on the part of our hon.
friend, Raja Mahendra Pratap.
Maulana Hifzur Rahman Sahib and
Shrimati Renu Chakravartty have
both pleaded that there is nop com-
munalism and no communism in the
Aligarh University. May be true.
But the question that is before us
just now is the Repori of the Aligarh
Muslim University Inquirry Commit-
tee.

In this very House a decision was
taken that some inquiry should be
held. The House was of the opinion
that a Visitor's Committee should go
there. But then the Vice-Chancellor
somehow prevailed upon the Educa-
tion Minister that a Committee
appointed by the Executive Commit-
tee would perform the same functions
as that of a Visitor's Committee and
that there would be no interference
with its working. The hon. Minis-
ter of Education also gave an assu-
rance in this House that there would
be no interference with its work,
that the Vice-Chancellor would not
sit on the Committee and that this
Inquiry Committee would perform
the same functions in the same impar-
tial and independent way as a Visi-
tor’s Committee could.

But then what do we find in this
Committee’s Report. In the first
place, this Committee had orgi-
nally four members. Later two more
were added, both from the same
place. They come from Kashmir. I
also happen to come from Kashmir.
As regards the bona fides and outlook
of these members—at least about one
of them—it is better not to say much,
because I know more and I do not
like to refer to personal things here.

Even after that, when the Commit-
tee met, the Vice-Chancellor decided
that he must be there, and because he
was there, many of the intending wit-
nesses would not come. It is on
record—reports were given to the
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police—that those who wanted to give
evidence were threatened; some were
even manhandled. One of them
Dr. Rastogi who inspite of threats had
the courage to give a memo-
randum to the Committee and to
appear before it. He was dismissed.
Similar things happened with others.
When there was such an atmosphere
of terror, how could anybody
come forward to tender evidence be-
fore the Committee? This very fact
vitiated the whole atmosphere in
which the Committee was to work
and that alone is enough to reject the
findings of this Committee, because
the full fact could not come before
it in the circumstances in which it
was placed.

Then the terms of reference of this
Committee as given in the Report
pertain to financial irregularities and
to admission of students. 1 agree
with Shrimati Renu Charkravartty
that there are financial irregularities
and nepotism in other departments and
other universities also. But the real
charge against the Aligarh Univer-
sity is not on the score of financial
irregularities, though that too in
itself is a serious charge, because it
is public money which is being spent
there; it is being run on grants given
by the Government of India and the
Government of India’s money is pub-
lic money. So that also is a very
important aspect which we cannot
simply brush aside. But the real
charge, which was not mentioned in
the terms of reference and which,
in fact, should have been the only
term of reference is concerning the
communal and anti-national character
of the University.

Now, some friends say that this
term ‘communalism’ can be used by
anybody to dub the other. We know
what is communalism. My hon.
frined, Maulana Hifzur Rahman
asked: how many Muslims are there
in Banaras Hindu University? I ask:
why raise the question of Hindu and
Muslim? The question is: here ig A
University which is an Indian Uni-
versity. The Aligarh University and
the Banaras University are both
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Indian Universities run with Indian
Indian money for the Indian people.
In the matt.; of appointment or
admission, why should the question
of Hindu or Muslim be brought in?

Shri Jamal Khwaja (Aligarh): On
a point of information. Thig ques-
tion wag raised by Shri Prakash Vir
Shastri.

Mr. Deputy-Speaker: He is going
to have his opportunity.

13.39 hrs.
{SHRI JAGANNATHA Rao in the Chair]

Shri Balraj Madhok: Let there be
advertisement; let people apply for
jobs and let there be selection based
on merit, He 'may be a Muslim, Sana-
tanist, Jain, Sikh or Christian. If a
Muslim is selected simply because he
is a Muslim, even though he has
lower qualifications than the other
applicants, that is communalism, If
in the same way some Muslims apply
for jobs in Banaras University and if
that University does not take them
simply because they are Muslims,
and instead takes non-Muslims,
even though they have lower qualifi-
cations that again would be commu-
nalism. Both are equally condemn-
able. I challenge Shri M, H. Rahman
to point out a gsingle case where this
thing happened in the Banaras Uni-
versity. How many Muslims applied
for jcbs in the Banaras University
and were rejected simply because they
were Muslims? On the other hand,
in the case of the Aligarh University,
there are dozens of cases where better
qualified Hindus applied, ang were not
taken simply because they were
Hindus. This is communalism. If you
can point out a single instance where
a Muslim applied and was not taken
though he was qualified, we will
condemn it as strongly as we con-
demn this in the case of the Aligarh
University.

The real question is not whether
the applicant is Hindu and Muslim.
After all, there are certain criteria.
What is nationalism? What is secu-
larism? Smt. Renu Chakravartty says
that Communists are secular. It is
not whether you believe in Geod

.
[
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or nott It meang only this, that
you do not make a distinction
between one citizen and another of
India cn the basis of caste and creed.
It yo: make that distinction, it is
communalism. I say the Jana Sangh
is a better secular party than the
Communist or the Congress Party.
The Congress Party is encourag ng
communalism by i}s policies. Let
it not make distinction between
per:ons on the basis of religion.

In tlic matter of admission we find
that the qualifications for Muslim
boys are lower and for non-Muslims
higher. Whatever criteria you lay
dowr:, whether it be 60 per cent marks
or first class, should be uniformly ap-
plied. If under that criteria all those
sdmitted happen to be Muslims, no-
body should have any objection. But
when you say there should be one
criterion for the Muslims and another
for the others, it becomes communal-
ism. Thig is going on. I challenge
anybody to say it is not so. The facts
are there,

There is something much more seri-
ous. Just now the hon. lady Member
read out something from the Aligarh
University Magazine. They still talk
of a separate Muslim nation. The two
nation theory was born and cherished
in the Aligarh University. They say
thex have a separate culture. When
you have a separate culture, separate
language, separate history, then you
are a separate nation. It is this talk
of o separate nation, separate culture
and separate history which goes
against Indian nationalism,

In this country there are people of
ail religions. People worship in tem=-
ples, gurdwaras, mosques Or churches
freely, According to the basic Indian
cuiture, from the times of the Rig
Veda, there has been freedom to
every one in the matter of worship.

7 o ag, fam agar awbT

That is, God is one; He can be wor-
shipped and called in many ways.
Therefore, we have no objection if

-
[
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anybody goes to the mosque or the
church, but the question is: can you,
on that basis, claim to be a separate
nation? There are people who idolise
Mohd. Ghori and other foreign in-
vaders. Suppose I am Christian, and
I say the foreign rulers were Chris-
tians, and those who were fighting
against them for freedom were
Hindus, and therefore those foreign-
ers who were Christians were my
herces, and the others are kafirs, then
I am a traitor to this country. Before
the Christian invaders came to this
country, the Muslimg came,—Babar,
Gbhazvnavi, Kasim etc. If an Indian
Muslimm thinks that simply because
these foreign invaders happened to be
Muslims, they are his heroes and the
great Indians who fought them like
Jai Pal, Anang Pal, Rana Sanga etc.,
were kafirs, that is communalism.
This is negation of secularism and
this is the thing which is creating
trouble in this country. It is this phi-
losophy which is being kept alive in
the Aligarh University, and it is a
danger to Indian unity. Therefore, 1
want you to look at the problem not
from the Hindu-Muslim angle, but
from the national angle.

So, the greatest danger to our
national unity is this problem of sepa-
ratism that is growing in the name
of caste, community and religion. My
sister said that India had rejected the
two-nation theory. We may have re-
jected it, but here are people who
have not, People in the Muslim Con-
vention calling themselves national-
ists is a cruel farce,

Shrimati Renu Chakravartty: I
said there were some people, but to
condemn an cntire people and a uni-
versity is not proper. There are
nationalists like Dr, Syed Mahmud
who do not believe in the two-nation
theory.

Shri Balraj Madhok: There may
be exceptions, but I say that by and
large the Aligarh University still
continues to be the centre of that
very mentality which resulted in ‘the
partition of this country. We are not
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aga.nst any individual, a particular
persion or professor, but against that
mentality. So long as that mentality
continues, we will continue to raise
our voice against this University, be-
cause we think it continues to be a
p'ague spot in India. Until and unless
this plague spot is cleared of its plague
symptoms and made a nat‘onal orga-
nisation, there will be danger. Let
the professors be all Muslim, let the
students be all Muslim, but let natio-
nalism be taught there. This Com-
mittee was not supposed to go into
these matters, but there are so
many complaints that people there
have indulged in activities which are
pure and simple anti-national, When
something happens in Pakistan, when
a Pakistan team wins, people rejoice
there. It is difficult to imagine how
any Indian national can think of it
or behave like that, but that is hap-
pening. It is this aspect which should
be condemned.

There is a reference to the Bana-
ras University and that non-vegeta-
rians are not admitted to the hostels.
But this Enquiry Committee was not
meant for that University. In fact,
my charge is that there is discrimi-
nation. For the Banaras Univer-
sity you had a Visitor's Commit-
tee, but not for this University. 1
demand there must be a Visitor’s
Committee. And this Committee had
no business to go into Banaras Uni-
versity matters and say what s
happening there,

There are so many other things to
be said about discrimination, appoint-
ments, financial irregularities etc, but
I come back to the basic problem.
Unless and until the anti-national and
communal character of this Univer-
sity is changed, it will have to be
criticised in this House and outside
also.

Shri Jamal Khwaja: Last year, in
February or March, the hon. Member
Shri Prakash Vir Shastrj raised a half-
hour discussion in which he made,
I think, 17 allegations, very serious
allegations, which involved eminent
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persons like the Vice Chancellor of
the Central University, members of
the staff and other distinguished per-
sons. I made an offer that day, and I
said: let an honest and impartial body
of persons be appointed to go into
the matter. Regarding one particular
allegation, I said that if that was
proved to be true, I would resign. I
did not say this in anger, but out of
a sense of justice.

After that, I wrote a personal letter
to Shri Prakash Vir Shastri, repeating
the offer that I had made in this
House, but I am sorry to say that
that letter wag not even acknowledged
by him, although we are both col-
leagues, Members of the same Lok
Sabha. I expected that he would have
the courtesy, the decency, at least to
acknowledge that letter. Anyhow, I
know that letter reached him because
T actually put this question to him in
the presence of a very distinguished
colleague of mine here, and he said
that that letter had reached him.

After almost a year, the report of
the Enquiry Committee js here. They
have gone into all those charges and
allegations, and each one of those
charges has been proved to be either
wrong or absolutely baseless, each one
of those 17 charges which were levelled
by Shri Prakash Vir Shastri in this
House, Because technically it was not
a Visitor’s Committee but only a Uni-
versity Enquiry Committee, because
two Members were added to the list,
to insinuate that they did not perform
their functions honestly and indepen-
dently, to say, as one hon. Member did,
that he would not like to say any-
thing about the gentleman who comes
from Kashmir because the less said
about him the better, i most undigni-
fied, I wonder what is happening to
our public morality, to our decency.
Is this the way the Members of Par-
liament should function? I should have
thought that after the committee had
given its verdict, the hon. Member
would have had the decency, if not to
apologise, at least to express his regret
that he had been misled. Far from
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that, the same hon. Member again
repeats those charges, 1 cannot un-
derstand what hag happened to him.
Although from the very beginning,
when he haq come to this House and
had become oneof us, I1did not agree
with many of his views, Ialways res-
pected him and I thought that he was
sincere, I do not know. I still think
that he is sincere. But I ‘cannot un-
derstand the mechanism or the way
his mind works. He does not repre-
sent only himself; he is symbolic of
the mentality in India which is a most
painfu] and dangerous trend for India.
Distinguished and eminent persons are
appointed and they submit a report
after a great deal of study and a good
deal of expenditure and then insinua-
tions are made against their honesty.
He said an atmosphere of terror was
created and people were prevented
from giving evidence. These are base-
less charges that are being made. The
House will remember that Shri Vaj-
payee made an allegation against the
Vice Chancellor of the University.
When I asked him whether he under-
stood what he was saying, he said he
understood it. I pointed out the name
of the paper which had published an
unqualified apology for the remarks
that had been printed in that paper.
I am sorry to say that the hon. Mem-
ber said that the apology concerned
another matter, But the fact is that
the apology was specifically concerned
with the very matter in issue. It is
his own paper published by his own
party. This is not fair . Let us not
lower the standards of morality. Let
there be differences of opinion; I can
understand them.

I have myself condemned certain
things in the most unqualifieq way,
not now but ever since I had the
capacity of independent judgement.
There are people who take the name
of secularism and claim themselves to
be secular, We also condemn the two-
nation theory. Fortunately or unfor-

tunately I belong to that section of -

thought since my very childhood which
was steeped in the traditions of natio-
nalism, At the risk of danger to life
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and property. there was a small group
in Aligarh which upheld the tradi-
tions of nationalism and condemned
the two nation theory. Let not people
think, as Shrimati Renu Chakravartty
has said, that nationalism and secu-
larism are the prerogative of people
like Shri Shastri. There are not one
but several others and among them
Muslims also. We are proud of the
role which the Indian Muslims have
played in the freedom struggle of
India; it is yet to be written. I am
sure a large number of names will
come up, names of people who sacri-
ficed for the cause of the Indian free-
dom and whose dedication to genuine
nationlism js not less than anybody
else’s, What I was saying was that
this mentality of doubting the integ-
rity, the intentions and motives of
eminent and responsible people is a
very dangerous mentality.

There are many things which Shri
Shastri said, For instance, he said
that the Vice Chancellor was a mem-
ber and he attended those meetings.
Personally I think it was not neces-
sary. But even if he attended the
meetings, he was not present at the
deliberative stages, and at the time
when the report was written. If Shri
Shastri goes through the report, he
will find that the committee has not
spared the Vice-Chancellor or the
others. The Committee have freely
expressed their,views and they have
stated that after the initial misunder-
standing was over they received the
greatest possible co-operation and help
from all concerned and they say they
are grateful to the university.
Secondly, the Committee invited the
people who were interested in and
who were spposed to know the affairs
of the University to send written
statements and a large number of
them were sent. Even anonymous
complaints were sent and the commit-
tee took full note of even those an-
onymous statements, In view of all
these things, the attitude taken by my
hon. friend is most undesirable. There
are so many things. I do not know
how much time I have taken.
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Mr, Chairman: He has taken ten
minutes. He may have two more
minutes,

Shri Jamal Khwaja: What has the
Mover of this debate done? Instead
of going carefully into the report of
the enquiry committee and the terms
of reference and honestly expressing
his opinion on the recommendations
that have been made by the commit-
tee, he went into some new charges
forgetting that all the 17 allegations
he had made had been completely dis-
proved. After that he had gain re-
peated those same charges. . Shri
Madhok.

Shri A. M. Tariq: He is gone.

Shri Jamal Khwaja: But his
mentality is represented here. ﬂe
said a good deal about the two nation
theory., We all condemned the two-
nation theory, not now but for the
last twenty years or more. He _also
defined the concept of communalism,
with which I agree. The point is how
far that communalism is prevalent in
Aligarh, It is a descriptive and fac-
tual problem; it is not an analytical
or ideological problem. Here I must
say that what is required is the ob-
jectively of judgment. We must not
be swayed by passion. Unfortunate-
ly hon, Members like Shri Madhok
and others are unable to look at
things objectively because they are
swayed by passion. There are diffe-
rent points of view. For instance,
there is a specifically communist point
of view; then there is the Jan Sangh
point of view,

An Hon, Member: Jan Sangh has
no view.

Shri Jamal Khwaja: There are
other factors. Now, supposing three
candidates applied for a job and the
best of them happens to be a member
of the Jamiat Islami or the commu-
nist party or some other, and if he is
selected for that post, would it be
right to say ‘that the university is
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helping the spread of communism or
communalism, ~ What happeng is the
supporters and we!l-wishers of the
candidates who are not selected start
making this propaganda. This is
very natural and this happens not
only in Aligarh. It happens every-
where, It js human frailty. There
are very few persons who can look at
things objectively. This complicates
the issues and makes objective judg-
ment difficult. Shri Bal Raj Madhok
said that there are different criteria
for the admission of students, ag be-
tween Muslim students and non-Mus-
lim students, It is absolutely—100
per cent—wrong. There is only one
criterion. Let him go into the report
and study it, The university has made
a distinction between internal stu-
dents and external students. The in-
ternal students are those who have
passed out from the institutions of the
university like the various colleges
like the intermediate colleges or
whatever it is. The external students
are those who come from outside.
This distinction is made by all uni-
versities. It is made by the Oxford
and Cambridge universities also. It
is made by other universities in India.
The Committee of Enquiry has accept-
ed this difference between the inter-
nal and external students, The En-
quiry Committee also says preference
must be given. I am, therefore, sur-
prised at the ignorance which has
been shown by hon. Members about
the matter of admission,

14 hrs.

Mr. Chairman: The hon. Member's
time js up,

Shri Jamal Khwaja: I shall con-
clude. Shri Bal Raj Madhok point-
ed out that there is the old mentality
of a two-nation theory or the Pakis-
tan mentality which still remains.
Well, let us face the facts. Yes, Sir,
it remaing not only in Aligarh but’
everywhere, and it remains not only
among the. Muslims but also among
the Hindus and among others. What
is the way out? Can we solve that



1729 Motion re.

[Shri Jamal Khwaja]

problem and remove that mentality
by the type of speeches that are deli-
vered by Shri Prakash Vir Shastri
and others today? Is this the way
to remove that mentality? We must
realise—and the House knows—that
we are a democratic country, and there
is no question of forcing anything. I
differ hundred per cent from the ideo-
logy of the Jamiat-i-Islami, and yet
recently, a member of the Jamiat-i-
Islami was appointed to a lecturership
in the Aligarh University. And I say,
as John Stuart Mill did, “I entirely
disagree with what you say. But I
am prepared to give my [ife to defend
your right to say so.”

The point is this, I know what has
happened. Anonymous letters were
sent to the Home Ministry that Mus-
lim communalism is rampant in Ali-
garh, and this was cited as an example.
What is the logic of it? Where are
we going? If, for instance, a brilliant
scholar, who was fit for it, was ap-
pointed there—and if he happened to
be a Communist—we start saying that
Communists are patronised and are
shown patronage. Where should we
go if it is said so? Then only mem-
bers of the Congress Party, the PSP
and perhaps the Socialist Party would
remain, The Jan Sangh hags no future.
(Interruption). So, what is the logic
of all this?

Mr. Chairman: The hon. Member
must conclude.

Shri Jamal Khwaja: I shall con-
clude. One should be honest and
objective. And let us all, Members
of this House, try to remove this
mentality, this very undesirable men-
tality, and let us all try to help the
people in Aligarh, the students and
the staff of Aligarh, to set an example
of emotiona] integration for the rest
of the country to follow, I am con-
fident that Aligarh would take the
lead and show the example for all
universities and even for the State
and for the whole Union of India as
such.
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Shri Hem Barua (Gauhati): Mr.
Chairman, Sir, I have gone through
the report of the Enquiry Committee
into Aligarh University affairs with
great care and caution. The very idea
that an enquiry committee had to be
appointed to enquire into the affairs
of a university is revolting, There
Wwas an enquiry committee, namely,
the Mudaliar Committee, to enquire
into the affairs of the Banaras Hindu
University, and here is another ¢n-
quiry committee appointed to enquire
into the affairs of the Aligarh Muslim
University. The very idea is revolt-
ing in a sense, because the universi-
ties are supposed to be the ¢Gitadels of
light in our country and the state of
affairs in the universities must be
ideal, The very idea that in our
country there exist a Hindu Univer-
sity at Banaras and a Muslim Univer-
sity at Aligarh is an anachronism in
the democratic set-up of our country.
For psychological reasons that existed
in the past, I could understand such an
anachronism, but to allow such a thing
to continue in the present day is a
thing that passes my comprehension.

In fact, this appellation, Hindu and
Muslim, must be wiped away or else
there would be no emotisnal integra-
tion in this country. This prefix of
Hindu and Muslim to the universities
at Banaras and Aligarh must be
wiped away at all costs, Or else
there would not be any progress in
this country. Today, we are speak-
ing of emotional integration, but thc
type of speeches that we have listened
to in this H~use does not bring any
happiness or hope for us; and it is
true that only the national mind is
reflected in the speeches and at the
same time the national mind ° is
reflected in the working of the uni-
versities also, That is why, most of
the universities, whether it is Banaras
or Aligarh, have become hotbeds of
corrupt practices. I can substantiate
what I have said from this report.

What is a university in a sense? If
knowledge is power, then I would say
that a university is the very power-
house of knowledge, and that is
because of it that the university must
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radiate a refulgence of light so that
the nation might bask in that retul-
gence of light and progress. But the
state of affairs now prevailing in our
universities is rotten to the very core.
As I read this report, I' come across
so many financial irregularities and
certain other irregularities that my
blood boils. Excuse me for saying
that. The nation is heading towards
disruption—to corrupti:n, to corrupt
practices, to anomalies and irregulari-
ties. The universities are supposed to
be the salt of our tiny earth, but if
you drain savour out of salt, where-
with will it be salted? That’s what
has happened.

I have gone through the report and
I find that it is a fair appraisal of the
state of affairs obtaining in this uni-
versity, and gives an indication of the
state of affairs prevailing in some

other universities also. I would say’

that it is better to enquire into the

working cf all these universities, to

institute a committee to enquire into
the working of the different univer-
sities and that would reveal facts that
will be shocking like the facts as re-
vealed by this report under considera-
tion.

Whenever I think of- the Aligarh
University, I think of its past, with its
rich traditions, its intellectual attain-
ments, its idealism, etc. They loom
large before my eyes. But when I
read about the university as revealed
in this report, that picture of high tra-
ditions, of a great cultural age, of
idealism, etc., gets shattered and de-
molished. That is what has happen-
ed, I cannot believe that our public
institutions—I do not say particularly
about the Aligarh University—or most
of these public institutions have lost
their values and their ideals. But now
it has come to that, and they reflect
the atmosphere in the country, This
is an age of lost values in our country.

We do not have regard for high morals

or high standards; there is an absence
of regard altogether for high morals
and values, That is being reflected in
the working of ‘the universities also.
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If I can say so, this university has
revealed such things as mentioned in
the report. I do not care whether it is
a Muslim or a Hindu university. I
never work on prejudices. I d» not
work on communal ideals or whatever
that might be, The fact is, this is a
public institution of our country. Whea
we go through the report, we will find
that the state of affairs in this public
institution is shocking, May I say
that there is embezzlement of funds
in this university, loss of public prz-
perty and loss of funds? There is.
defalcation and misappropriation.
While I mention misappropriation and
defalcation, some people might think:
that I am only singing an outworn.
tale or an outworn song. I might be
wrong, but in order to substantiate
what I have said, may I read the irre-
gularities from the report itself?

Herein, you find the remarks of the-
Accountant-General of Uttar Pradesh,
and he says startling things. As I
read them, really speaking, my blood
started boiling. At page 49 this is:
what is said:

“We have examined this report.
The alleged irregularities were of
a serious character and related to
almost every aspect of financial
management in the university.
The more serious audit objections
related to embezzlement and
misappropriation of funds; defal-
cation and tampering with the
records; unauthorised revision of
estimates in respect of sanctions
by Government; complete mis-
management of large construc-
tion projects; improper mainten-
ance of records and non-obser-
vance of financial procedures;
and inefficient and tardy collec-
tion of dues from students.”

A sparrow whispers into my ears
that all this has been squared up, but
I can prove that these irregularities
were pointed to the university autho-
rities and the report says that the uni-
versity authorities did not try to stabi-
lise or pwt the records straight, and:
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nothing was done in the direction till
the Enquiry Committee was instituted.
What do they think of themselves?
I think they have the rhino’s hide
to blanket their body and to blanket
their conscience as well. T do not know
whether rhinos are available in U.PpP,
but I know they are available in the
State from where I come. They have
allowed their conscience to be

blanketed.

When these irregularities were
po:nted cut to the authorities, till this

enquiry committee was instituted,
nothing was done. This is a rotten
uld

history of irregularities and 1 wo
accuse Dr. Shrimali and his Education
Ministry for allowing this s‘ate of
things and financial irregularities to
continue for such a long period of
time, The enquiry should have been
instituted much earlier. The report
.canclusively proves that there is some-
thing wrong in the State of Denmark,
that there is something wrong in the

university.

1 do not bother who are the persons
connected with it. 1 never work on
prejudices, but I would say a hundred
times whoever might be associated
with this sort of administration, which
the administration that is
charged with embezzlement of funds
and with financial irregularities and
so many corrupt practices, that admin-
jstration does not have the moral right
to exist even for a moment. 1 will
say a hundred times that those persons
_1 have never seen é€ven their sha-
dows—who are responsible for this
sort of administration are a disgrace
in a temple of learning, whoever they
might be. Everything has gone wrong.

ig rotten,

What about the medical college?
The people are so high-minded 'h?t
whenever there was a call for a medi-
cal college, they gave subscriptions
liberally. My information is—I say
from the record—that about Rs. 44
lakhs were collected as public dona-
tion and the pity is, you would be
aston‘shed to hear that no record could

be produced. Bes'des, Rs. 5 lakhs are
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put down as irrecoverable amount.
Rs. 13 lakhs could not be accou.icd
for. The people are bleeding to pay
for education; it is all poor people’s
revenue and the Central Governmcat
is giving grants also. I ask, what
m-ral right does the administration
have to waste Rs. 13 lakhs like that
and Rs. 5 lakhs on another occasion?
I feel this university has turned into
a s}aughter house of all morals and
ethics and high instincts of life. I’
know I am using strong words, but
that is how I feel about it. This is not
thg only university. There are other
universities also, When we discussed
the Banaras Hindu University, I had
The same feeling., University admin-
istration have 1Iost their character;
students have lost their character also.
Admipistrators behaving in this sort of
way is most astonishing.

~ There is nepotism also in the matter
of appointment. Why should there be
nepotism? These are the people who
go absut criticising the Congress Gov-
ernment in the country and the Con-
gressmen. If I am not morally pure,
I do not have the right to criticise
anybody. I will never criticise a man
unless I am morally pure and right.
These are the people—the teachers and
people in charge of public institutions
—who go about running down our
national leaders, Do they have the
moral right to go about doing like
that, if they cannot prove themselves
to be the epitomes of culture, fineness
and nobility?

In matters of appointment, why
should there be any nepotism? I am
also connected with an educa‘ional ins-
.titution and I always see that there
is no criticism against my appoint-
ments, because I always see to the fact
that the best man is appointed. The
teachers are the people in charge of
the destiny of our future generations.
‘If they are not intellectually well-
equipped, they will lead our young
men and women to the ditch! The re-
port points out that here certain per-
sons were appointed without any
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selection board, withzut any advertise-
ment and without any interview, I
do not want to say anything absut the
credentials of the persons appointed
like that, but the very fact that people
were appointed without any advertise-
ment, without any selection board or
interview is a reflection on the uni-
versity, There is reference to the
Tibbiya College in the report. There
is an attempt to shield it, but I can
point out from the report that there
are very adversz remarks against this
college. The report says that gcme
of the old boys of the college came,
saw us and presentcd a memorandum
to us. Certain serious allegations
were made against the authorities.
The Vice-Chancellor wag present
when the allegations were made and
none could be refuted. Therefore, to
try to shield this would be wrong.

What about the Vice-Chancellor? I
have not seen thz shadow of that
gentleman, but here is a Vice-Chan-
cellor who uses his emergency powers
like anything. The report says that
he used his emergency powers as
many as 135 times, out of which the
use of emergency powers on 52 occa-
sions was totally unwarranted. What
was thc Executive Council doing?
The Executive Council constitutes the
authority of the university. Excuse
me for saying that the Executive
Council of this university is only a
rubber-stamp; it dittos what the Vice-
Chancellor say; or does. This Execu-
tive Council is expert in writing off
amounts that could not be accounted
for. The report says by one resolu-
tion it wrote off Rs. 78,179.

SJ, th> Executive Council does not
funct'on properly. The administra-
tion does not function properly.
Naturally enough, the university re-
flects its own character. We wanted
light from the university, but the uni-
versity i; radiating only darkness.
With darkness, there is poison also
a{xd I am afraid that poison might
vitiate the atmosphere of the whole
country.
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Shri Ansar Harvani: The other day
while speaking on the Banaras Hindu
University, I r:marked—I now take
the liberty of repeating it—that I
consider the Banaras Hindu Unpiver-
sity and the Aligarh Mulim University
as two eyes of Mother India. If one
eye is disfigured, Mother India be-
comes one-eyed; if both eyes are
disfigured, Mother India becomes
blind.

Some Hon. Members: What about
other universities?

Shri Ansar Harvani: They are not
central universities.

Therefore, 1 feel that it i; the duty
of every man and woman in this
country to take intcrest in the affairs
of this university. It is not only for
the Muslims of India to take interest
in the affairs of the Aligarh Musim
University and it is not only for the
Hindus to take interest in the affairs
of Banaras Hindu Univevrsity. So,
I congratulate the various sections of
the House for taking interest in the
affairs of this university and I express
my gratefulness to them on behalf of
those who have been associated with
this univenpsity for the last 20 years.

My friend, Shri Prakash Vir Shas-
tr1, ook jreat interest in the umver-
sity. I hoped and prayed that he
would take genuine interest. But the
cat was out of the bag the moment
he declared, while concluding his
speech, that the Government should
make a probe into the affairs of the
university and the history department
of the university is being used for
anti-Indian activities for searching
maps of Chinese border and for help-
ing the Chinese on that side. That
shows hig intention of his interest im
the university. He belongs to that
group of gentlemen—I call them gen-
tlemen by courtesy only—who are
suspicious of everything with which
the Muslims are associated, who al-
ways suspect the good intentions of
the Muslims, who always suspect the
patriotism of the Muslims. I want to
remind him, Sir, that Aligarh Uni-
versity is that university which has
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produced some of the greatest pat-
riots. I know that it is not relevant
to this report, but I want to remind
him that even today, in the far off
Pakistan, that undaunted soldier of
India’s freedom, Khan Abdul Gaffar
Khan who is languishing behind
prison bars and he was produced by
the Aligarh University. I want to re-
mind that hundreds of young men
from Aligarh University courted im-
prisonment for India’s freedom. If
they had not that patriotism they
would not have gone to jail. In future
also, Sir, boys and girls of this Uni-
versity will work for the reconstruc-
tion of this country and make it a
great country of which the world can
be proud of.

Sir, great exception has been taken
about the attendance of the Vice
Chancellor at the various committee
meetings. If we go through the re-
port we find that he did attend the
meetings. But it is the custom that
every enquiry committee metting is
to be attended byv at least one repre-
sentative of the organisation about
whom the enquiry is being made. But
it is wrong to say that he in any way
influenced the witnesses or in any
way intimidated those people who
came there. If we go through the
report we wil]l find that even written
memoranda were accepted by the
committee and were considered. The
poor Vice Chancellor had no access to
those written memoranda. What to
say of written memoranda, even ano-
nymous rpresentations were accep-
teq by the Committee—the report it-
self points it out and the Vice Chan-
cellor had no access to those anony-
mous representations. Then, we should
not forget that when the Committee
met and deliberated the Vice-Chan-
cellor was not present there. We
sheuld not forget that when the Com-
_mittee prepared the report and adopt-
ed it the Vice Chancellor was not pre-
sent. We also should not forget that
the Aligarh University teachers are
brave people, educateq people and
they ought not to have been
afraid  of the Vice Chancellor.
“The Vice Chancellor’'s powers are not
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so wide that he could have victimised
them even if they had given an
adverse report about the university.
Apart from that, we know very well
that one of the university teachers,
with whom my hon. friend seems to
be very friendly, made a very damag-
ing report and still he cotinues to be
the chairman of the chemistry depart-
ment of the university and no action
has been taken against him. He was
given full freedom to express his
opinion before the comunittee. That
is one example. It will convince you
and the House that the Vice Chancel-
lor in no way exerted his influence.

Then, it has become a fashion with
some hon. friends to make wide
allegations against the Aligarh Uni-
versity. A number of hon. friends
have pointeq out that the allegations
made by my hon. friend Shri Prakash
Vir Shastri last time during the half-
an-hour discussion have been debun-
ked by thi; report. The purchase of
a house was referred to. They have
pointed out that the university has
paid less cost for the house than it
deserved.

Reference has been made about
appointments. Maulana Sahib point-
ted out in his reply that 1250 appoint-
ments were made and out of that only
11 were considered to be irregular.
May I know about the appointments
made by the Home Ministry of our
Government? May I know about the
appointments made by the Ministry
of Information and Broadcasting?
May 1 know about the appointments
made in the various Ministries? What
is the percentage of appointments to
which the Union Public Service Com-
mission takes exception (Interrup-
tion)? 1 say, Sir, with full responsi-
bility that the record of appointment
of teachers in the Aligarh University
has been much better than in any
State Government in this Country or
in the Central Government itself.
Therefore, to accuse the Aligarh Uni-
versity for having bungled in appoint-
ments is preposterous and wrong.

He referred to admission. It has
been said that the Muslim students
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are being given preference there, all
sorts of Muslim students are admit-
ted and Hindu students and students
belonging to other communities are
not given an opportuity. I may tell
you, Sir, that even before partition,
even in those dark days when the
Muslim League was looming large
on the; horizon of this country, Aligarh
University was the one university
which used to admit a substantial
number of Hindu students on its rolls.
Even in the early stages when the
great founder Syed Ahmed Khan
founded the university we used to
have non-Muslim teachers on the roll.
We know that Professor Chakravartty,
whose arithmetic i; even today taught
to school students, was a professor in
the Aligarh University as early as 40
or 50 years ago. We still remember
it. I remember it with pride that
‘when I was there 20 or 22 years ago,
I used to have some of the most bril-
liant students as my colleagues in that
university, and even today as it was
pointed out, almost 30 to 35 per cent
are non-Muslim students. A substan.
tial number of of Hindu and non-
Muslim teachers is there. Therefore,
to say about discrimination is to re-
peat a lie, to repeat a policy which
thev have learnt at the feet of Adolf
" Hitler, that is, keep on repeating a lie
so that people may believe it.

Sir, I was pointing out about admis.-
<ions. The report pointg out;

“Provided certain basic stand-
ards are maintained, there appears
10 be no reason why the Univer-
sity within those limits should
for purposes of admissions to
post-graduate courses, not be
allowed to prefer its First Class
2nd Second Class students....”

'rhis is being done in almost every
university. This i; nothing new. If
I rass my B.A, in any university, I
get preference in the matter of ad-
mission to post-graduate classes in
‘hat university. Thig is nothing new.
Therefore, why object to it.
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The various aspects of the report
have already been touched. I should
about the post of pro-Vice-Cancellor.
Executive Council of the University
has not acceptad all the recommenda-
tions. Reference has been made
about the post of pro-Vice-Chancellor.
I~ this connection I can give my own
pessuny’ ooinion. I feel that the post
of pro-Vice-Chancellor in any
university, whether it is the Banaras
Hindu University - or the Aligarh
Muslim University, is not
necessary. This post was created in
the Banaras Hindu University in
those days when a great man like
Pandit Madan Mohan Malaviyva was
the Vice Chancellor of that Universi-
ty. His hands were too full, not only
with the affairs of the University but
also with the affairs of the country.
He used to be a great Congress
leader. He used to be a great Hindu
Mahasabha leader. He used to be a
great politician. Whatever time he
could spare after attending to all
these duties he devoted to the affairs
of the University. Therefore, he was
given a pro-Vice-Chancellor. In the
Aligarh University also there used to
be certain Vice Chancellors who could
n~t g've the’r whole lime to the
university affairs and they also used
to be given pro-Vice-Chancellors.
But today, when we are going to
have whole-time Vice-Chancellors
for both these two universities, the
post of pro-Vice-Chancellor should
be abolished. The Aligarh Univensity
has taken the plea that since the
Banaras Hindu University Bill has
provided for the post of a pro-Vice-
Chancellor that university also wants
to retain it. But they should know
that the Bill has not yet been passed
by this House. and I know it very
well that this House will stoutly and
strongly resist that clause and the
hon. Minister may withdraw that
clause,

Therefore, Sir, I hope and trust
that the University will accept all
the recommendations of this Report.
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M Ho Fo XK : SATT FATHA HTed,
AT T Y TFT A A F WA H7
aeE g, e A e s R R
T2 qHEE 3 foge & dgac g &
T T 5 Foagy 79 afataer
F I § ATH® F qartaar fwar,
fea v 7@ a7 w1 awam g 5 o
=T F AT fq7 o= F A2 I A
TH W19 9T AR 39 & Fo s Faw 7
FFAT Y, 37 & AfzT g ¢ fF 57
F1 zvmeT Az A 2 fr afvafedy &
ASHY-TF FT TgAT FAAT AH A AfA-
afgdY 71 gafagi &t g7 fewar g, afew
fex a7 graT § & uF swawni sod &
Aga Ay gAaiga F HHAE F oAy
T (R 9T 9 & | H AT H A E AT
28 AT 9T 9F19 @ § F 5@ as gurdy
afFafgd= #1 awas g, g A
TAFS FT ACAT &, §H AWTET F FATT
g FT 39 FT I@-ATA FAT AMET |
FfF 7 97 77 =mrE s oA
= &1 7 fagraa wewawaAag % aw
TH WHS §1 39 A9 § 9 {6 T UH
afqafadt 3 et ar are AT §
o1 TEAT F AT F FIE ATIES g
1 E, A g AU EA g F F gt
7% fF @ O@m &, vsdew fafaedy
¥, aumw feiETe e F, fg a7 =g #°Y
forirr 8, 5 Uy @t 1 agEea
gt =fgd | = ¥ foa Y woge 4
a1 fFell $W F TvERT €1 Ay s
T &\ vF fegrart €9 F1 fama &
a3 A el & o F awrw areindy @
& warfean #% 5 o< agt o foew Y
st €, @1 99 F1 gL fear 9
wgt 7% =4 fare #1 aves &, aftafady
F T AR F1 W W F AAfoART &,
A A1 qUfgq W S Tefaar §,
Iq F1 I g FCT AMFH | HOR ATHE
# gl ¥ N9 gE F AN AT R A
# ifagrd recT & 1w F T g €
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al @ fooe & & fawfama =1 2,
I 9T IR 9 ATE ¥ HEA FIAI
afed |

T FT FOAT TH H #7 FTFTA
STt & & uw anat &1 faw fFam g,
fom #1 & Samg 3T AR £ 0 AR
Y FEHTIAR AT AThET g 1 AT
Y AT AET § | 7 F1 ATIH &7 A0(34
fF ddax gdftT =@ wew F vF A@few
AW g | 92 39 Ao § UF a2 qIAA
Y 72 § afes uF agT 93 A7 =T oY
139 ¥ fFeEe & oz g arfEw 2
o IT F AWA FT gW FA AL 47
THT & | WAEE AT AT FTOFATRN
faamea &1 ag AT 912 AR| T AAWE
¥ wfeam S o W feew F g
[kacassculibCiced IbCC L ]
STET agr 9 fa=si 7 wad wwg At
& @14 24 & gEFTAAT fRAr | qrhAe
2T 39 79 SoEt & faa e
g, foa #1 ooz & dfeq swarzw Ar
dAg® JHAT  wEHIIIE  srEfadsT A
faam fwar a1 )

37 Y fpame &1 I=A awfsa
fFam & 1 & awET g R SRIA IA-
F1 39 ffara &1 FEF F@T & 1 2897
#t §ffs wEew ag | @i AF 7=
g ¢ AT gEE 28¥s WX ¢S
F e dF TF 4 AT IR aF
7% S99 (%7 | =@ fogrs 7 WY 39 9%
IR EF ZHAT HIA FY FIO5TA AT
tfF SR AEN-AgT & AW A
frar e s aF A8 & fF =q =97
A ok fogam F AeIEA =R
Fgae a8 § foaq ws & fosw 4
afeq g Cage arfea-sew & Afr oA
A F 2q a1 q THIC TG T GHAT AT
& o Ak FT wF & fF wr-A-gu
Y TZT TF AEIAEE FT JTCAF §, STaT TF
IT Y TTH § HY ¢ AT Y FAAE
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qEqF & A1 AT A § S\ FT
et feed w1 AMed {0 v
TF AR O AT R § 1 WR 0w
waf@ F w0 SEA AEd 3 37 A
am ¥ fean &Y oo 98 ¥ FHfAee g
T | IE WA § 99 qfedw 9 F
2R A7 AR g HTOEY T W FEET
A F a9 F FE T I WA g
¥ wrer IH NHET gEH! M 0F
T fagmEa ® FeEE a9e § o
F¥gfes & 919 ¥ a3 F¢ & a1 qg
gEEd TE 8 |

g qF AL Al FT ATCHE §
o &7 #fmdy o wwAdT a1 3w aww
qrEgs A o foan § Sad qeatEa giAT
ﬂ'flef i FAT ©o,000 JT 8Y,000
Ty fY & a9 & 9-9% FA9H FIE
feom @ §, @ SHEY FEErEE gev
wfgd #R aArEaT & fAu AT arfar
& wrr =

o I aufea fear mar &) mE
IR § gfraedt A ol faed ¥ Fvd
Ft gy Tifeg fF v wer m@w R R
To THo EFTHT Ht THIT 9T FH FIAT
a1 qATRET FIAT T AT AT FIAT 9T
qOL T §, SfFA 9T o8 wwAT g &
TET AT AV IAHT I FAET § AWIZ T
FTEU AL 4T | TW AR A THAF /IR
¥ fau gfraedf & @ndm w1, gfredt
F qIHET A T@N T@A AT SWI T
YT @A AMEd

agi ag W wgr o g fF awt ow
FHfaeet &1 9T &, q@|T 9% IWE
TATHY FT 5@T 2 | F 3T qEW qrat §
qS At 9ear g | 7 gfraedt ¥ 9
TIOa ¥ o & g1y | 987 F7 957 %
& @ ST =g ¢ fin faed 9= wEEl
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Shri D. A. Katti (Chikodi); Mr.
Chairman, I will restrict my speech to
one recommendation that has been
made by this Enquiry Committee and
I will not take much of the time of
the House. The Committee recom-
mends that the post of Pro-Chancellor
should be abolished and it gives big
reasong for the abolition of the post.

would like to read the relevant por-
tion of the report.
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On page 120 under the heading ‘uni-
fied Control’ they say:

“We are of opinion that in a
university, specially of a unitary
and residentia] type, administra-
tive and academic control should
be centralised in the office and
person of the Vice-Chancellor,...”

that is, the Committee 1is insisting
upon unified control. But further they
say:

“But when a university has a
wholetime paid Vice-Chancellor,
we see no justification for creating
yet another post of Pro-Vice-
Chancellor of almost equa] rank
which may lead to friction and to
the formation of divided loyal-
ties....”

These a:e the reasons given for the
abolition of the post of the Pro-Vice-
Chancellor. But, according to me, the
reasons given by the Committee do
not appear to be sound. Ags regards
the first ground, the Committee says
that there should be unified control
and for that purpose the post of the
Pro-Vice-Chancellor should be aboli-
shed. But in the course of the en-
quiry the Committee came to know
that the Vice-Chancellor of the Ali-
garh Muslim University has made use
of his emergency powers in sheer dis-
regard of the Academic Council, the
Executive Council and the Finance
Committee. This has been referred
to by many of my hon, friends here.
Therefore I had expected the Com-
mittee to recommend the curtailment
of or judicious control over the exer-
cise of the powers of the Vice-Chan-
cellor. But instead of doing that, the
Committee wants the whole control
to be centralised in a single hand, that
is, of the Vice-Chancellor. I do not
think this is any sound ground. Also,
it is not desirable.

As regards the second point, the
Committee entertains a fear that there
is the possibility of some sort of fric-
tion or conflict between the Pro-Vice-
Chancello- and the Vice-Chancellor. I
do not agree with thig also, because I
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may say, for example, there is a man
who has got a wife and there is a con-
flict between the husband and the
wife. The husband may at the most
divorce his wife and marry some other
woman. That does not mean that
because there is conflict between the
husband and the wife, they should not
marry at all. Nobody will agree with
this. There is not at all a question of
a conflict for the simple reason that
the Pro-Vice-Chancellor’'s appoint-
ment is made by the Executive Com-
mittee. The Pro-Vice-Chancellor is
selected by the Vice-Chancellor. So,
he can very well choose such a per-
son in whom he can repose his con-
fidence and who can extend his co-
operation. For that reason also there
is mo fear of any conflict between the
Pro-Vice-Chancellor and the Vice-
Chancellor.

Secondly, the statute provides that
the Pro-Vice-Chancellor shall per-
form such duties which are assigned
to him by the Vice-Chancellor. This
reduces all area of any conflict bet-
ween the Vice-Chancellor and the
Pro-Vice-Chancellor. There may be
some difference of opinion. Such
difference of opinion should be there.
It will be there. For example, there
are the Deans, the Pros and the Heads
of Departments. It is not necessary
that they all should be unanimous on
certain issues. There is bound to be
some difference of opinion and that
difference is certainly a healthy thing
for the functioning of democracy.

1445 hrs.

[MR. SPEAKER in the Chair]

That is rather essential. That is why
I do not think that because there is
the possibility of some conflict bet-
ween the Pro-Vice-Chancellor and the
Vice-Chancellor the Pro-Vice-
Chancello~’s post should be abolished
sounds so logical.

This post exists in the Banaras
Hindu University. This post exists in
many other universities in foreign
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countries, for example, in the univer-
sities in the UK and the USA. There-
fore when this post of Pro-Vice-
Chancellor can continue in the
Banaras Hindu University, why insist
upon the abolition of this post in the
Aligarh Muslim University? I do not
understand that. Why do away with
it at all? Moreover, this post of Pro-
Vice-Chancellor has been there since
the inception of this University. It
has stood the test of time. There was
no such conflict between the Pro-
Vice-Chancellor and the Vice-Chan-
cellor at any time before. Now it must
have occurred on account of some poli-
tical acticity or communalism in the
University. But that does not mean
that we should do away with the post
of Pro-Vice-Chancellor.

T T

This Comittee had referred this mat-

ter to Dr. C.D. Deshmukh and this is
what he said:

“Dr, Deshmukh, however, went
on to state that though he favour-
ed the abolition of the post of
Pro-Vice-Chancellor, he was of
opinion that a Vice-Chancellor
did need the help of a senior and
experienced officer to relieve him
of day to day routine administra-
tion, so as to devote part of his
time to larger matters of policy
and for participation in confer-
ences arranged by the University
Grants Commission, the Central
Ministry of Education and other
agencies of an academic and cul-

tura] type.”

This need has been expresseq by Mr.
Deshmukh and this need cannot be
satisfied by the appointment of a
Rector. The Rector is merely a glori-
fied clerk. At the most he is a Sec-
retary. He cannot attend the meet-
ings. He cannot express his views un-
less he is asked to do so0 by the Vice-
Chancellor. He cannot do the duties
of a Pro-Vice-Chancellor. The nature
of both the Universities at Aligarh
and Banaras is such that very often
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the Vice-Chancellors go out of head-
quarters. In the absence of the Vice-
Chancellor  somebody competent
enough must be there to perform the
duties of the Vice-Chancellor. These
duties cannot be performed by the
Rector,

The Committee recommends for him
a salary of Rs. 1,500. What for? For
routine administration? The University
can delegate the powers to the Deans
and to the Heads of Departments.
These things can very well be done
by those people. You may not have a
Rector at all. Therefore to abolish
the post of Pro-Vice-Chancellor does
not seem to be desirable and this
particular recommendation should not
be implemented.

I have heard most of the hon.
Members and have sensed a sort of
communal angle in some of the
speeches. Now the need for national
integration ig badly felt, particularly
at this time. This need was not felt
so badly at any time in the past. When
we are thinking of national integra-
tion, we should not allow such ten-
dencies to grow. Therefore I am of
the opinion that the Aligarh Muslim
University at Aligarh and the Banaras
Hindu University at Banaras should
be done away with. They should be
scrapped. Then only there will be
some healthy growth. Why should we
have a Muslim University and a
Hindu University? They do not impart
any culture. Both the universities
teach arts and sciences, Why should
they be named as Muslim University
and Hindu University? Times have
changed. Therefore I think it would
be desirable to do away with these
names and have some other names
under which to run these universities.

With these words I conclude my
speech,

Mr. Speaker: How long does the
hon. Minister propose to take?

Dr. K. L. Shrimali: About forty to
forty-five minutes.
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Mr. Speaker: And then there is a
right of reply, I think.

Some Hon, Members: Yes.

Mr. Speaker: Then I think there is
no chance for any others. The hon.
Minister.

The Minister of Education (Dr. K.
L. Shrimali): Mr. Speaker, Sir,
in Vigyan Bhavan we are hav-
ing a conference at this time,
a conference of all the Chief Minis-
ters, which has been called by
our Prime Minister to discuss the
problems of national integration. It
is, therefore, of the greatest import-
ance that when we are discussing this
question we should remember the
background of our country, the pre-
sent situtation under which this
question is being thought about. It
is of the greatest importance at the
present juncture of our history that
we stand unitcd as a nation, by
showing a spirit of tolerance, under-
standing and appreciation of each
other‘s religion and culture.

I am making these preliminary re-
marks because from some of the
statements which were made by
hon. Members one got an impression
that they were not making these
statements from the broader mational
point of view but from a narrow
communal angle,

Before I answer some of the points
that have been raised during the
course of the debate, I should like to
dispose of one recommendation which
this Committee had made to the Gov-
ernment. On page 140 of its report the
Committee says:

“We were gravely perturbed by
statements made before us by
highly esteemed Muslim witness-
es, about whose active support to
the cause of India’s freedom
struggle and the preservation of
its unity there cannot be the
slightest doubt, that their com-
munity was being discriminated
against in the matter of
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higher education, in various regi-
onal universities. Although these
witnesses were not able to cite
specific instances of such discrimi-
nation they appeared to be really
exercised over the situation and
in our opinion it would be desir-
able on the part of Government or
any other competent body to in-
vestigate the matter fully with a
view to finding out the facts.”

Shri Khushwaq¢ Rai (Kheri): These
are the people who have spoken.

Dr, K. L. Shrimali: “Such vague
fears and generalisations are bound
1o prove harmful for the growth of a
healthy national life and the facts
must be established so that appro-
priate action could be taken, if neces-
sary, or their fears and misgivings set
at rest”.

In order to set their fears and mis-
givings at rest, the Government have
made a full enquiry into this matter,
and we have now got figures from al-
most all the universities in India,
scientific and technological institu-
tions, which establish beyond goubt
that there is absolutely no discrimi-
nation as far as admission of Muslim
students in any of the universities is
conicerned. And if any of the hon.
Members have any specific instances
before them—I wish they could have
quoted them before® the Committee
also—the Government of India would
stop paying any grants to them.

Under the leadership of our great
Prime Minister fortunately we have
developed a sound secular democratic
set-up in this country. And I am
proud to say that as far as higher
education in this country is concern-
ed, there is absolutely no reason to
doubt that any kind of discrimination
is being made against the minority
community.

I would not like to inflict the figures
on this House, but we have now suffi-
cient evidence to show that students
are being admitted, as far as Hindus
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and Muslims are concerned, absolute-
ly on the basis of merit.

I would also like to draw the atten-
tion of the House here to a compara-
tive study of the grants paid to the
Central Universities by the Central
Government and the University
Grants Commission from 1947-48 to
1960-61. It will be observed that in
the case of the Aligarh Muslim Uni-
versity the grant of Rs. 561 lakhs
made in 1947-48 has risen to Rs. 57-93
lakhs in 1960-61. The grant in the
case of the Banaras Hindu University
has risen from Rs. 10-94 lakhs in
1947-48 to Rs. 92-83 lakhs in 1960-61
I am giving this comparative state-
ment since these questions of the
Banaras Hindu University and the
Aligarh Muslim University were rais-
ed. It would be found that the in-
crease in the case of the Aligarh
University has been 11} times com-
pared to an increase of 84 times in
the case of the Banaras University.
So, if there has been any discrimina-
tion, it has been discrimination, in
favour of the Aligarh University.
But I am proud of this fact. I would
like hon. Members to remember that
the Government have strong faith in
a secular democracy, I would like
hon. Members to quote one example
of a similar nature where a univer-
sity managed by a minority commu-
nity has been treated so liberally as
the Aligarh University has been
treated as far as the Government of
India grants are concerned.

Allegations were made at the time
the Muslim Convention was held;
allegations were also made before
this Committee, and I am sorry to
find that the Committee has recorded
that these statements were made by
people who had taken a very import-
ant part in the national struggle. I
do hope that these Members would
make a thorough and proper enquiry
into this matter and disillusion their
minds about the misgivings which
they have on this question. And I
state here on the floor of this House
that if they can bring before me ene
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single instance where discrimination
is made against Muslim, the Govern-
ment would stop all grants to that
institution, as far as the Government
of India are concerned. I can say
this also on behalf of the State Gov-
ernments that no grant will be made
to any institution which makes dis-
crimination against Muslims.

Shri Balraj Madhok: If there is
discrimination against Hindus would
my hon. friend do the same thing?
There is discrimination against Hindus
in the Aligarh University.

Dr. K. L. Shrimali: I think I need
not answer the hon. Member.

Shri Vasudevan Nair (Thiruvella):
There is repeated allegation that
there is discrimination against non-
Muslim students in the Aligarh Uni-
versity. It was refuted by some hon.
Members. We would like to know
what the position is.

Dr. K. L, Shrimali: I am coming to
that. Well, Sir, as far as the Aligarh
University is concerned, it has a
history. It is our desire that we
should forget all that happened in the
past in the Aligarh University before
independence. We should now look
towards ‘the future. @We should try
to make it a strong national institu-
tion which may become a centre of
learning of Islamic studies and cul-
ture, the greatest centre in the whole
of Asia, and, I would like to say, in
the world. I would like people to
come over from all over the world
to this University so that they may
understand that here in this country,
people of minority communities are
allowed to study, to carry on their
studies in an atmosphere of perfect
freedom.

15 hrs,

The question of admission has agi-
tated the minds of people. The
report has gone into full details and
I am in general agreement with the
statements which the report has made
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in this connection. It is quite obvi-
ous that there should be a larger num-
ber of Muslim students in the Aligarh
University. It is also obvious that
some preference should be given to
Muslim students who have been old
boys of that University. I am also
glad to say that under the able Vice-
Chancellorship of Dr. Zakir Hussain,
one of our noblest and ablest Muslims,
who played a very important role in
the struggle of National Independ-
ence, the University has been attempt-
ing to change its character. It is be-
coming gradually a truly national
institution.

“ I think I ought to explain about
my conduct also. It was questioned
as to why I did not appoint a Visitor’s
committee. It was said, that in the
case of the Banaras University we ap-
pointed a Visitor’'s committee, why
did we allow the Aligarh University
to appoint its own committees? I
would like to give the whole back-
ground to hon. Members. Three
years back, I called the Vice-Chancel-
lor and told him that the House must
be set in order. I called him once,
twice, thrice. I also spoke to the
Pro-Vice-Chancellor. The Ministry
also sent several communications.
This has been happening for the last
10 years. Unfortunately, the Vice-
Chancellor did not pay sufficient heed
to our requests. As the Committee
has rightly pointed out, there was
complete apathy with regard to the
utilisation of public funds. Com-
plaints were made by the Comptroller
and Auditor Genera] year after year
No attempt was made by the Uni-
versity to remove these objections or
clear up those objections. That, I
thought, was a very serious state of
affairs. I requested the Vice-Chancel-
lor several times to look into the
matters; but no attention was paid to
it. Therefore, I had no other alter-
native but to make an enquiry into
the affairs of the University and the
report has now vindicated our stand.
I think the enquiry was fully justi-
fled. It has done a lot of good to
the University. Just at the time
when I was appointing the Visitor's
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committee, I was going to send the
proposal to the Visitor, the Vice-
Chanceilor knew that we were going
to take this action. He and some
members of the Execulive council
came to meet me in deputation. They
requested that the committee might
be appointed by the University. It
may be an error of judgment; but in
the best interests of the university, I
agreed to the request. They advanc-
ed the argument that if the Visitor’s
appointed a Committee, there would
be an impression in the outside world
that the affairs of the University
were in a very serious state. I did
not want to do any harm to the
University. Therefore, when this
deputation came, I accepted the re-
quest of ‘the Vice-Chancellor and
allowed the university authorities to
appoint their own committee.

Shrimati Renu Chakravartty: The
hon. Minister said all this last time.
He is repeating exactly the same
things,

Mr. Speaker: There are now other
hon. Members who are new.

Dr. K. L. Shrimali: I have to ex-
plain that.

Then, Shri Prakash Vir Shastri
asked for a Half-an-hour discussion in
this House,. As you are aware, I
was most reluctant and I begged of
you not to allow this discussion since
the University had already appointed
a Committee. But, I had to carry out
your orders and the discussion was
held. Unfortunately, during the
course of the discussipn, a great deal
of heat was aroused. Shri Prakash
Vir Shastri made allegations with re-
gard to Mr. Khwaja's land, Mr.
Saiyadan’s house and various other
allegations which have not be sub-
stantiated. I think jt was a great
mistake on the part of Prakash Vir
Shastri.  Another Member  Shri
Vajpayee made such wild allegations.
Shri Vajpayee is not here. But dur-
ing the course of Ns speech, he said
that the University had ordered for
some machinery worth several lakhs
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and all that machinery was sent to
Pakistan. Without any basis, any
foundation, that an hon. Member of
the House should make such a wild
allegation is a serious reflection on
our duties and responsibilities. What
a great harm, Shri Vajpayee did to
the University—all the Tnewspapers
flashed this news.

Shrimati Renu Chakravartty: He
was challenged. He said, on my own
authority I say, I have got very good
information.

Dr. K. L. Shrimali: That allegation
was made. When the Enquiry com-
mittee requested him to give evidence,
I am told that he never appeared be-
fore the Enquiry Committee. This is
the type of responsibility which the
hon. Member had towards the public.

Unfortunately, then again, some
controversy started. The  Vice-
Chancellor made statements. In my
opinion, it was wrong on the part of
the Vice-Chancellor to make the
statements since the committee was
appointed to look into all these
matters. The Committee rightly took
strong objection to the Vice-Chancel-
lor’s statements. They rightly felt
there was need to have the commit-
tee. There was a suggestion that we
should add some more Members. I
was reluctant, I must say honestly,
because we had appointed a high-
power committee of people who were
not connected with any community.
There was Shri G. C. Chatterji, one
of our eminent educationists; there
was Shri A. R. Wadia of the Tatas
Institute, Shri K. S. Malhotra, one of
our officers who has been a great
financier serving in the Punjab. These
three people were selected carefully.
They did not belong in any way to
the two communities, Hindus or
Muslims. There was a great deal of
pressure....

Pandit K. C. Sharma: (Hapur): Why
did you forget a High Court Judge?
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Dr. K. L. Shrimali: The High Court
Judge came later. We had to add
two more members: Shri P. N, Sapru
and Shri M. A. Shahmiri. I am grate-
ful to these two members and also
the other three members. They have
done a very fine work. It was a very
difficult task which they had to per-
form, a very unpleasant task. They
have done an admirable job. They
have tried to place the facts in the
proper perspective. I would be fail-
ing in my duty if I did not express
my gratitude to all these Members
who had to pass through various diffi-
cult stages. In the first place, there
was some difficulty with the Vice-
Chancellor and they felt that there
was not that co-operation which they
should have had and therefore they
resigned. Then, the new Members
were added. It was a rather very
awkward situation. The Committee
was appointed. Later on, new mem-
bers were added. The whole Com-
mittee worked as a team and they
have done an admirable job. I think
it is my duty to express my gratitude
to this Committee. I wish that hav-
ing appointed this high-powered
committee, the university had said
‘It is our committee, we accept all its
recommendations.’. I am sorry this
has not been done. I wish the uni-
versity had exercised greater res-
ponsibility in this matter. This was
their committee. It was appointed by
them. It is true that names were
suggested by me, but the members of
the committee were men of the high-
est ability, character and integrity,
interested in the real welfare of the
university. The wuniversity should
have said ‘We are grateful to the
committee, and we accept all the re-
commendations’.

Shri Hem Barua: The committee was
appointed by the executive council.

Dr. K. L. Shrimali: TUnfortunately,
this was not done. Now, Government
have to consider what action to take
in this matter, and Government will
take action which is in the best in-
terests of the university.
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Then, Shri Prakash Vir Shastri,
during the course of the discussion,
raised a question with regard to per-
secution of some witnesses who had
appeared before the committee. He
also said that he was going to hand
over some letters to me, and if he
has any documents or any letters, I
am going to look into the matter. It
is true that when this question was
raised in this House, I had said that

the Vice-Chancellor had a Tight to’

sit on this committee.

According to Statute 3(1), the Vice-
Chancellor can be present and address,
all the meetings of the committee,
that is, a committee appointed by the
university. Therefore, he exercised
his right. If the Visitor had appoint-
ed the committee, it would not have
made any substantial difference, be-
cause under section 13(2)(a) of the
Aligarh Muslim University Act, the
Vice-Chancellor is entitled under
statute 3(1) to be present and to ad-
dress the meetings of the committee.
So, in either case, that would not
have made any difference, because
either the Vice-Chancellor or his rep-
resentative should have been present,
if the committee had been appointed
by the Visitor.

I had said in this House thaf since
there were allegations against the
Vice-Chancellor himself, he would
have discretion not to sit on this
committee, and I still maintain that it

would have been in the interests of .

the university, if the Vice-Chancellor
had not sat on this committee. It
would have been much better if he
had sent somebody else as his repre-
sentative. It is a well-established
convention. For instance, if there gre
allegations against me, obviously, I
cannot expect my subordinates to
come and give evidence before a
committee on which I am sitting.

However, as far as I can see, the
committee had done an admirable job,
and in spite of the handicaps which
they have had to face, they have made
a very thorough enquiry into all the
allegations that have been made.

SRAVANA 20, 1883 (SAKA) Reportof Aligarh 1768

Muslim University

Enquiry Committee
I could not order the Vice-Chancel-
lor, because the Act was there, and
he was acting according to the provi-
sions of the Act, and he had a right
to sit on it, and he sat on it. As I
have said, even if the Visitor's com-
mittee had been appointed, jt would

not have made any difference.

I had also said probably in this
House that for all practical purposes,
Government would treat this as the
Visitor’'s Committee, and we are going
to treat this as the Visitor’'s Commit-
tee, as far as the implementation of
the report is concerned. But I would
not have prevented the Vice-Chancel-
lor from attending any of the sittings
of the committee. He did attend all
the meetings, or practically all, when
the evidence was being taken, and
when discussions were taking place;
he kept out only during the last stage
when the committee started delibera-
tions and writing of the report. In
my opinion, he would have served the
interests of the university best, if he
had kept out of this discussion and
sent somebody else as his represen-
tative. Anyway, I do not think we
can go into that matter again at this
stage.

Shri Hem Barua: The hon. Minister
had given this advice in the last
speech also.

Dr. K. L, Shrimali: I think I had
said this last time; this was a broad
hint which he should have accepted.
If Shri Prakash Vir Shastri has any
instance where there has been perse-
cution of a witness, I think it is the
duty of Government to protect such
witnesses. I am going to look into
this matter, if he produces any evi-
dence to show that there has been
persecution of witnesses. Of course,
if he says something on the floor of
the House, it is not possible for me
either to agree with him or to reject
it; but if he has any specific instance,
and if he gives it to me, I am going
to look into that matter.

Several hon. Members made refer-
ence to the presence of communists
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and communalists, ip this ‘varsity.
Shri Prakash Vir Shastri brought in
a new category namely the commu-
nalist-communists in the Aligarh
Muslim University. As far as Gov-
ernment’s attitude in this matter is
concerned, Government has always
believed in the academic freedom of
the universities. In fact, the very
fact that we have creatal the Uni-
versity Grants Commission shows
that Government are anxious to keep
politics cut of the universities. There
must be full academic freedom in the
universities. But I must also say
with all the emphasis at my command,
that Government also expects cent
per cent. loyalty from people to their
Constitution and to their State; there
can be no compromise as far as this
matter is concerned.

Somebody here on the floor of the
House said that recently a professor
who is a member of Jamiet-e-Islami
has been appointed as a member of
the university. We know something
about this organisation. It is preach-
ing a dangerous ideology in this
country. They want to set up again
a theocratic State in this country.
And we know that in the Aligarh
University, at present, there are vari-
ous kinds of forces that are working.
I am not going into what their per-
sonal views are and what their
politics are. But I wish to make one
thing very clear, namely that Govern-
ment will not tolerate, and will not
make any compromise as far as this
basic issue is concerned. It expects
cent per cent loyalty to the Constitu-
tion and to the State from all its
citizens. If there is anybody wHhd in
any way makes an attempt to do any-
thing which undermines the loyalty,
Government will take firm action in
this matter, academic freedom or no
academic freedom. I wish to make
this very clear in this House. A
university should certainly have free-
dom in order that it might be pursu-
ing the truth, and in order that the
students and scholars might seek
knowledge, but freedom is not given
to destroy freedom itself. We know
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by experience that in several countr-
ies people have misused freedom to
destroy freedom, and we are aware
of that great danger which exists in
this country, and Government will
do everything that is possible to
counteract that danger. So, I wish to
make that very clear. Whether they
are communists or communalists or
communalist-communists, whatever
creed they belong to, I wish to make
this very clear; let it be Aligarh
Muslim University or Banaras Hindu
University or whatever other univer-
sity it may be; let thexn be clear about
this matter. There will be no com-
promise on this issue.

Then, some Members suggested that
Government should do away with the
terms ‘Hindu’ and ‘Muslim’ in the
names of the universities. I appre-
ciate the sentiment which they have
expressed. And if this House can
come to an agreement on this issue, I
am prepared to accept the suggestion.
But let us do it with good-will. Let
us not create any bitterness on this
issue. These universities have a cer-
tain tradition and a certain past his-
tory. If all the Members of the
House can come to an unanimous
agreement in this House, it will set a
great example before other people.
We all believe in national integra-
tion. Let that be the beginning for
national integration in this country.
I am prepared to accept this proposal
provided there is complete unanimity
on this issue. I do not want that any
passions should be roused in this
matter.

Shri Rajendra Singh (Chapra):
Will the hon. Minister create an
opportunity so that the House can
come to that conclusion?

Dr. K. L. Shrimali: Certainly
there will be opportunities. Lasty, I
should like to say that this report
which has been submitted by this very
able and high-powered committee is
not very complimentary to the uni-
versity administration. I must make
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this very clear. There are serious
charges of maladministration, ineffi-
ciency, misuse of public funds etc. in
this report. And Government cannot
remain completely apathetic towards
these matters. Government have a
certain duty towards the public.
Universities have a duty towards
society. I think the Aligrah Univer-
sity should seriously consider these
matters and should set their house in
order as quickly as possible, if they
wish to retain their freedom in the
University. I am saying this not only
to the Aligarh University but in res-
pect of all Universities which receive
Government grants.

I would request the House to
forget the past. The post has gone.
Unfortunately, the Aligrah Univer-
city had a past not very glorious
before independence. It has passed
through the birth pangs of building
up new traditions and at this stage,
it would need all the care, tenderness
and sympathy of all sections of the
House.

There are difficulties. In the Ali-
grah University, at present there are
various forces which are working,
fighting against each other and trying
to run down each other. Many of
these things have come out from the
Aligrah University itself.

An Hon.
those forces?

Member: What are

Dr. K L. Shrimali: By this time,
the House should be aware of those
things. So many views have been
expressed that it is not necessary for

‘me to mention them. Let there be
only one ideal as far as the Univer-
sity is concerned, namely, service tn
the nation and loyalty to the State.
That should be the ideal for all Uni-
versities, whatever forces may be
working there. Therefore, I would
appeal to the House and also the Uni-
versity to look towards the future.
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This is a great national institution.
It has been set up to serve a very
important purpose in our national life.
We have in this country diversity of
cultures, different  religious and
different languages. Government
have given very liberal grants to this
University so that it might become
a centre of learning, culture and
Islamic studies. Government would
like to do everything to develop this
institution. Let the Muslim commu-
nity realise their responsibility in
these matters. Let not these matters
be treated lightly.

Shri A. M. Tariq: Why does he say
Muslim community? It is the Indian
community.

Dr. K. L. Shrimali: I do not have
ing to the Muslim community because
they have a certain responsibility as
far as this University is concerned.
Let them give serious consideration to
this whole Report before they reiect
its rcommendations. It deserves verv
serious consideration. But I am
afraid the matter has been treated
lightly. This was a high-power
Committee. I had assured the House
that it was almost a Visitor’'s Com-
mittee and that Government would
treat it as a Visitor’s Committee.
After that assurance, they should
have acteq with a greater sense of
responsibility. I am afraid that has
not been done. That has been the
feeling of Members from practically
all sections of this House.

I would appeal to the Muslim Uni-
versity to review the whole position
again. Government, of course, will
do their duty as best as they can.

Shri Khushwaqt Rai: In the
beginning the hon. Minister referred
to same remarks on page 140. Is he
in a position to disclose the names of
those reliable witnesses?

Dr. K. L. Shrimali: I do not have
the list of witnessess. The Aligrah
University conducted this inquiry.
But I am told that very prominent
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people have said that there is
discrimination. I am very glad to say
that there is absolutely no discrimi-
nation in any University at present.
I have collected the information and
I am prepared to place it on the Table
of the House if necessary. There are
Muslim students studying in most of
the Universities, scientific and tech-
nological institutions. There is abso-
lutely no discrimination. Therefore,
I would like to disabuse the minds of
those Members who think like that.
They need not have those misgivings
and fears about this matter. Under
the leadership of our great Prime
Minister, we have developed very
sound traditions in this country and I
am very proud that we have this Uni-
versity to which every possible assis-
tance is being given to develop. All
our Universities today are free from
any tinge of communalism.

Shri Hem Barua: According to the
provisions of the University Act,
when a Committee is appointed by the
Executive Council, the Vice-Chan-
cellor automatically becomes an
ex-officio member of that Committee,
but when a committee is appointed
by the Visitor, he does not become an
ex-officio member of that Committee.
He cap only address it. That is tne
difference.

Mr. Speaker: Therefore?

Shri Hem Barua: He was basing
his argument on this and saying that
there was no difference.

Dr. K. L. Shrimali: As far as I
have been able to understand—I do
not have the Act here—the University
would have been entitled to appoint a
representative. This note is from the
University itself. It says that the
University would have been entitled
to appoint a representative who would
have had the right to be present and
be heard by the Inquiry Committee
under section 13( )(a) of the Aligarh
Muslim University Act. As the Com-
mittee was appointed by the University
authorities, the Vice-Chancellor was
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entitled under Statute 3(1) to be
present and address the meetings of
the Committee. So the provisions are
clear.

Shri Hem Barua: He does not be-
come a member.

Dr. K. L. Shrimali: It would not
have made any difference.

Shri Hem Barua: He is not a mem-
ber of the Committee. My point is
this: when a Committee is appointed
by the Executive Council, he automat-
ically becomes an ex-officio member
thereof under the provisions of the
Act.

Dr. K. L. Shrimali;: He need not
have gone there. It was quite un-
necessary for the Vice.Chancellor to
be present. He could have sent on:
of his representatives, if it was neces-
sary. I wish the Vice-Chancellor
had exercised his discrition not to
sit in the Committee. It would bhave
helped the University considerably
and people would not have all these
doubts which they have in their
minds; it would have strengthened
the position of the University.

I think the House should not go
fnto this matter again. Let us forget
the past. Let us think of the future
of the University and built it up.

I do not accept the amendment that
has been moved by Shri Bal Raj
Madhok. 1 request him to withdraw
it.

Shri Jamal Khwaja: I want to ask
a question.

Mr. Speaker: I am not going to
allow any further question; we are
encroaching on the time of the other
business.

Shri Rajendra Singh: May 1 ask a
question?

Mr. Speaker: No. Shri Prakash Vir
Shastri.



1 775 Motion re.

=Y ST AT W 0 § 3 AT
TS Y T F a2 foT oo 3 R
1 FAaqy W § W7 Agfa ot i
SEHT A1l § ¥ 37 9= & w9
1 7z favm i ¥ ge g 2 fa
gq famafaarem 1 fafs o1 gefar
@ & fau qeenfa it v A & I
Fd wawyg fase s o a7 fa@m-
faarag &7 @y feafq &1 7 ammar
1o

38 A7ET A T T & " §
=t 41 fF a9 A== A F 26y
3afeqs § &f5a fog ang fang g
T & I§ qAT AEH WTEAL IJufeda AgY
q gz faast gramg @Y a1 =
Taifedi & wenv 9w & a1 FAE
feora 2T at | TefEEt T afafem yrare
qT dY FAdY fAvg JE F qdT oFf | o
I AT AT B ARG qTTE AEER
saftaa § a1 f4vim & amg 95 gz Y
g a1 FHE &AW AR 9T Y
faoig & awdr 41 )

TEA AT A T 19 AT TG AR
# s ot i faear #5 S sirag qew
THEH & IAHT I FGI, g T
4t fF w17 smA @ Zew § AR} -
U H T aew w2 5 gz 9 aefAat
T 57 FA gare gt a8 fafae
FUE & A oY, a1 § STAAT Srgar 9v
T IAHY ;T A 7g 5o ) 7T Aign
a1 f fBe Far FTe ar i 59 39 §
] A =t f afs wrasg Fv
FWF N T a AT A
st #1 77 ag A1 foe & 3sd
¥ o 9w AT §, WA I oA
FRT T FFT FN WEETARAT AGY |

oF Arga 4 &gl % S o oo
A T G G A7 & gre A arfaa
gC | WY T woA e § FEdr @
797 (Ai) LSD—1.

SRAVANA 20, 1883 (SAKA) Reportof Aligarh 1776

Muslim University
Enquiry Committee

f& @7 Tt & fau st A w9
A FIAT ATEGT 47 a7 A@y & wi) )
wefiem & wvaea o frars 487 fag o,
vt § ey ¥ s a@
fea @ | dwe Ffaw F argey ®
IR FT v I 9,38, Yoy v
@A A g o, o5F fwrd am oA
/a3

o %‘l’o:‘mo st : fare & 4y
g A1 w2 F 2T

=t ST AR WA - TE AgEy,
ferar w50 oft & 9z w71 5 9w ferre 2
& TE A1 98 FET § 900 | FHEY J femr
2 & faafaarm & fad =n % a9
LT AR 9552 7% & fHTS a1 T
2 a¥ 7 s agt 81 1 29T drr Ay
BIANT FT A A = WaT § g
ATEATE | A F7A WL AN o2
G 1 F0E 719 A5 41 ) fesafammm 7
ez FETX T0AT IZ |1 <1 faam Araw &
ag afw fergea # R § §3 #3
quA & @1 8. w faw faay o 2
g aifeeaT ST T g

s afafq & foar & f& ===y
frafa & yd 23 T w97 & graew |
qaT ALY AT | R T T gy fe
qur A& & & sEEr A oA
o

# for o7 @ A afe A
W # ggRar € fF 9t % T s
Ffet &1 avae1 § oA+ qfafy §
faa frm man o SAsy g aw
fFY ®1 geeg T g =fen, e
IAFT Q0 GO T A § w7 ag
gars & favig &7 & 997 4 |

g F WTF AT FF FT T g
FFT KT GCTFIA AT § Aah dF
Z8 AT FT a9 § EEAAET 7



1777 Motion re.

[ s aeet]
FN A A THELHE FA F A0 7
fr 5o fazafaarem ¥ @@ #9g@ TEER
Al A aafeT 41 R & F aY fama-
famem ¥ | 2eve F ugw & Ry
UF EZ F[ AT AT G | AR T A
gz Fz01 f& za famfeamy 7 a9
ezt AR foarea o= &= FRa
FqAIAl IqF FATT § AT 95 F3 THA
¥ | o1 7 v F 93 i feet Fere
F1 FAT IF TG TAT A I ATHN HY IS
X Y 1 HraTFAT 4Y | ¥ gt aw
fazafazra #1 gue feafa #1 qramy
2 & ¥ wa1 & wro wifae giw ow T
=fsa 4 fa3iq fe 59 fasafaaiwa
feafa &1 ggma &1 waw fEa,
ZqF! LY TEY AT 3T AT qH
fasht 9+t wvzfa &1 favra FaT wmwr
afe 38% wwaTq fasafamem &1 @
famrz TAT | AET A AT AT AT E |
FHT§ U GTET G2 g0 Afwd awng sHa
fF a8 UX 219 ATAGT FT T Iy, A
d7 i FLAMAGTEN ST | q907F 39F
& ag F1¢ aw 99 YT AW F 9T
ST A0 qg A XAT 3 TR ) IR
oZ 7T 1% & 7 4 9FE Ay i
o o= femr gr afed arey sy 3 z3aT
1% waw 421 faar 1 & OF wgeee
qFi FT AT AT HYH NG BT AR
qAAAT § | TA WAL q@E T AR
FI0 A1 4 “EET AATF AT | F9Y AZ
oo T 4 fE 9§ 9 foaey s
ERUELCIREE RSP EERECICE |
fermm w2 3 S @ Sy S
2y AT 49, Qo 99 97 T Y 9475 9 T
fa% W2 | a8 Uhesasa 52 AR
A SUTERT  IEEY KAA FAT AW
fasafrenem § aTT at=n 991 e F
M T &1 FATE § R uF UF Ty
1 3% qE@= 17 A ©3 FAr Afgn |

+ft Tt fag o oY gFTET ey

AUGUST 11, 1961 Report of Aligarh Muslim 1778

University Enquiry Committee

J #ATAT AT F OF FT I AT AGY
fear 7

ot AETAT IFRA . TF AT
AfFT qIHET § | SR safsaTa a1
97 7F UF 97 femr AfET § 3 39 ax w2y
AT WFAY G qWAT fF IFHT I
fear s 1 & fer A sEe wEsEw
AR} awAAT fF IAHT 97 AT I HREAYW
7 oY gy a1 Y IH*T 39T Fza1 & A
Tg AT SHfETT AT § WY 3qHT 39
o7 A Y A€ T2 %5 | § argar g
Y qF IF qA F AEN AT WA QN
T T AT F LI T F4\F Jag 57
WAT AT A FT AT ATG A7 A0 AV
IFT AT AZ FHAT AT E ) A
gfaft &1 aEsgs qufaar 38 faa
FHY AT =7 & FIWT F qg T AT
gmfs a5 7 @

ot o7 fag © e wEiRg, TR
T T 72 A F9A1 2 5 2 garaEx
e Y 7 9T g7 9T A ACTERT ATH
g #v 3 bl w1 aifaq @ F
fom oAt st wTaT & T Fae Y fawy
BT SHET TEETT qF A A T AR
FF oy zay famq Y N & § =0
AT &1 37 {928 &1 Jamw wTF |
7w S oag &g v # fF ramam
HTge &1 1F TAAT HEeaqu qg) ur ff
IgFE ZAF JarF fegr Sw@Ew A FAn
sy Y @) WEe AT 77 9T AIAQ
=af31 § ? 4@l 9T 9 WA AEE
Hgeaqul # WIT SAW EW R FE AL
FTaT AR )

=t ST AN ARAY | AT FTATHH
g wifen f & 3 eafsa 1 Az
% T g &1 7Y F71 afew § T arFE
ur f5 & 7 =% gr77 fo@ gu 9@ =
#7 TAT Ageaqy WA Anar o saw

a.

# waE T |\
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Shri Jamal Khwaja: The hon. Mem-
ber said in Hindi:

“qreY §t 7 F7 & 7 37 F7 mferai 17
I think it is unparliamentary to say
that I had abused him “gqrfy 4t o}

® wfaet & 1 1 think that
the hon. Member sould withdraw
these words. I spoke and referred to
him with the grestest respect, and
used parliamentary language. It is

WIOng to say “qiFy 4t qY #7 §F § I &1
afqai &y’ This is undignified, and

he must be asked to withdraw these
words.

M wo Ao qUiew : F =7 I
aarz g f& et @ 32w & afee
qEY fF FT A &

S el Kl wl pan
S5t R o 0 bl 93
- o® o

Mr. Speaker: I am really surprised
that with respect to the Aligarh Uni-
versity there must be so much quarrel
inside the House. All that I can say
is that after having heard both sides—
to a large extent I was present here—
I feel that these are matters where
the hon. Minister must himself have
brought the report for discussion ke-
fore the House because there is  so
much of contention, and not left it to
an individual non-official Member to
bring it up. Is he not interested in
it? After all that he has ssid, it is
clear that he must have taken the
initiative himself. I would urge upon
all hon. Ministers to decide which
matters they must bring up. If per-
chance an hon. Member did not
bring it up here, should if go un-
noticed?

I am surprised at this. Thais is very
important matter. While ‘3hri Prakash
Vir Shastri was saying—I do not know
if it is supported .by the report, whe-
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ther the report itself contains it—
that sufficient material had not been
given, papers were not made available
to the Committee, the hon. Minister
was asking: “Then, how did they
make the report?” To the best uf their
ability. It is not right. If the Mem-
bers of the Committee have expressed
a feeling of frustration that many
papers  which ought to have been
given to them were not given to
them, you must thank them for hav-
ing given a report in spite of the
absence of those papers. The hon.
Minister ought not to say: “How did
they give a report?” It is not for
Shri Prakash Vir Shastri to answer.
It is for the hon. Minister to say.

I am really surprised why in a
matter of such grave importance,
where, unfortunately, even communal
passions are likely to be rou:=d, the
Government, of its own accord, being
a neutral party, did not bring it up to
the House for a dispassionate dis-
cussion.

Dr. K. L. Shrimali; With all due res-
pect to you, I really do not like to
say anything in this matter, but I
would like you to know that it was
my intention......

Mr. Speaker: What about these

documents?

Dr. K. L. Shrimali: They ure not
with me.

Mr. Speaker: He must understand
what I have said. Shri Prakash Vir
Shastri said—I thought he read from
the report—that the members of the
Committee themselves had said that
they did not receive sufficient assist-
ance from the University authorities,
that many important records were
withheld, that witnesses were not for-
thcoming. I do not know if it finds
a place in the report.

Shrimati Renu  Chakravartty: It
was not a blanket point like that.
They have said it was so in certain
matters. At last they have paid their
compliment.
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Dr. K. L. Shrimali: The difficulty is
that Shri Prakash Vir Shastri has
been speaking in Hindi, and I am
afraid it has veen probably difficult
for you to fully understand what he
was saying.

Mr. Speaker: But I understood his
English.

Dr. K. L. Shrimali: As far as I have
been able to understand, the Com-
mittee mentioned about certain data
not being available. When he said
the Committee had to face all these
difficulties; that data was not avail-
able, I said, if it was lost, it was lost,
if they did not have it, how could the
university give it to them.

I have said in my speech very clear-
ly that this report is not a1 compli-
ment to the University and that the
University must do everything quickly
to set their house in order, that there
are serious strictures against the ad-
ministrative authorities of the Uni-
versity. I have-made that very clear
in my speech. 1 think the difficulty
has arisen because he was speaking
in Hindi.

Mr. Speaker; I have learnt suffi-
cient Hindi, but not abusive speech so
far.

st Zar ¥4 74 Wrew g7

But the hon. Minister spoke in English
in reply. He said: “How did they
then prepare the report?” Shri
Prakash Vir Shastri was complaining
that some records, he did not say all
the records, were not made available.
Therefore, the hon. Minister must
have said: “Those were not available,
they have beep lost”, or “If they have
not been produced, they are not so
mattrial, the other material records
have been there.” It is not useful to
say: “How then did they produce the
report?” 1 did not like that attitude.
1 did not make that remark because
I did not understand Hindi. I  per-
fectly understand Hindi.

Dr. K. L. Shrimali: I shall be grate-
ful if you will kindly allow me to ex-

"
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plain one point. It was my intention
to bring the motion before this House.
But I wanted to bring it before this
House after having examined this re-
port fully. The executive committee:
did not consider it for a  long time.
They had to take some decision. After
they have taken certain decisions,
then Government should e¢xamine
them. In the meanwhile, during the
last session, Shri Prakash Vir Shastri
brought this kind of a motion. While
the Government were examining the
position, this motion was brought in
and had, therefore, no other al-
ternative. 1 did not want to bring
the motion before this House until the
Government had made up their minds
as to what should be done with re-
gard to the recommendations. The
university has accepted some and re-
jecteq the others. Government should
make up their mind. So, I was not
shirking my responsibility. I am fully
aware of my responsibility.

About the other matter also, the
Committee itself has mentioned more
than once that the whole adminis-
trative machinery of this university
is inefficient. They did not. know how
to maintain accounts and did not give
proper figures. There are all kinds of
things. The most inefficient adminis-
tration that could be thought of is im
the University. We cannot build up
records. If they did not have the re-
cords, what is to be done? Some
medical college was started, I believe,
as early as 1935 or so. After that the
full records are not available. What
are we to do? We have now to think
of the future. It is most unfortunate.
I had said this in my speech clearly.
1 have not praised the University for
its administrative ability. This re-
port itself passed several strictures.
It is very damaging to the adminis-
tration of the University. The Uni-
versity should understand this mat-
ter. I think I have brought out the
whole matter very clearly before the
House and in view of the explanation
which I have offered. I do hope that
1 would not be accused of being guilty
of dercliction of duty in this matter.
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vate Members’ Bills
and Resolution

Mr. Speaker: Is the
withdrawn?

Shri Bal Raj Madhok: I press it, Sir

amendment

Mr. Speaker: Then, I :;hall now put
his amendment to the vote of the
House. The question is:

That at the end of the motion, the
following be added, namely:—

“and feels that the enquiry was
vitiated by the presence of the
Vice-Chancellor of Aligarh Uni-
versity in the sitting of the Com-
mittee against the  assurance to
the contrary given by the Minis-
ter of Education on the floor of
the House and by the atmosphere
of terror created by certain in-
terested parties as a result of
which many intending witnesses
did not appear before the En-
quiry Committee.”

The amendment was negatived.

Mr. Speaker: The main motion is a
Tormal motion. It has been discussed.
The question is:

“That this House takes note of
the Report of the Aligarh Muslim
University Enquiry  Committee,
laid on the Table of the House on
the 21st April 1961.”

The motion was adopted.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTY-FIFTH REPORT

Sardar A. S. Saigal (Janjgir): Sir, I
beg to move:

“That this House agrees with
the Eighty-fifth Report of the
Committee on Private Members
Bills and Resolutions presented
to the House on the 9th August,
1961.”

Mr. Speaker: The question is:

“That this House agrecs with
the Eighty-fitth Report of the

Resolution re: I
Individual Income

Committee op Private Members
Bills and Resolutions presented te
the House on the 9th  August,
1961.”

The motion was adopted.

15-43 hrs,

RESOLUTION RE: INDIVIDUAL IN-
COME—contd.

Mr. Speaker: The House will now
take up further discussion of the fol-
lowing Resolution moved by Shri
Kalika Singh on the 28th April, 1961:

“This House is of opinion that
in order to achieve the goal of
socialistic pattern of society the
individual incomes should be so
regulated that the gap between
the maximum and minimum in-
come is reduced to the ratio of
10 to 1.”

Out of 1} hours allotted for discus-
sion of this Resolution, 25 minutes
have already been taken up. Shri
D. C. Sharma.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I have read the
Resolution put forward by the hon.
Member Shri Kalika Singh. I listen-
ed to his speech last time with rapt
attention. I have again read through
his speech as it has been reported in
the proceedings of the Lok Sabha.
On going through all these things, 1
have come to one conclusion that this
Resolution is motivated by some very
fine sentiments. This Resolution is
steeped in a very idealistic spirit and
it takes us to those goals which we
all cherish and which we all have
in view. This Resolution refers to
those objectives which are the most
cherished objectives of our Constitu-
tion and the Directive Principles  of
our Indian Constitution.

Now, Sir, first of all I want to put
one question. Has anything like that
been done in any country of the
world which has socialism as its goal



1785 Resolution re:

[Shri D. C. Sharma]

or which is a socialist country?
Looking at the map of the world we
find that there are some countries
which are described as capitalist coun-
tries. Of course, even those countries
say that they now practise people’s
capitalism and that they are not capi-
talist in the old sense of the word.
There are some countries which are
not fully developed or fully industria-
lised, where the standard of living is
not very high and which are trying to
improve themselves economically and
industrially. When I look at those
countries of the world where socia-
lism is practised, so to say, even they
do not have this kind of a ceiling
either on the minimum income or on
the maximum income of an individual.

Now, I want to refer to a country
which is a socialist country but I do
not give the name of that country
because if I give the name of that
country there may be so many alle-
gations and counter allegations and
so much controversy and counter-con-
troversy. In that country, by and
large, the minimum income of a per-
son is about Rs. 150 a month. But
the maximum salary which some of
the persons draw there is about
Rs. 15,000 a month. Therefore, even
in those countries which swear by the
name of socialism, there is no such
thing as this: if the minimum income
is one, the maximum income should
be 10. But one thing is there. In
every country of the world today, be
it socialist, capitalist or democratic cr
of other kinds, the effort is to level up
the salaries and incomes c¢f persons
who are, if I can describe them as
such, in the low income group. That
is, in every coumtry of the world an
effort is being made to level up  the
starting salary of every worker.

In my country, fortunatly, or un-

fortunately, we have divided ocur
workers or our officials.ifito , four

classes. There are the class IV" em-
ployees; then there are class III em-
ployees, then class II employees and
then class I employees. I am not very
happy to see this kind of division of
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workers in Government or elsewhere
into these classes. This is a kind of
administrative stratification. If I am
against social stratification, 1 have
every reason 1o believe that this kind
of administrative stratification is very,
very pernicious so far as this country
is concerned. Not only this. There
are strata of society between one
group and another group. Ciass IV
does not mean only Class IV. There
are so many strata in Class IV and
Class III. All this is very depiorable.
To all these people, we have been iry-
ing to give a better deal or rather we
have been making an attempt to give
a better deal to Class 1II and Class
IV employees. We have also been
making an attempt to cut down some
of the allowances and additional per-
quisites of office, which some of these
officers and others have beep getting
in the higher income group.

If I understand aright, the gap bet-
ween the lowest and the highest, be-
fore India became free, was in
the proportion of 1:80. Now, the gap
between the highest and the Iowest
in free India has been narrowed and
I would say that it is now in the pro-
portion of 1:30. Of course, 1 look
forward to the day when this gap will
be further narrowed down, but T be-
lieve that to give this kind of numeri-
cal description to this gap is not con-
ducive either to the efficiency, well-
being or prosperity of the workers or
to the prosperity of our country 2s a
whole.

One thing to which I may draw your
attention and which I am keen about
is that the Minimum Wages Act should
become the norm of ¢mployment in our
country. It should be so not only in
the puolic sector but also in the pri-
vate sector. There are so many sec-
tors in our society—agricultural and
other sectors—where the minimum
wages have not been prescribed and
where even if they had been prescrib-
ed they have not been implemented.
There’ are so many sectors of our
society where this thing has happen-
¢d. There are some other sectors also,
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as for example, the white-coilar wor-
kers, where the minimum wages have
not been properly dealt with. There
are some persons who have tried to
whittle down the wages of these per-
sons. In order to realise the socialist
pattern of society, we cannot be
rigid in this approach. Who knows
that it might come about, that a day
might come, when the difference bet-
ween the lowest and the highest may
be just 1:2 or 1:3 or 1:4 or even 1:57
Therefore, this kind of rigid approach
which my hon. friend Shri Kalika
Singh applies to this problem is not in
consonance with the socialist pattern
of society. This approach should be
kept as flexible as possible, for we
cannot legislate for all time to come.
We should go on legislating from year
to year or from Plan to Plan, from
one Plan to the next Plan. Our
Prime Minister has said—and I think
that is the view held by some other
statesmen of the world also—that we
should not talk in terms of a five year
Plan or a seven year Plan or a ten
year Plan but that we should talk in
terms of a Plan which is being shaped
every year. Similarly, I say that this
narrowing of the gap between the
high income group and the low income
group should be kept under constant
supervision and scrutiny. We should
go on adjusting it to our  economie
conditions as time passes. Therefore,
to legislate for all time to come,
namely, that there should be a  pro-
portion of 1:10 and all that, is not I
think, good economics and it is also
also not good socialism.

Another point is that our country
has been thinking for sometime past
in terms of wage boards. We have
got wage boards for so many indus-
tries. There are some industries in
which we do not have wage boards.
We are trying to have these boards
for them also. My feeling is that the
principle of wage board should not
only be applied only to industrial
workers, but to other kinds of wor-
kers also. Why should not there be
a wage board for teachers and for
journalists? Of course for journalists
it is there but it is not being fully
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implemented. Why not there pe a
wage board for all these different
kinds of intellectual workers? All
of us are workers, whether we are
white-collar workers or non-white
coliar workers. So, this policy of
wage boards should be extended as
much as possible and there should be
wage boards for all kinds of  wor-
kers. I think that these wage boards
should keep under supervision all the
different problems connected with the
salaries and allowances and other
things.

15°55 hrs.

[Surr JacaNaTHA Rao in the Chair]

Another problem that deserves at-
tention at our hands is this. The
public sector can be kept under cheak.
If we give a high salary to some
Secretary or Additional Secretary
here or there, there will be a question
about it in Parliament. The Minister
will be answerable to the House as
to why it has been done. AIl these
things are under supervision all the
time and we are very conscious of
what is being done so far as the public
sector is concerned. But I feel that
in the private sector, it is the law of
the jungle that prevails. There are
no rules that govern the salaries in
the private sector. We are irying to
bring this private sector under con-
trol. There is no doubt about it. I
feel that it will take a long time be-
fore this private sector can be made
to obey the law of a socialist society.
Look at the fabulous salaries which
some of the people in the private sec-
tor draw, and look at the allowances
that they get. Look at the perquisites
of office, which they get. If you bring
these things to the notice of the
public, they say, “They are not doipg
anything; they are getting salaries
inproportion to their capacity for
work.” I know what their capacity for
work is. Therefore, this point re-
quiret 'to be considered and I.think
that "the Deputy Minister of Finance
who is sitting here will take it into
consideration. The salaries which
some of these persons get should not
be out of proportion to the salaries
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which some of our men in the public
sector are getting.

‘We hcove certain companies in India
which are not our own. They are
managed by other countries in  the
world. They have their head offices
in England or in some other countries.
Those companies give to their national
employees very high salaries and they
give to Indians, who are rloing the
same kind of work in their companies,
very low salaries. This is another as-
pect which ought to be looked into.
The intention of the mover of this
resolution is that the socialist pattern
of society should grow from strength
to strength. What he wants is this.
Anyone who works and lives i; this
country should know that he is living
and working in the country  where
there is equality, social justice, and
no difference between one man and
the other man. Everyone should have
that feeling. You cannot give that
feeling to these persons unless you
do something about it.

16 hrs.

Take the case of Class IV employees.
The other day I received an invitation
from the Class IV employees’ union
in Uttar Pradesh to attend their con-
ference. I do not know why they
send that to me but anyhow I get it
every year.

Shri S. M. Banerjee (Kanpur):
They send it to you because vou are
a good man.

Shri D. C. Sharma. These Class IV
employees have to be looked after
much more than before. Why? People
ave not going to Judge India by the
multi-storeyed buildings that we put
up. The other day a young lady from
some other country came here and
said, “We come to India to see four
things: The Prime Minister, Taj
Mahal, snake charmers and the poverty
of India”. That is what she told us.
People from other countries come to
India to look at the poverty of India.
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Of course, during the last ten years,
we have tried to overcome the poverty
of India to a great extent and I pay
my compliments to those persons who
work eut our Plans. I am glad when
our Third Five Year Plan is imple-
mented, the poverty of India will be
more diminished than before.

People do not judge us only by the
Taj Mahal that they see. They also
judge us by the slums that we have
in our country. They do not judge
us by the bunglows in which our
Class I officers and Members of Parlia-
ment live. They see other things also.
Therefore, the intention of the mover
of the resolution will be fulfilled and
his desire will be satisfied if we do
something to level up at least the in-
comes of those who are at the bottom
of the scale.

Look at the Central Secretariat
Service. Look at the lower division
clerks. People continue to he lower
division clerks till the end as if lower
division clerkship is something by
birth. Just as I am a Brahmin by
birth and I continue to be a Brahmin
till the end of my life. Lower division
clerks come and say, “Look at our
condition”. Something has got to b2
done to step up the resources of these
persons. If we do that, I am sure
vwre are giving reality to the socialist
pattern of society. So, we should do
something for these Class IV
employees, lower division clerks, etc.
so that they can realise that we are
trying to have a socialist pattern of
society.

In spirit, I agree with the mover of
the resolution; in theory, I am at
one with him. But when it comes to
actual practice, we should not adopt
a rigid attitude, but a flexible attitude
and we should see to it that the in-
comes of the people in the lower group
go on increasing and the incomes of
the people in the upper group go on
decreasing as much as possible, so
that the gap between the one and
other becomes narrower and narrower
as time passes.
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ot o a.dq (W) FAnfq A,
§ gHET. AT H 4g TAE a9 §
fem gegaie 24T E | 3H WA & Hife
g Tt S A vF ySg mArA Tz
g fx amTaqY 9IS ¥ O &
fam zudr agA ffsz a7 & oo
T waT JfEn wiv I qmA F ag
o vz 2 5 gz gmm aga ffae
2 & auaA g {5 77 =099 AW
o1 AT A &1 g7 2 fF ww A
sfas 7 afaw A a1 AT gfressi
g mrafaa fe=r S0 1 gz &1 9=
fan uzsl ST A9 8 | AT AATAAE
a1 ara At faar #faa & w ogw =
I FT TE E | TH AT R AAEL
F $T T 7F &, A7 gt a7 2w
T v N giER 1 AR AT @
# | gg WG ZHF! ARSI HATH
N FHix ¥ AFF fan v grazaw
%TA £ | TH gEATE AT qRA AL AG
3 fr afars #or wwE osEE
fr=a uw A 27 g #wfu® A7 JEvag
% qEr gmr wifgn 1 & wwwar g
HATRFTEY 1L &1 Q40 F74 ¥ fov A%
T H O W F AT gE FIA
e uifEm

T gq A £ fraw 3 ofav g
gfus @ ofuy 9 ofas a7
IDAWT FT FF q1 ATFTHT JI T Z0HT
FAL F AN FT FHGAT G TF OAT
ey w1 A9 & AW # ARy
agt &, afFw wx fogs 0¥ awi i
frafy &1 3@ SITY &7 9aT W fF o3
T # qafaat F1 qATE a9 8, 99
FT AR FT aq=aTe 9 B g
X I AT H RS a7 A9 Y
I FZEY T IR FI3 ATH T8¢ (77 |
I M GR i § W e A G
2, 3 gfrr A AR @@ we
g a1 | g AR W v A
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qdr avg Wifasw arni #1 T w0
afew 3% a8 7w F AU 2w
At #1 Ja°T FIT 2 ATE sy
FM FTTHF | I [T qg T TqAT
ST & fF SA%1 uHEdnTe wEe &
ZHT TIfE, TAFT SAeT 7 ST AW
fa=mn =fge | W ag AT W fE
TZ T ARAU & IA7 fhar @
F@ & AW T T F IS a7 |
fot am F<7 %, a1 § " g %
TAHR! HAT FT WRIETC SHAT AT |
T ST g FTHFIT 2 IGHT AT HTTHY
oAt &1 Emn | zafad & wear g R
T g FT AKTT H GHIFATE FT HIL
FET g AT wq @ 3W A
gaEAE B a1 @ F, afvg ow
TSHT A A H 9gA AT & g FT@aT
2 5 3\« A ST & G5 A g
o sa+1 ot aw dm @k
IR AR ¢ AF Fa7 97 2
Y g § 37 w9 qAfET g fF o
TIEHT FT ATH WY F& &7 aenm qr
% S & ol wEd w1 owEET av
FRATE | A9 AU T gaEAT qg 4 F
& % wFar | e a dar @ Faw
g1 AU ASTT FT A<H ATNA T qFA
& w3 AT @ g §, WO A=
F1 78 el 7 ACAT F397 a6 5 |

AT qTHTT F1 AT w4r @ 3T
F UF IITEAW AT ATGAT § | T ;ITHY
a1s & &1 9w § AT gEwr maHA &
fot a1 ST & 1 4 g ¢ F Y et
H qge | faw w1 faan s iz
e § fF swwr fram s sifge s
o1z faw #7 y@r § | e g e
1 @ifs g 2 f& st ¢ f@m &
WET § IR @Er fawr smar @ W
T fer smar & fF e sger g
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| T @, AR W oA fm o @
IAY Fr 9T & fF q W F ) A
TIHT FHISATE 2 | ST AY T8 AT(EQ
o A me faa Frow@n € 3@ wEwr
@A fear g AR St < faw o
& 394 w1 O fF qW FTH w9 wA
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R gEd aTE FA AR A O W
A # gfg & a0 91 @ E
i3 3@ £ 5 gak S8 W1 Atey
¥ 1 39 [oF F 9§ WA I A
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7z Suie 71 & 5 ag e )
TR gfer & s Yo ¥ W Ig IHIG
T8 FT aka 5 a8 o /W 5
ITHI TTE AF T FW FIAT § AT
g | Wro o U ¥ AFAT WY AL
g 3 7 & ag ¥ & fF o =
EATET ¥ TET ¥ T & WA A
AR "l & oft A SR |
TR AR AT FTH FIA a5 AW
TR aa @ | TR F
TR T FEA E A TF aTE at
Tt W, WEETA AT g -
it ¥e #1 faeel 9T gl aww
T AT A AT FRTT Ao A/

TR i St ¥ Fr 5 smEEE
¥ ¥ dfF ARl w1 qerg saner
faeeit & zafau ofees &2 § g
S B R (R B A
gH | & oAt off & 3@ ¥ @gAd Ty
g1 AT | Bfew § SH qEAT 9
fx: wrgdz d3z< F1 W SR IAT
§ AR o e FW e g 7
ifex a2 @CFTX Z1 a1 TEHE A
foreETe 8 )
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77 T 3 fF R g9 W gg
Iy =afe 7@ faw a5, § Tawl A
HTAET | HFT TRFE G A WY A gq
g A & a w0 g
T qT & R R o9y e e
[T FT IS AN T AT T ST |
A W7 AT R 99 gH Ygae d9e7 ¥
W qATE 9T FE JF A Az
AF =0 T § § AR F1 A= AqEare]
9T T T FT g | A F Agm
ff WR T g FATEAR F A7
ST £ & W WS g8 S W ;i
ENT | 5 AoRl § qEISER § SR
F g s fF fargeare a1 amsas
FAT & | WG qg A1 TF ey A a & B
UF FOT 49 9T @@l g W F I
¥ #g wv § 5 I ow Gar & gat
7T a3 3fea fom 3o &1 gF @
mrefear 7 & Y Suw Y FAEET a7
T 2 7 1T gET aTq AT FHTSETEY
fagrr & T & amp g6 & 1 T
T & 99 fegem & |WSER
& F13 wefear A8 & fF so¥ wr
g AR Ay fFe a0F 7 o # amn
s o fafwsr wet & TR guT &Y
FY AN F FH TF AAF TOF T
AR 1 foar @ g S R uw g
I FT qLEAT AT FI TG WT & 1 I
| TET A9 a0 T2 8 o 3
AT GITaATE et § ffd w1 F
T 7 AT 7

TF AT AFGAT FTE AT F
GUERAII G R L G EC
ug AR TEAT @ OF A oA
T T ATEHT AL AT FIT | AT
F ATEl H IEHEAI B OFTH @
FTAT qAT & HL IR 978 7 AT
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¥ e et &1 owEr At g
arEm FEifE 98 qEl § oA dEn
g9 A2 F qHq | I, AL AT F qGT
g qF 9 A0 T G A AT §
SR AT FE TR 1 Afa Aot )
SV S | g @ ag =fge
Y W S G F e & A i
AT 37 § I 9T U a0 I AR
Tg S #Y s & sanar fear 9 S
fF araee & | BfFa ew ggr s
faeg 39er & | UF q<E 9 F @0
Hred @z &1 A1 fF 39w #1 @d%
TFAT 1, AEH &1 |IE FhaT 21 A
T T FIHAT F1 @A FHaT g1 AR
IO T INF qFES § AT RS
FYET [T T AIHT ITHRATC 21 av
ag F ST FFAT & ¢ WTIASH AR HY
I TS TS A FT AFTIAT FT 993 ¢ ¢

I g AR e ARl &
g AT 7 I 2 F 98 g9 F1 AW
o & oo AfwEE F1 1 W g
FRT AYAY qAEaTg I F1 AN Fd 2
A7 BRA I 9T AfAgt I= Ty E
gler W FEAT A wYAr HE &
fow geam #T & A FEHAT | WAT
g fadi 9=iT oF gz &1 o4 )
IEW T F A fF g W A
qAEag & g | SfFd 3T FET A
AT FIA FT /S Fe @ A
AT AT FTH qETE 7 AT W ITFT
wiawr gaT § FeFt g & #9q I
FETA A0 # arfew famn o s
2 & 7€ | 9= Aafasa #1 7o faw
AT | F FEER § EAT A § o
g HIE qrad $% @ F ? 98 q1 Had
ANA AEF A F L AT FC W
| ffT e A 59% fau a3 sgmr
forar & gAY wedt 7 AW aEEE §
AR WEFHTAT & W ITH 71 Avfaa /R0
4 IEHT IR A § T I 7T
aF FAT GATSETE AT fF TH ALE av
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TEEI F 3T AT AW W gEdr
TIEH gAIR FHATNAT & T=4 I qHY
% afg q7% ?

# awman g fF swEs wgrg §
T YEATE F GG F FEE FV
FAT AW | AW T AT [ATET T
T5, AF AT A1feT 1 wfaw & wfas
&A1 3T 1@l & VST AR & 9 A
aifer <t f& @ IEET @ga G
AR Y W & | UISEIE FT AT
oo g 2 fF owrer 39 ¥ S T s
amaT he g 2 39 3 fwar S oo
it frgs fedi feewreive 1 s
IR AT AT QT AT | S A RS F
qTg FY T afeqql F1 @ FL FET 9T
fr & Y awaer & gfer & el
FE F 39 qOF T GO grAd H 9
[QAT Saw e $4Q & | fow St
F A AT FW AN Tew F AT Q@
g IF § | MR ¢ AR %o F wUT
FEITEl ¥ THET T @) A TF GHIS-
T FT A TGT AT FIT RO [ 59
1 GTEHTT FT AT A1(GT | ZHF Sq1€T
aaeaTel # % gt gmT arfew | A
qrl ) qEETEl § 2 A &
¥ for o aofier & et & B ST
aTeTg &9 F A1 gX =g WY avy
FTEHT gAT 7 &Y A | AR 7R 9
T faame wieg & o Looo TwEmTE
qTH AT AEET A S T TEY F |
Tafay 7 F18 ara T8 & 6 3 g
aly qeTE Ag & 1 A ET A
FE AT A FRA g fF A g o
WoF T GAWER B AR F T4 7
a1 gd g7y ww0 w i w7
oI T3T WY a7 A w1 4
¥ g g fr g areErel F WE A
F AT | TEET qFRI A ST AR AR
TATET FAT @ § 9T O TH T |
T A® F AR A A A
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[*h @< qiwa]

foma g afaw ¥ ofus 9 & s
F, St Wfww ¥ dfeq # gawr 2w
gfaw ¥ sfew @ g o gw
T WAl § qfasw @R FT F
qTd Fg T4 § a01 g1 A fF are Ay
& Arfasw 1 79 § W) = §
Iz £ U g Ak fag & @
geitafadt &1 wre feq v fog agan
& Smar 2 A ag wfuw & #fus
wdet feq afafes agey et &« &
T § 7z 99w wEW fF = oaea
SEATT FY qIF w1 i ag AT ;|
F TANGETE FT AT T W F CE
T
Dr. Melkote (Raichur): Mr. Chair-
.man, Sir, a poor country that we are,
when motions of this type are made
before this House and when he says
that it is a socialistic pattern of society
that we are trying to form here and
therefore the difference between the
earning capacity of one and another
should not exceed the difference bet-
ween 1 and 10, it causes enthusiasm
in the general population. It is hard
not to accept such a resolution, but I
would like to place before this House
the various aspects of this question,
becaus~ simply placing before us that
the difference should not exceed bet-

ween 1 and 10 is not sufficient to my
mind.

Sir, if I remember correctly—I am
quoting figures of 1953, possibly there
is a lot of difference between then
and now—in the European countries
—1 happened to tour most of the
Fluropean countries in 1953-55 and in
1959 1 happened to visit Bankok,
Rangocn, Australia and some other
places—the minimum wage in England
was about Rs. 450 per month, in
France it was Rs. 600, in Germany it
was Rs. 700 and in Sweden and Swit-
zerland it was somewhere about
Rs. 750—I am speaking of 1955. In
1959, in Australia the minimum wage
payable to any worker was Rs. 650,
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and when I made enquiries I was told
that hardly any worker got less tham
Rs. 1000 per month. The general stan-
dard aof living in those places is so
high that an ordinary worker in
England possibly lives in a betier
house, dresses well and eats well than
most of the Members of Parliament
here. Wherever I went, whether it
was a boy or girl, wherever they were
working, whether they were cleaning
the pavements or white-washing the
walls of a house or cleaning a motor-
car or working as a porter in a rail-
way station, nobody was educated
less than the minimum of matricula-
tion. Whomsoever I met and asked,
they said that they had passed their
matric. Before entry into any pro-
fession they have to be at least 16
years and by the time they pass their
matric they get a minimum of Rs. 450
—this was in England, whereas in
Sweden and Switzerland it was Rs. 750
and in Australia a worker earned not
less than Rs. 1000.

The highest amount earned there
was not more than Rs. 10000. In
many of these places the difference
was somewhere about 1 to 10 or 1 to
12. 1 am given to understand that
many of the scientists and others in
Russia get as much as 30,000 Toubles
and the minimum wage structure is
between 600 to 800 roubles. There it
makes a difference of nearly 1 to 35
or 1 to 40. Even so, the conditions of
living are entirely different between
the European countries, the democra-
tic countries and the totalitarian coun-
tries, because when we consider these
aspects of the question we have got to
consider what are the things that we
have to do if we are to apply this cri-
teria of 1 to 10. This is a problem
which we have got to understand very
clearly. In Russia the difference is
that sales tax is imposed mostly on the
commodities that the common man
purchases from the market; because,
it is the common man that purchases
the maximum of commbodities, and,
therefore, the Government can get the
maximum of revenue by imposing
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imposing sales tax on the common
commodities. Here in India if we
impose sales tax on the common com-
modities, people resent. 1 am placing
the various aspects of the question
before the House for consideration.

In England and most of the Euro-
pean countries people enjoy good
health, various amenities in the shape
of housing, health and general sani-
tation etc. Then, education is almost
free in most of the countries. In
England among the students even in
the universities more than 70 to 75
per cent get scholarships either from
the countries, or from the university
itself, or from big donors, or from
the factories where their parents hay-
pen to be working.

So, it is not merely a question uf a
ratio of 1:10. We have to see hov’
it impinges on our general existence.
What are the amenities that Govern-
ment is going to give us? What are
the taxes that it is going to impose and
in what manner do we want them to
be made up? If I remember the con-
ditions that existed in India in 1948,
the maximum that any 'of the Secre-
taries in Government could earn was
somewhere about Rs. 2,200 and the
minimum was Rs. 30 for a chaprassi.
Today, even after the revision of
salaries by the Second Pay Commis-
sion, no official in the Government
services gets, generally speaking, more
than Rs. 2.200; possibly it is Rs. 1,650,
whereas the minimum that a worker
used to earn in India has suddenly
gone up. An industrial worker in
Bombay, Ahmedabad, Calcutta or
Madras does not earn less than Rs. 120
a month today.

Shri S, M. Banerjee: What about
the prices?

Dr, Melkote: I am coming to that.
I am referring to the various aspects
of the question.

The minimum level has gone up like
this. We are trying to improve the
minimum wage structure, though it
has not gone up as much as we desire.
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Though the level has not gone up very-
much, still, sufficient rise in the pay-
scales has taken place in India. Edu-
‘cation is becoming free. More ameni-
ties are given in the shape of medical
care and housing. At the same time,
there is a hue and cry from vested
interests, because they do not want
this rise to take place in the wages.
They complain that the cost of com-
modities has gone up because we are
paying higher wages to the workers
in the industrial sector. They do not
like the wage structure being re-
vised even for the white-collared
workers, as it is bound to have its
impact on the workers jn the industrial
sector. So, they are trying to pro--
pagate among the rural population
that this kind of rise in wage structure
and expenditure by Government an
huge salaries to their servants is going
to adversely affect the rural sector
and that their condition is not being
improved. This is a fallacy which has
been exploded by Communists long
ago. It has been found in all econo-
mies where the minimum scales of
wages have been raised sufficiently
high, to Rs. 600 or 650 or more than
that, that the purchasing capacity is
increased and, therefore, pari passu
the village sector is benefited thereby
an the condition of the villagers is
improved because the price structure
of the commodities has gone up. So,
this cry of the vested interests that the
wage structure in the industrial sector
or to the Government servants should
not be raised has not much substance.

Merely bringing the ratio down to
1:10 is not sufficient. Of course, it has
got to be reduced. But even 1:10 is
too big a ratio. I would say that it
should be 1:5 or 1: 3. Why should’
this difference exist in a coun-
try like India where we want to have
the socialist pattern of society, where
we want to give free education, public
health measures, housing schemes
and all that? Why should there be
any difference at all? But, even so,
in a democratic country like ours as
things stand, even if we accept this
motion, what would be the difference
that would accrue to the poor people?
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[Dr. Melkote]

Our national income today has gone
up to about Rs. 12,000 crores. If it
is distributed among 44 crores of
pegple, the average will work out to
only Rs. 300 per person. So, by bring-
ing about this ratio of 1:10 the
poorer worker is not going to be bene-
fited very much more. But he will
feel psychologically that the difference
between himself and the top man
is not very much different from what
exists in ‘other countries which have
soc.alist pattern of society; he will
have a feeling that he is getting a fair
deal. That is why I said that even
this ratio of 1:10 is very big and it
should re reduced to 1: 5.

But here I will say that it is not
merely a question of bringing about or
reducing the -ratio to 1: 10. We must
try to give more amenities to the
rural sector where the cost of living
has gone up nearly four to four and a
half times, with the result that the
rise in wage structure has not been
equal to the rise in price structure.
Therefore, bringing about this ratio
of 1:10 alone is not going to sclve
the problem. So, I would plead
before the House that conditions should
be brought about in such a manner
that there is not merely a ratio of
1:10 but other amenities are also
given so that those disparities that
exist between the rich and the poor
are done away with. If that concept
is accepted, I am sure that this House
would welcome this proposition. But
merely saying the ratio should be
1:10 and then imposing more and
more sales tax on the poor people and
produce the conditions ‘'obtaining in
Russia is not a very welcome feature
for a country like ours. I would,
therefore, plead before this House that
it should accept my proposition that
the difference should be reduced to
1:10 or even 1:5 and, along with
that, better amenities should be given
to the poor so that the disparities that
are there are levelled down to the
minimum.

The Deputy Minister of Finance
(Shri R R Rhagat): Mr. Chairman, I
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was very closely following the speech
delivered by the hon. Member who
spoke last. In a very elucidatory
manner he referred to the concept of
a more egalitarian society that can be
achieved in this country and he appea-
led to the House that his proposal
should be accepted. I was not able to
follow fully what he meant. Anyhow,
I will bring to his notice, and also
to the notice of the other hon. Mem-
bers, an earlier resolution which this
House had accepted on this subject,
on 5th May 1956, which reads as
follows : —

“This House recommends to the
Government to take appropriate
measures to reduce the disparity
in income prevailing between the
different sections of society in the
country.”

So far as the principle underlining
the present resolution is concerned,
that is to say, ihe reduction of the
inequality to the maximum extent,
that principle has been accepted by
the House and the Government, and
in our successive Plans we have em-
phasized this point. If I understood
the hon. Member correctly, he wanted
the level or ratio to be brought
down to 1:10, or 1:5 or even 1:3.
Though it should not be applied
rigidly, according to him the objective
should be that over a period of time,
through following certain measures,
either integrated measures of econo-
mic development or taxation policy or
fiscal policy, the disparity should be
brought down to the minimum extent.
I would be happy if the disparity is
brought down completely to nil, quite
apart from bringing it down to 1:5 or
1:3. Hon., Members quoted the sala-
ries or wages in more advanced coun-
tries of Europe and stated that it is
roughly 1:10 or 1:12 and that the
maximum salary was not more than
Rs. 10,000.

But the Resolution speaks of income.
I can understand that the minimum
wage in England or in Sweden or
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Switzerland may be in the range of
Rs. 600 to Rs. 750. In the UK. the
salary may be Rs. 10,000, but the
incomes are larger. So, it is not in
the ratio of 1-10 or 1:12.

My point is that the Resolution
speaks of a rigig ratio of 1:10 which
has not been achieved so far in any
country of the world, even in the
advanced countries. Rapid economic
development has a general tendency
of reducing inequalities. Whatever
may be the economic or ideological
set-up, the very pace of economic
development has tended to reduce the
inequality in the countries well known
as the capitalist countries. In the
socialist countries also, particularly
in the Soviet Union, this very con-
cept of reducing inequality by way of
reducing the salaries has been given
up. It is more or less a phenomenon
of economic growth in which we have
to follow a certain rational or scien-
tific process which arises as a result of
the impact of development. We have
to bear in mind various considera-
tions. It is not that we follow a cer-
tain pattern. It is not that if you
reduce the inequality between incomes
or in salaries, it is necessarily a step
towards socialism. Socialism has
become a part and parcel of the way
we achieve eccnomic development
bringing about the maximum good
and the largest opportunity to the
people. It is more as a way of econo-
mic development of the country than
as a way of related incomes or sala-
ries although the latter is true that
in any socialist economy whatever
inequalities there may be, whether of
salaries or of incomes, have to be
reduced. But basically they have to
B0 more in conformity with the rapid
economic development as also with
the ownership and control of all the
economic apparatuses of production
’_by the community. But where the
introduction of levelling down of in-
comes or salaries comes in the way
of rapid economic development or of
various incentives for going towards
& very speedy development, it has been
gven up both in the capitalist coun-
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tries and in countries like the Soviet
Union.

The hon. Member quoted some
figures. I can only emphasise that it
is well known that the Soviet Union
has followed a policy of incentives so
as to lead to greater productivity.
For example, the salary differences
are quite considerable. It is 1:35 as
it has been said. Also, they have
found it necessary to make large pay-
ments by way of bonuses and other
benefits to workers and managers who
make a special contribution to pro-
duction. The idea is that reducing
inequalities is not an end in itself.
But in the overall march of socialist
economy, as they call it, if it is neces-
sary to give certain incentives or if
it is necessary to give higher wages
or higher salaries to the top classes,
they have given them and have given
them for good reasons and in the good
interest of the march of socialist
economy.

In the Soviet Union, as it is well
known, these incentive payments must
be judged in the light of the fact
that progressive direct taxation is
particularly unknown there. So, the
point is that it is correct to follow
the policy which the House has accep-
ted in 1956, namely, that we accept
the policy in general terms and the
Government must make efforts to-
wards reducing inequalities.

Shri Kalika Singh (Azamgarh): To
what extent?

Shri B. R. Bhagat: To any extent.
To whatever extent that is possible.
We should not commit ourselves to it.
If it is possible in the interests of the
overall economic development and the
bringing in of the socialist transfor-
mation of society, as I call it, we will
reduce the inequality to zero and not
only to 1:5 or 1:10 or whatever it
may be. It is a purely pragmatic and
practical approach. But if it is not
possible, we will maintain that
because we cannot do it.
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[Dr. B. R. Bhagat]
[Surt Hepa in the Chairl.

That is the practical approach so
far as the principle underlying this
Resolution is concerned. Any rigid
proportion or level will not work.
For example, I may try to analyse
what it would lead to. If we follow
the ratio mentioned in this Resolu-
tion, that 1is, of 1:10 what does it
mean in the present context of the
economic situation? According to the
Second Agricultural Labour Enquiry
Commitiee’s Report, the annual
family income of an agricultural
labourer varied between Rs. 319 per
year in Orissa to Rs. 755 per year in
Assam. If we take the average over
the country it may come to about
Rs. 500. That is a rough figure and
I am using it for calculation. Rs. 500
per year is the minimum income of
an agricultural worker, according to
the figures that we have today. This
Resolution says that there should
not be a gap between the maximum
and the minimum income of more than
ten times. If we have this ratio of
1:10, there should not be any income
in the country of more than Rs, 5,000
per year,

| AEIE AET  (TREH )
WY &R FI0T |

Shri B, R. Bhagat: I am interpreting
the Resolution as it is and am saying
how impracticable it is. The Resolu-
tion says tht there should not be
more than ten times difference
between the minimum and the maxi-
mum. The fixation of the ceiling at
Rs. 5.000 per year would mean that
the income-tax at the level of
Rs. 5,000 would have to be 100 per
cent, although it is 2} per cent today
and in the case of married persons
with two or more childern it is 0.7 per
cent. So, instead of that we will have
100 per cent. I do not know if the
House will accept this.

So far as the principle involved in
this Resolution is concerned, the
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House has already accepted it. The
Government is committed to that.
We have been following that on the
general lines. But the Resolution as
it is is impracticable. It cannot be
worked and has to be given up in
the shape as it is.

Then hon. Member opposite said
that the Government has no concept
of the socialism that it is following.
He said that he has a shirt and can
order another shirt meaning thereBy
that he wants to follow some dogma-
tic socialism which he has in mind.

Shri Sarju Pandey (Rasra): What is
your socialism? Please explain.

Shri B. R. Bhagat: I am saying that
you would like to follow some socia-
lism the picture of which you have
before you, namely, that because you
have a shirt you can order a similar
shirt. I think by it you meant that
you will follow some socialism which
is being applied in some other coun-
try. I think in the conditions of today
in the country that cannot be applied.
Even the votaries of socialism who
have established socialist economy in
other countries have given up the
idea that socialism in each country
will be of a different form and size.

Shri Sarju Pandey:
socialism?

What is your

Skhri B, R. Bhagat: 1 am coming to
our socialism. If he reads through
the Third Five-Year Plan which has
been circulated to hon. Members of
the House, he will have a clear pic-
ture of what socialism is and of the
picture of socialism that we are going
to have. I think the hon, Member has
not cared to read it. If he has not
read it, he will in any case get an
opportunity to discuss it. There he
will find a very, very clear picture of
socialism. It is in Chapter I, section
III—Progress towards Socialism. I
will commend him to that.

The real question is this. The cor-
rect approach to this problem is what
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is outlined in the Third Five-Year
Plan. It is on page 16-17 “Disparities
in Income”, Chapter I, section VI, If
hon. Members glance through this
short chapter they will find the cor-
rect line that we should follow in this
respect. I am saying this because
every session we have been having
this resolution. Although the House
has accepted the fgjinciple of this,
every session we are having this reso-
lution; and sometimes I see the embar-
rassing picture of Members who have
voted against the resolution again
coming forward and moving the reso-
Jution itself. I think it is better that
it should end, because the line indi-
cated in the Third Plan, which I am
sure the House will discuss and adopt,
gives a very clear perspective as
regards the range of disparities or the
measure taken towards reducing the
same. It says:

“In  this connection”—that is,
in connection with the question of
reducing the disparities in in-
come— it will be recalled that
the Taxation Enquiry Commis-
sion  considered a reasonable
range of incomes after tax to be
-about thirty times the average
family income. This broad objec-
tive should be progressively
realised over the next two or
three Plan periods. Although, in
wview of the low incomes of the
bulk of the population, this range
represents a considerable dis-
parity, it could be further reduc-
«ed as lower incomes rise.”

‘So the main question is that dis-
parities arise because our economic
growth has been stunted over a
period of time. The more advanced
the economy the lesser is the dis-
parity, as is evidenced in the advanc-
ed economies of Europe and America
as also the Soviet Union. Here in our
country this has been due to our
traditional society, feudalism, margi-
nal farm incomes, the inefficient way
of land tenures, inefficiency in our
farming or lower agricultural wages,
lack of industrialisation, pressure on
Ppopulation—all these aspects of our
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{raditional society led to high incomes
on one side and a vast impoverished
population on the other. It was
because of our arrested economic
growth., This is the basic cause of
the inequality. Let us analyse the
causes.

Now, when we bring out the society
from the traditional stage into a more
dynamic or self-sustained growth we
have to approach it in a number of
ways. And it also creates various
problems.

For example, the hon. Member who
moved the resolution said that the
very fact that the development pro-
cesss has gone on in the last ten
years hos in some ways increased the
disparities in income. That is true.
In a traisit. snal oeriod, at some stage
there has be'n a certain increase.
For examp °, { ke salaries. It has
been said thav the private sector is
paying very high sali ies, that Indians
in foreign companie: are getting less
and the foreigners are getting more,
and so on. That may be so. But the
fact is that most of the foreign per-
sonnel in the private sector are im-
ported from outside. In our own
public enterprises we are getting
foreign experts, paying them very
high salaries. The reason is that
there is such a shortage of technical
personnel that we have to pay them
at the level at which they get pay in
a particular concern. For instance,
in Bhakra Nangal we were paying
the Chief Engineer a very high salary.
He did the design and execution and
the fact was that there was saving in
time and in the overall economy it
was not very expensive. But the fact
that the salary paid was very high
cannot be denied. In some cases we
bhave to do it.

Similarly, in our own country to-
day, situated as we are, whether it is
the private sector or the public sector,
there is such a shortage of technical
personnel, scientists, engineers, ctc.
That is the reason why in the Third
Plan we are trying to expand the tech-
nical facilities so as to provide 20,900
trained men every year. But till our
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[Shri B. R. Bhagat]

institutions produce the requisite
titutions produce the requisite
number of technical personnel there
will be greater and greater demand
for them. And whén there is a great
.demand for a thing, it acquires scar-
.city value. That is the reason why
for technical and other personnel we
have to pay a higher salary; because
the private sector pays them and we
do not get them. This is a transi-
tional period.

Then there is the impact of deve-
lopment in the rural areas. The in-
come of those who have lands goes
up quickly, because we give them
fertilizers, irrigation facilities, credit
facilities and other things. So their
income grows over a short period, and
there is a tendency for the incomes
disparity to increase. But we have
been following all these years, and
we are trying to follow in the Third
Plan with more speed and with
greater care, the method of creating
counter-balancing forces so as to
decrease the disparity, as for example
by co-operative farming or by reduc-
ing the size of the land holding. We
are criticised, “Why are you attack-
ing land when you are not reducing
incomes in urban areas?” That is not
the point. The point is that the en-
tire land management is so obsolete
and out-moded that unless we take it
out of its traditional form we cannot
have a progressive farming economy.
And that is why land celling is a
measure in the right direction, the
object being to increase the per-acre
production. As it is, either it is a
capitalist system or it is the manage-
ment of big firms or it is absentee
management by the land-holding
people. But if we divide the land
through co-operative management or
through small holdings we encourage
them to take to modern farming so
that the per acre production increas-
es. If a man having a small holding
has double the production per acre,
the income will not go down. So by
land ceiling it is not as if we want to
reduce the income in the rural areas,
but we want them to take to modern
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farming. And the future of agricul-
ture lies there.

In the urban sector we have the
fast growing public sector which
growr every day. We have the co-
‘operative sector. And by speedy
economic development, and also by
counteracting the reactionary forces
which during the transitional period
of economic development tend to in-
crease the disparity, by progressive
measures of taxation, by reducing
the income at higher brackets, by
various other processes such as our
direct tax, capital gains tax, expendi-
ture tax, wealth tax, by all these pro-
cesses we are trying to gear the
machinery so as to pull down the
higher income: not so much as to
break all incentive, but our aim dur-
ing the past ten years has been, and
during the Third and Fourth Plans
will be, to increase the lowest income,
whether it js the income of the far-
mers, the small farmers, or agricul-
tural labour or industrial labour, or
the middle classes. Wherever it may
pe, it has to be raised.

That is the only way by which we
can reduce the disparity in income,
and that is the only way by which we
can bring about socialism. Because,
socialism, as I said, is not merely a
questior, of reducing income; we may
reduce income. But that would be,
as is well known, distribution of
poverty. Unless we develop fast and
create all the sinews of rapid deve-
lopment and distribution, it is of no
use. Social ownership is such that
there is maximum opportunity for the
people, either in the way of universal
education, training of a large number
of technical pehrsonnel, percolating
down the lower and lower classes;
and we have a modern agriculture

and a strong and growing public
sector.

Through all these integrated mea-
sures of economic development we
will be able to reduce income; that is
by increasing the lower incomes to
such an extent that the disparity will
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be less and less. And I hope it may
be not one to ten, but one to ftive
or one to three, as the hon. Member
has said. With these words I oppose
this Resolution in the form as it is.

Shri Kalika Singh: Sir, the purpose
of my Resolution has been largely
achieved, because the discussion that
has taken place in tMe House has
given an opportunity fo the Govern-
ment to reiterate its policy regarding
disparities in income.

Some Hon. Members: Don’t with-
draw.

Shri Kalika Singh: In my Resolu-
tion, I had put in as the objective
that the disparity should not be
beyond 1:10. The Minister, in his
speech, has said that he would
be very glad if the disparity is reduc-
ed to 5, or 3 and even to zero. After
that assurance on behalf of the Gov-
ernment that the aim of the Govern-
ment ultimately is to have a socialist
pattern of society in India in which
the disparity would be reduced even
to the minimum, to zero, 1 think it
would be wrong on my part to insist
that the disparity should not be below
1:10. On the 28th of April, 1961,
when I moved the Resolution, I
moved jt with a view to impress upon
the Planning Commission which was
then formulating its policy regarding
this disparity in incomes to come to
some definite view about this. In
the First Five Year Plan, this subject
of disparity or reduction of inequa-
lity in incomes had not been touched
at all. In the Second Five Year Plan,
this was put in as one of the four
objectives. But, in the Third Five
Year Plan, which is before us, there
is a full chapter about it. I am glad
that the Thirq Five Year Plan says
that the essential problem here is ‘to
reduce the spread between the higher
and the lower incomes and to raise
the level of the minimum. I also
said that my aim is not so much to
put a ceiling on incomes, because
there are only 1847 persons in the
whole of India who have an income
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of over Rs. 50,000, but my aim is to
impress on the Government that they
should look to the foundational struc-
ture of the socialist society, the great
labour force. I think the labour
force in India must be about 20 crores;
it is about 45 per cent or 50 per cent
or nearabout that. When we have
got such j large labour force, we have
to look to the foundational structure,
that is we should look to
the floor rather than to the
ceiling. We should fix g3 pro-
per floor and try to raise the in-
come of the masses, and that should
be the aim of the Government also.
There are opposition parties here in
India. They just try to propagate
that we should aim at the ceiling
only and bring somebody down. But,
they would not look to the founda-
tional structure of the masses as a
whole. Now, the Minister has said
that he is also more emphatic about
the foundational structure, about
raising the level of the income from
below. With that assurance, I think
it would not be quite proper to insist
upon passing thih Resolution that the
gap should be 1:10, because the
spirit of the Resolution has been
understood by the Government and
the Government has also laid down
a policy about it. Therefore, I beg
leave of the House to withdraw my
Resolution.

The Resolution was, by leave, with-
drawn.

RESOLUTION RE: BAN ON EM-
PLOYMENT OF RETIRED GOV-
ERNMENT SERVANTS

st w(A g watfoar (semm)
warafa #eeT, & fog wwe a1 g&qTT
Y weq ¥ ufera w3 w@r § 7y fagw
& fefy o= ofawr & 1 g #Y Wy
W R g —
‘rEr T g F o
N ¥ & AF a1 Frgw axEry
saifat & feet S g
a7 7 Ty AFQ A Jar F
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9 TR AT A7 qaw 9T W
¥ o sfqerw @y & fag
Sa  faam T s

=ifgw 1"

4 SiY 78 GFed 39 9&9 § Safeaq
frr & & Qa1 wpww Fn g oW
gweq & fRar v fr 8 fadw Ay
&N | 39§ FT A1 FIS AT I AT
FEMafmaiad e ® waa
g, @it &Y o6 T g S al
T W T A ¥ TS F T
HIAT ATRY & | WA AW T A B
AT § FAL AT AR § | WX [T
1 AT F FA ISMAT & &Y e TO-
TR HY FT TN | T AW A |
T TET H ISR 93 g &, T ITF
Y FE 9T F9T T T ®E T a@gr
T F U7 I A I F Ay @
T § g 37 dHeT F SR FAA
ar, 99 AR ded faew & AR
a1 Hoe {971 Al QO A F 979w,
g fFft @ ggar )oawrd
FRAE A1 B e F Al Y g7 ay
9 9T a8 Sfaw ger & sifge f&
Ty fpelt ot g gT AT AT
ot it FrET a1 w9 ¥ A FT gy
famar wifeg

& agr fedy eofam fage & ar
FIATAT A A @ E, A& A
afeg faio & #vf fawraa € 0 T@l
T & a1 g9 fagrl # #R aqTE
F&ET A AfaEl @ § 1w af
fadw =¥ 33 7 W F A ®
faer eafeq fade & faq =g =9f @
@ § qar waT w1 F s 9T u|

& w1 fawgw & w@q W )
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TG AR g R 74 FF 78 a1
oy fogin dvar e oY 2, iy
FH drar § A I w= A Avmar
g 99 3% Fem @Y ae wwa
w0 F I 97 ? A AT oA
g ) fragw 3% & afe wmar
I FT qaww ag g A48 & fF
I R fF gt @ o 1@
fasamr sma fom & o fF A
/T ARHT 9T FF g A T
FHAT AT | AT FEAT A9 g R S|
AT LY I Y 7 { A g A ey
T SR fggeam & fag dar i
drgy & arg 99 ag feme g & @
I 98 9§ AR Afaw wder g srar
g 5 ag oox Faw Fw Hgg W F
fau wdafe &@ W 3 1 S o
TIaT § 93 AT A9 A9 A8 AT
T | a8 AraT IR a9 gifga F
g U § IR A9 fRAr 97 g%
faomr A} R F w@FET 9T W 39
FEr IHT AT | FF HA 99 9T
qq IAHT AAT AT a9 IAH  gg
qyar o i w7 YT F WRT oy
arEl wr awre § ar e 3@y o
7 wdsw &Y aTar & FR U ¥ T ad
T & ag WY HoEr FETT g3 H30
JAH FIR T 27 F A W TAF FHTOT
% oF Frw ag i & g
gEEd FOFY RN W FH OFE
Ty FAAE B AW FA FA HF
aga & T Fr7 gEA FAfE § FA
g2y & 99 g Tfud AT 9¥aT
3 9 & A 9w § WK GET
e ag A § fF SaaT § Faa amaa
T Iq& FAAET B FaT AT
w1 & oedy 7 § afew wrg & W
# g7 g8 WY wifa A B I T
et § ff ag faege S § fad
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f& g i 2 A Jar ¥ fassr 9@
g F AR e F A=t § 9w
e =R T FEREYT 9 o9 g AW
@ fa=e # Fon & @ R =
g 7@ frram g & AR & 39
9T FH FY AN qGT AG TN § |

a7 g fewt g fafaeex aa
g I T WS § AR T8 W A
7g Ay g fF e awd &
wEe g aw gwd § grfem €
¥fr gw O #ege #@ & fe ag @
A I AEE 9 FH FE F AR
fafww wwafal § o1 F@& ar fafw
IEvfaa & agT A FIH TS §
§ I @I T AT OwEA W
HICHT F 597 1T F o § A IA*T
AT I gErIefadl & wat § ae
P Y & ot fop ag 3% & sk wwwd
THTN § NS Fad 77 FreA 79 FAE

T T # geEy & fax a9y
G R0 5 3y 9= wwEw gy
Jar & fagq g ¥ @@ wwr W §
IR g afaw A #} § S,
i g oo ¥ 3R AW fAase
% & wofad @ @@ ® A am
o sawnfas @ At ad ¥
8u=-4¢ ¥ 7 faug 9x Fo ame-
forama &1 97 2

17 hrs.

R qg 9T I AWl F AW A
A aigH g a@
TG 9T I AW F A Y A AT
SiY faamz & fawg av gu & 1 &, Aetaar
T AW F gy i Ao & wAE wEard
Feaaigd gaR % aw f@ @
gilwRegn Iwamt ¥ wwel
93 fqar 3, &1 gar wva & 5 o9 aw
F g gfam § @, 39 U e
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FETH &/ 9T @ A7) F ww
39 qeigaEt F w97 @ gf A,
g femdie & a7 3= afaw
AT FEAT AT | IAHT AF Y ey g
FI—IART HTET 79 [94 F0 A 97
AR Arar A9 femdz § 9w wig
det F AT gHT AT |

98W¥ § wEIEg FHA gAY
e & dTamw ¢ § gy faam ar
fs ¥ & frgo afwwifal 1 fo
Frafaat ar &6t § fod o o gfqamy
FATAT AT AT | T 1T F IS
W A et g 5 w9 Sw &
ol ag T g+ AT AR 5W THR
argar MR Fiafem w1 R w1 ara
&Y 9 fomy # S vy &, S qeE A
T #Y feam wE) &, v e A faemred
N fomr 21 femd wafa &
qrgae AfwfEt & wao a7 zafaq €
sfaars st =nfen & W & amw
# Mgar @rfeg @ A 5 I8
FRIF § F gAR AW IF A GET T |
# ugt o ¥y Oy AR ¥ AW ¥
gl g, o & am T & 93 wEar)
HaraF &

(2) Y o HYo %‘H"g—ag
W@Aq § FAIFT 354 920 I W FA
F arg wifera § g afremT @
AoFd ag faeett # fagew & a«mge
g

d Fad FE @ F AW A4
aEat g, S aR F an fem @
F are faeet ¥ 3 gu & 1 gafy oo
qfet & FrE agT a3 Fe@ fasd
¥ At & fF9 99 =9 aw &
safad agi wx AT onar § R 9 At
X | T W@ §FR F IvF AfY-
Yot W | aE & A g fFoaa
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FE N wfawFrd fem @ & ax
G AT ], Y 39 GHG WY IqF ATy
FHT FHATY IT F AT A
A ¥ @Y § 1 W qH 9y i,
ar # 8% saTem ? &war g v gt
fret WA FIOET & FH OF AT
femwger @@ FHaQ B oA
IFETQ gifaw s & fod  gwafaa
TR & 9T wifed, afwFa Qar 9 5
I  TEA 9T 7Y FefAeq g
FHATY F, WA fedr A, AT I}
IR F AT HIETE AYA qZT G
HR I FTY TIZT FIAE, ITET AFA
FUE A IqF q1E T I (BT TET
T A & w

(3) ww@ T fag—ag e
feeelt & goaw EFw AfeET AR IR d
¥ew 7w wifwae WX o o defga
fere FEiaE F owfee W@ § |

Shri Datar: Is it necessary to
mention the names? He can use the
argument without mentioning the
names, It may be unfair to those
persons also. We do not know the
circumstances in which they have
accepted this employment in the
private sector. So, I fully appreciate
the hon. Member’s desire to develop
his argument that certain officers
after retirement accept service in the
private sector. That argument is
perfectly understandable, but I would
implore him not to bring in the
names.

Shri Tangamani (Madurai): But
instances will have to be given of
people in high places who immediate-
ly after retirement go to private em-
ployment.

Mr. Chairman: There is one other
aspect involved in it. The hon.
Member was not only mentioning
names, but along with that, though
he was not stating that such and such
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an officer took the file and copied it
and all that, he was making the
reference in such a way that it would
give that impression. Therefore, if
such a serious allegation is to be
made against anybody who is not
present in the House, or on whose
behalf the Minister is not in a position
to reply, the practice is not to men-
tion the names. Therefore, if alle-
gations are to be made, then the
names in that context may not be
mentioned. However, the hon. Mem-
ber can proceed with giving the
posts, and if he states mere facts, it
would be all right. I do not think
there would be any particular objec-
tion in mentioning a name or two,
but along with the names he should
not bring in any allegations, unless
he can substantiate them.

st aww g wtfan - &9 o
b @ Tt fr Wagm &
=9 Agax &, o fems 7 ¥ ar
fFlr grzaz Fvodr # gfaw @ §
R FTERAFAT T 9 AGETY I
HT BIEH HIT TZT WIAT FL SABT GFA
F@ 1§ Y safaq ar wfasrd
FT A 48 forar @ | &3 A9 QY Faw
I @t & fod E, oY feme @l &
qTe yrzae Feafaal § oW s @ E )
A% Am M ez G

gafa w@Ea @ AEAT GeE A
2 TF goor &7 for frar ik ous
arz gk o & f% fmar s Y
& A9 ¥ a8 w1 & 9= % wEw A
FT I AR A I ¥ IEY
TaFgT A AR 8 1 @A g fw
AMET I FT g WA ALY 9T,
A TorweHY ) TwT & fF AT R
FIER W7 FT AHT T T g
g sufeaay ¥ 3, e fos qeeita
geey 7 fwam o

st Wi feg wifem © & ow
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¥ & wot aTa wer B & gyt a fadt
feg-fage F gre=ET 78 w3 @7
EFRAH IR grew FT AT |
IR dxe & wa faw ag € f& o o
FETE JaAT ¥ AE T ATET AN
& ST AP T F AT R JAT
¥ #fusw faar smar &, oo =9 78
T & & ST A g & o#
g AT € AR e B ¥ A &
AYY IUN IR F qTAH § ATSAS
AN B A Ffarw Few § A I
-9 FY JET TR |

# qgi 9C 9 S FT AT AT
femt §n & o foect § & ok &
feelt & | #3 wor Fwfaa #1)
Y F fol w1 @ &

md arg aux fedr feew &1
T WY g § q¥ @y A &
AT FATAT ATZAT § |

ot gEw Aw—ag e
G Ifmw F STREHTE © §
AR feme §F F are =9 sdwge g
A  F TR § |

dffede S ToR—fRmER
T & o a7 & ofarfer e
F TR § W) e feedlt ¥ &
®|®RE

’ﬁ Tqo HITo fﬁﬁ'——ag
far faamr & 3%ty & ik ww femw
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ft gfea wfav—ag @ &
FAF &) 9X @A F AR BE AR
AT F AT g F O T QR
7 g 3feaw oegfafaaw ey,
feeelt & wsraREeT &

=Y THo @Yo FEIR—aT ITEA,
TE A @& o e dn ¥ aw
feeelt ¥ &€ uz w F TTERwT
g1

=y o dro FeAT—aAg STATRX
ST o fafaw ofdw @ & o)
femt @ & a7 qEsiA dT
T ¥ ST |

’ﬁ@o%oﬁﬁ*ﬁﬁﬁiﬂ'&ﬁ'
FACT-HAR @ F | 3 faamr § 9y
Far &l oY, ag foey & fagar A &
W g ¥ $g A9 FE A8 @ |
g W TF A F SRR § AR
Tgt X ST 1 Fq7 foerar & S & 9w
&Y TaT 1 AT AT ghar g1 5 Fodto
argT, A fF 93 AE F Jawiw ) §
oIS F &4 gefaTwe Msiw Wt §
§ 1 Gy TR W3 § 9
gfestd § | fem @9 F ar '
&y gafesa sowe, Wt § 3t
TMARACT &Y HT IF T & | I9 qAY qG
4T qTR & I g FAT 0 F, T H0 A
g qar e oarted o sl
i werE @ Seee § g
T F% aot AW & M R A agi A
o1 It At wwEar § |

7 S T HAT FG B qE G
2 fF Q¥ @ o femx @9 F 4
et i FetEr § 9 o & AR
I 7 faeelt ¥ § AR TR A g
& i 9 7 agl AW I I G
§ @ ¥ 9 O aga a7 qar fau
5T & | ST XW EATE A AT A T
F & A R AT Y W FES W
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AR F AT GO | W TF & d
Ao fom & ove< ™ F B gqAat
2, argar &, S saes e )Ty
AR A7 wwEx AR Ay arfad
NEFY & T F TR § T @EE
a9 g T § Wifs = qEw oyl A
WA gt & fom N g ¥ 3
0T AW TG 7€ O & | F i fafawex
TR & qEaTeq F& 39 A fEmy
9 F aw Y 3@ a@ W FE W
o 7@ & oy =fed | ag o e
war & fr Q¥ Wil Y g A aga
&t i wafeat sy § o aq-wafeat
TAEY 3, I § <@ forr w § 0 A
wwwan g fa ag o Sfem == &, Tnfaa
T8 & 5 9 F TW a<g F wAred &
€@ T 99 & g faar 5w |

7 2 & Sevmfadt w Al qer
Ffdl & T § wEe W
STt Agar | F At g R o
T | 7w g i & mad st
#r gz ge Al Qo Ay Fy Sy
TER B A A | IEA F AR
fem g § 97 ¥ wr aEd qar g
SR 7 feram sty W G o e
S fF F @ F A w9 & AR
M 3T 1 7% Forer g AT AT TE
F 5K I B AT JIF FATT FT AT
e fea srar &) 77 9@ A F I
¥ oy sFeaely & T9a< Foe €1 AR 99
FHET FT g qGE 9T I
W 9 R A fami IR & sam
¥ wifeg

T TeEY F AT # 3W HHeT Y A
& gma Ix @ g |
Mr. Chairman:

“This House is of opinion that
Government should bring forward
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suitable legislation to debar retir-
ed Government employees from
being re-employed in any Govern-
ment or private service.”

Now, there are about 7-8 hon.
Members who want to take part.
How much will the hon. Minister
take?

The Minister in the Ministry of
Home Affairs (Shri Datar): About 25
minutes.

Mr. Chairman: Then I will have te
curtail the number of speakers.

Each hon. Member may take only
ten minutes.

Shri Datar: We finish the dcbate
today? !

Mr. Chairman: I think we may
finish ‘it. The time allotted is one hour
and fifteen minutes.

Shri S. M. Banerjee (Kanpur): The
time should be extended.

Mr. Chairman: Let us see how it
develops. Now, Dr. Menon.

Dr. K. B, Menon (Badagara): Mr.
Chairman, I wish to throw in a few
thoughts in a discussion on the Reso-
lution before us. The Resolution deals
with the re-employment of retired
persons both by the Government and
also by private concerns. The
first aspect of it is relatively more
simple. Government has an accepted
policy on the subject and has fixed
the age of retirement and the bulk of
the employees retire at the age of 55.
In recent years Government has ex-
tended the age to 60 and 63 in certain
departments like science and educa-
tion, judiciary, and higher civil ser-
vice and also in political appointments
abroad. In certain cases where the
Government fing it difficult, they give
extension, but that extension I believe
is given only in rare and exceptional
cases and that only for a limited
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period of time. Therefore, as far as
re-employment of retired Government
servants by the Government iiself,
either at the Centre or in the States
is concerned, it is not to my mind a
very serious one.

The second aspect of the question
is re-employment by private concerns.
This problem was not there in pre-
Independent India, for the reason that
the superior appointments in govern-
ment service were almost exclusively
manned by the Englishment and also
by the fact that the private industries
had not developed very much in those
days. This problem is there today and
as India industrialises, this problem
will be of growing interest and im-
portance. The Government today is
the largest employer, and occupies a
dominant position in the employment
market. With our growing industria-
lisation, we are developing a competi-
tive market and the Government is
likely to be pushed away from the
dominant position which is today al-
most dictatorial. The Government is
likely to lose that postion. It is good
in one way. It brings aiso certain
rather difficult problems for the Gov-
ernment itself. When the competitive
market comes, and when the private
concerns offer better salaries, certainly
a position will arise where the best
intelligence of the country will be
drafted by the private sector as is
happening today in a country like the
United States. That problem is still
far in the future and may not concern
us immediately. But as the competi-
tive market develops, this problem also
develops. As far as business is con-
cerned, they have only one motive,
and that is profit. As long as busi-
ness is guideq by that profit motive
exclusively, the business firms are not
very much concerned with the mora-
lity of the means they adopt in secur-
ing or recruiting the services of em-
ployees. They try to recruit or to
angle for Government officials occu-
pying eminent positions, positions of
responsibility in Government, because
they stand to gain something by it.

A very interesting list was given by
the Mover of the resolution, and it is
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not necessary to add to it. It is evi-
dent from that that private business
and private enterprise offer four-digit
salaries free of income-tax, houses
free of rent, cars free of payment and
very many amenities which the Gov-
ernment itself does not offer to these
men who occupied high positions in
superior service. There must be a
reason. There is a reason why the
private firms offer these temptations,
these high salaries and other ameni-
ties. They do it because these retired
persons in the superior service are
in possession of valuable information
and they have also valuable contacts.
It is to exploit this valuable informa-
tion and valuable contacts that the
private concerns angle for the ser-
vices of these men. It is, I am afraid,
rather corrupting both for the temp-
tor as well as for the tempted.

Apart from this, there is another
aspect to this problem. We are all
interested in our future and Govern-
ment officials are no exceptions to this
rule. They will try to make it safe
for their future. As soon as Govern-
ment officials occupying eminent posi-
tions near the age of retirement, it will
not be surprising if they flirt with
these big business houses by giving
them favours in order to secure favour
for themselves. That again is likely
to create problems for the Govern-
ment.

These are problems which the Gov-
ernment must be conscious of. How
to tackle it is a very difficult question.
It is not possible for the Government
to control retired officers once they
are out on pension nor is it possible
for the Government to introduce res-
trictions when they recruit their ser-
vices limiting their choice after re-
tirement. So, tackling this problem
from the end of the Government
employee is rather difficult according
to me. The only way of approach that
I can think of is to tackle the prob-
lem at the end of the business enter-
prise. If the Government is prepared
to make business houses know that
the Government will not look with
favour or rather Government will
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look with disfavour entertainment
services of retired personnel, 1 feel
that business houses will think twice
before they take the risk of recruit-
ing these men in their services.
“This is the only way of approach
where a solution to the problem can
be found as I see it. It is also neces-
sary to find a solution to the prob-
lem, for, as I said, it corrupts both
the temptor and the tempted It is
for the Government to find a way
out.

Shri Ramesh Prasad (Aurangabad):
Sir, I thank you for giving me an
opportunity to express my views on
the resolution brought by my friend
Shri Bhaudauria to debar retired
Government employees from being
re-employed in any Government or
private undertaking. 1 oppose this
resolution on the ground that it can-
not be accepted in principle.

Our country is still very poor and
very backward educationally and
seientifically and we require to deve-
lop ourselves in all fields. If we con-
sider the position ip which we are to-
day and compare it with other advanc-
ed countries of the world, we find
that we have to traverse a long way
to compete with other civilised coun-
tries of the world. In the fields of
science and technelogy, we have not
only to produce local men and prepare
engineers and technicians here, but in
order to cope with the great demand
for scientists and engineers, we have
to bring them from foreign countries
also.

——

Therefore, if we accept this resolu-
tion, we will thereby be debarring a
number of elderly persons—they may
be more than 60 or even 65 years of
age who will be very useful to us in
running our undertakings which the
younger persons may not be able to
do, 12 we accept this resolution, we
will not be able to have
the valuable services of those
-experts who though old in age, can
render very valuable service to this
country and to our national govern-
ment. That being se, if we accept this

AUGUST 11, 1961

Ban on Employ- 1826
‘ment of Retired
Government Servants

resolution we will be doing a great
deal of harm to ourselves and to our
infant State. '

Without going into the personal ele-
ment brought in by the Mover of the
resolution by naming a number of per-
sons, I can only say that his resolu-
tion should not be accepted by this
House and it must be rejected.

&t W qi : g g, a8
SY e e ¥ gepE Sufedw At
T @ & I 1 qudT 7 F o amer
g g

TEr T AN FROG A X @ A
HAYT FTAT FTEAT § | TG FI I §
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Shri Narasimhan (Krishnagiri): Mr.
Chairman; I rise to oppose this Reso-
lution. Of course, I do not question
the motive of the hon. Member who
has brought in this Resolution. There
are, no doubt difficulties and we do
see odd cases of big officers after re-
tirement going and getting employed
in big companies under objectionable,
doubtful or colourable circumstances.
But the remedy suggested in the Reso-
lution, as it stands, is not practicable.
Its coverage is far too wide and whole-
sale and so it is not practicable. It
seeks to ban entirely the employment
of retired Government employees,
which is not practicable.

Take for example, the army. The
army officials generally retire at a
fairly early age. Because, they do not
want old people in the active force,
many officers are made to retire early.
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[Shri Narasimhan]
So, even when they go out, they are
quite energetic and they do not even
look old because of the training they
had in the army, psychological and
physical. They are fit for service for
quite « number of years. In our
country, we do need their services for
further employment, be it in the
private or public sector. For example,
in the normal course, without there
being any colourable circumstances, a
retired army officer may be imme-
diately appointed in the watch and
ward section of a big company. That
company might have big stores worth
Rs. 5 crores or 10 crores, they might
have patrols and they might need a
sergeant to be in charge of the patrols.
Naturally, that company will appoint
an efficient and intelligent retired
army officer. There is no motive be-
hind it and we cannot suspect him.
So, we cannot say that every retired
officer who gets a very legitimate
appointment in some company after
retirement should be prevented from
getting it. Therefore, the wholesale
‘application of this ban on employment
of retired officers will do more harm

than good.

It we find that the officers are corrupt
and they are using their present posi-
tion for future advantage, against the
national interest, we have to meet the
situation by raising the morale stand-
ards of the officials. That is a long-
range remedy. In any case, experienc-
ed retired officials cannot be prevent-
ed from serving the community in one
form or another.

In the olden days, particularly dur-
ing the pre-independence days, one of
the main placards of the Indian
National Congress was the Indianisa-
tion of the services. The experience
of Europen officers went with them
when they retired and left the
country. That was one of the main
reasons for the agitation for Indianisa-
tion of services. That should not be
forgotten.

Then, retired people like engineers,
even though they may be old, can
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serve the community, Eminent men
like Einstein have served the country
more till the last moment of their
life in fields like science.

It is true that there may be a num-
ber of instances, likely to be colour-
able, or thought to be colourable or
sought to be colourabie. In the same
way, I can quote other instances where
their services have been utilised in the
national interest. Therefore, I am of
the opinion that the Resolution, as it
is worded, is difficult of implementa-
tion. Of course, I agree with the
sentiments expressed by the hon.
Member, when he made his speech.
All the same, I would request him not
to press a motion of this type. At the
same time, I would urge on the Gov-
ernment to take such steps as may be
possible as not to allow objectionable
transactions to take place. They can
even put temporary restrictions on
retired officers for the first two or
three years against re-employment.
They can go to that extent. But if
they go beyond that it will bring its
own bad effects.

Shri S. M. Banerjee: Mr. Chairman,
Sir, I rise to support this Resolution
moved by my hon. friend, Shri Arjun
Singh Bhadauria. We remember when
the Pay Commission recommended
that the age of superannuation be
raised from 55 to 58 years Govern-
ment objected to it and turned dowm
the recommendation of the Pay Com-
mission only on the ground that they
wanted new blood to come up and
that the old people should make room
for the young people. Had that re-
commendation been accepted, this
question would not have arisen that
retired people should not take up
appointment in other establishments
either in the private sector or in the
public sector. I want to know from
the hon. Minister as to why that par-
ticular recommendation of the Pay
Commission was turned down when
the Government of India or the State
Governments had no objection to per-
mit their own employees to take up
employment after ertirement in an-
other public sector project whether
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it is a steel plant or a heavy electri-
cals plant or a heavy engineering cor-
poration or any other corporation.
Why should they not allow the same
employees, whether they are in Class
I or Class II, or in Class III or Class
IV, to continue up to the age of 58
years? So, the entire idea on which
the unanimous recommendation of the
Pay Commission was turned down by
Government is defeated if it is allow-
ed that after retirement Government
servants can take up employment else-
where.

The question is generally raised
that after all the country should be
benefited by their vast experience and
efficiency. If this is correct, should
we say that efficiency is the monopoly
only of certain big officers, that effi-
ciency is confined only to Class I em-
ployees and that it is not there in
Class III and Class IV employees?
After visiting so many public sector
projects I have a feeling that all
those retired persons who have taken
up the posts of managing directors
and chairmen or other responsible
posts are unfortunately functioning
like a group of pensioners. [ say this
without imputing any motive to them.
I hope that Government will take a
decision that such officers, who after
retirement draw a provident fund of
Rs. 75.000]- or Rs. 80,000/-, in certain
cases it is more than Rs. 1 lakh, who
are drawing a pension of about Rs.
500]- plus some gratuity, shall not be
permitted to have another Rs. 4,000]-
per month in any project.

1 do not want to mention names.
My hon. friend, Shri Bhadauria, has
mentioned g0 many names. It is no
use mentioning names. But I can
quote an instance. The Tata Iron and
Steel Company, because they wanted
to derive some benefit from the Bihar
Government took the services of one
Shri * *, who was working in the
Labour Department or in the Chief
Minister’s Department, on loan. Ul-
timately they forced the Bihar Gov-
ernment to see that Shri * * becomes
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a permanent employee of TISCO.
How is it that even when he was in
employment—he was Secretary of
some Department, most probab.y the
Labour Department—his services were
taken on loan?

Mr. Chairman: Earlier I had ruled
that names are permitted to be men-
tioned only when no accusation is
made. An accusation is being made...

Shri S. M, Banerjee: Not against
him. I am accusing the Tatas.

Mr. Chairman: I have heard the hon.
Member saying “to get the benefit of
his position” etc. In this case the name
may be deleted from the proceedings.
The Press will also take note of this.
If the hon. Member does not want to
make any accusation, mere mention of
the name may be allowed, But if he
wants to refer to certain things and
insinuate, name may not be mentioned
and only the post may be mentioned.

Shri Narasimhan: I may submit that
two names are mentioned, those who
employ and those who get employed.
It is unfair to both of them.

Shri Datar: And the Bihar Govern-
ment.

Shri Narasimhan: Ang also the Bihar
Government.

Shri S. M Banerjee: I have men-
tioned the name, but I have no bitter-
ness against him. I have not even
seen his face.

Shri Narasimhan: He is mentioning
another well-known firm saying that
it is using him for its purpose and so
on,

Shri S. M. Banerjee: Tata Company
is well known as an employer. It is
well known as a most mischievous em-
ployer also. Some people say that.
What can I do? Recently I have been
convicted with simple imprisonment
for six monthg and a fine of Rs, 500 in
Jamshedpur, and Tatas initiated the
whole thing,

**Expunged as ordered by the Chair.
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[Shri S. M. Banerjee]

I say that the services of senior
government officials working in differ-
ent States should not be taken as loan;
it is no question of retirement only.

I will mention another case. The
gentleman who was previously work-
ing as Controller General of Defence
Production—I do not know under what
circumstances he was forced to resign
—but the moment he resigned he has
joined a big concern in Rourkela. I
will not mention the name.

But these facts have to be examined.
And whether the facts that have been
brought before the House should re-
ceive the careful and personal atten-
tion of the hon. Minister or not is a
matter for this House to decide. Other-
wise it is of no use, We do not men-
tion the names just to slander some
people. After all what harm have
they done to us? They have not done
us any harm,

When we consider the unanimous
recommendation of the Pay Commis-
sion and how the Government turned
it down, and how at the same time
they go on permitting their own em-
ployees, even after retirement and
after giving them pensionary benefits,
provident fund and gratuity, to take up
appointments where they are paid the
same salary and in certain places
more than what they were drawing
previously, naturally the question
arises whether this should be permitt-
ed or not. I know that when a class
IV employee, a peon, attains the age
of fifty-five he is not given any ex-
tension. He has simply to starve.
Because, what is the pensionary bene-
fit that he receives? Hardly fifteen
rupees or twenty rupees. He cannot
maintain himself with that. And he
gets a meagre amount of provident
fund, hardly one thousand rupees.
What can he do with this when the
cost of living is going up? If we
demand that he should at least be re-
employed somewhere, we are told
thay he is an unskilled man and that
he cannot be re-employed, If the Gov-
ernment is sincerely moving, or is said
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to be moving, towards socialism it
must decide something about this.

In this connection I would also re-
quest the hon. Minister to tell us with
respect to these government servants,
who were Railway Board Members or
others drawing more than a salary of
one thousand rupees, and who have
taken up appointments either in the
private sector or in the public sector
projects, what salary they are draw-
ing at present, so that we may know
whether they have been benefited by
this employment or whether it is
because their national sentiments have
been roused to that extent to save the
country from devastation that they are
making available their efficiency to
those particular concerns.

With these words I support the re-
solution. I wish that this House takes
a note of this resolution, and I would
request the hon. the Movor of the Re-
solution to press for a division so that
we may know where we are,

Dr. Melkote (Raichur): I oppose the
resolution in the shape in which it has
been brought forwarq before this
House. The reasons are obvious. It
mentions every government servent.
Take the class of teachers, for inst-
ance, the whole group of them, from
the primary classes up to the college
classes. If they are not to be re-em-
ployed, in the present condition of our
country when we are trying to improve
the standard of education ang spread
it out, would it be worth while? And
what is the harm they are going to do
to the community as such? The Reso-
lution looks innoccuous, but it is so
sweeping that it affects the economy
any well being of the country itself.
That is whv I try to oppose this, in
the first instance,

It cannot be denied that the people
feel that in a few instances, advantage
has been taken by some persons in
government service to get out and
get themselves employed in lucrative
business outside as soon ‘as they retire.
So far as I am aware, Government
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has framed rules already with regard
to that. I believe that all Class I offi-
cers, irrespective of their denomina-
tion, have to obtain the permission of
the Government if they have got to
be re-employed employed within a
period of two years, There are
innumerable persons pensioneq out
year after year. It is not in the case
of every one that the Government has
given such permission. Permission is
denied to a large number of people. It
is only to just a few who are absolu-
tely needed, where the Government
feels that the necessity is there, that
the Government gives permission.
Even so, I would like to bring before
the House that possible abuses of this
privilege have been present ang it is
only to that extent that remedial mea-
sures have got to be seen and not
otherwise. I personally feel that in-
stead of two years, in the case of gov-
ernment servantg at the level of Secre-
tary and Joint Secretary, if it should
be raised to a period of five years
before which they cannot take any
appointment, much of the present
abuse will be remedied, Anything
lower thap that would harm the in-
terests of the country as such. I do
not know whether this will be wel-
come to the Government. Even so, I
am trying to make an amendment
which could be acceptable, provided
all remedial measures are taken,

Apart from these things, there have
been in government service technical
personnel, engineers and others whose
services outside may be taken up. This
Resolution says, no private employ-
ment, not even in the private sector.
All these people are useful to society
one way or the other. The knowledge
that they possess cannot be taken
advantage of by the Government or
anybody else except the private sector
man, for the benefit of society, This
Resolution condemns the whole lot of
government servants as bad and
secondly, in order to remedy a very
small defect, an amendment is made
wholesale. It would not be gorrect to
pass the Resolution, Therefore, I
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oppose it in the form in which it is
presented to the House.

Mr. Chairman: Shri
Yadav.

Ram Sewak

Shri Raghunath Singh (Varanasi):
The parity was two to the right and
one to the left.

Mr. Chairman: There is no question
of parity or anything.

Shri Raghunath Singh: That was the
system,

Mr. Chairman: The hon, Member
wil] get the next chance.

st W T gEy (IRES)
arafa wgiea, S seara oY wEifar F
<@ % 99 7 qHEA Far g1 i gar
oF a0 e A 99 1 fadw
9 IaE Fg o @ fFogw Al ey
T 92 TS & TUIH F T A AFAT
Tee F g A 1 fady w3 7 b
forar & 1 T T &, Y 9 Y TR FEAT
21 3R 9 g geh & @ f oY T
et femdz & a fF see
A ¥ 1T TR &, Y fomT T AT
wmar fod gu Al o awa HT T
F g7 FT T AG &7 §, I9 7 faqw
qfefeafaai TR a1 & ag w7
sTgar g £ fom i & Aty sy wreehar
geer F GAW 4, T ATARO g
AwT T 7 1 39 F wiafew ag Www
faarof @ f st @ feafa oY @Y
gt 8, o & g7 oo & g A
R F 1 o feafa Gt gy, fodd g
AT AR & AR | OF FTO AT g8
& war & & el g Jlsa &
femdie & i mfas @ e &,
T W F wel & fd e @
AR FTFIR 99 B AFQ T ¥ ) 0g
7% fodt o FT A I TR ¥
faQy & 59 a% HY @ ¥ g A fag
LU



1837 Resolution re:

[ wwdaw cw@a)

G T T TS F GHYA FT G
&, & = FTCN & =vgar g 6 ag wear
wFa & 1 o gaR AW F gshEre
ey 99 @ § faY  guree @«
FATATE FaeqT g ahdl § | Iy
frger seame o ey g A wERw @
A Guasiy Ao w7 fo fear sk
qATHETE FT T T AT A I FH K
7 T & o wwrerarg w1 A o axe
Yl e weaRfwmag ¥
ATSETE 99 W@ 8, 99 ¥ od feafg aw
W@ e 5 e & awER W= oam
A FLE I F1 a0 Fom aE w T
T R QO {HGE) saedr Iy @
AR W9 9l Faedr 99 @ 2
qrSE F O AEG F A% fagy
AR Y Fora ¢ FAEE FY fash AYwteai
¥t o gl Al oam a6y
R gfaar & et § @ F wwemar g
f& s #1 &@aa der gu faer 4
| THAT € | TH § 9EUT 9T WY
a1 & g WA W a8 | =R
T5g g@ER g AT I T @,
2T 0 A1 G AW H H ar gde
AFT § o9 Y gerrerd AT TF o|T
feafa §a1 @< awar & fog # fw § cwey
FT g TER T qTF W @ WK
TATTE T FT YT FA FT HIT
@ A1ff 39 & fem e & ag g
o F1 @ ol w0 R 0w < 0 7 A
QT FEear § gefafaat F 7w qr w5y
F AR @ @ & A AR qTFA
F1 FfEra & 79 g & arfd 9 Y Jar
¥ fraa &9 F a= #1 7 7.8 7=
AT famr 91 | & forw g T gw Fd
FY Fyfarar FG & 7 WL HIE o grav
@ I F GIHA L AT F WHFIH T
DA F o ww & N Flfy ol fesgaw
At AT F TG FT HAAT FE F fAq
ad i § w Y senied v

AUGUST 11, 1961 Ban on Employment of 1838

Retired Government Servants

N a1 Fg wfe F1 g7 73 F
I & AR S S qeqre ¥ ford ard
& @ 99 3fgw ¥ @i @ Gar i @
gwar @ 5 7 wfaam &7 o e d
SR GaT gufod w7 § i o e
A E I HR I F {1 fagm @ &
T2 I HY F1E AR = @ A 2
T

ol OF AT qeer T w7 8
W fraw dvr W s f& dar-fEw
F F a1g W & Y I F e qga
QN afE gar a@ A9
AW T ALY , TR I AY qETT AR
e F Y, ofeE w7 A A
91 §5 & A fod oy & *rfee 9w T
FT ITF FHT T gU A WS @A
§ AR g A 9 F fod § @ Fw
w1 & 9 wfaa §F § ) wue S Ay
of & fod @& o §eT H1 gl g
g o1 Fataal &7 T @A
Y &, AR Y A9 A qg TGAA AT
st & o & Sy gsfrafe & ar iy gaTdeTe
g, =T Jorai §

& g =mgar § fF e ag w1y
i 1 37 feade & fod by @
wg & 38 & FRO Ag ] fr OF ww
IHF TF TgH I F AT AT I TAAS §
fF g # FEFITAT FAG A
g F AL FL AFATY | TF AE AV
ag FgT I1aT & {6 99 A FrgErear gl
2 gafan Sa! fem fEar a1 @ 8
A7 @D Tk FGT Fd@ g fF Iw
Frigaaar  agrs g, <EHY TAWT
ug wan g, zafqu @ gEay sy &Y
ST @ g 1 a8 g IF ¢ AT WA
H 48 AT ¥ 1 W A F A faaw
& & avar g

AR AMAE wEE st Wo Ho



1839  Resolution re: SRAVANA 20, 1883 (SAKA) Ban on Employ- 1840

ot argw 7 Fgr ot Swiv Ao
F wardt §, I9% fay oF aF e
# o 9 a7 v § o fag g@a
o ST g F W g oo
w ¥ fag faar ang g qat & fan
Y fear smoalR % B faod T qTa
1T |

w o afz gw T § fv qmar
T TN, WETHATY 7 |, WrE we oA
T = ) I9 FEE 9 Ao yefiar
¥ faume FT Qo 1 W w1y ded
§ s xww e gt fcat gt
g1 3PN E? W N
Sifa #: IEE W TR
N afafafeal ey awTd
wfusifat £1 afuw O § o 3 wfew
s § fr e ag & Nt o o
gEdt & | 79 TR T forel e v
¥ ufwwrd ®1 femd @3 F a el
Az & § AT @ foaar S @
@ a7 T THTT T T 99 & AW
F IUwY 7ET FW@T Y |

mifax ag U | & I qT
ys a1 %o AW 1 9 fem W
o @ o y? b wg e
3 fr vy g o fom g9 F ae e
T A ) o § W 6
T F FW FT F whA G @ E?
& g g 5 W qTe g §
fiF & Sa¥ T fedl wTaul & A
¥ wifaw 78 ® W §, & SEw O
w0 A F X feray avar A &\ I
frlt il & o FT W FEA B T
ot 37 A IAE AT W AE ¥
waaT Sufera g oy § e  zaen
WE ST TTH JA @ W WTIey
QUFAFANE? AT A1 T g AQ
& e o fam aF @y F €@
|3 AT, 47 SqraT fo @ ¥ aw
gg o ¥ AfE wEw ow o e
797 (Ai)LSD—11,

ment of Retired
Government Servants
N fomr g @ smom g @
=g v o1 W} & 7@ sfwerd
T # e § W € W A g
Tl wEm ¥ &fF sk o aw
g ¥ A Fem @ ¥ I T g
afee § A ferqr oram =nfgd
LY I A T gF FREEIHAT
T @l g, S A @), 99w
fagrmr ® v &wre w3 § a fax
R dr=aT g fF w2 q@ geefa
o gE I sfawfal £ T
THTHT AT I T § AR WA F
Y § f o7 7 feme @ ok 7w
T i fazr fora wrg, wRAEa & fasr
forar STg s T o A g @
o] | wfeR wWEF fig 28 T Ak
T N wAmy) Tawggfs
qq IS WIH FI FT G99 T &
ARG g et @ 5 SR A
T FTHTAH FAT A1fGA, ST AR
a0 Jo1 fear s ¥ ot s
JAAT I W TEAT ¥ AR W weEn-
|TR, FAAMTET W qaare #f agar
2
g U AT AT 0 oSEE g
foraa efwre w3 foar o fgd
ug Fg o1 & g 5 oaga A A
oY i o xod mfaa g ¥ g
g g f& W g § W e dr
T § @ T I A F A0 Fy oAy
we gz Aot § AT W T
T i e fra s famsr
W F, {66 §, AT § fa549 ¥
Wi N TRTE F qAgT, WeTiTI
R ety 7 9% WX IT g€ HEH
Wi, g9F qg O § 6 9 euw awda
FI | AT & F7 WY Tg qwrn §
tg weTg B g fwaw e
st v fag (arad) ;&
@ ST OF ged dr 3fie & e



1841 Resolution re:

[#fr zsmrT F.%])
w<aT § | T Y@ WE qe,
W g WEE aw &
yAET § AR & @ T Qg )
sy 3G @ wrawr gar W fF e
wrf e SR el 9T At
&, srgred WT, [EEIHT, AT
ST geaTg wTAW | E F 6RO
v & W |, T & T W A
ot femore wafa wEg) Wi &t
v wew @ w g oA
# for § ag waedr oY ot § 5@
T QU wrpta ST & ot § W
T A F AR e Al 4
o W T &), TAH -G qAEAT
YT HAGT HGT FT AT A1MEA ANE
T ST § QRIS G AT J&T &% | H
e g f atg 3 foaw § S
TTETTAT FT G Go &ty fggEm
F T @AW A ag o0 qT FT Yo
*ft 7@ & 1 At s wfuw gEe g
T 3 dAg i A
freew & forerY S fergalt &, <
afet dfer & ag faew g &
fir Yo TT YY IW F I R TF aafH
& g gg wrfey § fF ag fag @@
g OF syt Tad far o § AR Ay
T F L § T § AR Fg Wi
& fr T e A A § are fgg
& TwaT § 1 T F Aemar AR foad
T § gw a wew A F g @
qdm | dg W F I s fag
NE Farmia F9 I & g
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Retired Government Servants

Fro 7z & f & o o fem §R
§ @ I TF W WEr ag {T
% FF g o < g FY JATH )

Y SFR ¥ HT HAA A} A
F1afNfeme MFRFT Y
o ¥ smERg ) §F WU
o frame 3w g 1 3 99 femT
X & oY 9 IR HE R A FH F
FROTM AR R T T § 1 &
e ag ¥ A% Ifed 7
W oamg ¢ | ST AW AWE R
& v feme gr @ ol afoee
T T AT FTH IR IS 7 € AT |
TR agl fhaY g A F 9w § W
W=y & B fem @ & are g
ST FX AT TARfda & 93 a7 ML
qadl dfsde ¥ ai ) «ty w0
wifgd, a1 9t &7 9 g &, SR
W FTE ¥ A 9B FT A
W aifed 1 fegea § ww wr R
TE B FT 9 qQQT AGY }W@T forw
fem @ ¥ T o F o Q dfage
woam feam @ 1 TEET wTr ag
? 5 g7 W@ T a TEe &
T T § g a8 A § WK
WA s A JAEEg a1 w1 M
& AR AT F FIAHI § 7 Ag A
Tgfe & R agET g WK
o g qEet ¥t FaTer FT g &
qI 0

ART § waT ¥ 99 § q@r g
HqTawTaT W, WA A7 ;T g
dedT T ¥ | WA OF @A A
grfos o] gt dead § gw
¥ grfas  wEwal, aaffas 3-
Fal, ofas sEFat feea & 1 fe
fer & grfas srEwall = o
FrFatst F1 v g wrga, fog fa
& qrwfE ST 7 ST w9 AT
a1 W amem, 9w fer fergear
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R ag dvwaT A w9 A8 q= @ oo
s feu ff e fearle 7 T
P g, A FAE fewz g F)
wvE Ry TRaaTe § $19 A AT Srar
3, B o) foelht &t § F FEH T
AT &, B 9 F AHT B T E
IEFT K ag & fr 3% wAwT F1 9
o< A ¢ faifaai T & dr et
g1 F 99 au o 7 faurd w1 F
FWE AW A Y I AT AR
e w1 Ay 1§ AT @@
o fagg & ot & oy § 1 e
# T § 5 ag s wreiw @efa
F faema m7eT & AR @R AT
Tifgq A9FR grew T AR AdaET
qET A W g% fear § I9¥ w@@Eq
T g fr fea @ & T g @
FTH AT AT | T IqHT AT
A F T & FET & At IEH feme
& ¥ faram wma

18 hrs.

Shri C. R. Narasimhan: Please see
the resolution as it is.

Shri Raghunath Singh: I am seeing
it. I have read it. I think I know
so much English.

Shri C. R. Narasimhan: See the
wide scope of it. ,
st e fag: 9@ s W@
ferae fmam sar & oY ¥4 fear 9T
g vam fagrma ¥ 2 1 S
frerat w37 #1 fagra a7 & v oF
TG I 19 FI 71 af47 a8 ¢ fogranm
FAX ATEH( F1 IqHT &q faar smo
sAY ®mrA F frerachs Y wawar yy
W T R "I gAY @wr Y
F} wIEqr A W0 AHHA A A,
I AT | T qFaS e o &)
T T &Y |G F § 5 79 |7 s
MY, Armrdi @ oAw AW ¥ fo

uﬁr&amq@q,m—(m
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ment of Retired
Government Servants
TTH I I T T q@ AHT AT
% 4 AT 9 gegee faoe § AR
ZdT FTWO gATQ T AgT Y T &

Th 9 # A wga g fF oA
waear 73 § 5 femdz & ar @t
AR W 98 F NYAT & TR
7t 71 98 fagra ar sk atg W ¥
Wt 7z fagra & 5 g A3y F6
F qTATT AIGHT H T 9 A ST
aifge | S ofcsq o= § "wEAT
AT FTAT AU, IF FAFG AT TH
TG JET @AY AMgT | AT TR
Fi WA FIqT § IEHY afg N afeema
gt & o g9 ag T F ATEEy AT
AT § 1A arw g
fergema #r depfa, ferge # aapan
H qF Sifaq § | qEew W@t @
AT 33T AT &Y AT | TR fgrgeaT
s aF ;7@ feax & fegwm
T T fex & fF o Y arafas
J|IEAT T GRL |1, IO S9N
fl AR ge% 9 agg A= aF T
FEH I foRwaT o
e faw faw & ), atg 3§
FEH G | ofae #1%  atg 3,
AT F FIT T A Yo-Yo FA TI-
7 @, 9 g gET | 39T
FILT F4T & | 9aHT F107 78 ¢ fF
St mrE Yoy ¥ mfww &7 T
T A § IW@T E, WA A oA L,
aEt F oW § wR mwAr g aw
AT F e ¥ foq 1% A & s
F fau #X W&l & 9w ¥ fag
W1 Ag A wwT F gER A-
ST Y AT 9T & 1 g A
o7 3G9 o ferar awt &, Y fF Yo—Yo
T qdta @, A% A AW e
T g 1 afer fegam & @
= faar 1 3 T AR g T
I § T |



1845 Resolution re:
Ban on Employment of
Retired Government Servants

Shri C. R. Narasimhan: How long
are we sitting?

Mr. Chairman: If the hon. Member
concludes, I will call the hon. Minister
and then adjourn the House.

Shri Tangamani: The time fixed was
11 hours. The time may be extended.

Mr. Chairman: The time has already
been extended, because we have al-
ready taken one hour and ten minutes.
The Minister has to reply, and that
will take another 30 minutes.

Shri Tangamani: Normally we have
two hours for such resolutions, but
today one hour and 15 minutes was
fixed to enable Dr, K. B, Menon to
move his resolution, But that is not
possible now.

Shri C. R. Narasimhan: It may be
adjourned to next week,

ot waw fag wifar - ww
TEN W fa & oo wafe s @
Syl
Mr. Chairman: The hon.
may conclude his speech.

&t A fag - @0 aw g
wg FA & fr g =il an Sagr far
ar | w9 2E7 f& wni § aga oy
I # femaiz A1 &1 wg wafag

Member

AUGUST 11, 1861

Ban on Employment of 1846

far omar @ i wnff ¥ sfafaa s
wo A F AR & S w7
MR 9F oA ¥ g AW wwRr
e | e § 92§ ad w7
g § 5 § @ wwmmw & g
¥HET FT § WK T A EwdA
T g 5 & ey w1 @ e g AR
ARAE  wraw, A Aifs @)
At Afawar 98 @ T w1 awET
7@ ¥ fau aeg s T 1 WX
AT A FIQA §F QAT Y Tq09T
A A W W TET F wE
TIFTX FAT F1ET |

Mr. Chairman: The discussion may
continue the next time,

BUSINESS ADVISORY COMMITTEE
SIXTY-FIFTH REPORT

Shri Rane (Buldana): Sir, I beg %o
present the 65th Report of the Busi-
ness Advisory Committee.

Mr. Chairman: The House will now
stanq adjourned till 11 A.M, on Mon-
day.

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday the
August 14, 1961/Sravanag 23, 1883
(Saka)
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ORAL ANSWERS TO CoLuNMs
QUESTIONS 1455—95

S.Q. Subject
Nos,
371 Setting up of Transmitters

by ALR. . . . 1455-56
372 Express Delivery System . 1456—58
373 Road Board at Centre . 145960
374 Silliguri rail mishap . 1461-62
375 Indo-Pak rail service . 1462—65
376 Indus Water Treaty . 1465
382 Permanent Indus Commis-

sion . . 1466—70

377 International Sugar Council 1470—73
378 Manufacture of rail cars in

I.C.F.,Perambur . 1473—76
379 Use of gas for domestic pur-

poses in Delhi . 1476-77
380 Mechanised farms . 1478—82

381 Rggrt by U. N. expert on

mbay port . 1482-83
383 Purchase of Indian coaches
by Argentina . 1484—86

384 Consiruction of new railway
lines in Third Plan in U.P. 1486 -88

385 Freight charges on tea ex-
ported from India . 1488—89

386 Durgapur Thermal Power
Station . 1489-90

388 Fust class coaches in In-
tegral Coach Factory . 1491—93
390 Godavari Valley Project . 1493-94

391 New leway lines in Third

.« 149495
WRITTEN ANSWERS 'I‘O
QUESTIONS 1495—1644
S.Q.
Nos.
387 Guna-Maksi line . . 1495-96
389 Indigenous Oral Conmccp-
tives 1496
392 C.H.S. Scheme for cmployees
of Union Territory of
Delhi . . 1497
393 Development of port at
Haldia 1497-98
394 Rihand power for Madhya
Pradesh . . . 1494
395 Power Requirements for In-
dustries in West Bengal 1494
396 Resumption of train services
ween and
Waltair . . 1499—1500
397 Statutory Central Council of
IndianMedicine . . 1500

398 State Transport in Tripura . “1500-01

WRITTEN ANSWERS TO

QUESTIONS—contd.
5.Q. Subject CoLUuMNS
Nos.
399 Lonn for Shnppmg Develop-
ent Fund 1501
400 Theatre Road Post Oﬂicx,
Calcutta 1501-02
401 Cost of produc:on of Sugxr-
1502-03
402 Mnnufmu:e of nrmfm :nd
spares 1503
403 Central Femhzcr Pool . 1503-04
404 Drug for curing Cancer . 1504
405 Bus-train collission at
Maduraj. . 150405
406 Earthern dams . 1505-06
407 Colorisation of Vanaspati . 1506
408 All India Community De-
velopment Training Insu-
tute, Mussoorie 1506-07
409 Hotel Finance Corporation . 1507
410 Specialised training in foreign
shipyards . . 1507-08

411 Indo-U.S.A. Air Services . 1508-09
412 Salai hydro-electric project
on Chenab .

1509
413 Small-poxcasesin Delhi . 1509—11
414 Accident at Clacutta port . ISI1
415 Electric locos . 1512

416 Trafficjam at Vijayawada . 1512-13

417 Committee to inquire into
working of C.H.S. scheme 1513

418 Gradation of foodgrains .  1513-14
419 Movementofcoalon railways 1514-1§
420 Transportation of coal by

hi]

ships . ISIS

421 Defective construction of
ship Haldia . . 1516
422 Hirakud reservoir 1516-17

423 Undehvered parcels at G.P. 0
. . . 1617-18

Centnl Council of Ayurvedic

Research . . . 1518
425 Ukai Project . . . 1518

426 Air ﬂxghts by foreign airlines
through India . 1519

427 Norwegian Fisheries Dele-
gation . 1519-20

428 Additional load to be carried
by Railway wagons . 1§2c-21

429 Extension of C.H.S. scheme
to Clacutta, Bombay and
1512
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WRITTEN ANSWERS TO
QUESTIONS—contd.

US.Q. Subject
Nos.

698 Zoological parkin Delhi .

699 Electrification of Burdwan-
Asa.n;ol-Gayal-Mogha.lsana
Section .

700 “Prevennon of Food Adul-
teration’’ Act

701 Movement of coal by radways
702 Chambal power to Banswada
703 Interest on loan advanced for
Nagarjunasagar Project
704 Metre Gauge railway wagons
factoryin Kerala

705 Report of the Railway Um—
forms Committee

706 Exhibits from Coopcranve
Societies, Himachal Pra-
desh, for World Agncu.l-
ture Fair

707 Cooperative Soczeucs in
Himachal Pradesh

708 Master Plan for Pathan-
kot Junction

709 Panchayats in Delhi
710 P.Os. in Gurdaspur Dlstrlct
(Punjab)

711 ‘Telegraph Offices in Madhya
Pradesh

712 Bridges in Madhya Pradcsh
713 P.C.Os.in Maharashtra

714 Electrification of stations on
E. Railway

715 Railway quarters on C.
Railway . .

716 Diva Piinvel-Uran l.me
717 Haldia Port .
718 Sugarmillsin Mysore
719 Corporation for torusim
720 1.A.C.

721 Amount missing from Magla
Post Office

722 Deaths of new born chxldren
in Government hospnals,
Dalhi .

723 Theft of copper wire

724 Indian doctors for Burma

725 Theft in Loco-shed at
Phulera

726 Agricultural
States

727 Reservation of smmg or
sl:eping accommodation .

728 Reservation of sleeping

Inst.itutes in

accommodation at Indore .
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COLUMNS

1521-22

1522
1523
1523

1523-24
1524

1524-25

1525

1525-26
1526

1526
1527

1527

1527-28
1528
1528-29
1529
1529-30
1530
1530
1531
1531
1532

1532-33
1533

1533
1533-34

1534-35
1535
1535-36

1536-37

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
Nos.

729 Publications of I.C.A.R.

730 Advertisments by Railway
Service Commission

731 Noticesin leway Compart-
ments .

732 Suburban stations of Delhi .

733 Sale of Ghee by Delhi Milk
Supply Scheme Depots

734 Railway concession to Nurses

735 Poodgrains Target dunng
The Third Plan

736 Norweigian-Indian Agrcemcnt

737 Location of R.M.S. Head-
quarters Bihar

738 Committee for each project
for Utilisation of Imga-
tion potential

739 Report by Indian Road
Congress .

740 Prices of sugar

741 Damon Ravi river

742 Linking of Raviand Beas

743 Passenger amenities on Nor-
thern railway

744 Track renewal on Rewan—
Bhatinda route

745 Circular rmlway round
Calcutta

746 New lines in coal ﬁled areas

747 Himachal Pradesh Coopera-
tive Bank

748 Transformation of sex

749 Arrangements for Kumbh
Mela at Hardwar

750 Laxmi Vilas Palace at Udﬂl-
pur
751 Relclax‘?atmn of water-logged

752 Floor Price of wheat

753 Effects of hydrogenated onls
on consumers

754 Bomb explosion between
Amritsar aad Pathankot .

755 Sugar cane production .

756 Credit facilities to transpon
operators

757 ECAFE seminar on tourism
758 Release of sugarstocksin U.P.
759 Siagarenicollieries

1850

COLUMNS

1537
1537-38

1538
1538-39

1539
1539-40

1540—41
1541

1541-42

1542

1543
1543
1544
154454

1545
1545

1546
1546

1547
1547-48

1548
1549

1549
1549-50

155051

I1§§1-52
1552

1552-53

1554
1554-55
1555-56

760 Pensio~ cum-Gratuity Scheme

for Railway employees

761 Departmental Catering Es-
tablishments on railways .

1556

1557
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
Nos.
762 Beas dam at Porg
763 D:railment near Barsoi
station N.E.F. railway

764 Visit of Malayan Mmmer
of Transport

765 Hunger strike by members of
Lady Hardinge Medical
College a~d Hospital Em-
ployees’ Uion
766 Research Centres for Ca.noer

767 Government Fina~ce assis-
ta~ceto Kerala for Flood
Control Schemes .

768 Kuiloor and Vallapattaram
projects .

769 Retrenchmert of cmployces
of Lady Hadi~ge Medical
College and Hospital

770 Holiday Homes .

771 New ranlway lire comrecting
certair cities of U.P. ard
M. P.

772 Child Guldance Clll"lCS in
India .

773 Loa~ to U.P. for developmem
of fruit production
774 Renaming of Aligarj station

775 South East Asian Agrarian
Research and Training
Institutein Malaya .

776 Utilisation of waters released
under Indus Waters Treaty

777 Lift Barrier at level crossmg
at Moga

778 Soil conservatiom Schemes
of Pu-jab for Third Plan.

779 Ma~ual for the guidarce of
public health engineers

785 Cotrol on Homoeopathic
medicines under Drugs Act

781 Export of sugar on bﬂncr
system

782 Displacement of money
lenders

783 Delivery of dak in Patna
784 Agricultural graduates

785 Goitre disease in Champn-
ran Bihar

786 Site for Vamsadhara PrO)CCt
787 E-quiry into the spread of
Jaundice in Bombay

788 Rice from Burma

789 Derailment near Sarta Cruz
station

790 Derailment of wagons near
Kalyan

[ Dawy Dicesr ]

Subject CoLumMNs

155758
1558
1558~59

1559
1559-60
156061

1561
156162
1562—63

1563

1564
1564-65

1565
1565-66

1566

156667

1567

1567

1568

1568

1569
1569-70
157071

1571
1571-72

1572
1572-73

1573

1573-74
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
Nos.

791 Secretary, Miristryof Trars-
portand Commu-icatiors,
visitto foreigr countries . 1574-75

792 Pamba hydro-electric Scheme 1575

793 Aﬂlg -sea erosion work in

CoLUMNS

erla . 1575-76
794 Caterirg contracts on rail-
ways by certair corcerns . 1576
795 Regio™al Sugar Research
Centres 1:77

796 Tripura and Reforms 1577-78

797 Girana Cooperative Sugar
Factory, Malegon . 1578

798 Supply of central quota to
rice to Kerala . 1578-79
1579-80

799 Train derailment

800 Misdeclaratior of cor’sngr‘-
ment 1580

801 Family lemrg 1580-81
802 Chittararjar Locomouvc

Works . 1581-82
803 Train accidert in Ra:chur-

Madras Sectior of S.Rly. 1582

804 Level crossirgs or S.Railway 1583
805 Certral aid to Purjab for

leprosy treatment 1583-84
806 Yogic practices . . . 1584
807 Family Palnrirg certres in

Ferozepore Distt. 1584-85
808 Railway quarters at Feroze-

pur . 1585
809 Milk powder for I’ur)nb

State . 1585-86
810 TounstsfmmSouthAmenca 1586-87
811 P. & T.facilitiesin Purjab . 1587
812 Eastern Regional Railway

Equipment Advisory

Committee 1587

813 BetelLeaves’ ResearchCentre 1587—88
814 Special Bajra Seed 1588
815 Deerir Andamar and NICO-

bar Islands 1589
816 Remodelling of Ballygan;

station 1586-90
817 Termir alstauor at Uhadur- ga

Easterr railway 1590

818 Annua] Research session of
Central Board of Irrigation

and Power 1590—92
819 Corstructior of nghthouse :

Terder by Yugoslav

Company . . 1593
820 Rural electrification in

Purjab . 1593
821 Road accidertsir Delhi . 1593-94
822 Ticketless travel . 1594
823 Supply of slecpers from

Punjab .« 1594-95
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WRITTEN ANSWERS TO

QUESTIONS—contd,
U.S.Q. Subject COLUMNS
Nos.

824 UseofHindi inthe Minis-
try of Food and Agriculture 1595

825 Non-availability of wagons . 1595-96
826 I.C.A.R. 1596~97
827 Trairirg facilities in Agri-

cultureand Arimal Hus-

bandry Colleges 1597-98
828 Central Coconut Research

Centres . 1598-99
829 Regioral Forest Rcsearch

Centres . . 1599—1602
830 Hindi telegrams . 1602
831 Manufacture of protein 160203
832 German consultant for Delhi

Zoo . . . 1603—06
833 Subsidiary foods . 1606—08
834 Export of Timber . 1608
835 Central Indian Tobacco

Committee 1608-09
836 Central Indian Sugarcare

Committee 1609
837 Dairyin West Bengal 1609-10

838 Railway lines in Cb&mp&rnn
District . 1610

839 Mangalore port 1610-11

840 Drownirgof a Norwexgnn
Family near Bombay port 1612

841 Fish export 1612-13
842 Fruuandvegenblepreservn-

tion Industry 1614
843 Tea and fruit stalls on N

railway 1614-15
844 Air-conditioned First Clnss

Passengers 161§
845 Passenger amerities on

Fazilka-Ferozepore hne,

N. Rajlway 1615-16
846 Chemical Fertilizers for

Purjab . 1616-17
847 Rural Water Supply Scheme

in Purjab . 1617
848 Telephone connectiors in

Police stationsin Jullundur

Division . ,1617-18

849 Shortage of powerin Punjab 1618-19
850 Telephone-conrection in

Mandi Giderbha, Punjab 1619
851 Railway Protection Force,
Northern railway 1619-20

852 Advertissment of vacancies
in regioral language by
N. Raijlway 1620

853 Portsin Orissa 1620-21
854 Power house in Garo hills 1621

1854
WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject COLUMNS
Nos.
855 Ayurvedic hospital in Delhi
during Third Plan 1621-22
856 Grow More Food Schemc
in Tripura 1622
857 P. & T. staff, Cachar 1623
858 Dehydration of Lichis . 1623
859 Unclaimed Savirgs Bnrk
Accounts . 1624
860 Proprietary medxcmes 1624-25

861 Expansion of fruitproduction 1625
862 Employees who went abroad

for training in Irrigation 1626
863 Drinking Water Schemes
in Punjab . . . 1626
864 ‘Telephone conncctions in
- Punjab . . . 1626
865 Supply of sugnr in Kenla
Sta 1627
866 Fomgn sh:ppmg 1627-28
867 Earth Conductor Acces-
sories . . 1628
868 Pay scales of Law Inspectors
on Railways . 1628-29
869 Overbridge near Lajpat
Nagar, Delhi . . 1629
870 Railway accident on Sariyan
station, N.E. Railway . 1629-30

871 Minor Irrigation Projects
for Orissa in Third Plan 1630

872 Loss to Tele-communica-

tions by Poona floods . 1631
873 Purchase of rice and paddy

from Chhatisgarh,

Madhya Pradesh . [ 1631-32
874 Loan for Calcutta-Cuttack

Highway ., 1632-33

875 Works Committee of Indian
Agricultural Research Ins-

titute . . . 1633
876 Coconut Rcscarch station
in Orissa . . 1634

877 Reservation for Backward
Classes in Railway services 1634-35
878 Departmental cllen.ng on

Railways . 1635-36
879 Russian type wagons on
Railways . . 1636

880 Production of engines in
Chittaranjan Loco Work-

shop . . . 1636
881 Foreign aid for leways
during Third Plan . 1637

882 Maternity centre b\uldmg
at Kitchner Roud. New
Delhi . . 1637-38
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject COLUMNS
No.

883 Thefts and dacoities on

Railways . . . 1638
884 Third Class Railway Com-

partments . . .1638-39
886 Recruitment of office clerks

in N.E. Railway . . 1639
887 Chiritable Homoeopathic

dispensaries in Dethi . 1640
888 Homoeopathy . . . 1640-41
889 Refund of fares . . 1641-42
890 Typists cadre on North-

ern Railways . . . 1642
891 Bcmb explosion in Break

Van . . . 1642-43
892 Accident averted at Madurai 1643
893 Sugar supply at Madurai . 1643
894 River Boards . . 1644
895 D.D.T. stocks 1644

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE . 1645—49

Shri A.M. Tariq crlled the
attention of the Mii ister of
Transport and Commu-
nic:tions to the reported
failure of the Indian Airline s
Corporation to provide ac-
commodation for the personal
physicians to the President
by their Patna-Delhi flight
on the 20th July,1961.

The Minister of Transport
al Communications (Dr.
P. Subbarayan) made a
statement in regard thereto.

PAPERS LAID ON THE

TABLE . . 1649—54

(1) A copy each of the follow-
ing Statements showing
the action taken by the Go-
vernment on various as-
surances, promises and
under takings giv.n by the
Ministers duri.g the vari-
ous sessions of Second Lok
Saha :-—

(a) Supplementary State- Thirteenth Se-
ment No. III ssion, 1961.

) Supplem‘c/ritary State- Twelfth Session

ment No. 1960.
(c) Supplementary Sta- Eleventh Session
tement No. X. 1960.

(d) Supplementary State- Tenth Session,
ment No. XV, 1960,

[ DAawy Digest ] 1856

PAPERS LAID ON THE

TABLE—contd.

(e) Supplementary State- Ninth Session,
ment No. XVI 1959.

(f) Supplement State-  Eighth Session,
ment No. XIX. 1959.

(2) A copy each of the following

papers:—
(i) Annual Report on the

activities of Delhi Deve-

lopment Authority for
the year 1959-60 under
section 26 of the Delhi
Development Act, 1957.

(#) Certified Accounts of the
Delhi Development Au-
thority for the year
1957-58 together with
Audit Report thereon,
under sub-section (4) of
section 25 of the Delhi
Development Act, 1957.

A copy each of the follow-
® i.nl;y Rules under sub-
section (3) of section 458
of the Merchant Ship-

ping Act, 1958 :—

(#) The Shipping Develop-
ment Fund Committee
(General) Rules, 1960
published 1n Notifica-
tionNo.G.S.R.938 dated
the 13th August, 1960 .

(#) The Shipping Develop-
ment Fund Committee
(General) Amendment
Rules, 1960 published
in  Noification No.
G.S.R. 1267 dated
the 29th October, 1960.

(4) A copy cach of the follow-

ing Notification under
sub-sectin (6) of section
3 of the Essential Com-
modities Act, 1955:—

(%) The Rice (Madhya Pra-
dcshz Second Price Con-
trol (Fifth Amendment)
Order, 1961  pub-
lished in Notification
No. G.S.R. 662 dated
the 4th May, 1961.

(i) The Rice (Punjab) Se-
cond Price Control (Fifth
Amendment) Order,
1961, pulished in Noti-
fication No. G.S.R. 663
dated the 4th May,
1961.
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(#if) The Rice (Southern Zone)
Movement Control
Amendment Order 1961
published in No-
tification No. G.S.R.
683 dated the 16th May,
1961.

(iv) Notification No. G.S.R.
730 dated the 28th May,

1961 rescinding—

(@) The Maharashtra and
Gujarat Roller Flour
Mills (Regulation of
Use of Wheat) Order,
1959-

(b) The Uttar Pradesh Rol-
ler Mills (Regulation
of Use of Wheat)
Order, 1959.

(¢) The Madhya Pradesh
Roller (Regulation of
Use of Wheat) Order,
1961.

(v) The Wheat Roller
Flour Mills (Licensing
and Control) Third
Amendment) Order,
1961 published in
Notification No. G.
S.R. 746 dated the
3rd June, 196I.

(vi) Notification No. G.S.R.
747 dated the 3rd June
1961 rescinding the
Andhra Pradesh Rice
(Information, Inspection
and Seizure) Order,
1958.

(vif) The Rice (Purjab) Se-
co~d Price Cortrol
(Sixth Amerdmert Or-
der, 1961 published in
Notificatior No. G.S.R.
760 dated the 1st June
1961.

(vm') The Rice (Madhya
radesh) Second Price
Co'ltrol (Sixth Amenrd-
ment) Order, 1961
published in Notifi-
cation No. G.S.R. 761
dated the 1st June, 1961.

(ix) The Wheat Roller Flour
Mills (Licensirg ard
Control) Fourth
Amentmert Order, 1961
published ir Notifica-
tion No.G.S.R. 784
dated the 7th Jure,
1961.
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(x) The Ric= (Madhya Pra-
desh) Seco~d Price
Co~trol  (Severth A-
me~dmert) Order,
1961 published ir Noti-
ficatior No. G.S.R.
785 dated the oth Jure,
1961.

(xi) The Rice (Purjab) Sc-
cond Price  Cortrol
(Severth Amerdment)
Order, 1961 published
i~ Noificatior No. G.S.
R. 786 dated tne oth
Jure, 1961.

(xii) Notificatior No. G.S.R.
787 datedthe 12th Jure,
1961 rescirdir g the Cal-
cuta Rice (Movemert
Control) Order, 1959.

(x#17) 1'he Delhi Roller Flour
Mills (Wheat Products)
Second Price Cortrol
(Amendmenrt)  Order,
1961 publishedir Noti-
ficatior No. G.S.R.
889 dated the 8th July,
1961.

(xiv) T'he Bombay Rice (Ex-
port Co~trol) Amerd-
mert Order, 1961, pub-
lished ir Notificatior
No. G.S.R. 914 dated
the 15th July, 1961,

(¥v) The Rice (Southern
Zo~e ) Movemer t Cor-
trol (Seco~d Amerd-
mert) Order, 1961
published i~ Notificatior
No.G.S.R. 915 dated
the 15th July, 1961.

(xvi) The Bihar Foodgrairs
(Movemert Cortrol)
Third Amerdment
Order, 1961, published
ir Notificatior No. G.
S.R. 916 dated the 15th
July, 1961.

(xvit) The Madhya Pradesh
Rice (Movemert Cor-
trol) Amer dmert Order,
1461 published ir Nori-
ficatior No. G.S.R. 917
dated the 15th July,
1961

(xviif) The Uttar Pradesh Food-
grairs (Movcmer t Cor-

trol) Amer dmert Order,
1961 published ir Noti-
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ficatio» No. G.S.R. 918
dated the 15th  July,
1967. :

(xix) The Rice (Northern
Zore) Movemert Cor-
trolAmerdmer t Order,
1961 pblished is* Noti-
fica.ion No. G.S.R. 919
dated the 1s5th July,
1961.

(xx) The Uttar Pradesh Paddy
and Rice (Restriction on
Movemert) Amerd-
me' t Order, 1961 publ-
lished ir Notificatior
No. G.S.R. 920 dated

the 15th July, 1961.

(xxi) The Uttar Pradesh
Foodgrairs (Restrictior s
or Border Movemert)
Secord Amer dmert
Order, 1961 publishcd
in Noificatior No. G.
S. R.921 dated the 15th
July, 1961.

(*xii) The Rajasthar Food-
grai~s (Rostricciors on
Border Movement)
Secord  Amerdment
Order 1961 published
in Noiificatior No.
G.S.R. 922 dated the
15th July, 1961.

(xxiif) The Madhya Pradesh
Foodgrairs  (Restric-
iors o~ Border Move-
mert) Third Amerd-
mert Order, 1961 pub-
lished in Notificatior
No. G.S.R. 923 datcd
the 15th  July, 1961.

(%xiv) The Rice (Easterr Zorc)
Movemert Cortrol
(Ame:dmert) Order,
1961 published i1" No-
ficatior No. G.S.R. 924
dated the 1s5th July,
19671.

(xxv) The Rajasthan (Rice
Import  Restrictior)
Amerdmei't  Order,
1961 pulished ir Noti-
ficatio~ No. G.S.R. 925
dated the 15th July, 1961

(*xvi) The Rice (Madhya
Pradesh) Second Price
Control(Eighth Amerd-
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mert) Order, 1961 pub-

lished in Notificaiior

No.G.S.R. 932 dated the
15th July 1961.

(xxvit) The Rice (Punjab)
Secord Price Cortrol
(Eighth Amerdmert)
Order, 1961 pubished
in Notificatior No. G.SR.
933 dated the 1sth
July, 1961.

(xxviir) Notificatior No. G.S.
R. 934 dated the 17th
July, 1961.

(xxix) Notificatior No. G.S.R.
1011 dated the sth
August, 1961 contair-
irg corriger évm to the
Foodgrair s Movcmerts
(Cor versior to Metric
Weights) Order, 1961.

MINUTES OF ESTIMATES
COMMITTEE—LAID ON
THE TABLE - . . 1655

Minrutes of eviderce given
before the Sub-Cmittee of
the Estimates  Committee
or Public Urdertakit gs (n¢
Mir utes of the sittir g of the
Estimates Committec relatrir g

to Hurdred ard thirty-fourth
Report or the Mirisiry of
Firarce (Deparimert
of Ecoromic Affairs)—
Life Irsurarce  Cor-
poration  of Irdia, Bom-
bay were laid or the Tablc.

OPINIONS ON BILL - 1655

Sardar Amar Sirgh Saigs]

laid or the Table Paper No. V
to the Sikh Gurdwaras Bill,
1958, which was circulated
for the purpose of elicitirg
opirior thereon by the 3oth
March, 1959.

REPORT OF COMMITTEE
OF PRIVILEGES * + 1655-56

Shri Shivram Rargo Rare
preserted the Thirteerth
Report of the Committee of
Privileges®

STATEMENTS BY MINISTERS1657-58
(@) The Mirister of Firarce

(Shri Morarii Desai) laid
on the Table a statement
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MINISTERS—contd.

regarding U.K.’s decision to
negotiate for entry into
the EBuropsan Economic
Commuaity and the likely
effects on India’s trade
and also a copy of the
commu 1ique issued at the
coiclusior of the talks
between India and the
Rt. Hon. Peter Thorney-
croft Mission.

(1) The Minister of Mines and

Oil (Shri K. D. Malaviya)

made a statement re-
garding the arragement
between the Oil and Na-
tural Gas Commission
and the French Petroleum
Institute for petroleum ex-
ploration in the Jaisalmer
area in Rajasthan.

BILLS—INTRODUCED

(1) The Constitution (Tenth
(Amendment) Bill, 1961.
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1658-59

(2) The Dadra and Nagar Haveli

Bill, 1961.

1PD—LSII—797(Ai)LSD—23-8-61—885.

COLUMNS

MOTION RE. REPORT OF
ALIGARH MUSLIM UNI-
VERSITY ENQUIRY COM-
MITTEE . . . 1659—1783

Shri Prakash Vir Shastri
that the House take note of
the Report of the Aligarh
Muslim University Enquiry
Committee, laid on the
Table of the House on the
21st April, 1961 An amend-
ment to the motion was ne-
getived and the motion was
adopted.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTION 1783-t4
Eighty-fifth Report was
adopted.

PRIVATE MEMBER’S RESO-
LUTION WITHDRAWN 1784—1812

Further discussion on the Re-
solution re. Regulation of
individual income moved
by Shri Kalika Singh on the
28th April, 1961 continued.
The Resolution was with-
drawn.

AGENDA FOR MONDAY,
AUGUST 14, 1961/SRAVANA
23, 1883 (Saka)

Consideration and passing of
the Constitution (Tenth
Amendment) Bill, 1961, and
the Representation of the
People (Amendment) Bill,
1961.
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